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LEGISLATIVE ASSEMBLY.
Monday, 8th September, 1924.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Me. President in the Chair.

QUESTIONS AND ANSWERS.
PosSTMASTERSITIPS IN BIHAR AND

Reserve CLERKSHIPS AND DBraNcIt
ORISSA.

164i. *Eumar Ganganand 8inha : (a) Will the Government be pleased
to lay on the table a list of the aceepted candidates for reserve clerkships
and Branch Postmasterships in Bihar and Orissa during the years 1922 to

1924 ¢
(b) Will the Government be pleased to state :
(¢) how many vacancies have occurred in Dranch Postmasterships
and reserve clerkships during 1922, 1923, and 1924 ¢
(4#¢) how many of them have been filled up ¢
(#11) what principle has been adopted in filling up those vacancies ?
(w) how many persons, if any, other than the registered candidates
have got provisions in those vacancies and under what ecir-
: cumstances 1
i The Honourable Mr. A, C. Chatterjee : The collection of the informa-
L tion asked for by the Honourable Member will entail very great lahour
in u large number of offices. I shall be glad to inquire into any parti-
i eulur case which the Honourable Member may bring to my notice
‘where there has been substantial injustice which has not been redressed

on appeal.

APPOINTMENT OF BINDESWARI PRASAD MIsrA, A PROBATIONER IN THE PosT
AND TELEGRAPH DEPARTMENT, TO A PERMANENT VAcaNCY.

1642. *Kumar Ganganand 8inha : (1) Are the Government aware of

the facts that :
(a) Bindeswari Prasad Misra of Gogri was appointed as a proba-
tioner in the Post and Telegraph Department under the
i orders of the Superintendent of Post Office, Monghyr Divi-
i sion, Bihar and Orissa, on the 17th January 1923 1
(b) his name was registered and he was allowed to learn Post
Office work after furnishing a security of Rs. 300 in the
prescribed form and promised that he would be given a per-
manent appointment as soon as a vacancy occurred -
(¢) he worked as a probationer and was attached to the Gogri Post
Office for about four months ¢
(d) he has n?ot been provided with any permanent appointment
as yet
(e) he will be overage for Government service in July 1925 ¢

( 2999 )
L176LA



3000 LEGISLATIVE ASSEMBLY. [8tH SEPT. 1924.

. (2) If so, will the Government be pleased to state the reason for his not
being appointed as yet and whether or not he is going to be. appointed in
futurc ? 1f he is not going to be appointed, will the Government be
pleased to state the reasons for the same ?

Mr. H. A. 8ams : (1) (a¢) Yes.

(b) Yes, but there was no specific promise of a permanent appoint-
ment.

(c) Yes, but the period was only 2} months.

(d) Yes.

(e) Yes.

(2) A number of men who were enlisted as unpaid probationers
before B. P. Misra and have had a longer training are still waiting for
reserve clerkships and, as there was no chance of his receiving such an
appoiniment before reaching the age of 25, his name has been removed
from the list of candidates by the Postmaster-General, Bihar and Orissa.
If Mr. B. P. Misra has any grievance, he has the right of appcul to the
Director General which he has not yet exercised.

ExerciSE oF MaGISTERIAL PowErs By Executive OFFICERs IN CANTON-
: MENTS.

™ 1643. *Dr. H. 8. Gour : (a) Are the Government aware that by a
notification, dated the 11th March, 1921, published in the C. P. Gazette of
1921, Part I, page 296, Major J. Ardoino was appointed Cantonment
Magistiate, Kamptee?

(b) Is it a fact he has been given summary powers under section 260
of the Code af Criminal Procedure ¢

(¢) Is it a fact that since the enactment of the Cantonment Act
‘(Act IT of 1924), which came into force on the 1st May, 1924, it has been
the policy of the Government to appoint no Executive Officer to discharge
any judicial function of a civil or a criminal character within the Can-
tonment area (Vide Army Department letter No. 25314-1-A.D., dated
the 3rd March, 1924) ?

(d) 1f so, how is it that Major J. Ardoino still continues to exercise
magisterial powers in Kamptee though he has been appointed Executive
Officer under the new Cantonment Act ?

*  (e) Will the Government please explain whether the combination of
executive and judieial funections in the same Cantonment Officer is con-
sistent with the policy of the Government of India.-laid down in its letter
No. 25314-1-A.D., dated Delhi, the 3rd March, 1924, paragraphs 1, 2 and 3 ¢

(f) Do the Government propose to take steps to see that no Executive
Officer of a Cantonment is given magisterial powers, or is suffered to wield
them in pursuance of a notification issued before the enactment of the
new Cantonment Act {

Mr. E. Burdon : (a) Yes.

(b) Yes, in 1921,

(c) Yes.

(d) Major Ardoino was required by the Local Government as a
matter of practical convenience to complete the trial of two cases which he
had commenced to hear in his capacity of Cantonment Magistrate. The
cases in guestion were compounded on the 17th July 1924.

i, e) No.
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(f) The case of Major Ardoini which forms the subject of the
Honourable Member’s question was of an entirely special character
which could arise only in the period of transition to the new form of Can-
tonment administration. The general orders which the Government of
India issued will effectively prevent the exercise of judicial powers by
Executive Cantonment officers in any other case.

EnMrLoYMENT oF CivILIANS AS EXECUTIVE OFFICERS IN CANTONMENTS.

1644. *Dr. H. 8. Gour : (¢) Are the Government aware that Mr.
Burdon in a speech dated the 24th July, 1923, promised to very favourably
consider the proposal of the Select Committee that the Executive Officer
of a Cantonment should be an officer in the civil employ ?

(b) What effect have the Government given to this recommrendation
and how far have the Government been able to redeem the promise made
by them ?

{¢) Have the Government referred to the Secretary of State the
terms of services which they promised to introduce ¢

(d) Will the Government be pleased to state the number of military
officers still employed as Executive Officers of Cantonments and those still
wielding magisterial jurisdiction ?

Mr. E. Burdon : (a) Yes.

(b) The undertaking has been carried out. The Executive Officers
of the temporary Cantonments Department constituted are in civil
cmploy. -

(¢) The terms of service granted provisionally to members of the
Cantonments Department were referred to and sanctioned by the Right
Honourable the Secretary of State for India.

(d) The answer to the first part of the question is 36. The answer
to the second part is nil.

SEPARATION oF EXECUTIVE AND JUDpICIAL FUNCTIONS IN CANTONMENTS.

1645. *Dr. H. 8. Gour: (a) Is it a fact that His Excellency the
Commander-in-Chief, in his statement dated the 14th February 1924,
stated that the combination of executive and judicial powers of ihe
Cantonment Magistrate would cease, and that the judicial work which
he performed would be transferred to the Civil Judicial staff of the
Provineial (Governments and that the executive powers will, in future,
be vested in the Executive Officer who will also be the Secretary of ihe
Cantonment Board ¢

(b) How far have the Government been able to make good this pro-
mise and in respect of what cantonments does the Executive Officer wield
both judicial as well as executive powers ¢

(c) What steps do the Government propose to take for the speedy
termination of the combination of such powers condemned by Government {

Mr. E. Burdon : (a) Yes.

(b) As regards the first part of the question, the necessary orders
have been issued. To the lutier part, the answer is nil.

(¢) In view of the reply to part (1), this question does not arisc.
Racian DISTINCTIONS ON RAILWAYS.

1646, *Mr. O. 8. Ranga Iyer : (a) Are the Government aware that
Indian passengers holding tickets are not allowed entry into railway
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platforms before the arrival of the trains while third class Anglo-Indian
and European passengers are admitted to the platforms ¢

(b) Are the Government aware that in some big stations where
sleeping accommodation is provided Indian passengers find difficulty in
admission and are sometimes not admitted while third class Anglo-Indians
are admitted ¢

(¢) Are the Government aware that in overerowded trains with hardly
sitting accommodation for Indian passengers, compartments reserved ‘‘ For
Europeans and Anglo-Indians Only ’’ are seen cither empty or with one
or two passengers therein ?

(d) Do the Government propose to take immediate steps to remedy
tbe above racial distinetions in the Railways 1

Mr. A. A L, Parsons : (¢) and (b). The reply is in the negative.

(¢) and (d). I am aware that it oceasionally happens that compart-
ments reserved for Europeans and Anglo-Indians are not fully oceupied
when other compartments on the same train, not so reserved, are iull
or practically full, and 1 wish to take this opportunity of explaining
exactly what the policy of Government is in this matter. We do not
think the reservation of intermediate class compartments for Furopeans
and Anglo-Indians is any longer required by traffic considerations,
and we have, therefore, issued instructions for its cessation on State-
managed railways. These instructions will apply to the East Indian
Railway when it comes under State management at the end of this
year. The reservation of intermediate class compartments has already
been discontinued on all other Companies’ railways.

It has also been our policy to reduce the reservation of third cluss
compartments, and from the statement which I lay on the table the
Honourable Member will see that the practice has already been reduced
to very small dimensions.

Statement showing the third class accommodation reserved for Europeans and Anglo-
' Indians.
_ _Railway. Accommodation.
North-Western Railway .. One small third class compartment on mail and
. fust passenger traims.
Oudh and Rohilkhand Railway  Ono third class compartment on the Punjab and
. Dehra Dun mails.

East Indian Onc small third class ecompartment on mail and
express trains.
Great Indian Peninsula .. Thivd elass necommodation on mail and express
trains.
Bombay, Baroda and Central One third class compartment on mail and fast
India. passenger trains.
Bengal-Nagpur .. <+ Onc third class compartment on mail and fast

passenger trains,
Madras and Southern Mahratta, = Two third class compartments on the Calcutta mails,
Broad Gauge. and one third class compartment on the Bombay
and Bangalore mails, and four other traina.
In addition ome third class compartment on

twelve local trains which include four motor
coaches.

Madras and Southern Mahratta, One third class compartment on the Poona Bangalore
Metre Gauge. mail and passenger trains.
South I'ndian One emall third class compartment on the Mettupa-
layam, Mangalore, and Ceylon Boat Mails, and
the Trivandrum Expresses.
. One third class compartment on four mails, two
expresses and two fast trains,

i ﬂnriu Railways .. .
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INDIAN AND EUROPEAN RAlLwWAY REFRESHMENT RooMs.

1647. *Mr. C. B. Ranga Iyer : (1) Is it not a fact :

(a) that the space allotted to the Indian refreshment rooms in
several railway stations is much smaller than the space allotted
to the European refreshment rooms, where both exist ¢

+ (D) that thc passengers resorting to the Indian refreshment rooms
are numerically much larger than those who go to the
European refreshment rooms f

(¢) that the conveniences such as lighting and water supply pro-
vided by the Railway Companies to thq Europcan refresh-
ment rooms are much greater than those provided to the
Indian ?

(d) that in some important stations where the need for Indian
refreshment rooms exists only European refreshment rooms
ure provided ?

(2) Do Government propose to inquire into the above state of affairs
tind take necessary steps to improve the same {

Mr. A. A L. Parsons: (1) and (2). Government have no informa-
tion on the points raised by the Ilonourable Member. They have fre-
quently impressed on Railway Administrations the need for improv-
ing the arrangements for refreshments for Indian passengers and speci-
fieally brought to their notice in April last the question of providing
indian refreshment rooms where they are required.

Bardar V. N. Mutalik : Flave Government received any reply to
their representeticrs to the Railway Companies ?

Mr. A. A. L. Parsong : Not that T know of. We merely drew their
attention 1o this matter,

~Khan Babadur W. M. Hussanally : Will Government be pleasad
to inquire if they have earried out their instraetions f

Mr. A. A. L. Parsons : If the Honourable Member can give me any
specifie instance we will certainly inquire into it.

Khan Bahadur W. M. Hussanally : But it is generally known that
these instructions are not carried out.

Prorosep Vasan-Borsap-Karana RaiLway.

1648, *Mr, Jamnadas M. Mehta : (a) Will Governm=nt be pleased to
state how far the project of the Vasad-Borsad-Katana Railway line has
progressed ¢

() Do Government propose to expedite the matter by providing
the requisite funds in the Railway Budget for the year 1925-26 ¢
. Mr. A A L Parsqns: (¢) The revised project estimate of the
Vasad-Bovsad-Katana Railway is being re-examined by the Agent,
Bombey, Baroda and Central India Railway, and -a fresh traffic survey
has been ordered,

(0) Until the revised project estimate and the traffic report have
been examined it is not proposed to allot funds.

8ir Purshotamdas Thakurdas: When do Government expect this
matter to be decided by the Railway Board after the examination that
they are carrying on at present ?
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Mr. A. A. L. Parsons : I cannot.give the exact date. It will not be
very long with the Railway Board. They will consider the matter us
soon as they have heard from the Agent.

Mr. Jamnadas M. Mehta : Are Government aware that this scheme
has béen under consideration for the last 25 years ?

Mr. A. A. L. Parsons : It is because it has been under examination
for 25 years that we have had to revise the estimates. '

Bardar V. N. Mutalik : When will the revised estimates be ready ?
Mr. A. A L. Parsons: I am afraid I cannot say.

8ir Purshotamdas Thakurdas : Are Government aware that certain
members of the (Central Advisory Railway Committee brought this matter
prominently to the notice of the Railway Board last January ?

Mr. A. A. L. Parsons : That is why we have asked for a revised
estimate.

Mr. Jamnadas M. Mehta : Then they are tarrying too much over
it.

OUTRAGE ON AN INDIAN WoMAN WORKER IN THE FEDERATED Maray
STATES.

1649. *Mr. Jamnadas M. Mehta : (a) IHas the attention of Government
Leen drawn to a statement from one Mr. C. R. Naidu appearing in the
Voice of India, dated 16th June, 1924, under the title ‘“ A White Man’s
Lust 7’ ?

(b) Is it true as alleged in the statement that in the Federated
Malaya States an Indian woman worker was outraged by her European
master under circumstances of barbarity and violence ¢

(¢) IIave Government reccived any information regarding the result
of the prosecution said to have been started against the offending Manager 1
If s0, what ¢

(d) What steps, if any, do Government propose to take to prevent
the recurrence of such inhuman outrage on Indian workers there 1

Mr. J. W. Bhore : (a) and (b). Yes.

(¢) The Manager and Assistant Manager of the Estate concerned
were tried for the principal offence and abetment thereof respectively.
The former was sentenced to 12 months’ rigorous imprisonment and the
latter acquitted. :

(d) As the Honourable Member is aware offences of this kind are
punishable under the criminal law of the country concerned which must
be allowed to take its course. The Government of India, however, have
asked their Agent who has exercised commendable vigilance in such
cases whether he considers any special steps to be desirable and on
r@ceipt of his report will decide what action, if any, they shall take.

Dismissarn or MR. MouaNLAL TrRiBHUVANDAS, C'HIEF CLERK OF THE DISTRICT
TRAFFIC SUPERINTENDENT, BuLsAr, B. B. anp C. 1. RamLwav.

1650. *Mr. Jamnadas M. Mehta : (a) Are Government aware of the
existence of a body called thc Bombay, Baroda and Central India Railway
.Employees’ Association ?
(b) Are Government aware that the said Association has been w’ rking
for the last four years and has 400 members on its roll ?
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(¢) Are Government aware that among its members are Enropean
and Anglo-Indian employees of the Bombay, Baroda and Central India
Railway ¢

(d) Are Government aware that on the 80th June, 1923, Mr. Man-lal
Kothari, the Honorary Secretary of the Asscociation, convened a meeting
of ‘‘ All Railway Employees '’ at Bulsar ?

* (e) Are Govg:rnment aware that at the said meeting speeches were
made about the grievances of the railway employees only ?

(f) Are Government aware that for attending the said meeting one
Mr. Mohanlal Tribhuvandas, the chief clerk of the District Traffic Super-
intendent at Bulsar, was dismissed ? ’

(9) Do Government propose to inquire into the matter and see that
justice is done to Mr. Mohanlal !

Mr. A. A L. Parsons : (a) Yes.

(b), (¢) and (e). Government have no information.

(d) Yes.

(f) He was dismissed for disobedience of orders.

(9) No. The matter is sud judice as Mr. Mohanlal has filed a
civil suit against the Railway for dismissal.

APPOINTMENT OF PASSENGER SUPERINTENDENTS ON THE VARIOUS RAIL-
WAYS.

1651, *Mr. Jamnadas M. Mehto. : (¢) Have Government employed any
superintendents on the various railway lines ?

(b) If the answer to (a) be in the affirmative, will Government state
the number of these superintendents with their salaries, allowances and
other remuneration ? '

(¢) Will Government state the duties assigned to the said superin-
tendents and also whether and how far they have proved useful to
passengers

(d) Have Government received any reports from these superintend-
ents as to how Railway administration can be improved and economised {

(e) If the answer to (d) be in the affirmative, will Government be
pleased to state the substance of those reports and the action they propose
to take thereon 1

Mr. A. A. L. Parsons : (¢) Yes. In response to a Resolution passed
by the Assembly in the Delhi session of 1921, passenger superintendents
were appointed on the principal railway lines in India.

(b) There are at present 58 passenger superintendents employed on
salaries ranging from Rs. 50 to Rs. 250 per mensem. )

(¢) Their duties are to assist third class passengers generally in
such matters as taking of tickets, finding platforms and tiains, securing
accommodation, and the like. On some Railways the passenger superin-
tendents.have not been found useful, and they have been abolished ; on
other Railways they are considered to be performing a useful function.

(d) It is not the business of these superintendents to make suggestions
as to how the Railway Administration can be improved and made more
economical,

(e) Therefore does not arise. .
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OUTRAGE ON AN INDIAN WOMAN WORKER IN THE FEDERATED MALAY STATES.

1652. *8ir Purshotamdas Thakurdas : (¢) Have Government scen a
report in the Voice of India, dated the 16th June 1924, regarding the
alleged conluct of a Kuropean Manager of the Sangli Regla Perak Estate
in the Federated Malay States, who is said to have foreibly removed a
Telugu cooly woman working on the said estate with the intention of out-
raging her modesty ? .

(b) Have the Government of India’s Agent at Penang submitted an
report to them regarding this incident and if so will Government be
pleased to place u eopy of the said report on the table ?

(¢) Has the said European Manager been tried in a court of law
and if so what is the result of such trial ¢

(d) Have the Government of Tndia been able to devise any steps by
which persons guilty of such attacks on cooly women can no longer work
in the area served by indentured labour from India ?

Mr. J. W. Bhore : (a) and (¢). The Honourable Member is referred
to my reply to question No. 1649 by Mr. Jamnadas M. Mehta.

(b) Copies of the reports received from the Agent of the Govern-
ment of Indm in Malaya are laid on the table.

() The Honourable Member is referred to the answer given to part
(d) of question No. 1649 asked by Mr. Jamnadas M. Mehta,

Ezxtract paragraph 8, from a letter No. G.C.R.-104|24, dated the 5th June 1924, from
the Agent of the Government of India in British Malaya.

* * * * * * * « -

3. In the second case, I rcceived information on the evening of 23rd that an
Indian girl had been raped in Sungei Royla estate, I proceeded by the earliest
available train to Ipoh and from there went to SBungei Siput station about seven miles
from Sungei Reyla estate. At Sungei Siput, I noticed a gang of ahout forty Telugus
loitering in the bazar. When I questioned them they said they had come away from
Bungei Reyla estate us one of them had been raped and they pointed out the girl.
I took that girl, her husband and another labourer in my motor car and drove to
the estate. After some local inspection, I commenced to inquire into the matter.
The Deputy Controller of Labour, Penang (Mr. Abearne), and Extra Assistant
Controller under training (Mr. A. 8. Reddi—Indian) who had heard about this
affair from the local police joined me and the Deputy Controller agreed that
I should complete the inquiry I had already commenced and that he should
help me where neeessary. Bricfly, the facets of the case arc these. On the morning
of 19th, at about 2, the Manager of the estate Mr. Johnson and the Assistant
Manager Mr. Jessamine drove trom the club to the lines where the labourers
are living. The Manager went up to the hut of Errasami and pushed open the
door and called out Geddama—FErrasami’s wifc. Both husband and wife came out
of the hut. The Manager pushed out the husband and dragged the girl to the
ear, lifted her into it and drove the car to the bungulow of the Assistant
Manager. The Manager took the girl who was sercuming the whole time into a
spare bedroom and cohabited “with her four times. The girl then returned home
crlying at about 5 A.M. Errasami bad in the mecantime r::>d his neighbours and
all of them were waiting outside the lines when GrAddama turned up and related her
miuiortunea. All the labourers, about forty in number, left the cstate in a bedy and
went to the nearest railway station Sungei Siput and nlso laid information at the
Police Station there with the result that the two mon, Manager and his Assistant, were
arrested. They were both releused on bail. The Manager attempted to commit
suicide by swallowing some prussic acid. Happily however, the acid was dilute and
the fact was discovered. Necessary medical an? was rendered and the Manager wus
re-arrested. During the Police investigation, however, a serious blunder had been
committed owini to faulty interpretation. The complainant is & Telugu. The Police
-Officer, who took her statement 1s a Malay and the man who interpreted the Telugu
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of Geddamma into Malay is a Tamil Mubammadan. Complainant is alleged to have
stated to the Police that both the Manuger and the Assistant Manager had intor-
course with her. I spoke to thc Deputy Public Prosecutor, who was in charge of
the case with the result that he suggested to the Magistrate that his case against
tho Assistant Managor was only ome of abetment in that he lent the usce of his room
to the Munager. The case against the Manager was fully inquired into and both the
Deputy Controller of Labour, Penang, and myself watched the case and occasionally
helped the Deputy Public Prosecutor. It was argued on behalf of the Assistant
~Manager that the Munnger was to havo taken the girl to the house of the Manages
but that the latter changed his mind at the last moment and got into onc of the
rooms without the consent of the Assistant Manager. In the ond, the Assistanti
Manager was discharged and the Manager has been committed to the Assizes (Sessions).
I shall roport further details after the cuse has been disposed of in the Assizes.

* * * * * * * * .

Egtract from a letter No. 114|G.C.R.|24, dated the 5th July 1924, from the Agent of
the Government of India in British Malaya.

* * - » - »* *

6. The Sungei Reyla rape ease roferred to in paragrauph 3 of my last report was
tried ut the 1poh Assizes on 23rd June. The first accused Johnson was counvieted and
sentenced to undergo rigorous imprisonment for one year and the second accused
Jessumine, who was first discharged in the lower court und brought up for trial at
the instance of the Deputy Public Prosecutor, was acquitted.

* * * * * » * %

* *

*

8ir Purshotamdas Thakurdas : Will Government be pleased to
state if persons who are sentenced for any crime liize this are allowed
to work in the same area after their release from jail ?

Mr. J. W. Bhore : That is a question of fact upon which I have no
information,

8ir Purshotamdas Thakurdas : Will Government be pleased to make
inquiries on the subject ¢

Mr. J. W. Bhore : I have already said that we have called for
information from our Agent on that point and further, action will be
dictated by the result of his report.

Mr. A. Rangaswami Iyengar : Will Government be pieased to lay
the report as soon as it is received from this Agent in Malaya on the
table ?

Mr. J. W. Bhore : 1 have already laid the reports so far.received
on the table. : '

. Mr. A. Rangaswami Iyengar : No. The report that you may call
or.

Mr, J. W. Bhore : 1 will d1 s,

THE INDO-EUROPEAN TELEGRAPH DEPARTMENT.

1653. *8ir Purshotamdas Thakurdas: (a) With reference to the
Administration Report of the Indo-European Telegraph Department for
1922.23, Appendix ‘‘ E ', will Government be pleased to place on the table
a similar statement for the five pre-war years {

(b) Will Government be pleased to state the total number of State
telegrams between India and the United Kingdom in each of the five years
mentioned in Appendix ‘‘ E '’ of the Report referred to above ?

(¢) In view of the fact that the Government of India are directly
interested in the Indo-European Telegraph Department will Government

be pleased to state if they have issued instruetions to all Departments of
L176LA . A2
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the Central Government and to all Provincial Governments that for tele-
graphic communication with the United Kingdom on State service the
Indo-European Telegraph line should be used as far as possible 2

(d) With reference to paragraph 4 of the Report referred to above
where it is stated that the interest on capital shown against the years
1919-20 to 1922-23 is the interest earned in excess of the interest charges
due to Government on the capital outlay, will Government be pleased to+

stute the rate of interest thus caleulated on the capital outlay for the
year 1022-23 ¢ '

(¢) Will Government be pleased to state to what account credit is
taken for—

(i) the amount of interest on the capital locked up in the Indo-
European Telegraph Department ; and

(it) the net revenue for 1922-23 which latter net revenue amounts
to 6.38 per cent. of the capital !

(f) With reference to the foot-note on page 4 of the Report will
Government be pleased to give details of the cost of the London Office
estab.’shment which amounted to £2,914 in the year 1922.23 ?

(g9) In view of the result of the working of the Indo-European
Telegraph Department for the year 1922-23, will Government be pleased
to state if they still- econtemplate selling or leasing this Department as
recommended by five members of the Incheape C(ommittee in their
Report ¢ :

The Honourable Mr. A. C. Chatieriee : (a) A consolidated state-
ment furnishing the figures required by the Honourable Member is laid
on the table.

_(b) The total number of State telegrams between India and the
United Kingdom is not separately recorded, but the total numbers of
all foreign State telegrams, of which the great bulk are telegrams to and
from the United Kingdom, during the years in question were—

Viar. Number.
1918-19° .. .. .. .. 139,018
1919-y e .. .. .. 109,743
19%0-21 .. .. .. .. 13,796
1912122 .. .. .. .. 49,731
1922-23 .. .. .. .. 33,585

(¢) The answer js in the negative. The matter has been considered
and decided in relation to the division of traffic between the different
lines of telegraph communication between India and the United Kingdom.

(d) The average rate of interest charged in the year 1922-23 was
3.3252 per cent. on the Capital Expenditure to the end of 1916-17, and
5.48 per cent. on subsequent expenditure.

(¢) (¢) In the Indo-European Telegraph Department the interest
charge is taken into account on a pro forma basis simply for the purpose
of the Profit and Loss Account, as the whole Capital outlay has been met
from revenue. Ilence it is included only in the Administration Report
and no account adjustment is made.

(i) The net revenue of the Indo-European Telegraph Department
is eredited under the head ‘‘ XV—Posts and Telegraphs ’’.



Statement showing the number of m2ssages and wirds forwarded during the years 1905-06 to 1913-14 inclusive.

STaTE. ('OMMERCIAL AND PRIVATE. PrEss. ! ‘ToTtaL. Aopon °
. ; DEDUOT| g,
15 i '_' GRAND ToTaL. A::s;‘
Gulf. Qulf. ' Persia. Gulf. : Gulf. Perssa. TRANSIT.
i — ) U SO | . _ -
\. ! ! ! i I | ’
Mes- Words. Mes- | Worda. Mes- Words. Mes Words. | Mes- | Words. Mes- Words. Mes- Words. | Words. | Words.
sages. sAges. | . sages. sages. | sages. | sages. sages.
| i |
g | l |
A | .
100808 3,682 | 152,400 | 204,690 ' 2,200,808} 1,008 | 21,419 063 | 47494 200,035 | 2,499,711} 1,088 | 21,410 | 211,008 | 2,621,1304 303 2,521,433
| | | | ‘ | | 4
' | i ! \ 1
i ; | | i
| | | | | |
i : ! | !
1906-07 3,843 | 140,238 252,359 | 2,640,290} 2,231 | 19,774 919| 51,736 257,121 | 2,838,264} 2,234 19,774 | 250,355 | 2,868,038} 2,291} 2,860,330
' ‘ f ! * | %
i | . ! | i :
X i i i ‘ i !
: | | | i ’: | ’ '
1907-08 3,258 138,800 | 264,254 | 2,670,050 3,035 | 30,829 | 602 ; 39,224 !268,114 1 2,848,164 3,035 | ~ 30,829 |271,149 | 2,878,003 8,176‘ 2,882,169“‘
. | I |
i i I
| | 1
1908-09 3,231 140,344 - 225,864 2,1950113 2,016 36310 597 65,400 ' 220,602 ' 2,400,764} 2,016 35,3104 229,008 | 2,486,074} 2,636 | 2,488,7578
' : i
x ‘l | ' | " I
190910 3,308 137,730 | 206,106  2,516,7673 4,213 487551 345 | 17,216 260,870 | 2,671,710} 4,213 | 48,755} 274,002 | 2,720475% 9,636 2,728,114
! i ! : ! . ! |
' ! | ’ ‘ 1 | |
A o
i ' 1
i l | i ! | i |
1010-11 .1 3,345 127,806 iszo,zza | 3,046,632 4,208 | 45360 324 | 14,448 | 332,892 | 3,188,886} 4,260 | 45,350 337,161 | 5,234,248} 636} 3,234,901
i | N i
| | A | |
i , i i i ; |
| : % | i l i 1l
191112 . [ 4,400 | 180,102 | 341,136 3.178,150‘ 5.255l| 53,597 | 189 9,054 ‘345,733 3,367,306 | 5,265 | 53,897 | 350,088 | 3,420,003 | 2,814 | 3,418,080
Do | i
I : | | a | | |
o S | | |
l | { | | | | |
191218 | 3,644 | 165025 | 387,190 | 3,633,004 ( 6,081 63410 255 13,207 | 391,008 | 3,811,326 | 6,081 63,410 | 307,179 | 3,874,736 | 4,103 | 3,878,820
<‘ ! | i ; ‘ !
I | I ! i i |
| 1 ' ! | i 1 ! |
! [ ! | ‘ !
1013.14 .| 518 i 145,249 l $73,000 | 3,602,0084| 5.049 | 59,222 162 5,840 i!377,430 3,753,097} 5,649 | 59,222 |383,070 | 3,812,319} 3,812,319
i | | . !

Nore.—Under the columna headed ¢ Gulf ”* are shown messages and words accounted for in Gulf Traffic Accounts,
Under the columns headed “ Persia ** aro shown (1) messnges and worde originating or terminating in Porsia to or from Indo-European Company’s line which conseyuently do not

appear in the Gulf Traffic Accounts, and (2) messages torminating in Persi: received from Persian Crown lines.
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(f) Details of the cost of the London Office establishment of the Indo-
European Telegraph Department are as follows—

£

Salary of Director-in-Chief .. .. .. 947
Sulary of Assistant to Director-in-Chief .. 60+
Salary of First Clerk .. .. .. 731
Salary of Second Clerk .. .. .. 341
Salary of Third Clerk .. . . 163
Salary of Fourth Clerk .. .. .. 128

Total .. 2914

(g) The Honourable Member is referred to the reply givem by me
to a similar question No. 46, heads (a) to (¢), put by him at the Legislative
Assembly meeting of the 1st February, 1924. No decision on the matter
has yet been arrived at.

Sir Purshotamdas Thakurdas : May I know when Government are
likely to arrive at a decision in this matter ?

The Honourable Mr. A. C. Chatterjee : I cannot give any definite
promise.

8ir Purshotamdas Thakurdas : Ilave not Government had cnough
experience of the commercial utility of this Department to enable them
to come to a decision ?

The Honourable Mr. A. O. Chatterjee : I think the Ilonourable
Member is aware of the very complicated nature of the question on
which a decision has to be arrived at.

8ir Purshotamdas Thakurdas : So far as I can see, the question
strikes me as a very simple one in view of the results that we have
seen.

AMOUNTS PAID TO INDIAN AND EUROPEAN DEPOSITORS OF THE ALLIANCE
BANK.

11654. *Mr, Gaya Prasad 8ingh : (¢) With reference to starred
question No. 175 of the 5th February 1924, will the Government be pleased
to state if they have found out what amounts were paid to Indian and
European depositors of the Alliance Bank, both in India and in Europe ¢

(b) If the answer be in the negative, will the Government state
their reasons {

ALLEGATIONS CONTAINED IN THE REPORT OF THE ALLIANCE BANK OF
SiMrA CoOMMITTEE OF INVESTIGATION.

11655. *Mr. Gaya Prasad 8ingh : (ay Ias the attention of the Gov-
ernment been drawn to the report of the Committee of Investigation,
appointed at a meeting of the creditors of the Alliance Bank, held on the
}31;2 4J)une 1923 (vide the ‘‘ Amrita Bazar Patrika,”’ dated the 12th June
| ? '

(b) Is it a fact that although written to, ‘‘ the past Directors of the
Bank, with one excuse or another, failed to come forward to help the
investigation *’?

— e

tFor Answer to this question—sce below question No. 1870 on p. 3011 infra.
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(¢) Is it a fact that, as stated by Mr. C. T. Allen of Cawnpore, he
‘¢ strongly protested against the actions of those who were misusing the
Bank and its funds ;’’ and that he ‘“ finally quitted the Board as a protest
against the management of the Bank’s affairs ’’{

(d) Is it a fact that Mr. Ashworth, one of the Liquidators of the
Alliance Bank, was asked for certain Bank books ; but his ‘‘ reply was
evidently a dodge to avoid the request ’’?

(e¢) Are the Government prepared to make inquiries into the above,
and report the result’to the ITouse ?

ADVANTAGE SECURED FROM THE ALLIANCE Banxk or Smpta vy Messio,
BovrLToN BROTHERS.

11656. “Mr. Gaya Prasad 8ingh : Is it a fact that within the short
period of less than two years, Messrs. Boulton Brothers managed to secure
from the Alliance Bank the following advantages :

(1) Share; of the Rank io ihe extent of 10 lac:

(2) £10,000 o’ St. Petersburg Loan :old {o the Bank.

(3) Rs. 13 laes in 33 per cent paper were taken by them upon the
understanding that the money would be returned within 12
montbs in exchange for forcign and continental securities.

(4) A loan of £80,000 was reccived by them against non-marketable
securities.

(5) The sceurities given for the above loan of £80,000 were returned
to Boulton Brothers Lefore the repayment of the same ?

FAiLURE or 1HL ALLIANCE BANK OF SIMLA,

$1657. *Mr. Gaya Prasad 8ingh : Did the Government make inguiries
into the circumstances that led to the failure of the Alliance Bank, before
sanctioning the payment from the Imperial Bank ; and in view of new
facts hrought to light, do the Government propose to take any action ¢

REPORT OF THE ALLIANCE BANX OF SiMLA [NVESTIGATION COMMITIEE.
11745. *Khan Bahadur 8arfaraz Hussain Khan : Will the Govern-
be pleased to state :
(a) If they have received the report of the Investigation Committee
on the Alliance Bank of Simla Limited ?

(b) If w0, will they please lay a copy of it on the table ?
REPORT OF Tni ALLIANCE BANK ¢F SnMLa INQuiRy COMMITTEE.
11760. *Haji 8. A. K. Jeelani : («) Tlas the attention of the Govern-

ment been drawn to the report of the Alliance Bank Inquiry Committee
appointed to investigate into the causes of its fallure ¥

(b) Will the Government be pleased to state whether there are any
facts in the report which were not within the cognisance of the Govern-
ment before they authorised the Imperial Bank to advance 50 per cent.
on the security of the Alliance Bank assets to its creditors 1

__(c) In the Jight of the facts disclosed hy the Inquiry Committee,
will the Government be pleased to state whether from the available

tFor Answer to this question—sce below question No. 1870 on p. 3011 infra.
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assets of the Alliance Bank it is possible to recover the amount
advanced !

REPAYMENT OF ADVANCES MADE BY THE IMPERIAL BANK TO THE ALLIANCE
BANK 0F SIMLA.

1870. *Mr. Bhubanananda Das : Will Government be pleased to
gtate how much still remains to be paid by the Allianece Bank liquida-
tors to complete the repayment of advances made by the Imperial Bank
of India under Government guaranteces !

The Honourable Sir Basil Blackett : I shall take up questions
Nos. 1654-1637, 1745, 1760 and 1870 together for the sake of convenience
as these relate to the same subject.

('opies of the Reports of the Liquidators and of the Committee of
Investigation have been placed in the Library. These will supply most
of the information asked for. (Government have no information beyond
that contained in these Reports and in the press.

From a statement issued by the TLiquidators on the 9th August
which has already appeared in the press, I gather that they are able
to pay a 50 per cent. dividend which will set the Government free from
any financial liability in respect of their guarantee to the Imperial Bank
of India.

For the rest, the matter is sub judice and Honourable Members have
no doubt been watching the proceedings in the Court.

DismisSAL oF HAVILDAR SANTA SINGH OF THE 8TH ARTILLERY FOR READING
' AN ARALl NEWSPAPER.

1658. *8ardar Kartar 8ingh : (1) Has the attention of the Govern-
ment been drawn to an article headed, ‘‘ Akali Te Pardesi Akhbar parhna
jurm hai. Ek Havaldar ki mulazmat sc mauqufi’’ (Reading of Akali Te
Pardesi newspaper is an offence. Dismissal of a Havaldar), in the daily
Urdu Akali of Amritsar, dated the 28th June 1924 1

(2) (a) Is it a fact, that Santa Singh, Havaldar of the 8th Artillery
stationed at Tonk, N.-W, F. P, has been dismissed from service on account

of having been found reading the ‘‘ Akali Te Pardesi '’ newspaper by the
Officer Commanding 1

. (b) Isit a fact that the Officer Commanding immediately after find-
ing Santg Singh Havaldar reading the said newspaper suspended him
by removing his military badges, and put him in the quarter guard ?

(¢) Is it a fact that Santa Singh was handcuffed and his trial by a
court-martial lasted for four days continuously $

(d) lsit a fact that Santa Singh was fined Rs. 50 by the court-martial,
was dismissed from service and was ordered to be out of bounds at once !

(e) Is it a fact that Havaldar Santa Singh had distinguished himself
on service on the battlefields of France, Chaman, Waziristan, etc., and was
a recipient of several medals and certificates, and had several times
officiated as a Jamadar and was about to be soon promoted to that rank ?

(f) Isit a fact that at the time of dismissal his medals and certificates

:;e!l'lq co'nﬁscated, and he was deprived of all his pay and allowances due
im
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(g) Is it a fact that after being dismissed Santa Singh was taken in
handeuffs to the railway station, Tonk, and was there ordered to leave
the place at once while he was nelther supplied with any railway ticket

nor pass, nor was he given any money to enable him to reach his village in
the Ludhiana District ?

(3) Will the Government be pleased to state under what rules or
regulations was the reading of the ‘‘ Akali Te Pardesi '’ newspaper by
Santa Singh considered an offence ¢

(4) Is the reading of newspapers by soldiers in the Indian Army
pmhlblted if 80, when were the orders to that effect issued, and how long
is it 1ntended to keep those orders in foree ?

5) What steps do the Government propose to take in the matter ?

Mr. E. Burdon : (1) Government have seen the article referred to
by the IHHonourable Member.

(2) to (). Government have made inquiries from which it appears
that no incident such as the question describes has taken place. I may
state for the information of the Honourable Member that the unit
mentioned, the 8th Pack Battery, Royal Garrison Artillery, has never
served in Tonk.

AMALGAMATION OF THE DisTRICT LoCOMOTIVE, CARRIAGE AND TRAFFIC
OrFicEs oN THE East INDIAN RaAiLway.

1659. *Kumar Ganganand 8inha : (a) Is it a fact that the Distriet
Locomotive, Carriage, and Traffic Offices under the administration of the
East Indian Railway are going to be amalgamated with a view to create
Divisional Offices at Howrah, Asansole, Dinapore and Delhi ?

(b) If this be so, will the Sahebganj Loop District be absorbed in the
Howrah Districet ?

(¢) Are the Government aware that for 10 or 12 years there has been
no improvement in the Loop District ?

(d) Is it a fact that only a year ago, the Railway administration
spent some four or five lakhs of rupees to accommodate the District Loco-
motive and District Engineer Offices and staff at Sahebganj ¢

Mr. A. A, L. Parsons : Government have under contemplation a
reorganisation of the present system of administration on the East
Indian Railway, but the proposals are not sufficiently mature to enable
definite information to be given on this subject.

REPRESENTATION AGAINST THE ABSORPTION OF THE SAHEBGANJ Loop Disrt-
rict IN THE HowraH DistricT oF THE EasT INDIAN RAILWAY.

1660. *Kumar Ganganand 8inha : (a¢) Will the Government be pleased
to state whether or not the Railway Board has received any application
from Rai'Sahib Khusilal, Zemindar and Viece-Chairman, Sahebganj Muni-
cipality, and Babu RaJendra Nath Ray, Pleader and Mumc1pal Commis-

sioner, and_others, showing the injurious effect of the absorption of the
Sahebgan; Loop District in the Howrah District ¢

(h) If so, will the Government be pleased to lay it on the table and
stite whether or not any reply has beer given to the same ¢
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(¢) If any reply has been given, will the Government be pleased
to lay it on the table ¢

(d) If no reply has been given, will the Government be pleased to give
reasons for the same ¢

Mr. A. A L Parsons: (a) Yes.

(b) and (c). A copy of the petition will be furnished to the
Honourable Member. Its receipt has been acknowledged.

(d) For the reasons stated in reply to the Honourable Member’s
previous question no reply to the petition is possible at present.

AMALGAMATION oF THE DistRicT LOCOMOTIVE, CARRIAGE AND TRAFFIC
OrFices ON THE EAsT INDIAN RAILWAY.

_ 1661. *Kumar Ganganand 8inha : (¢) Is it a fact that the ¥ast Indian
Railway is going to be taken over by the State from the 1st January 1925 ?

(b) If so, is there any guarantee that the proposed amalgamation
of the East Indian Railway Distriet Locomotive, Carriage and Traffic
Offices will not be altered by the State management

(¢) Have the Government satisfied themselves or not, whether such an
amalgamation will sacrifice efficiency to economy, or not ¢

Mr. A. A L Parsons: (a) Yes.

(b) and (c¢). As already stated in reply to previous questions by
the Honourable Member, the matter is under consideration and Govern-
ment are not in a position to make any statement.

ProvisioN oF EXTRA WATERWAYS ON THE CHAPRA-MASHRAK BRANCH AND
ON THE MAIN LINE, BENGAL AND NORTH-WESTERN RAILWAY,

1662. *Mr. Gaya Prasad 8ingh : (a) With reference to my starred
question No. 1166 of the 2nd June 1924, regarding-the floods in Bihar
and the waterways on the Railway embankments, has the attention of the
Government been drawn to the following passages occurring in the press
ecommunpiqué, dated the 4th October 1921, issued by the Government of
Bibar and Orissa, and published in the Bihar and Orissa Legislative
Council debates, Volume III, no. 7, page 314 :

‘¢ Mr, Bremner visited the District, and discussed the question of waterways
with the Agent and Chief Engineer of tho Bengal, North-Western Railway, and with
the Collector. It was agreed that the waterways provided in the Chapra-Mashrak
Branch were altogether inadequate, and that more will be provided either by bridges

or by causeways with adequate vents at ground level. 1t was ulso agreed that more
and better waterways should be given on the main linc west of Siwan ¢’

(b) Will the Government be pleased to state if more waterways have
been provided on the Chapra-Mashrak Railway, and on the main line,
since the date of the press communiqué ! And if so, howemany ; and
of what dimensions ?

(¢) If the answer to (b) be in the negative, will the Government be
pleased to state their reasons 1

Mr. A. A L. Parsons: (a¢) Government have seen the passage
referred to. .
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(D) and (c). All the works agreed upon have been completed. A
list showing the amount of extra waterway provided, is placed on the

table.

List showing extra walerways provided on the Chapra,-Mashrak Branch and on the main
line Bengal and North- Western Railway.

The oxtra waterways given on the Chupra-Mashrak Branch are :—
Mile 2/6 (Chain 125°00) == Causeway 1,000 ft.
.y 4,6 »” 225'00 = ”» 13000 ”»

» 5/4-B »» 286'90 = Bridge No.8B(1-3’' Barrel Drain) which was destroy-
ed during the flood has been replaced by

4 spans 5 ft. arches.
a/6 » 332°16 = Anew bridge 5spans of 4 ft. arches.

”

The extra waterways given on the main line are :—
In Bihar & Orissa, at mile 243/1 (Chain 3735 60)=2 spans of 8 ft. arch betwoen
Savan and Bhata Pokhar stations.
Do. at mile 249 (Chain 4050)=8 spans of 6 ft. arches between
Bhata Pokhar and Mairwa stations.

In tho United Provinces, atmile 260} (Chain 235° 40)=6 spans of 6 ft. arches
between Bankata and Bhatpur Rani stations.

Froops AND RAlILWAY EMBANEMENTS IN THE SARAN DIsTRICT, BINAR AND
ORISEA. :

1663. *Mr. Gaya Prasad 8ingh : (¢) Has the attention of the Govern-
ment been drawn to the following passages in the report of the Chief
Engineer and Secretary to the Government of Bihar and Orissa in the
Public Works Department, on the question of floods and Railway embank-
ments in District Saran published as press communiqué, dated the 11th
October 1921, Bihar and Orissa Legislative Council debates, Volume IIT,

No. 7:

¢ A good deal of the drainage of Siwan and Gopalganj Sub-Divisiops falls into
the trough between the main line of the Bengal, North-Western Railway, ‘and Saran
embankment ; and flows in a south-easterly direction towards Sonepur. The drainage
of the whole area north of the main line of the Bengal, North-Western Railway, i.c., of
about 80 per cent. of the District crosses the main line sooner or later 1 7’

‘¢ The Daha which is the, main drainage channel of Siwan and Gopalganj Sub-
Divisions, is crossed just after passing Siwan station 17’

‘¢ There is a strong loeal feeling in favour of having a culvert made at this
place, which'is supported by the Sub-Divisional Officer, Siwan 1 *’

‘¢ In my opinton the waterway was not suffiocient to pass the abnormal rain of the
15th September ; but is awmple for ordinary heavy rain. Bcyond Bhatapokhar station
at milec 249 the line was a serious obstacle to drainage.. There is a culvert ncar the
place, but this was quite unable to take the water. The Chief Engineer of the Railway
admits an afflux of 6 fcet at the place where the line was cut, and the dgent Mas
acoepted the necessity of a bridge !’

() Have additional waterways been provided at Daha, and beyond
Bhatapoker Station as recommended by the Chief Engineer ¥ If so, how
many, and of what dimensions ¢ If the answer to the above be in the

negative, will the Government be pleased to state the reasons {
Mr. A, A L. Parsons: (a) Government have seen the passages
referred to.
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(b) There was no suggestion for additional waterway at the Daha.
Extra waterways have been provided at the following places :—

At mile 243—2 spans of 6 ft. arches to replace a 3 ft. opening. 'This
is the culvert referred to as supported by the Sub-
Divisional Officer, Siwan.

At mile 249 (Chain 4050)—8 spans of 6 ft. arches,
* At mile 2603 (Chain 235.40)—6 spans of 6 ft. arches.

FrLoops IN BIHAR.

1664. *Mr. Gaya Prasad 8ingh : (¢) Has the attention of the Govern-
ment been drawn to the following passages in the report of the Chief
Engineer and Secretary to the Government of Bihar and Orissa, published
as press communiqué, dated 11th October 1921:

¢ The Doronda-Maharajaganj Branch does not seriously obstruct the drainage,

but appears to hold up the water to some extent. The question of additional waterway
may be considered when the detailed report of the afflux at each opening is received ¢ 7’

¢¢ The Chapra-Mashrak Brunch—The failure of the first siz miles of this branch to
pass the flood i8 the great causc of complaint against the Railway. The waterway was
totally inadequate to pass the heavy flood ? '’

‘‘ The water backed up against the Railway until it was levelled with the rails
both in the branch and main lines. The Chapru-Mashrak line was either cut or breached
early on the morning of the 16th. * It would have breached in any case as the water-
way was insufficient to pass the impounded water. The Chief Engincer of the Bengal
North-Western Railway atates that the line was cut at all the places ? 7’

‘¢ The wide brenches are all in the first six miles where the Railway runs through
low ground, and obslructs the drainage ? ’

“ The effect of the blocking of the drainage by the Mashrak Branch was to increase
greatly the flood level immediately west of the line, with the result that almost all the
houses in villages lying west of the Railway collapsed.  The damage to houses and pro-
perty would have been comparatively small had there been sufficient waterway to pass
the flood ? '’

() Will the Government be pleased to state how many waterways
have been provided in this section of the Railway line as recommended
in the report ; and of what dimensions ?  If the answer be in the negative,
will the Government kindly give the reasons ?

Mr. A. A. L. Parsons : (¢) Government have seer the passages
referred to.

(b) Dorondu-Maharajganj Branch.-—The afftux levels recorded did not
show that any inecrcase of waterway was necessary.

As regards extra walerways on the Chapra-Mashrak Branch, the
Honourable Member’s attention is invited to the listt I have placed on the
table. '

FLoops IN DBIHAR.

1665. *Mr, Gaya Prasad Singh : (a¢) Has the attention of the Govern-
ment been drawn to the following passages in the report of the Chief
Engineer and Secretary to the Bihar and Orissa Government published
as press communiqué, dated 11th October 1921:

‘“ The only outlet being closed, the water could not get away except through
the Railway sluices, which only drain a limited arca ? '’

‘¢ In the afternoon of the 15th the flood from the west came down, and backed up
by the Mashrak Branch began flowing into the town £ '’

tVide p. 83014 ante.
L176LA B *
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¢“ In view of the fact that the Gogra was low, there wae no reason for Chapra
town suffering anything like so much damage, had there besn proper arrangements. for
dealing with the drainage and the flood. The damage was of ocourse intensified by the
Jailure of the Mashrak Branch to puss the flood 7 ’
(b) Will the Government be pleased to state if ‘‘ a large increase in
waterway on the Mashrak Branch ’’ has been provided as recommended
in the report referred to above ¥ And if not, why not ¢

Mr. A. A L. Parsons : (a) Government have seen the passages
in guestion.’
(b) The reply is in the affirmative. The Honourable Member’s atten-
tion is invited to the listt placed on the table.
PREVENTION OF FLooDs IN BiHaAr.

1666. *Mr, Gaya Prasad 8ingh : (a) Has the attention of the Govern-
ment been drawn to the proceedings of a conference of officials and non-
officials held on the 30th September 1921, and published in the Bihar and
Orissa Legislative Council debates, Volume I1I, No. 8, pages 373—374, in
which it is reported that Mr. W. 8, Bremner, Chief Engineer, Irrigation
Branch of the Public Works Department, Government of Bihar and Orissa,
stated that ‘‘ he would settle with the Railwey Agent what measures shoula
be taken to prevent future floods ’’ %

(b) Will the Government be pleased to state the exact nature of the
settlement referred to above, and of the measures taken to prevent future
floods {

Mr. A. A. L. Parsons : (a¢) Government have seen the proceed-
ings refcerred to.

(b) At the request of the Railway Administration, Mr. Bremner was
deputed by the Bihar and Orissa Government to discuss the question of
waterways in the distriet affected by the exceptional flood in 1921, and,
as a result, the additional waterways considered necessary to prevent
future floods, have been provided.

Mr. Gaya Prasad Singh: IHas the attention of the Governmeut been
drawn to a publication entitled ‘¢ Defective Waterways on the B. N. W,
Railway in the district of Saran > by George Nixon ?

Mr. A. A, L. Parsons: I am afraid I must ask for norice.

ProvisioN or ADDiTONAL WATERWAYS ON THE BENGAL AND NORTH-W ESTERN
RaiLway T0 MEET FLoon SITUATION.

1667. *Mr. Gaya Prasad Bingh: (¢) Are the Government aware
that in reply to question No. 419 of the 10th March 1921, relating to the
‘‘ inadequate provision of culverts snd waterwovs on the Bengal and
North-Western Railway line from Barauni Junction to Katihar Junetion,’’
the Government stated in this House that ¢ judzed by ordinary conditions,
this scction of the line is mot provided with waterways 1o the extent that
would be normally considercd mecessary ’’ : and that ‘‘ the culverts were
never intended to be flood openings, bul in deal with impounded water
from local rain-fall *’ %

(h) Will the Government be pleased to state if additional waterways
have been provided on this Railway since the date of the reply to meet

*

t7ide.p. 3014 ante.
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flood situations ¢ If the reply be in the negative, will the Government
kindly give the reasons !

Mr. A. A. L. Parsons: (a) Yes, but the Honourable Mamber wiil no
doubt have noticed that the reply went on to say that the amount of water-
way provided was in accordance with the unanimous decision of a com-
mittee, representing all interests which met to consider the question at
Bhagalpur on 5th December 1898. The inference was therefore plain that
the question was decided with due regard to the special conditions obtain-
ing in the locality.

(b) The reply is in the negative and the reason for not providing
more waterway is given in the reply to the first portion of the question.

Mr. Gaya Prasad Singh: Are Government aware of the fact that in
reply to a question on the recent floods in Bihar, the Local Governzient in
the course of a statement in the Bihar and Orissa Legislative Council on
the 29th August 1921 stated as follows:

‘¢ Beveral telegrams have been received from the residents of Saharsa, Makna
Bazar, Mansi, Pasraha and Khagaria reporting that scores of villages were flooded,
cattle were dying for want of fodder and that people were in great distress. They
prayed for more outlets in the B. N. W. Railway line in vurious places.’’

What steps do Government propose to take in the matter ¢

Mr. A. A L. Parsons: T must ask for notice.

Mr. Gaya Prasad 8ingh: Do the Government propose to take any
action on this ?

Mr. President: The Financial Commissioner has very properly asked
for notice.

PreveNTION OF FLoops IN NorRTH BENGAL.

1568, *Mr. Gaya Prasad Singh: (¢) With reference- to question
No. 149, asked in the Council of Staté on the 18th March 1994, regarding
floods in North Bengal, will the Government be pleased to publish the
recommendations of Rai Bahadur Ralla Ram, 1.8.0., who was specially
appointed by the Railway Board to undertake the investigation of the
subject ?

(b) Will the Government be pleased to state if additional waterways
on the (¢) Santhar Jamalgunj Railway section ; (i) Santhar-l:{aha]oo
section ; and (ii) Sara-Serajgunj Railway line, have been provided, as
recommended in the report ?

(¢) If the answer to the above be in the negative, will the Govern-
ment be pleased to state their reasons !

Mr. A. A. L. Parsons : (a) Six copics of the Report by Rai Bahadur
Ralla Ram, 1.8.0,, on the Northern Bengal floods are already in the
Library.

(b) and (e). The position is as follows:

(7) Santhar-JTamalgunj section—The desirability of additional
waterway has been recognised and a special survey for the
purpose has recently been completed. No waterway has,
however, been provided pending the abandonment <0 the
Metre gauge railway embankment.
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(1t) Santahar-Kahaloo section—460 feet of additional waterway
b have been so far provided against the 480 feet recommended,
and it is considered that the slightly reduced provision will

prove adequate.

(111) Sara-Serajgunj Radway.—A bridge with about 600 -feet of
waterway has been completed which give 50 per cent. more
; additional waterway than was recommended.

PROPOSED CONSTRUCTION OF A RAILWAY FROM MUZAFFARPUR TO SITAMARHI.

1669.*Mr. Gaya Prasad 8ingh: (a) With reference to my starred
question No. 119 of the 4th February 1924, regarding the construction of
the Muzaffarpur-Sitamarhi Railway line, have the Government asked for
the views of the Government of Bihar and Orissa on the subject, as pro-
mised ; and will the Government be pleased to lay on the table a copy of the
reply ? '

(b) Has the attention of the Government been drawn to the following
question asked in the Bihar and Orissa Legislative Council on the 25th
July 1921 :

‘‘ Are the Government aware that great inconvenience is felt by the inhabitants of
the Sitamarhi Sub-Division, in coming to its Distriet Headquarters, Muzaffarpur, for
want of a direct Railway line between the two 7’
to which the following reply was given by the Government :

“¢ The neeessity for the proposed line has been brought to the notice of Govern-
ment by the Comissioner of the Division ; and it has been included in the list of
Railway projects recently prepared for early construetion '’ ?

(¢) Ilas the attention of the Government been drawn to the following
reply given by the Government of Bihar and Orissa in the Liocal Legislative
Council, on the 22nd November 1921 on this subject :

‘‘ The suggested line has been included in the list of new Railway projects for
early construction, which has been sent to the Railway Board ? ’’

(d) Will the Government be pleased to state if they are prepared
to sanction the early construction of a direct railway between Muzaffarpur
and Sitamarhi ¢

If the reply be in the negative, will the Government kindly give their
reasons ?

Mr. A. A. L. Parsons : (¢) The matter is still under «orrespondence
withh the Government of Bihar and Orissa and the Government are not
in a position to lay on the table a copy ol the papers.

(b) and (¢). The reply is in the affirmative.

(d) In view of the reply given to («¢) above the (Government are not
at present in a position to say if and when the Muzaffarpur-Sitamarhi
Railway will be sanctioned for construction.

Mr. Gaya Prasad 8ingh : Are Government aware that in veply to a
question on this subject in the Bihar and Orissa Legislative Council on
the 19th August 1924 the Local Government stated ‘¢ that Government
are unable to give any date as to when the construction of the line in ques-
-tion will be taken in hand. The matter is now under correspondence with
the Railway Board.’’?

Mr. A. A L Parsons : I was not aware of the fact, Sir, but I am
glad that the opinion expressed by the Government of Bihar and Orissa
coincides with that which I have just given to the Honourable Member.
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CoMPLAINT AGAINST TUE HowRrAH RAILWAY STAFF.

1670. *Mr, Gaya Prasad Singh: With reference to my starred
question No. 1106 of the 20th May 1924, regarding the complaint against
the Howrah railway staff, will the Government be pleased to state what
punishment has been inflicted upon the booking clerks concerned !

+Mr. A. A. L. Parsons : The only information Government possess is
that the booking clerks concerned were adequately punished. Govern-
ment do not know the exaet form which the punishment took.

ProvisioN OF a LATRINE AND FeMALE Warting Room ar ATIMADPUR
JUNCTION STATION ON THE EAST INDIAN RAILWAY.

1671, *Mr. Gaya Prasad Bingh : (a) Has the attention of the Govern-
ment been drawn to a signed letter headed ‘‘ Railway grievances,”’ publish-
ed in the ‘‘ Amrita Bazar Patrika,’’ dated the 22nd June 1924 ¢

(b) Is it a fact that there is no latrine or female waiting' room at
Ahmadpur Junetion Station on the East Indian Railway ¢

(¢) What steps have been taken 10 remedy the grievances complained
of ¢

Mr. A, A. L. Parsons : (a) Yes.

(b) Yes. Government undersiand that the traffic does not warrant
the provision of a female waiting room and that the provision of a latrine
is under consideration.

(¢) Government understand that No. 1 Up Ahmadpur-Katwa train
generally runs punetnally. and that in June this train wissed its connection
with No. 27 U'p East Indian Railway train st Ahmadbur on only one
oceasion,  Also Government are informed that the interval between the
former and Iatter train at Aimadpur has recently Lcen inereased to 25
minutes.

ALLEGATIONS AGAINST TIE STAFF OF TIE BENGAL, NORTII-WESTERN RAILWAY.

1672, *Mr. Gaya Prasad 8ingh : (a) Has the attention of the Gov-
ernment been drawn to a signed letter headed ‘* Ways of Railway Staff,”’
published in the Searchlight of Patna, dated 8th June 1924 *

(b) Are the aslegations made therein with reference to the staff of
1he_ Bengal, North-Western Railway substantially correet ? And what
action has been taken in the matter ?

Mr. A. A, L. Parsons : (a¢) No.

(b) A copy of the Ilonourable Member’s question and of this answer
has been sent to the Agent in order to draw his attention to the fact that
such an article was published.

Mr. Gaya Prasad 8ingh : With regard to the answer given to part
(a) of my question, I beg to point out that I enclosed a eutting of the

Searchlight newspaper along with my question. I presume it has been
made over to the Government for answer {

Mr. A. A. L. Parsons: It must have been mislaid. Sir. I have not
seen it. .
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Mr, Gays Prasad 8ingh: I think the Legislative Department ought
to look into the matter. I sent it.

INCOME-TAX ASSESSMENT.

1673. *Mr. Gaya Prasad Singh : (a) Has the attention of the Gov-
ernment been drawn to the ‘‘ Amrita Bazar Patrika,”’ dated the 26th
June 1924, in which a paragraph has appeared relating to the judgment
of the Patna High Court, in the case of the Honourable Mr. Sachidanand
Sinha, who moved against the assessment of his income-tax without giving
him an opportunity of filing his objections ?

(b) Will the Government be pleased to state how much public money
has hcen spent in defending the reference at the Patna High Court ?

(¢) Is there any truth in the statement made in the newspaper
referred to that ¢‘ there are many cases of illegal assessment and unneces-
sary harassment which do not come to light, and in which the parties find
no relief '’ ¢ Do the Government prcpose to take any steps to eontrol
Income-tax Officers in enhancing assescments ?

‘The Honourable 8ir Basil Blackett : (¢) The Government have
seen the paragraph.

(b) The Government have not the information desired.

(¢) No.

EcoNoMY IN MILITARY EXPENDITURE.

1674. *Mr. Gaya Prasad Singh : (¢) Have the Government of India
appointed any Committee for the purpcse of making recommendations
for economy in the military expendiiure, as stated bv Mr. Thurtle in the
House ¢f Coramons (vide ‘“ Amrita Bazar Patrika, " Qated 26th June
1924) ?

. . U
thY If so, whe are the members of the Commitiee ; and what sum,
if any, has been sanctioned for the inquiry ?

The Honourable 8ir Basil Blackett : («) The answer is in the
negative. The Ilonourable Member probably las in mind the Sub-Com-
mittee of Council mentioned in my reply to Mr. K. Rama Aiyangar’s
question No. 1561 on the 11th June 1924, which has been engaged in
examining the probable military expenditure for 1925-26 on behalf of the
Council as a whole.

(b) The Sub-Committec referred to was composed entirelv of Members
of Council. No extra expenditure was involved.

Si1k SANKARAN NaR’s B0oOK ‘‘ GANDHI AND ANARCHY ’’.

11675. *Mr. Gaya Prasad Singh : (a) Has the attention of the Gov-
ernmepnt been drawn to the evidence of Sir Sankaran Nair, published in
the Press, in the course of which he stated that ‘‘ the materials for the
book ‘* Gandhi and Anarchy ’’ were supplied to him by the Government
of India, the Government of Bengal, and other Provincial Govern-
ments : and a large number of copies were purchased by them ’’?

(h) Will the Government be pleased to state in detail what mate-
rials were supplied to Sir Sankaran Nair by the Government of India
= and how many copies of the book were purchased by them ?

(») Was Sir Sankaran Nair asked by the Government to write
hls book ‘¢ Gandhi and Anarchy ¥ in opposmon to Mahhtma Gandhl .

.t For answer to this question, sec ~p 3022 mfra a
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movement ; and have the Government made any pecuniary conttibution
towards the production of the book ? If so, how much ?

Sk SANKARAN NamR’s Book ‘‘ GANDHI AND ANARCHY ’’.

11678. *Mr. C. 8. Ranga Iyer : (a) Will the Government be pleased
to state if it is a fact that they suggested it to Sir Sankaran Nair to write
the book ‘‘ Gandhi and Anarchy ¢

{b) Was any material supplied by the Government to Sir Sankaran
Nair to write that book ¢ If yes, what was the nature of the material
<upplied ?

‘c) Was any other help rendered to Sir Sankaran Nair ¢ If so,
what was the kind of help rendered ?

(d) Was any chapter of the book written by any official of the
Government of India ¢

(¢) Were any copies of the book bought by the Government of
India ¢ If so, how many copies ¢ At what price ¢ To what use were
the parchased copies put ¢ Were they circulated free !

TRANSLATION OF SIk SANKARAN NAIR’S Book ‘“ GANDHI AND ANARCHY ’

+1679. *Mr. C. 8. Ranga Iver : Was Sir Sankaran Nair’s book ‘¢ Gandhl
and Anarchy '’ translated into any of the vernaculars ? Was the transla-
tion carried out at the instance of the Government 7 What is the cost
which the translation involved ¢ Tnto how many languages was the book
translated ¢ Were any of the translated copies circulated free ¢ If so,
how mauny and in what Provinces ¢

DerFAMATORY Passagk IN SR SANKArAN Nar’s Dook ‘‘ GANDUI AND
Axarcny
$1681. *Mr. O. 8. Ranga Iyer : Did the defamatory passage in the book
“ (tandhi and Anarchy ’’ occur in the translation * Was the deletion of
the defamatory passage in the second edition of the book done at the in-
stance of the Government ?

SIR SANKARAN NAIR’s Book ‘“ GANDHI AND ANARCHY ”’

$1705. *HaJi 8. A K. Jeelani : (¢) Will the Government be pleased to
state whether it is a fact that Government assistance had been sought and
obtained by Sir Sankaran Nair in the preparation of his book ‘‘ Gandhi
and Anarchy ’ 1 If so, will the Government be pleased to state what
is the nature of the asslstance rendered and the object of the Govern:
ment in rendering such assistance ¢
(b) Did Sir Sankaran Nair write that book of his own accord or was
it suzgested to him by the Government ?
(¢) How many copies of Sir Sankaran Nair’s book ‘‘ Gandhi and
31nurc,hy ”’ were bought by the Government and what use was made of
em

SR SANKARAN NAIR’s BooK ‘‘ GANDHI AND ANARCHY ”’
1897. *Bardar V. N. Mutalik : Will Government be pleased to state :—
(1) whether it is a fact that this Government instructed Sll‘
Sankaren Nair to write the beok, ¢“ Gandhi and Anarchy ’
and whether Government had seen the manuseript before its
blication ¢

t For answer to this c‘ueatwn, sec p. 3022 infra.
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(2) whether Government have spent any amount.for its publication !

(8) whether Sir Michael O’'Dwyer consulted the Government or
" the Secretary of State before filing the suit against Sir
Sankaran Nair ?

(4) whether there was any eorrespondence between this Government
or the Secretary of State, on the one hand, and Sir Michagel
O'Dwyer or Sir Sankarar Nair on the other hand, with
regard to the libel suit between the knights ¢ and if so, will
Government be pleased to place the correspondence on the
table ?

(5) whether any expenditure was incurred by this Government or
the Secretary of State, in connection with the suit and, if
any, for what party !

The Honourzhle Bir Alexander Muddiman: Sir, with your per-
mission I will &i.wer questions Nos. 1675, 1678, 1679, 1681, 1705
and 1897 on the same subject together. In February 1922, Sir
Sankaran Nair, at Lis own request, was supplied with the official reports
of certain debates in the Imperial Legislature, newspaper reports and
debates in certain Provineial Legislatures, a copy of the Repressive
Laws Committee’s Report and certain statements containing lists of im-
portant riots and disorders, which had already been laid on the table
of this House. Apart from the supply of that material, which consisted
entirely of public documents, the Government of India afforded no assist-
ance of any kind to Sir Sankeran Nair in the publication of his book.
The book was not inspired by them and manuseripts were not seen by them
prior to publication. So far as they arc aware no chapter of the
book was written by any official of the Government of India. I have no
information as to whether any Provincial (lovernment gave any assistance
to Sir Sankaran Nair or not.

2. The Home Department purchased three copies of the hook at a
cost of Rs. 2-8-0 each for official use. The Director of Public Infurma-
tion purchased 18 copies, some of which were sent by him to his correspond-
ents and some kept for his own use. I understind that the hook
was translated into Urdu and Hindi under the auspices of the Publicity
Officer, United Provinces, but I have no information as 1o the number of
copies published in these languages, or the us.e made of them, or of the
cost of translation. The passages, which formed the subject of the libel
action, occur in the Urdu edition, and it may be presumed in the Hindi
edition also. The Government of India had no concern in the deletion
of any passages from the second edition of the hook.

Sir Michael O’Dwyer did not consult the Government of India
before filing his suit, and I have no reason to suppose that he con-
sulted the Secretary of State. Both parties asked the Government of
India for certain official documents and these were supplied to them. I
am ngt prepared to lay the correspondence on the table. Government
incurred no expenditure in connection with this suit. except in the supply
Of.t;he documents referred to above and correspondence connected there-
with.
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Mr. Gaya Prasad 8ingh: Is it a fact that the Government of India
subsequently deputed an officer of ther own to hunt up evidence on the
strength of which Sir Sankaran Nair was subscquently convieted ?

The Honourable Bir Alexander Muddiman: 1 have not learnt yet
of the conviction of Sir Sankaran Nuair.

* Mr. Gaya Prasad Singh: The cxact statement has appeaced n the
Amrita Bazar Pairika of the 8th July 1924,

APPRUVAL OF THE LMIHL;\TIVE ABBEHBL\’ TO CERTAIN CON'I‘RACTS.
1676. *8ir Purshotamdas Thakurdas : With reference to Diwan

Bahadur Ramachandra Rao’s Resolvtion passed by the Assembly recom-
mending that the Assembly’s approval be obtained by Government regard-
ing certain contracts, and with reference to the reply given to unstarred
question No. 249 on the 27th May 1924 that the Government of India’s
decision is that they cannot be bound by the said Resolution, will Govern-
ment be pleased to state the grounds on which their said decision was
arrived at ! '

The Honourable Mr. A. 0. Chatterjee : The grounds for the Govern-
ment of India’s decision were the same as were taken by the lonourable
Member for Railways and mysell in opposing the Resolution.

AlLegarTions acainst Asiatic Cnerks aND INDIAN MONEY-LENDLRS IN
THE REPORT OF THE ('OMMISSON ON AGRICULTURE APPOINTED BY THE
ZANZIBAR (GOVLRNMENT 1IN 1922,

1677. *Bir Purshotamdas Thakurdas : (a¢) With reference to question
No. 1150 put in the Assembly on 2nd June last drawing the attention
of Govermment 1o allegations against Asiatic elerks and Indian money-
lenderrs in the Report of the Commission appointed by the Zanzibar
Government in 1922, will Government be pleased to give replies to see-
tions 3. 5. 6 and 7 (a) of the said question {

(b) 1las the attemtion of Government been drawn to a memo-
randum on the report of the said *‘vnnnission by Mr. Yusufali Esmail-
jee Jivanjee, a Member of the ’rotectcrate Council, Zanzibar ?

(¢) 1f the reply to the above he in the affirmative. do the Gov-
ernment of Indid propose to draw the attention of the Government of
Zanzibar to the various peints made out by Mr. Yusufali in his memoran-
dum after his experience of the conditions in Zanzibar ¥

Mr. J. W. Bhore : Purt (¢). Sections 3, 5 and 6 of guestion No. 115(
of 2nd June 1924. The Government of India regret that they have no
mfm:mati(m regarding the qualifications of the members of the Com-
mission.  They understand that copies of the Commission’s questionnaire
were sent to certain leading Indians who were asked inter alia for particu-
lars mgm‘t_lmg the indebtedness of the agricultural classes, but no replies
were received from them on these points. No Indian witnesses were
examlnegi orally. As the Commission took no minutes of evidence it is
not possible to comply with the Honourable Member’s request for a copy
to be placed in the Library of the House. .

__Part (b). The reply is in the negative. If the Honourable Member
will be s0 good as to furnish me with a copy of the memorandum the

matter will be looked into.
LI176LA . B3
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Part (¢). The Indian member of the Protectorate Council complained
in Council of certain specific observations and received an assurance that
his complaint had been made under a misapprehension. He was also in-
vited to discuss all contentious points with the Vice-Chairman of the Com-
mission but did not avail himself of the offer. In the circumstances the
Government of India are not prepared to take any action in the matter.

8ir Purshotamdas Thakurdas: With reference to the Jlonourahle
Member’s reply to part (a) of my question, will the Honourable Member
be pleased to say if he has any information as to whether any Indians were
asked to give evidence before the (fommission on the whole reference to
the Commission ! 1 understand that some Indians were asked to give
certain information which they perhaps could not do, but were they asked
to give evidence on the whole reference ?

Mr. J. W. Bhore: I regret I cannot give an answer to the Jlonourable

Member’s guestion hecause the reply from the Zanzibar Government is not
quite clear on that point.

Sir Purshotamdas Thakurdas: Will the Government be pleased to
get a clear reply from them ?

Mr. J. ' W. Bhore: If the Honourable Member thinks it is worth while
I will attelapt to o so.

8ir Purrlotamdas Thakiurdas: 1 think it will be ver,\"usel'ul to know
how decisions were tuken hy the C ommission without examining a single
Indidu witness on the point. May 1 inquire if the Honourable Member
is disposed to say that Government will make inquiries ?

Mr. J. W. Bhore: 1 think the Government will be prepured to do so.
(For questions Nos. 1673 and 1679—see p. 3021 ante.)

CONTRIBUTION BY (JOVERNMENT TOWARDS THE LOSSES SUSTAINED BY SIR
SANKARAN Naiz IN THE O’DwWYER-NAIR CAsE.

16€0. *Mr. C. 8. Ranga Iyer : Do the Government propose to pay
towards the losses sustained by Sir Sankaran Nair in the O’Dwyer-
Nair case ? Do they at least propose to mve Sir Sankaran Nair £500,
the amount of damages awarded to Sir M. O’'Dwyer ¢
4 The Honourable Sir Alexander Muddiman: Numbers 1678, 1679 and
1681 have already been answered. As regards 1680, which relates to
payments, the answer is in the negative.

Mr. Chaman Lall : As regards part (2) of question 16&1 was the
deletion done at the instance of Government ?

The Honourable Bir Alexander Muddiman: I have alreudy answered
that guestion,

(For Question No. 1681—sce p. 3021 ante.)
Mg. Justice McCARrDIE’S JUDGMENT, IN THE O’DwyYER-NAIR CASE.
1682. *Mr. C. 8. Ranga Iyer : (¢) Will the Government be pleased
to state if a complete transcription of Justice McCardie’s judgment in
the 0'Dwyer-Nair case has been transmitted by the Secretary of State
to the Government of India !
(1) Have the Government heen asked to express their opinion on

“‘the extra-judicial matters raised by Justice McCardie in the light of
the Hunter Commission Report ?
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(¢) If yes, will the Government be pleased to lay on the table a
copy of the document containing their opinion on the subject ¢

The Honourable B8ir Alexander Muddiman: (¢) A complete
transeript of Mr. Justice McCardie’s summing up has been received and
published in the Government of India Gazette of the 26th August 1924.

(0) and (c¢). I invite the Honourable Member’s attention to the Reso-
lution of the Government of India published in the Gazette of India Extra-
ordinary of the lst September 1924.

SIR SANKARAN NAIR AND THE RounD TaBLE CONFERENCE oF 1922,

1683. *Mr. 0. 8. Ranga Iyer : (a¢) Did the Government ask Sir
Sankaran Nair to preside over what is known as the ‘‘ Round Table
Conference ’’ early in 1922 ¢

(b) Did Sir Sankaran submit any repcrt of the Conference to the
Government ¢ If yes, will they be pleased to place the report on the
table ?

The Honourable 8ir Alexander NMuddiman: (a) The answer is in the
negative.

(b) Does not arise.

An Honourable Member : Are the (Government aware that Sir
Sankaran Nair made a statement in the Press that he communicated to
the Government, as the report says, his views about a Round Table Con-
ference ?

The Honourable 8ir Alexander Muddiman: That [ am not aware
of, Sir..

Diwan Buhadur T. Rangacheriar: May I ask Mr. Ranga Iyver on
what information he has based his question ?

The Honourable Sir Alexander Muddiman: That question is not
addressed to me !

Mr. K. Ahmed: May I ask, as a matter of principle and under the
rule that we abide by, whether in putting this question my Honourable
friend from Madras is entitled to put a specific question to my Honour-
able friend from the United Provinees under the circumstances ?

Mr. O. 8. Ranga Iyer : If, T have not misunderstood Mr. Ranga-
chaviar’s questior, 1 say, I based my information on a statement which
appeared in the Press and the statement was attributed to Sir Sankaran
Nair. T was also told that the attention of Sir Sankaran Nair was drawn
to that statement. Personally I have not seen any statement in the Press
made by Sir Sankaran Nair or anybody else contradicting that statement,
and T have reason ‘o believe, at any rate I had reason to believe it until
the. Honourable the Home Member answered my question, that Sir Sankaran
Nair made some statement either orally or in writing to the Government of
India with regard to a Round Table Conference.

Mr. President: It may be an appropriate moment now for me to
point out to the Chambter that Members putting questions on the paper
are held to be responsible for any statement of fact they may contain, and
that it is undesirable for them to seek to protect themselves by using the
authority of a newspaper for facts about which they themselves are un-
certain,
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Mr. Chaman Lall: May I know whether it is within the knowledge
of the Honourable Mr. Rangachariar that this statement is not based on
facts ?

Mr. President: As I pointed out to the Honourable Member who
asked this question, it is his business to satisfy himself of the facts which
he incorporates in his question. 1f another Honourable Member challenges
his accuracy, it is not for the challenger but for the challenged to
substantiate the statement.

Pandit Motilal Nehru: May I ask whether it is the duty of a Member
to carefully sift the facts whicli appear in the Press before putting a ques-
tion

Mr. President: I have pointed out to the Chamber that it iy desirable
for Honourable Members to remember the terms of Standing Order 15 (ii).
Members putting questions on the paper are supposed to make themselves
responsible for any statement of fact they contain. In this case I do not
suppose much harm has been done. But the principle is laid down in the
Standing Order.

Mr. M. A, Jinnah : May I know what is the responsibility of a
Member of this HMouse who puts a question that is based on a news-
paper report ?

Mr. President : 1 have had occasion more than once, hefore admit-
ting a question, to ask the Member point blank whether he would make
himself responsible for a certain statement, for it seemed to me that the
publication of the statement might lead to trouble. In some cases Members
have satisfied me, in others they have not. In this case I can leave it to
Mr. Rangachariar and Mr. Ranga Iyer to settle between themselves.

PurcuAseE FROM Mussrs. ARMSTRONG WHITWORTHI AND CoMPANY OF Loco-
MOTIVES FOR THE BENGAL NAarur RAILWAY.

1684. *Mr. Devaki Prasad 8inha : (¢) Has the attention of Govern-
ment been drawn to Reuter’s cable, dated (feneva, the 30th June 1924
announcing that ‘‘ Messrs. Armstrong Whitworth and Company in the
face of very strong foreign competition have secured an order for 37 heavy
main line locomotives for the Bengal Nagpur Railway '’ ¢

(h) Was this purchase made through the Government of India, or
through the Indian High Commissioner ?

(¢) What foreign competition was referred to in this cablegramf
Will Government be pleased to lay on t{he table a comparative statement
of quotations received {rom England as well as {rom other foreign
countries *

(d) What were the reasons for accepting the offer of Messrs. Armstrong
Whitworth and Company ?

Mr. A. A. L. Parsons: The Government’s attention has been called
to the' Reuter’s cablegram, referred to by the Homourable Member, but
as the purchase was made in England by the Railway Company, in accord-
ance with the terms of its contract, Government have no detailed informa-
tion on the subject. They presume (1) that the tender notice was published
.and in accordance with the usual practice in the technical journals in
England. (2) that tenders were received from British and foreign manu-
facturers, and (3) that the Board of .Directors on the advice of their
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Consulting Engineers accepted what was considered to be the most
advantageous tender.

INDUSTRIAL UNEMPLOYMENT IN INDIA.

168E, *Mr. Devaki Prasad 8inha : (o) Has the attention of Govern-
«ment been drawn to Reuter’s eahle, dated Geneva, the 30th June 1924,
containing a summary of the speech made by the Honourable Mr. A. C.
Chatterjee on behalf of India {

(b) Is it a fact that Mr. Chatterjee stated at Geneva that ‘‘ There
was no industrial unemployment in India and that the Government had
already adopted an excellent system of dealing with oceasional unemploy-
ment in agriculture '’ ¢

(c) What ‘‘ excellent system ’’ does the Honourable Mr. Chatterjee
refer to ¥ How far has it met the demands of ‘‘ Occasional unemploy-
ment ’’ ¢

(d) IHave the Government of India made any inquiry into the
question of industrial unemployment in this country ! On what materials
did the Honourable Mr. (Chatterjee make the statement that there was no
industrial unemployment in India ?

The Honourable Mr. A. C. Chatterjee : (a) Yes.

(b) and (¢). The statement in question is not a quotation from my
speech, the official record of which I shall be happy to show to the
Honourable Member if he is interested. I stated that, ordinarily speak-
ing. there is no unemployment among industrial workers in
India. This is a fact which is well known to all who are acquainted
with the demand for industrial labour in India, and it was confirmed
by the inquiries made by the (fovernment of India in 1920. T went on
to allude to our system of famine relief, a system which, inasmuch as it
provides not merely reliel hut actual employment on a large scale when
necessary, is in advanece of any system of employment exchanges or un-
employment insurance in other ccuntrics.

(d) The Honourable Member is referred to Bulletin No. 10 of the
Bulletins of Indian Industries and Labour, which contains the resuits
of the inquiries made in 1920. The Government of India have endeavour-
ed to maintain constant touch with the industrial situation in India since
that date.

Mr. N. M. Joshi: May [ ask whether the Honourable Member bas
got more recent information ? He talks of 1920. 1 want to know whether
there has been any unemployment since 1920, and whether the Ionour-
able Member is aware that on State and Company-managed railways in
India thousands of people have been discharged during this period. Not
only that, but is the Ilonourable Member aware that in his own Depart-
ment in the Gct¢ernment presses peeple in large numbers have been
discharged, and ~whether all these people who have been discharged from
railways as well as from Government presses have found employment, and
whether there iy u great deal of unemployment in the country at present ?

The Honburable Mr. A. C. Chatterjee: In answer to the very lengthy
question of fay Honourable friend, I ean only state that we endeavour to
the best of qur ability to keep in touch with the situation in the country,
and I have mo reason to believe that the men who were discharged have
not found ¢mployment elsewhere. e

&
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Mr. N. M. Joshi : Does the Honourable Member undertuke to give
employment to the people who are being discharged from the railway
workshops as well as from his own printing presses ?

The Honourable Mr, A. 0. Chatterjee : Certainly not.

Mr. Chaman Lall : May I ask the Honourable Member if he is pre-
pured, firstly, to institute an inquiry into the question of unemployment
in India in industrial centres, and, secondly whether he would inform
the Ilouse of the terms of reference of the 1920 Inquiry Commuittec as
well as the conclusions arrived at by that Committee ?

The Honourable Mr. A. 0. Chatterjee : I have no reason tq believe
that there is unemployment at present in industrial centres and I am
not prepared to institute an inquiry. As regards the terms of the
inquiry of 1920, I have already referred the Homourable Member to a
published bulletin,

Mr, N. M. Joshi : May 1 ask, Sir, if the existence of thousands of
uncmplored will not convinee my Ionourable friend of the existence
of unemployment, what will convince him of ity existence ?

The Honourable Mr. A, C. Chatterjee : The Honourable Member,
Sir, has put a hypothetical question.

Lieut.-Colonel H, A. J. Gidney : May I ask the IHonourable Member
if he will tell us of any single specific attempt on the part of Government
to relicve unemployment as it exists to-day in India, and, sccondly,
since unemployment in England has necessitated such extensive and
extraordinary relief action on the part of the British Government, does
it redound to the eredit of the Indian CGovernment, surrounded as they
are to-day by unemployment of their own creation, for the llonourable
Member in charge to so unsympathetically say that they do not propose
to start an inquiry {

Mr, President : Questions of eredit seem to me to be hypothetical.

8ir Purshotamdas Thakurdas : May I ask the llonourable Member
if hi can tell us what are the normal sources of information of the Govern-
ment of India enabling them to come to any conclusion regarding ade-
guate eiaployment or unemployment of either the industrial or agricul-
turnl population in India ¢

The Honourable Mr. A. C. Chatterjee : The reports of our distriet
officers.

‘8ir Purshotamdas Thakurdas : Regarding industrial unemployment,
Sir ¢

The Honourable Mr. A. 0. Chatterjee : Yes.

Mr. Chaman Lall : Will the IIonourable Mem't‘:er put them on the
table of the House ?

| The Hononrable Mr. A. O. Ohatterjee : No.

Sir Purshotamdas Thakurdas: Will the Honourable Member be
pleased to say whether the industries of India are ‘mainly located in
distriets or in eitieg ¥

The Honovrable Mr. A C. Chatterjee : Cities are included in
distriets,
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Mr. M. A. Jinnah : What, Sir, is the latest date of that report !
Can the Honourable Member give us the date of that report !

The Honourable Mr. A. 0. Chatterjee : We receive reports every
fortnight.

Pandit 8hamlal Nehru : May 1 inquire, Sir, whether recruitment
fromn England does not create unemployment in India ?

The Honourable Mr. A. C. Chatterjee : Certainly not ; we were only
discussing industrial unemployment.

Pandit 8hamlal Nehru : I mean industrial unemployment. Eighty
people have already come from England, to Tatas.

8ir Purshotamdas Thakurdas : Will the Honourable Member please
place the latest copy of the departmental report received from distriet
offcers on the table ?

The Honourable Mr. A, 0. Chatterjee : I have already said that
I was not prepared to place these reports on the table.

Mr. Gaya Prasad 8ingh: Will the Honourable Member state the
reasons for refusing to place the reports on the table ?

Mr, President : T think Honourable Members may put other ques.
tions dewn on the paper.

OriuM Poricy oF THE GOVERNMENT OF INDIA.

1666. *Mr. Devaki Prasad Sinha : (¢) Has the attention of Govern-
ment been drawn to a resolution passed by the All-India Congress Com-
mittee at its last sessions at Ahmedabad, condemning the opium policy
of the Government of India ? Do Government propose to revise their
opium policy in the light of facts resently disclosed by Miss La Motte
and by Mr. C. F. Andrews ?

(b) What are the difficulties against the sale and manufacture of
opium in India being confined to strietly medicinal purposes ?

The Honourable 8ir Basil Blackeit : (¢) The Government have se:n
a report to that effeet in the press. Statements made er paric by Miss
Tia Motte, and Mr. Andrews do not appear to the Government to afford
strong ground for a revision of the Opium policy of the Government
of India. That policy has heen strictly in accordance with the obliga-
tions necepted by them as parties to the Hague Convention. If it were
to be reconsidered. it would have to be reconsidered in the light of
ascertained facts,

(b: The primary difficulty of confining the use of opitm in Tndia
to strictly medicinal purposes, were such a policy decided on, is a practi-
cal one. The number of qualified medical practitioners trained in
accerdance with some authoritative curriculum is so small in comparison
with the population that to restrict the use of opium and its allied pro-
ducts to such persons as can obtain preseriptions from qualifiei medical
practitioners would be to deprive an overwhelming majority of the
populition of the use of opium as a medicine. On the other hand, to
accept prescriptions from unqualified persons might merely give such
persons an illegitimate source of income without doing anything to-
wards cffeetively restrieting the gonsumption of opium.
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Mr. N. M. Joshi : May I, Sir, ask Government whether they are not
aware that their present opium policy is not approved of by a large
section of the public in India ¥ 1 would also like to ask them one
question as to why they oppose the restricted use of opium for medicinal
purposes. The Government of India insist upon the use of opium in
India for all legitimate purposes and I want to know from them what
they consider to be legitimate purposes.

Mr. President : The Honourable Member is too fond of argumenta-
tive questions. He must make his questions shorter.

Mr. N. M. Joshi : I wanted to explain my question fully, Sir.

Mr. President : The Honourable Member may assume that the Gov-
ernment are sufficiently intelligent to understand his questions.

The Honourable 8ir Basil Blackett : 1 cannot claim that I have
sufficient intelligence to understand the explanation. I think I under-
stood the question. I did my best to answer the last part of the question,
the uestion about restriction to medicinal uses. The Honourable
Member is incorrect in stating that the Government oppose such restrie-
tion. 1 explained the difficulties as to the practical working of any
such resirviction. As regards the first part of the question, it is
difticult to find any policy of the Government of India which is not
opposed by some section of the people of India.

Mr. N. M. Joshi : I want to ask Government whether they are not
awa;'c that a large section, the-majority of the public opinion, in India
is opposed to their policy ?

The Honourable 8ir Basil Blackett : That, Sir, is a matter of opinion.

Mr. N. M. Joshi : I am not asking about an opinion. I awm asking
them whether they are aware or not.  That is a question of fact,

The Honourable 8ir Basil Blackett : The answer then is in the
negative.

Mr. N. M. Joshi : | also want to know if they had not opposed the
restriction of the use of opium to medicinal purposes, why they insisted
at the League of Nations meetings in using the word ‘‘ legitimate ”’
instead of ¢ medicinal 7’ purposes.

The Honourable Sir Basil Blackett : That, as the Honourable Member
is aware, involves a long explanation, and lLe is probabiy al-ewty i
possession of the documents from which he can get an answer.

Khan Bahadur W. M. Hussanally : Are the (Government of India
prepared to appoint a Committee to ascertain the public opinion upon
this question in India ?

The Honourable 8ir Bagil Blackett : That is a question, Sir, which
may come up in due course.

TRAVELLING AND DalLy ALLOWANCES DRAWN BY MR. J. H. GREEN, WHILE
SECRETARY OF THE INDIAN MERCANTILE MARINE COMMITTEE.

-1687. *Dr. H. 8. Gour : Will the Government be pleased to state :
(1)If it is a fact that Mr. J. H. Green who worked as Secretary,
Indian Mercantile Marine Committee, was, before his ap-
pointment as Secretary, a Superintendent in the Depart-
! ment of Education, Health and Lands ¢
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(2) If so, what was his pay as Superintendent and as Secretary
and what were the other terms of his latter appointment ¢

(83) Whether one of the terms of his new appointment was the
grant to him of travelling and daily allowances in accord-
ance with rules in force before 1st June 1923 ?

(4) If reply to (3) is in the affirmative, is it a fact that he drew

. travelling allowance in accordance with those rules while
he drew daily allowance in accordance with the new rules
which came into force from 1st June 1923 and which were
more favourable than the old ones ?

(56) What was the amount so drawn in excess of that admissible
to him in accordance with the terms of his appointment
and whether the same has been recovered ?

(6) By whom was this irregularity brought to the notice of Gov-
ernment { i

(7) Was it found that the irregularity was committed in ignor-
ance of the rules or intentionally ?

(8) Was this irregularity brought to the notice of the Education
Department and was it given due consideration when he
was promoted to the post of Registrar in the Education
Department ?

The Honourable 8ir Charles Innes : (1) Yes.

(2) Mr. Green’s pay as Superintendent was Rs. 720 per mensem
plus Shinla house-rent allowance of Rs. 500 for the Simla season. Mis

ay as Seceretary to the Indian Mercantile Marine Committee was

5. 900 per mensem without any house-rent allowance. He was also

allowed double first class fare for journeys by rail and stcamer with
the Committee and a daily allowance of Rs. 10, with exemption from the

10 days halt rule, for periods of halt with the Committee at piaces other

than Simla.

(3) No. The terms, as for other members of the Committec. were
special to the appointment.

(4) Does not strictly speaking arise. It is correct, however, that
the Supplementary Rules governing travelling and daily allowances were
amended on the 1st June 1923, so as to permit an officer travelling to
draw daily allowance on the days of arrival at, and departure from, a
place of halt, and it is correet that Mr. Green afterwards drew daily
allowance on such days.

(5) Rs. 47-8-0. The amount has been recovered from Mr. Green.
(6) By the Audit Officer.

(7) The allowance was drawn by Mr. Green, and also by all the
other members of the Committee, with the approval of the President,
whe did not understand that this amendment of the Supplementury Rules
did not apply to the Committee.

(8} No.

INTERNATIONAL OpPruM CONFERENCE OF THE LEAGUE oF NATIONS.

1688. *Mr. Gaya Prasad Singh : (a) Will the Government be pleased
to state if the International Opium Conference of the League of Nations

L176LA c



3032 LEGISLATIVE ASBEMBLY. [8Tr Sept. 1924.

is to be held in Europe in next November ; and will any representatives
from this country be deputed to express India’s opinion on the Opium
question at the Conference ? And if so, how is the selection to be made

(b) Will the Government kindly state how many such Conferences
have been held in the past ; and the names of India’s representatives,
if any ; and the method of their selection ¢

The Honourable 8ir Basil Blackett : (a) Yes. Two conferences will
be held in November and it has been decided to send Mr. Campbell to
represent India at the conferences.

(6) No international conference has been held on the subject since
the Hague Conference in 1911, The League of Nations has often dis-
cussed the question of international control of opium and other drugs
and the representatives of India on the League from time to time, with
whese rames no doubt the Honourable Member is quite familiar, have
represenfed the Government of India on this question also. The League
of Nations has also ereated a Standing Advisory Committee on opium,
and ot this committee Mr. Campbell has all along represented the
tiovernment of India. He was chosen because of his knowledge of this
subject.

Mr. N. M. Joshi : May I know whether the Government of India

will tauke steps to ascertain the opinion of this House on this question
beforn they issue instructions to Mr. Campbell for these Conferences ?

The Honourable 8ir Basil Blackett : The Honourable Member will
find an answer to that exact question in a previous answer given by
me to the effect that the Government had no objection if occasion offered
to the discussion by this House of the question.

Mr. N. M. Joshi : Will Government give facilities for discussion by
allotting a day ?

The Honourable 8ir Basil Blackett : That is a question which should
be addrexsed to the Leader of the House.

Mr. N. M. Joshi : May I, Sir, ask the Leader of the House ?

The Honourable 8ir Alexander Muddiman : I should like to consult
my Honourable Colleague.

TRANSMISSION TO THE INTERNATIOMAL OriuM CONFERENCE OF THE OPINION
oF THE ALL-INDIA CoNaRESS COMMITTEE ON THE OpiuM PoLicy oF THE
GOVERNMENT OF INDIA.

1689. *Mr, Gaya Prasad 8ingh : (a) Is it a fact that the delegates of
the Government of India in the past pleaded in substance before the
International Opium Conference that ‘‘ the Indian people always used
opium as medicine, and it did not hurt them at all, and there would
be widespread unrest in India if the people were deprived of their
opium, as it would be the case if tea were taken away from the British
people *’ %

(b) Are the Government aware of the following resolution passed
by the All-India Congress Committee held in Ahmedabad in June last :

‘“ In the opinion of the All-India Congress Committee, the Opium
policy of the Government of India is altogether contrary to the moral
welfare of the people of India, and other countries. The All-India
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Congress Committee is further of opinion that the people of India would
welcome the total abolition of the Opium traffic for purposes of revenue,
and is also of opinion that the produetion of opium is out of all proportion
to the medical requirements of India '’ ¢

(¢) Will the Government be pleased to state if they are prepared
{o transmit the above opinion of the All-India Congress Committee to the
International Opium Conference ! And if not, why not 1

The Honourable Sir Basil Blackett : (a) The IIonourable Member
is probably referring to the speech of His Highness the Jam Saheb before
the Assembly of the League of Nations on 19th September, 1922. The
only passage in that speech which comes near the version of the Honour-
able Member is this. *‘ 1 believe I am perfectly correct when I say
that Indian soldiers after a long march regard a very small dose of
cpium in the same light as European soldiers regard a cup of tea, or
coffee or cocoa or a glass of beer or wine.”” This statement, it will be
seen, is one based on the personal knowledge of His Highness,

(b} The Government are aware of the resolution referred to.

_ (¢} 1t is open to the All-India Congress Committee to transmit its
opinion direct to the International Opium Conference if that Conference
is prepared to receive it.

Mr. Gaya Prasad 8ingh : Are Government aware of the fact that
th2 opinion expressed by the All-India Congress Committee in the Reso-
Intion which 1 have quoted above, is the truc representation of India’s
public opinion on the subject of opium policy ¢

The Honourable 8ir Basil Blackett : I am aware that the Honour-
#ble Member apparently thinks it is. '

. Mr. Gaya Prasad Bingh : I have got another supplementary ques-
tion. Are Government aware, Sir, that in a London cable, dated August
27th, and published in the Amrita Bazar Patrika of the 29th August 1924,
IE 12 reported that at the meeting of the League of Nations Advisory
Committee on the opium traffic, at Geneva :

‘4 Bir John Jordan on behalf of Britain submitted a suggestion that the quantity
of the Indian opium cxported to States regulating the opium smoking should be
rcdum_\,d by ten per cent. per annum for the decade, and Governments of Japan
and Biam and Powers with possessions in the Far Emst should be requested to reduce
their consumption of opium at the same rate; but the suggestion was opposed by
Mr. Cumpbell on behalf of India so it does not appear as resolution.’’

Is this gentleman our representative who was deputed to the League
of Nations ?

The Honourable Sir Basil Blackett : I can inform the Honourable
Member that the first statement is incorrect.
Pandit 8hambhu Dayal Misra : What is the correct statement, Sir ¢
Mr. Gaya Pragad Singh : I want to know who is this Mr. Can:pbell ?
The Honourable 8ir Basil Blackett : This Mr. Campbell is the gentle-
man te whom 1 referred in the answer to the last question.
Mr. Gaya Pragad 8ingh : I would like to know what are his quali.

fications to represent us in the League of Nations.
The Honourable Sir Basil Blackett : Ile is a very great authogity
on l.'hﬂ__hlleect of opium. ; i :
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Mr. Gaya Prasad Singh : What are his qualifications, cducational
and otherwise, and what experience has he of Indsa ?

The Honourable 8ir Basil Blackett : He is a very distinguished mem-
ber of the distinguished Indian Civil Service.

Mr. K. Ahmed : Do Government propose for the benefit of the
country to make a statement repudiating the allegation made against

them und publish that stuicment in the newspapers ¢

The Honourable 8ir Basil Blackett : I do not knaw whether the
country would really be greatly benefited by such a statement,

Mr. K. Ahmed : Will the Honourable Member take it from e, a
representative of the people of this country, that it wilt be beneficial.
Do Government propose to publish a statement both for their own:
benefit and for the benefit of the country on a matter like this ?

The Honourable 8ir Basil Blackett : 1 am not sure that [ shall
personally derive any henefit from it ; but 1 will eonsider the matter.

Pandit Motilal Nehru : May I know, Sir, what is the corrce! version
of the facts mentioned in the report just read omt by my friend, Mr. Ganga
Prasad Singh. and whether it is not a fact that the representative of
India declined to enter into an arrangement by which the export of
opiumi could be reduced from time to time ?

The Honourable 8ir Basil Blackett : T think it is not a fact that any
proposal for the reduction of opium was made on behalf of ihe British
Government.

Pandit Motilal Nehru : Not on behalf of the British tovernment
but on behalf of the Governments concerned, the names of which have
just been mentioned by my Honourable friend *

The Honourable 8ir Basil Blackett : That is correct.

Mr. Gaya Prasad 8ingh : I heg to offer a cutting from the Amrita
Bazar Patrika, dated the 29th August 1924.

The Honourable 8ir Basil Blackett : I believe it was a personal
suggestion made by Sir John Jordon. He had no authority to make that
statement.

Pandit 8hamlal Nehru: May I know if Mr. Campbell has any
expericnee of opium ?

The Honourable 8ir Basil Blackett : I am not aware, Sir, that he
personally indulges in opium.

Mr. Gaya Prasad Bingh: What experience has Mr. Campbell of
India ¢

Mr. A. Rangaswami Iyengar : May I know whether Government will
take immediate steps to correct this wrong impression which has heen
created on the public ¢

The Honourable 8ir Basil Blackett : I hope that mention of this in

. public here will do something to achieve this result.

Mr. A. Rangaswami Iyengar : Would this be cabled out ¢
ﬁNtNmmUPTm FLOW OF THE (3ANGEs FROM HARDWAR TO THE SAGOUR
: TsLANDS.

1690. *Mr. Gaya Prasad Singh : (a) Will the Government be pleased
to state what steps have been taken to secure the uninterrupted flow of the
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(Ganges from Hardwar to.the Sagour Islands ; and have the Government
received representations on the subject ?

(b) Will the Government be pleaséd to lay dh the table the views of
the Government of the United Provinces on the subject, referred to in
reply to question No. 28 of the 15th February 1921 in this House 1

The Honourable Mr. A. 0. Ohatterjesc : (a) Free openings have been
made in the weirs which span the Ganges at Hardwar as: Narora, which
ensure gn uninterrupted flow of water down :he river throughout the year;
no reprayentation in the matter has recently been received by the Govern-
ment of India.

(b) The views of the Government of the United Irovinces are embo--
died in their pesolution No. 1741-IW|IB-2.W-9N, dated the 22nd August
1923, which was published in the Local Government’s Gazette dated the
25th August 1923, a copy of which is laid on the table.

: i % No. 1741-LW.|IB-2W-9N.
. RESOLUTION.

IRRIGATION BRANCH.

Dated Naini Tal, the 22nd August, 1928,

IN 1916, in deference to Hindu religious sentiment, a two-feet notch was made
in the weir across the Ganges river at Narora in order to give a free flow of water
down the river at all timos of the year. As experience hud shown the danger
of cutting into weir, it was decided ‘to keep the sill of the notch only one foot
below the crost of the weir; and in normal years the volume of water passing.
through the notch is 40 cusces up to the end of November, gradually dropping to
ten cusces by the end of December and to four cusees by the middle of January.
It remains at four cusecs from the middle of January till the end of April, when it
begins to increase with the advent of the snow water, and reaches its maximum of
40 cusees by the middle of May.

2. Tn 1920 the S8ri Bharat Dharma Mahamandal and the All-India Jlindu
Sabha submitted through this Government mcmorinls addressed to His Excellency
the Viceroy and Governor General of India. The memorialists urged that tho two-
foet notch was not sufficient to meet the requirements of Hindu sentiment, that the
sacred stream of the Ganges should flow in its natural course from its source te its
mouth, and prayed that an opening be made in the weir down to the river bed so as
to increase the volume of water to a minimum of 600 cusecs at all times of the year.’
8ir Harcourt Butler’s Government thought it advisable, before coming to any
decision on these memorials, to ascertuin the views of the Legislative Council, and
the noun-official mombers of that body were therefore usked to appoint a committee
to. consider the questions involved, and to give their opinions thereon. The Com-
mittee 80 appointod submitted its report in May 1922, They found that the:
two-feet notech was not by itself sufficient to maintain a running stream at all
times of the year, and thut when the river is very low it wonld not maintain any
stream at all; and they recommended that a minimum flow of 300 cusecs should be
allowed at Narora,

3. The report of the Committee was published with resolution No. 1677|III—
677, dated the 12th October, 1922, for the purpose of eliciting public opinion on the
important proposals contained therein. Altogether 431 opinions have been received.
‘Of these, 81 (principally from Hindu religious seocieties) support the Committe’e’l
recommendations ; whilst 850, submitted by zamindars and ecultivators belonging
for the most part to the Hindu community,—are definitely opposed thereto.. One
of the latter opinions is signed by over 18,000 persoms, residents of 18'0 villages
and including many Hindu raises, and urges that all that is necessary is that an
extra supply of water should be passed down on the occasions of the principal Hindu

bathing festivals. N

Vide page 29 of Legislative Assembly Debates, Vol. I.
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4, The Governor in Council has given careful consideration to the recom-
mendations of the Committee. Ile reulises and respects the strength of the
religious sentiment, which has inspired the demand for a free flow of water down
the sacred river ut all times of the yvear ; he is anxious to meet this demand to the
fullest extent possible ; and he agrees with the Committee that it is not adequately
met by the existing notch at Narora, But for the reasons indicated below, he is

convinced that it is neither necessary nor desiruble that a minimum uncontrolled
supply of 300 cusecs should be provided throughout the year. 3

€

. (1) In making their recommendation, the Committee seem to have been largely
influenced by the belief that as regards the supply of water for irrigation the period
of difficulty is ‘¢ limited from about the middle of March to the middle of May.’’
The grounds for this belief arc not clearly stated in the report, and in any cause

the facts are quite otherwise. The average monthly supplies of the Ganges river
in the ten years ending 1820 were as follows :

November. December. Jonuary. February. March. April, May.
Cusecs. Cusees. Cugecs. Cusecs. Cusecs. Cusecs. Cuseecs.
15,700 10,400 8,400 8,500 9,500 11,300 18,800

As this table shows, the supply of water in the river diminishes rapidly with

.the close of the monsoon, and generally becomes insufficient to meet the needs of
the canal by the beginning of December.

The supply continues to fall throughout the period December to April, when
with the melting of thoe snows it commences to increase and continues to increase
as the weather becomes hotter. The real period of difficulty is thus not that
between the 15th March and 15th May, but that between the 15th December and
15th March., Since this latter period includes the greater part of the rabi secason,
it follows that, even were the amount of water allowed to pass restricted to 300
cupecs, the loss entailed by the adoption of the Committee’s preposal would be
far greater than doubtless they supposed. But, in faet, owing to the varying
water levels at the weir, if a minimum flow of 300 cusecs were to be maintained,
the average volume of water pussing during the period in question would be much
greater than 300 cusces. The loss in revenue alone would amount to about two lakhs
of rupees per annum, and it is unnecessury to emphasise the effect of this reduction
on the provincial finances. But a still morce serious consideration is the damage which
would be inflicted on the cultivators of the arcas affected. From 30,000 to 40,000
acres of rabi and from 15,000 to 20,000 acres ot early kharif would be deprived of
canal irrigation. As the Committee justly observe ‘¢ the lower Ganges Canal has
been running ever since its opeuing in 1878, and in the areas through which it
passes conditions have been created which caunnot be cntirely ignored. The owners
and tillers of the soil fertilised by the canal water have acquired rights and privileges
and have aceepted linbilities which -should not easily be disturbed.'’

(2) The main reason however, which led the Committee to recommend a
discharge of 300 cusecs was the small depth of water which they found at Ramghat,
a bathing place five miles down the river from Narora. 1t is necessary, thercfore,
to point out that a discharge of 300 cusecs or cven of 600 cusecs at Narora would
not guarantee a supply of water of sufficient depth for bathing at Ramghat. Much
of the existing supply at Ramghat comes by percolation, and a supply of water
sufficient for bathing purposes could be ensured only by training the river into a
definito channel at that place. This, howover, is not practicable because a flood of
water might at any time come down when the cunal is closed on account of the
winter rains. Moreover, Ramehat has to a great oxtent been abandoned as a bathing

place in favour of Rajghat, which is conveniently situated on the railway and 1s
above Narora.

3. In order to cnsure the flow recommended by them, the Committee propose
_that :

! (a) the two-feet notch should be closed,

(b) the cross-walls of the flsh laddc: should be removed, and the first under-
wall in the fish ladder lowered as far as possible to allow a deeper
sheet of water to pass through it than is at present possiblo ;

(¢) the stome grooves for planking tlie fish ladder should be permyuently
closad

(d) the ten-feet wide openming tius sceured should form the pussnge for the

uuobstructed and continuous fow of the saered stream and should be
named the *¢ Rumdhara,”’ and
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(¢) since the Ramdhara could not discharge 300 cusecs at all times of the
year, vent No. 23 should be altered so as to take the shupe of the letter
V and be used for a supplementary dischurge of uninterrupted Ganges
water to supply the balance roquired.

These proposals raise difficulties which do not seem to have been brought to
the notice of the Committee. On the one hand the alteration of vent No. 23 would
often result in more water being discharged than the Committee themselves recom-
Mond ; on the other hand, it the whole supply were to be passed through the fish
ladder, as was suggested  as an alternative, it wotld be necessary, owing to the
varying conditions of water levels of the weir, to lower the crest of the weir to an
extent which would seriously endanger its safety.

. 5, For these reasons the Gdvernor im Council has come to the conclusion that
it is' not’ practicable to give offect in their entirety to the recommendations of
the Committee. Fortunately, however, the choice does not lie between the adoption
of their proposals and the maintenance of the existing arrangements. The Governor
in' Couneil is indebted to Mr. Jwhala Prasad, Superintending Engineer, for an
alternative scheme, which avoids or minimises the difficulties inherent in that of the
-Committee, will secure the principal object which they had in view, and should
satisfy all reasonable Hindu opinion. The main features of this scheme which the
Governor in Council has approved, are as follows :

(6) A minimum perpetual supply of 150 cusecs will be provided throughout -
the year ; of this at least 80 cusecs will be passed through an um-
fottered and free opening over the existing fish ladder, the grooves
of which will be entirely closed to prevent any possibility of planking,
and tho balancc will be passed through the sluices.

(b) A minimum supply of 300 cusecs will be maintained from the 15th March
to the 15th December.

(¢) A minimum supply of 600 cusecs will be maintained on Puranmashi days
and on the occasions of any other festivals for which this increased
supply may be found to be neccssury.

(d) A minimum disaharfe of 1,000 cusees will be pusscd for three days at the
Kartiki-Puranmashi and for one day at tho Somwati-Amawas.

An uncontrolled flow of water will thus be secured at all sesasons of the year,
and ample supplies will be provided on the oceasions of all important bathing
festivals. The loss to the Stute and to the cultivators concerned, though less than
the proposnls of the Committec would have entailed, will be undoubtedly henvy.
The State will lose about 14 lnkhs in revenue and the cultivators will lose about 12
lakhs.

The Governor in Council cannot regard these results with equanimity ; the
provinee can ill afford any curtailment of its slender revenues : and the deprivation
or reduction of canal water will bring hardship to many cultivators. He is willing
however to accept them as the price of the settiement of a difficult problem, and
in the confident hope that the Hindu community will recognise that by the
concessions now announced the claims of religious sentiment have been gencrously
met.

By order,

(8d.) A. C. LAURIE,
Joint Secrctary to Govt., United Provinces.

Mr. Gaya Prasad 8ingh : Will the Government be pleased to as-
certain from the Government of the United Provinces whether sullage
is still allowed-to flow into the Ganges at Hardwar and whut progress
has been made with the Hardwar drainage scheme ?

The Honourable Mr. A. O. Chatterjee : [ have no reason to suppose
that sullage is still allowed to flow into the river and I do not propose
ty make any inquiry.

Mr. Gaya Prasad 8ingh: In this connection I beg to refer my
Honourable friend to a ecutting from the Amrita Bazar Patrika,
dated 29th June 1924, in which, Sir, there is a letter from the Secretary,
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Hindu Maha Sabha to the Secretary, Municipal Board, Hardwar Union.
That letter reads as follows :

¢ Would you please let me know what progress, if any, the Hardwar Drainage
Scheme has made up to now ¥ Complaints regarding the flow of sullage into S8hri
Ganga Ji continue as before and naturally the public are anxious to know when
this injurious as well as sacrilegious practice would come to an end.’’

This is the letter to which I have referred, and I ecan hand over a
copy of it to my Honourable friend. '

The Honourable Mr. A, O. Ohatterjee : I have no doubt that the
United Provinces Government would have inquired into this matter if
there were any definite complaints.

Mr. Gaya Prasad 8ingh : Will the Honourable Member satisfy him-
self and satisfy the House whether such an inquiry has been miade or
not ?

The Honourable Mr. A. 0. Ohatterjee : The residents of Hardwar
can have questions put in the United Provinces Legislative Council,

Mr. Gaya Prasad 8ingh : Are Government aware that Hardwar is a
very important religious centre which is visited by a large number of
pilgrims from all parts of India who are interested in this matter, as
their health is exposed to the risks of epidemics ¥

LocaTioN oF BRriTiIsSH TrRooPs AT MUZAFFARPUR,

1691. *Mr. Gaya Prasad 8ingh: (a) With reference to my starred
question No. 31 of the 1st February 1924, regarding the loecation of a
detachment of British troops in Muzaffarpur, has the attention of the
Government been drawn to the following reply given in the Bihar and
Orissa Legislative Council on the 25th July 1921 :

‘¢ Tt moved to Muzaffarpur about 26th February, and returned to Dinapur on 9th
March. The move was made by order of the Military authorities to relieve o temporary

congestion at Dinapur, where for a short period there were two battalions simultaneously.
The Local Government had nothing to do with the move *’ ¢

(b) Will Government kindly state on what other occasions prior to
February 1921 such a move was made to relieve any temporary congestion
at Dinapur ?

. (¢) Will the Government be pleased to lay all papers in this connee-
tion on the table ? And if not, why not ?

Mr. E. Burdon : (a) Yes. This referred to a temporary and casual
move of a detachment of British troops to Muzaffarpur.

(d) bo far as the Government of India are aware, no such move was
made prior to February 1921 to relieve any temporary congestion at
Dinapare.

(¢) Government are not prepared to lay on the table the papers in

question as they are of a confidential nature and are not suitable for
publication.

Mr. Gaya Prasad 8ingh : Why are the Government not in a position
to lay the papers on the table ¢ Is it hecause they will drag the skeleton
out of the cupboard ?
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LooatioN oF BriTisH TROOPS AT MUZAFFARPUR.

1692. *Mr. Gaya Prasad Singh : (a) Has the attention of the Govern-
ment been drawn to the following reply given in the Bihar and Orissa
Legislative Council on the 24th January 1922 on the subject of the location
of ¢roops in Muzaffarpur :

‘¢ One Company of British troops has been sent to Muzaffarpur. They have peen

sent with the knowledge and approval of Government. Government are not aware that
any panic has been caused by the presence of the troops, and they do not propose to

withdraw them ’’ ¢

(b) Is it not a fact that in reply to my starred questions Nos. 31
and 33 of the 1st February 1924, the Government stated that the troops
were first despatched to Muzaffarpur ‘‘ at the request of Lord Sinha’s
Government,’”” and also that ‘‘ the Government of India complied with
the request made by the Local Government ’’ in this matter ¢

(¢) In view of the statements made in the Bihar and Orissa Legisla-
tive Council, ‘and the reply given in the Assembly, t- which refercnce has
been made, will the Government definitely state which authority is
responsible for the location of troops in Muzaffarpur 1

(d) Is it not.a fact that the decision to locate troops in Muzaffarpur
was arrived at during the ill-health of Lord Sinha, who was then the
Governor of Bihar and Orissa, and behind his back, in covcert with a
few indigo planters ?

(e) Are the Government prepared to give reasons for their refusing to
publish all papers on this subject, and treating them as confidential ¢

Mr. E. Burdon : (a) Yes. This, as is obvious from the date and
terms of the reply, referred to another occasion, namely, the permanent
location of a company of British Infantry at Muzaffarpur.

(b) Yes. This reply referred to the troops which are permanently
stationed at Muzaffarpur.

(¢) The Government of India are responsible for the permanent
location of troops at Muzaffarpur. In arriving at a decision, they were
guided by the views of the Local Government.

(d) The Honourable Member’s attention is invited to the reply given
by me on the 1st March 1924 to his starred question No. 537, ‘

(e) Government. do not consider it would be in the public interest
to make public the correspondence of the subject,

-Mr. Gaya Prasad 8ingh : T have got many supplementary questions,

12 Noox Are (15)\'(=rnm<!nf aware, Sir, that 1n reply to a question

; : on this subject in the Bihar and Orissa Legislative
Council on the 19th August 1924 (an official copy of which I hold in my
hand) the Local Government stated that :

th i“ Tl}(’ qQuestion of locnting troops at Muzuffurpur was under consideration between
t e o%a Governn.wnt and the military authorities for several months before Lord Sinha
csigned. A decision was arrived at sometime after his resignation.’’

. T_" reply to my question on the 1st of February 1924,"the Government
in thlsvl-Ioufe stated that the troops were moved ‘‘ at the request of
Lord Sinha’s Government . Again, on the 1st of March 1924 when
I asfc‘ed ano'ther question on the same subject, the reply given was :
There is nothing in the records of the Government of India to show whether

the application for troops mad i i '
not the personal deciaior}) of ’Itfo(;db"éh:}:;. S}’ovgmmem’ °f Bibur and Orisss was or wie

L176LA Ce
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The two statements appear contradictory. Will the Government
please state which is the correct statement ¢

Mr. B. Burdon : There is no conflict between the two statements.

Mr. Gaya Prasad Singh: The 'Lokal Government state that the
decision to locate troops was arrived at shortly after Lord Sinhp’s
resignation. .

Mr. B. Burdon : The troops which afterwards were permanently
located at Muzaffarpur were first sent while His Excellency Lord Sinha
was Governor of Bihar and Orissa.

Mr. Gaya Prasad 8ingh : Who was responsible 1
Mr. E. Burdon : T have just answered that question.

Mr. Gaya Prasad 8ingh : I want to know the name of the Governor
who was at the head of the Province, when the decision was arrived at.

Mr. E. Burdon : I have told the Honourable Member in answer
to previous questions that the Government of India deal with Govern-
ments and not with Governors, and they base their decisions on the
recommendations of Local Governments and not on the personal opinions
of Governors.

Mr. Gaya Prasad 8ingh: Are Government aware that since the
location of troops at Muzaffarpur sot a single occasion arose en which
the troops were called out ?

Mr. E. Burdon: I do not know whether that is a fact. If it is,
the result is very satisfactory !

Mr. Gaya Prasad Singh : That was the information given in the
Bihar and Orissa Legislative Council in August last.

FRACAS BETWELN SOLDIERS AND THE INHABITANTS OF MUZAFFARPUR.

1693. *Mr, Gaya Prasad 8ingh: (a¢) Will the Government kindly
state the result of inquiry into the fracas that occurred in Muzaffarpur on
the 2nd November 1923 between some soldiers and a few inhabitants, and
admitted by the Government in the Assembly on the 1st February 1924,
and 1st Mareh 1924 ?

(b) What was the nature of the investigation into the occurrence ;
and are the Government prepared to place all the papers on the table in
this connection ? If not, why not ?

Mr. E. Burdon : («) A case under scetions 147 and 325, Indian
Penal Code, was instituted, and a counter-case under sections 147 and
304, Indian Penal Code, was made the subject of inquiry by the police.
The evidence produced did not justify the prosecution of the accused
in either case,

(b) Information of the occurrence was given to the District Magis-
trate who at once visited the spot. The town inspector of police, under
his orders, eommenced the investigation, which was continued by the
Superintendent of Police under the supervision of the Deputy Inspector
General of Police. Government are not prepared to place the corres-
pondence on the table as it is of a confidential nature.

Mr. Gaya Prasad 8ingh” Is it not a fact that in reply to a question
of mine on the 1st February 1924, Government stated that there was only
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one case of friction, whereas in reply to questions in the Bihar and Orissa
Legislative Council on the 20th August 1924, Government stated that
there were three cases of friction ¢
Mr, B, Burdon : At the time I gave the answer to the question the
Government of India had only received a report of one case of friction.
Mr. Gaya Prasad 8ingh: Will Government call for a report in the
other two cases also ?

Mr. E. Burdon: If the Honourable Member will show me the question
dnd answer in the Bihar Legislative Council, I 'will go into the matter
further with him.

Mr Gayas Prasad Singh : Do the Government propose to pay com-
pcitéqatio? to the family of the man who lost his life at the hands of the
soldiers

. Mr. E, Burdon : The matter is one for the Local Government. I
have no information on the point,

OccupramioNn BY THE Miuitary cv THE CircuiT HouseE AT MUZAFFARPUR.

1694. *Mr. Gaya Prasad 8ingh : (a) Is the Circuit House in Muzaffar-
piir in occupation cf the military ¢ And, if so, how long, and is any rent
being paid for their residence ! And, if so, how much ?

(b) Isit a fact that owing to the Circuit House in Muzaffarpur being
occupied by the military, high officials are put to inconvenience when they
have to go out on their inspection tours ?

(¢) Is it a fact that owing to the Circuit House in Muzaffarpur being
occupied v the military, a privawe bangalow has been rented, and con-
verted into a Circuit House for other officials ? And, if so, since when,
and on what rent ?

(d) Will the Government kindly state whether the rent of the hired
bungalow is paid out of the Civil'or the Military estimates ?

Mr. E. Burdon : The Government of India have no information on
the subject, but are inguiring. 1 will let the Ilonourable Member know
the result as soon as possible.

CORRESPONDENCE WITH [.0CAL GOVERNMENTS REGARDING THE RECOMMEN-
NATIONs oF THE LER (COMMISSION.

Sardar V. N. Mutalik : With reference to my question No, 1896,1
I understand that the Honourable the Home Member is not prepared to
answer it to-day 7 '

_ The Homnourable 8ir Alexander Muddiman (Home Member): The
main urgency in the Honourable Member’s question has already been
dealt with as the correspondence was laid} at our last meeting in answer
to an unstarred question and I will answer the remainder in due course.

HO1896. *(a) Will Government be pleased to place on the tuble copies of the
correspondence hotween the Central Government and the Loeal Governments on the
recommendations of the Lee Commission, including the views of the Provineinl Govern-
ments on the recommendations ?

(b) Will Government be pleased to state whether any instructions had been issued
by the Government to Provineinl Governments for obtaining the views of the Provineial
Legislutures on the recommendations of the Lee Commission 1

. () Will Government be pleased to place on the table the opinions of the Fro-
vineinl Legislatures, if nny of them have expressed any opinion ?  And will Governraent
be pleased to state whether all the Provineinl Governments offered any apportunity te
the Legislntures to express their viewg ? "’

$ Vide Appendix ¢ A "' to these debates.
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RULES RELATING TO THE CLASSIFICATION, CONTROL, ETC., OF THE SERVICKS IN
INDIA.

Mr. A. Rangaswami Iyengar : Will the Government be pleased
to state :

(a) what were the circumstances that led to the publication for
general information of Notification No. F.-472-11-23, in the
Gazette of India in June last of the Rules made by the
Secretary of State in Council under sub-section (2) of
section 96B of the Government of India Aect relating to
the elassification, control of the services in India and the
procedure in cases of dismissal, suspension, removal or
reduction of officers in the said services ;

(b) why these Rules were not published earlier for general infor-
mation as and when they were framed ;

(¢) whether all or any of them were laid before both Houses of
Parliament in accordance with section 129A of the Govern-
ment of India Act, and if so, when ;

(d) whether tke Fundamental Rules made under the same section
regulating the eonditions of service of the eivil services which
came into foree in 1922 and the several subsequent amend-
ments tiereunto have been similarly published for general
information and previously laid before Parliament ; if not
what the reusons are for not doing so ?

The Honourable 8ir Alexander Muddiman: (¢) and (b) . The rules
which came into force on dates preceding the 21st June, 1924, were com-
municated to the Local Governments concerned and to the Departments of
the Government of India immediately they were made. It was con-
sidered unnecessary to publish them for general information until other
connected rules had been sanctioned by the Secretary of State in Counecil.
The rules were published on the 21st June, 1924, because the resolution
of the Seecretary of State in Council making those portions of the rules
which came into effect from the 21st June, 1924, definitely prescribed
that they should have effect from the date of publication by the Governor
General in Couneil in the Gazette of India.

(¢) Section 129A of the Government of India Act applies only to
rules under the Act for which no special provision is made as to the
authority by whom they are to be made. The rules under part VII-A
of the Act are made as indicated in that part by the Secretary of State
in Council with the concurrence of the majority of votes at a meeting
of the Council of India. That is, the provisions of section 129A have
no applieation to the rules, and the Goverament of India assume that
they have not becn laid before the Houses of Parliament.

. (d) The Fundamental Rules referred to by the Honourable Member
were published in the Supplement to the Gazette of India of the 19th
‘November, 1921. They also were made under section 96B _ of the Act
in the manner prescribed in section 96E,'and section 129A has no appli-
cation to them.



QUESTIONS AND ANSWERS. 3043

Mr. A. Rangaswami Iyengar : May I know, Sir, whether the
question as to the rules made by the Secretary of State, having, by section
129A, to be laid before the Houses of Parliament, is not a matter which
this Government will refer to the Secretary of State for his opinion ?

The Eonourable 8ir Alexander Muddiman: I am satisfied with the
opinion I have given the House.

DIFFERENTIAL, TREATMENT OF APPEALS OF MEMBERS OF THE ALL-INDIA AND
PROVINCIAL SERVICES.

Mr. A. Rangaswami Iyengar: (a) Will the Government be
pleased to state the reasons which have induced the Secretary of State to
adopt in the enactment of Rules, the differential treatment therein laid
down between the All-India and the Provineial Services in respect of their
rights of appeal against punitive orders !

(b) Whether any instructions have been issued as to the manner in
which the Governor by himself is to sit in appeal over punitive orders
made against Provincial Services men made by the Local Government, i.c.,
either by ‘‘ the Governor acting with Ministers ’’ or by ‘‘ the Governor
in (Executive) Council ’’, under Rule XVIII ¢ If not, in what manner do
the Government propose to make this right of appeal a reality !

(¢) What is the reason for the provisions in Rules XVII and XVII1
to the effect that while an All-India Service man can appeal directly to
the Governor General in Council against an order of the Local Govern-
ment and can appeal again as of right up to the Secretiry of State in
Council, the Provincial Services man can only appeal from the Local
.Government (which includes the Governor) to the Governor and there-
gfter to a very limited extent to the (Governor General or the Secretary
.of State in (‘ouncil ?

The Honourable 8ir Alexander Muddiman : (a) and (¢). The
-differential treatment between the All-India and the Provineial Services
in respect of their rights of appeal to which the Honourable Member
refers has been introduced in accordance with the policy underlying
the enactment of section 96B of the Government of India Act. In regard
to that poliey, I would merely refer the Honourable Member to Annexure
IV to the report of the Committee on the Division of Functions. The
idea in regard to the All-India Services was that the structure of the
services, their duties and the general conditions of their employment
should remain as far as possible untouched by political changes. The
rules therefore purport to be and are merely a re-codification of the existing
rules. 8o far as the Provincial services however are concerned, the
ntention of the rules was to give the local authorities as complete
powers as possible and accordingly to restrict as far as possible the
rights of appeal of officers to authorities outside the province in which
the officers in question are serving.

(b) Under clause VII (4) of the Instrument of Imstruction issued
to all Governors, they are required to safeguard the members of the
-services employed in their provinces in the legitimate exercise of their
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functions and in the enjoyment of all recognised rights and privileges,
and to see that the Local Government orders all things justly and reason-
ably in their regard. No further instructions have been issued. The
intention, however, is that the members of the services who are given a
right of appeal to the Governor should have a definite appeal against the
order of the Loeal (Government whether it was an order made by the
Governor acting with his Ministers or by the Governor in Couneil.

Mr. A. Rangaswami Iyengar : May I point out that my question
has not been answered ? My question was, in what manner do Govern-
ment expect the Governor by himself to act in appeal over an order

made by him along with his Executive Council or along with his Minis-
ters ?

The Honourable 8ir Alexander Muddiman : I have explained it in
my answer and it is this. When the Governor hears the appeal in his
capacity as Governor he will hear in a semi-judicial manner and will

discharge the functions which the Instrument of Instructions direct him
to exercise.

Mr. A. Rangaswami Iyengar : That is, he sits in judgment over
himself according to the answer just given ?

The Honourable 8ir Alexander Muddiman : I take it that the
Honourable Member’s point is that the Governor may have been a party

to the order before, but that will not be his personal order but an order
for which the Liocal Government is responsible.

Mr. A. Rangaswami Iyengar: Would that carry out the principle laid
down in the Instrument of Instructions that he will deal justly and

fairly with the claims of these people in the Services who are entrusted
to his special protection ?

The Honourable 8ir Alexander Muddiman : I hope so.

SpECIAL. POWERS OF THE GOVERNOR OF MADRAS IN RESPECT OF PATRONAGE,
ETC.

Mr. A. Rangaswami Iyengar : With reference to the answer
to my unstarred question No. 255, dated the 27th May last, will the Govern-
ment be pleased to state :

(a) What decisions have been come to with reference to the special
powers claimed on bchalf of the Governor in Madras in
respect of patronage and appointments by virtue of the
instructions in the Despatches of the Court of Directors in
1846 and 1847 ¢

(b) Whether the Statutory Rules in the Notification No. F.-472-H.-
23 have been communicated to the Government of Madras and
are intended to supersede any such pre-existing powers ?

(c) Whether the Governors of Provinces have been, in pursuance
of the Instrument of Instructions or of other directions from
the Government of India or Secretary of State, invested

[ with any special powers of controlling Ministers in the

; transferred Departments in the exercise of their authority
over the officers subordinate to them including normal dis-
ciplinary action not of an immediately punitive character ¢

(a) 1f t:gl w;ill the Governmeht be pleased to lay the same on the
e :
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The Honourable 8Sir Alexander Muddiman : (a) In a reply which I
gave to the Honourable Member’s question on the 27th May I stated that
complete papers in regard to the despatches of the Court of Directors
issued in 1846 and 1847 had been called for from the record room in
Calcutta. It was later found thut the papers in the record room were
not complete, and ultimately the complete despatches were obtained
from the Madras Government. The examination of these papers 1s
stil proceeding and Government are not yet in a position to make a
statement on the subject. It appears possible that they may find it
necessary to address Local Governments in the matter.

(b) The statutory rules referred to supersede preceding rules deal-
ing with the matters to which they relate,

(¢) and (d). In reply to one of the earlier questions of the llonour-
able Member t have cited the provisions of the Instrument of Instrue-
tions which relate to this matter. They indicate the manner in which the
Governor is expected to exercise the powers entrusted to him, and the
Governor is, of course, a member of the transferred side of the Govern-
ment in the same way as he is a member of the reserved side. The
main provision regulating the exercise of the authority of a Local
Government over officers of the public services is contained in rule 10
of the Devolution Rules. Under that rule, the personal concurrence of
the Governor is required before certain orders may be passed to the
disadvantage of an officer of an All-India Service or of a Provincial
Service and also for the posting of an officer of an All-India Service,
and, further, under sub-section (3) of section 52 of the Government of
India Act, the Governor is given power, if he sees sufficient cause to
dissent from the opinion of his Ministers, to require aétion to be taken
otherwise than in accordance with their advice. No other instructions
have been issued. Part (d) of the question does not, therefore, arise. .

DeruratioNn or Sik BHUPENDRA NATH MITRA TO LONDON IN CONNECTION
wITH THE OUTSTANDING CLAIMS IN DispUTE BETWEEN His MAJESTY’s
GOVERNMENT AND THE (ROVERNMENT OF INDIA.

Mr. A. Rangaswami Iyengar : (¢) With reference to the out-
standing claims in dispute between His Majesty’s Government and the
Government of India, will Government be pleased to state what steps
they are taking to hasten the settlement of these claims ¢

(b) Will Government be pleased to state if it is a fact that they
have decided to depute Sir Bhupendra Nath Mitra to London in this con-
nection ¢

(¢) If the reply to (b) be in the affirmative, will Government be
pleased to state the powers of Sir Bhupendra Nath Mitra for this purpose,
and whether they intend sending any non-official elected Members of the
Assembly to go into the question with the help of Sir Bhupendra Nath
Mitra for the purpose of report to this Assembly ¢

The Honourable 8ir Basil Blackett : The Government of India have
been in close consultation with the Secretary of State, with a view to
exPefil_tmg a settlement, and Sir Bhupendra Nath Mitra has been deputed
to visit ,hngland with a view to discussion with the Departments of His
Majesty’s Government. The answer to the last part of the question is in
the negative.

b 8ir Purshotamdas Thakurdas : Do Government expect to place
efore this House the result of Sir Bhupendra Nath Mitra’s discussions in
London regarding the subject matter® of this question
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The Honourable 3ir Basil Blackett : | have already stated on previous
occasions that the Government will do their best to keep this House in
touch with any important developments.

Mr. A, Rangaswami Iyengar : May I know exactly what the powers
of Sir Bhupendra Nath Mitra are with reference to the discussions which
he is going to have with His Majesty’s Government ?

The Honourable 8ir Basil Blackett : lle is deputed to discuss the
matter with the departments of His Majesty’s Government. Those are
his powcrs.

Pandit Motilal Nehru : Ilow far avill that commit us or the Govern-
ment of India ?

The Honourable 8ir Basil Blackett : e cannot bind the Government
of India without, the approval of the Government of India ; he has no
powers in that sense.

Diwan Bahadur M. Ramachandra Rao : May I ask the Honourable
Member whether he is merely an agent of the Government of India, or
whether he has any independent powers ? Is he their plenipotentiary %
Has he any final powers ?

The Honourable 8ir Basil Blackett : He has no final powers.

Diwan Bahadur M. Ramachandra Rao : It means that on every
occasion he has 10 make a reference to the Government of India before
coming to an agreement with His Majesty’s Government ?

Mr. A, Rangaswami Iyengar : May 1 know if, when questions are
referred to the Government of India tor scttlement in respect of these
several claims, this slouse wni be informed as and when they oceur,
80 that we may Keep in ¢ o ¢ toush witn the evxaet settiement that has
got to be mude !

The Honourable Bir Basil Blackett : With reference to the last ques-
tion | cannot add anything to the answer which T have already given
to Sir Purshotamdas Thakurdas. With regard to the previous fquestion,
8ir Bhupendra Nath Mitra’s powers are very real powers to discuss. They
are not powers to arrive at a settlement without further reference to the
Government of India.

Mr. K. Ahmed : Will it be convenient to Government to ullow
Mr. Rangaswami lyengar or any other Honourable Member of this
Assembly to accompany Sir Bhupendra Nath Mitra and help him or be
helped by him, and thus bring relief to the situation ?

8ir Purshotamdas Thakurdas : Are the powers of Sir Bhupendra
Nath Mitra to discuss with His Majesty’s Government restricted only
to questions in dispute so far as the claims are concerned, or do they also
extend to the capitation charges which I understand is a question still
hanging fire between His Majesty’s Government and the Government of
India ¢

 The Honourable Bir Basil Blackett : I hope very much that he
would be able to make progress with the latter question as well as with
the outstanding questions.

8ir Purshotamdas Wu : May 1 take it then that Sir
Bhupendra Nath Mitra has instructions to examine the question of capita-
tion charges also ! ¢

The Honourable Bir Basil Blackett : Yes.
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B8ir Purshotamdas Thakurdas : Do the Government of Iundia not
think that it would be to the interest both of this House and of them-

selves if some non-official Members elected by this Assembly were deputed
to accompany Sir Bhupendra Nath Mitra in this connection ?

The Honourable Sir Basil Blackett : The answer is in the negative.

* Mr. M A. Jinnah: Do I understand that the powers of Sir Bhupendra
Nath Mitra would be to press the conclusions which the Government of
India have already arrived at on the subject ? Ig that the limitation ?

The Honourable 8ir Basil Blackett : That is not a limitation. That
is undoubtedly a statement of one part of his errand.

Mr. M. A. Jinnah : What else will he be in a position to do ¥

- The Honourable 8ir Basil Blackett : To endeavour to arrive at a
settlement for submission to the Government of India.

8ir Purshotamdas Thakurdas : Is there any constitutional objection
to deputing Members from this House to go into the question in order
that Government may have very few questions to answer and very few
complaints to listen to from this House when the question is finally

settled by the Government of India %

The Honourable 8ir Basil Blackett : I think there is a constitutional
objection. This House is not the Executive Government.

8ir Purshotamdas Thakurdas : Members of this House need not go
with executive powers, but only to examine and satisfy this House that
the scttlement arrived at is the proper settlement.

The Honourable 8ir Basil Blackett : T am content to let the Ilonour-
able Member have the last word.

""" 8ir Purshotamdas Thakurdas : Then I am afraid the inference is the
Honourable Member has no reply to my question.

8ardar V. N. Mutalik : Is there anything in the constitution which
prevents Government from doing this ?
. The Honourable Bir Basil Blackett : In any well arranged constitu-
tion the Executive Government does the executive work and it is not
done by Parliament.

Sardar V. N. Mutalik : Is it not the practice to take up some
Members of this House in an executive capacity !

_ The Honourable Sir Basil Blackett : I think this is a question of
which notice had better be given.

UNSTARRED QUESTIONS AND ANSWERS.

ExPENDLTquE BY GOVERNMENT IN CONYVECTION WITH THE O’DwyER-NaIr
LiBer. Suorr.

847 Mr. T. 0. Goswami : (a) Was any mouncy spent by the Govern-
'menlsl;gLionnean with the O’Dwyer-Nair libel suit, which bas re(;;'.ntly
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been disposed of by Mr. Justice McCardie at Westminster,—namely, for
securing evidenee, ete. ?

(b) If so, what is the total amount so spent ?

The Honourable 8ir Alexander Muddiman: The Honourable
Member is referred to paragraph 3 of my statement made in reply to
starred question No. 1675 and other questions bearing on the'same
subject.

) Tue O’DwyYER-NAIr LiBeL Suir.

348. Mr. T. 0. Goswami : (a) What steps do Government propose to
take to contradict Mr. Justice McCardie’s obiter dicta regarding Govern-
ment’s unjust treatment of Genera! Dyer and to uphold their position
in 1920 in the matter of General Dyer’s responsibility in Amritsar ¢

(b) Has Government’s attention been drawn to the following passage
appearing in the ‘‘ Statesman ’’ (Dak edition, dated 24th July), under the
heading ‘‘ Indian Affairs in London ’’, from the London Correspondent
of the paper, regarding Mr. Justice McCardie’s obiter dicta in the O’'Dwyer-
Nair libel suit —

““ From an additional reply given by the Under-Secretary of State if
appears that the Goverivment of India s to be given an
opportunity of making any statement it may think relevant
and called for on perusal of the judge’s full judgment in the
case. If Lord Reading and his advisers intend to take ad-
vantage of the opportunity thus afforded them, it is hoped
here that they will do so quickly and allow oblivion to over-
take the discussion.’’

The Homnourable 8ir Alexander Muddiman : The Honourable Mem-
ber is referred to the reply I gave to Mr. C. S. Ranga Iyer’s starred ques-
tion No. 1682.

SIR SANKARAN NAmR AND THE Rounp TABLE CONFERENCE OF 1922.

Mr. C. 8. Ranga Iyer : I take it that my friend the Honourable Diwan
Bahadur Rangachariar stood up in this House to put a question to me
more in affection for an old comrade than to know the source of my infor-
mation. I take it also that he was present in England, but I do not know
if he was present in Justice MeCardie’s Court from day to day. In either
case he has not told us whether he has 2ot a message for this House from
my old fellow countryman, Sir Sankaran Nair. I am not concerned here
with Sir Sankaran Nair’s second thoughts, with what he may have com-
municated to Diwan Bahadur Rangachariar, but my question was based
on Sir Sankaran Nair’s reported statement in Justice McCardie’s Court,
and, until the Diwan Bahadur is prepared to prove to the contrary, I
must stand by it and with due respect to you, Sir, I think there was every
“¢ desirability ’’ in view of that statemr ent to put this question in the House.

Diwan Bahadur T. Rangachariar : The question about which I asked
Mr. Ranga Iyer on what authority he based that question was No. 1683,
that is, whether the Government asked Sir Sankaran Nair to preside over
what is known as the Round Table Conference early in 1922. It was in
connection with that question, I asked, on what information he based that
atatement. If Sir Sankaran Nait admitted this, I was not aware of it and
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I apologise for having raised the question, but, if Sir Sankaran Nair has
not admitted it, I still persist in asking whether it is right that we should
impute to a public man conduct of that sort without informaion being
available.

Mr, C. B. Ranga Iyer : My statement related to the very same ques-
tion that the Diwan Bahadur just read out, 1683, and Sir Sank&ran Nair,
to the best of my information, made that statement in Justice McCardie’s
Court and, so long as the Diwan Bahadur is not able to prove to the
contrary, I stand by that statement and I have nothing more to add than
that 1 accept the Diwan Bahadur’s apology until he has proved to the
contrary. If he proves to the contrary, I am prepared to apologise.

Pandit Madan Mohan Malaviya : I know that Sir Sankaran Nair
was not asked by the Government to preside over that Conference. It
was on my invitation and that of some friends who were organising the
Conference that he agreed to preside over the Conference.

Mr. O. 8. Ranga Iyer : What I am concerned with is Sir Sankaran
Nair’s own statement.

— e b —

STATEMENT LAID ON THE TABLE.

Mr. J. W. Bhore (Secretary, Department of Education, Health and
Lands) : I lay on the table the information promised in reply to questions
Nos. 1373, 1374 and 1375 by Mr. Gaya Prasad Singh asked on the 9th June
1924, regarding the Emigration Depit at Benares.

Statement No. 1 showing the names and other particulars of the Reoruiting Agcnts
employed for the Emigration Depdt at Benares.

Copy of the notes recorded by visitors in the Inspeotion Book maintained at Benares
Emigration Depét.

Statement No. 2 showing the number of emigrants reoruited bty the Emigration Depdt
at Benares for despatch to Mauritius.

EXPLANATORY NOTE.

Statement No. 1,—The heading of column 7, namely ‘¢ Number of emigrants
Tequired to recruit under the licenso '’ shows the maximum number of omigrants
which the Emigration Agent concerned wus authorised to recruit under his license.

. . None of the Agents mentioned in the statement acted as Emigration Agents im
indenture labour days. They received fixed salaries.

Statement No. 2—The total number of adult male labourcrs to be recruited b
the Emigration Commissioner for Mauritius within the period 31st May 1923 to 30
M“}'A 1924 was limited to 1,500. Out of this 303 were recrujted by the Emigration
Dopdt at Benares only.

Visitors Book.—In his remarks, dated the 20th October 1923, Mr. Krisbna Kamar
stated that he was informed by the Emigration Commissioner that the rule of one
single man to every five did not apply in tho case of sweepers. No such exemption
was sanctioned by the Government of India. His statement dated the 20th November
1923, that the orders of the Government of India were to send 1,500 families and
168 sweepers is incorrect. U
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Lsst of Recrusting Agents in the disiricts whence e igrants for Mauritius were brought and
accommodated in the Benares Depit established under rule 18 of the rules made under
the Emigration Act for despaich to Port of Embarkation at Caleutia.
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Harnam V. Churhi | Aliterate military  retired | Delhi 48 | Re. 1 500 [123 | Held licence
Bingh. Tahsll Jagea- Havildar directly selocted p.d. X for Benares
on Dist. by Sir Walter Hon'ble Co- plus Ry. also,
Ludhiana. lonial S8ecretary. fare.
JamilKhan | Nadma Sarai | Personally known to the Colo- | Do. |Do. | Do. Do. [121 | Held licence
Tahsil Ghasi nial Becretary of Mauritius for Meerut,
Dist. Azam- who directly  selected him | Benares
garh. for the post, an Urdu-know- and Aram-
ing man of respectability garh,
and good character.
Fida All Mohalla Pir- | Knows Urduand some Eng- ‘ Do. 40 | Do. 200 | 28
zada,Amroha, lish. Character and res- ;- i
Dist. Mora- pectability certified by two f (
dabad. Hony. Maglatrates of Am- i |
roha, Dist. Moradabad, the ’ |
place of his residence. i
Allay Ahmed. Do. An Urdu-knowing man. Cer-| Do. Do. | Do. Do. 4
tiflod to be a man of res-
pectability and good cha-
racter by two Hony. Magis-
tratesn of Amroha, Dist.
Moradabad, the place of his
resid and rec ded |
by the Tahslldar of Delhi
for appointent. ] R
Abdul Rah- | Benarescity | Produced cortificate of res- | Benares| 30 Do. 500 | NiJ | Resigned.
man, pectability and good cha-
racter but on being  found
unsatisfactory he was made
to resign after a few days.
Raja 8ingh Chinagaon A military Havildar with Do. {Do. | Do. Do. | 8
Thana Barht knowledge of Hindl, posses-
Diat, Arroh, ses good testimonials from
the military officers person-
ally known to the Collec-
tor of Benares.
Abdul Majid | Misir Bazar | English-knowing hand was an | Ghazi- | 35 | Do. Do. | Do.
Ghazipur, extra clerk in Opium De- | pur.
partment. Certified to be a
man of respectabllity and
good character after enquiry
by the Collector of Ghazi-
ur.
Mohd. 8haft | Shadiabad A Eamlndnr of Ghazipur Dist. { Do, 80 | Do. Do. 1
Tahsil Gharl- with knowledge of TUrdu.
pur. Respectabllity and  good
character certified by the
Tahsildar of Ghazipur.
8h. Mazhar | Rajdepur Kat- | A Zamindar of hasipur, | Do, |Do. | De. Do.
Hussain. wali Ghazl- knows Urdu. Certified to
. pur, be a man of respectability
) and good character by the
Tahslldar of  Ghazipur.
Ibrahim Basnipur Kat-| Knows Urdu and Hindf. Res- | Ballla |Do. | Do. Do. | .. | Retiredafter
Khan. wali Ballia. pectablility and good  cha- [ short
racter certified by the local time owing
; police. to{llness,
Hira Tewari | V. Dln{.npur Retired mfilitary Havildar | Do. [Do. | De. Do. Ng.
Tahsi & with knowledge of Hindl. |
District Bal- Did excellent work in sup-
\a, plying recrults during the
war and was awarded seve-
ral medals.  Strongly re-
commended by the Tahsil-
dar of Ballla who certified
him to belong to a good
family and to bear » vepy
good character, J 1
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Dr. Gauhar k-
"l lli:r’\l:ll)l:dsio“ A inodlul rivate practitioner. | Ballia | 85 .11 800 1
wallGhazl- nows English and Urdu s d.
ur welland coertified to be & s
pur. man of good character and Ry
mrieoublllty by the local fare.
Subhan Khan| Mianpur A mOI:\'dn
r with previous s
Jaunpur. experlence of recruiting, Jsunpur | 30| Do. | Do. | 6
recommended by Collector
of Jaunpur as a suitable
man ‘(?;d agentship; knows
Sayed Zabair | Kad some trdu, .
asean hl)ecl::zl:%'n Pﬁmx;;““ggﬁ&"ﬁl El’::l; Do. |[46| Do. | Do. | 45 | Heldlicenoce
Azamgarh. up to 8. L. Standard. ‘Work- for Benares
ed as Haokney Carriage Ins- also.
ctor, Benares Municipal
oard. Comes of & res-
pectable Sayed family of
Azamgarh. Personally
l(tuown‘ lto Emnigration
. Jornmissfoner.
Barkat All . M:lt:}l‘l:tﬁul An Urdu-knowing man. He | Do, 30 | Do. 20| 8
Jaunpur did good work in reeruit-
: ment during the war as
remarked by Naib Tahsil-
dar of Jaunpur who was
the then recruiting officer
of Jaunpur. Respect-
abllity and good character
certified by Buudrl  Pd.
Hony. Magistrate Khan
Bahadur Haider Husain,
?halrmnn d])islt. Board,
Ram Bahal Jaunpur, and others.
Panday. vl‘.ﬁ.:zg:: Alfterate military Jn‘nmdar. Gorakh |Do. Do. 500 [Wil.
Bhompur Recommended by Collector pur.
Dist. Gorakh- of Gorakhpur as a man
pur * of respectability and good
: character. Har passed
Verlnsculu Final ELxawmi-
Mahanand nation.
Lap Vl.’.l.{t::tn““l& Knows Urduand Hindi, res- | Do, 30 | Do. 500 | Ni2| Dismissed ¢
Rarl,Jaun- | Dectability and characier for  mise
certifie Y an an
pur. ghaikh Mohammad Mu- conduct.
sanna, Deputy Oollector,
Jagannath V. Barhi P. 0. |  Gorakhpur.
Barhi Dis- | E0glish knowing military Ja- | Do, 86 | Do. Do. | 21
trict Gorakh- madar of respectabllity
pur and good character.
Moba ‘ ‘l})ecofmenonengad by Collec-
ohammad | Mign Bazar r of Gorakhpur.
Qasim. Gora English-knowing man, worked | Do. 80 . ..
khpur. hgi military department as Do Do.
soldier clerk. Also recom-
mended by Personal Asals-
8 o u:; to Collector of Go-
urruler Pacca Basar rakhpur.
8ingh. A Chhatri of strong good cha- | Basti 85| Do.
Bastl, racter and respectablility as De. 6 n,’:: g:?dr
roecommended by the Hono- also,
rary Magistrate of Bastl, -
Has some recruiting expe-
Jafar Khan | Mauze Sau- E"‘mﬁ‘i " Re
nglish-knowing man. 8- Do. Do. . .
mnm. pectabllity and good cha- Do Do 8
) racter certified by Tahsil-
Ea Lal dar of Basti.
. V. T .
Asray. Tahel e Knows Urdu and Mindi, Ger: | Bastt | 85 | Do. | 500 | 16 | Held lisnce
e a man of reapeot- for Gon
riys, Bastl. ability and good character X s
on inquiry by local officers.
)
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cruited,

Number actually re-
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™
M. Imam Al

Yusuf

bbd,

Ss;ul Abu
afar.

m::ld. Yaqub| V. Kand P. O

M. Latafat
Hussain,

Mansur Hus-
sain,

NoorAhmad

M. Muham-
mad Alum

V.and Tahail
rri
Dist. 1.

KotwaliAsam-
garh,

Mahul Asam-
garh.

Dlltlrlm“r-'

Nawab’s Bara-|
dari, Banda.

Mohatls Katia
Benares city.

Mohalla All-
ghale, Jhans!,

"t
ura
!nubnﬁ.

Muhdla Sub-
= mandl

Fysabad.

A Punjabl Mohammadan with
of Engliah, Cor-

& man o!uwect-
ubilluiand good character

by C. B, Ral, Dy. Collector,
Bastl, and 'l'llhlldnt Basti,

An English-knowine man with
antecedents. Cartifiv] by
Tahall1ar of A tamgarh: has
some previous recruiting
experience,

An Infiuentisl jagirdar of
Mahul Estat:. Personally
known to Coll ‘otor of Asam-

rh. Did e :oellent work

Amnsabha has passed
final

tlun

Knows Urdu, worked as
Mansger S8inger S8ewing Co.,
charscter and reapectabllity
osrtified by the Tahsildar,
Karwi.

Knows Urdu, recommended

tified by him'to belung to
a respectable family and
to bear a good character,

to Matriculation.

In
L‘lv!l Ounrt n...!.m
tified to be | u man of snod

character an. hbfl.llt
by Tnhllldn of ij ¥

Knows good English and U'rdu,
related to All Ahmed re-
tired Police Court Im
gl:] has been loyal

vt. aurln; recent mur-
bances at Jhans) Hespect-
abllity and good character
cortlled by local Hony.
Magistrate,

Kunows English and 1'rdu ver
well, Delongs to HKova
alfamily. Certified
r. Hopklinson, 1.C.8,,
Joint Maglstrate of Fyza-
bad, as having come of &
respectable famlly and to
bear a good character,

A Vernacular-knowing man
with mome previons exper-
rience of recrultment.
cammnnded hy Mr. .lntrl.

me Maglstrate, Fyza-
and Cmmnnndlnt,
Reglment. |
mnﬁer respectabliity
and sultabllity certiﬂod by
the above Deputy Collec-
tor, Govt, l‘haderandot!m‘
cltizens.

£

Amam-
garh,

Banda

Jhans!

Fysa-
aybld.

Do.

45

k1]

Do.

35 M.AandT.A Y

44

3

- 8

Do.

g
)

N

200 | N4,

500

Do, | 2

Held licenos
for Gorakh-
puralso.

Held licence
for Hamlr-
pur alzg
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Hari Das | Mohalls N ted and ded | Fysa- | 45 | Re.1 250 d
BannerjL Raks by Collector of Bultanpur, s | bad. . d. Hizt- slfﬁmf
Fysabad. well oon " " pur also,
nf man with very good Ry.
nowledge of English, l;n.
Shalkh Babir | Mohalla Tak- | An Urdu-knowing man, Cer* | Do, 35 \
All. sal Fysabad. tobesman of good Do 200 4
character and respectabllity
by Govt. Pleader and other
citisens of “b:hd .ngi:t:.
ap .
Om satisfied of his
slutablitty. E
Kunwar Ba- | Mohalla Nominated and  recom- | Bahra- (Do. | Do, Do |10
hadur. Chaoni mended by Deputy Commis-| raict
Bahralch, sloner, raich, as sultable
men for p. Koow
English and Urdu well,
o ‘Al.llﬂnr Do. Ditto. ditto. Do. (Do.| De, Do.| @
Abdul Azsls | Maharsjgan Nominated for appolntment by, Gonds | 40 | Do.
G‘md:j_' ) Dy.Commissioner of Gonda Do 20
after holding an inquiry In-
to his antecedents through
Tahslldar and Buperinten-
dent of Police, Gonda.
Knows Urdu and has ex-
of recrultment
aving been a sub-agent in
1913 at Gonda.
Thakur Lurajl V. Kulhipur | Nominated nded | Partab-! 85 | Do, | Do. [N
Pal Slnl'h.l P. O, Chil::al- by Deplltﬁ Commissloner, | garh, .
warh, Dist, Partabgarh, us belonging |
Partabgarh. to a respectable famlly an
to bear a good character. A
loeal Zamindar with know-
ledge of EngYsh and Hindl,
He worked very well as
Aman S8abha tecturer In Par- |
tabgarh District.
Babu Ram , | Mohalla Ban- |Nominated by Tehslldar of | Bara- [Do. | Do, Do. |Ni.
nitola Fateh-| Fatehpur, Dist. Barabanki, | bank|
r town | forappointment., Certified
rabanki. to be a man of good charae-
ter and respectabllity by the!
aforesnid Tahalldar and
Shalkh Bayur  Husaln,
Hony, Maglstrate. Knows
Urdu only.
Sl{lﬁ! Amind | Naka Hi An Urdu-knowing Bayed of | Luck- | 35 | De. 200 | 18
ussain, Lala Luckh~w. Lucknow, Certifiedtobea! now.
man of good character, res-
pectabllity and sultabliity
by M. A, Majid, Deputy
Oollector, Lucknow.
Umrae Khap,| Patanala FPossenses good certificates of | Luck- Do, | Do, Do. |17
Lucknow. supplying recruita during | now,
war and personally known
to Deputy Commlasloner,
Lucknow. Knows U'rdu.
Ahmad Mohalla Agab | An Urdu-knowing man ap- [ Delbi. Do. | Do, Do. Nﬂ'.j
Hasan. Kalan Delhl, | pointed on the recommen- |
[ dutlon of Tabslldar, Delll, ]
| who cortified his good cha- :
[ racter and reapectablity.
J T e
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Statemen! No. 2 showing the number of Emigrants recrusted by Emigration Depol, Benares,
for despatch to Mauritius.

Maums, FEMALRE, TOYAL.
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1 2 3 4 5 [} 7 8 9? 10 11

114 189¢ a7 111 | Nil. 38 | 803 111 105 | 519 | Column No. 1 includes two aged

parents.

Collumn No. 2 includes :—
(a) 122 sweepers recruited
under special orders.
(b) 22 men discharged at
Bonares Depot for being
single as the recrunit-
ment of afuglc men was
totally satopped since
about the end of Janu-
ary 1924 on Govt. of
India’s refusal to raise
the ratio of single men
re%ulred by rule No. 23
of the Emigration Act-—
vide tolegram datod
21st January 1924.

|
* There being no ¢column in any of the prescribed registers, married and unmarried persons could not be
sorted separately.
(8d.) Gapa Husan,
Emigration Commsssioner,
Benares Depét.

.

In pursuance of rule 18 of the Emigration Rules, 1923, made by the Governor
General in Council, I inspected the place of accommodation for intending emigrants
proposed by the Emigration Commissioner and found the situation suitable for

the purpose in every respect.
J. H. DARWIN,

Distriot Magistrate.

BENARES ;
The 3rd August 19£3. R

In pursuance of rule 20 of the Emigration Rules, 1928, made by the Governor
General in Council, I appoint Khan Bhadur Moulvi Maqbul Alam, Pleader, and
Babu Mala Pershad, Honorary Magistrate, as members of the visting committee
who will inspect the Depdt for Emigration to Mauritius at an interval of 2 months.

M. Sheo Mohal Lall, Dc{:uty Magistrate, Benares, will visit and inspeet the
Depdt at least once in a month,

J. H. DARWIN,

District Magistrate.

BENARES ;
The 9th August 19£3.
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I went round the place to-day with Khan Sahib Munshi Gada Husen. Arrange-
ments for recruiting are in progress. Only one male cooly has so far been secured..
The recruiting of families is presenting difficulties, but they will gradually be-
overcome.

Bheds have been put up for accommodation of emigrants. Latrines for males
and females separately are in course of comstruction. There are temporary strue-
tures capable of being taken down and the materials sold after the close of the.

work.
SHIVA MOHAL LALL,

Deputy Collector.
September 3, 19%3.

I paid a visit to the Emigration Depdt to-day. K. S. M. Gada Husain Sahib
was away to see the District Magistrate and I was shown round by M. Zahir
Husain, an Assistant Clerk.

The tin sheds have been partitioned into compartments of suitable size and
the latrines for males and females have been completed.

There were two emigrants one a Chamar with his wife and another a Muhammadan
single. I had a talk with them and both appeared happy at the prospect of being
sent to Mauritius and appeared to understand the terms of théir engagements. None:
had any complaint to make.

1 was given to understand that 50 emigrants reeruited at Delhi will soon arrive.

SRIKRISHEN KUMAR,
Emigration Magistrate.

The 20th September 1928.

Arrangenents must be made at once to clear the latrine drains with water and
phenyle used. The shed is not so clean as it ought to be. The chulhas must be
removed at onee from inside to the proper place pointed. ILanterns are not fixed at
proper places their stands ought to be coal-tarred and fixed at places shown. Tell the
house owners’ mali to remove at once the manure collected hesides the path to the
emigrants’ shed.

GapAa Husaly,

Emigration Commissioner...
The 28rd September 1928.

I inspected the Emigration Dep6t to-day and found 63 males and five females
and children. I asked them for reason of going Mauritius. They answered me that
they are going with their own wishes.

MavLA PERSHAD,
Member of the Visting Committee.

The £4th September 19£8.

T had come to the Depbt for the examination of emigrants under rules 24 and 26°
and was asked by the Emigration Commissioner, to have a look round the place.

. Accommodation.—There are 5 compartments 17/ X 15’ and one room 20’ X 14
This gives a superficial area of 1555 sq. ft. I understand orders have been received
ngt to collect more than 100 emigrants at any onec time and the accommodation of"
15 to 16 sq. ft. per man appears amply sufficient.

I am informed that some emigrants had to be sent back to their homes as they
were unwilling to proceed to Mauritius. The sweepers appeared to be under a delusion
that they would be able to carn 2|4 a day ordinarily. Perhaps it was explained to:
them by the recruiter that if they worked extra hours they would be able to earn-
1|- more per diem in addition to their daily wages 1|4 and they took it that 2|4 a day"
would be earned ordinarily and not in special cases. The Emigration Commissioner
hn‘d already removed this delusion and though on the first question I put them some
said they would get 2|4 a day for their wages on further questioning they all
appeared quite prepared to be satisfied with 1/4 a day. By repeated questions I have:

[ ]

L176LA Deg
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satisfied myself that none of the sweepers is dissatisfled with the terms on which
he is prepared to migrate. I have satisfied myself also that whatever the misunder-
standing what they were actually told was that they would or could earn 1|- per day
in addition to 1|4 a day by working extra hours.

No emigrunt had any complaint to make.
KRrISHN KUMAR,

Emigration Magistratc.
The 3rd October 1928.

.
Seen note of Magistrate-in-charge of emigration work. The capacity of the Depit
will be considered as sufficient for a maximum of 100 coolies at a time.

J. H. DARWIN,
District Magistrate.
The 4th October 1923.

Inspected. There are 93 men and women. I asked them several times, they are
going with their own desires. '

One Lachhmi Ray came on the 3rd October 1923 and was registered on the same
date. Afterwards on 12th October his uncle came and met him and wanted his dis-
charge. The officer of the Emigration Depbt discharged him at once.

MALA PERSHAD,

Member.
The 15th October 1923.

Ono Samuel Dayal Christian who was present in Emigration Dep6t and want to
go in Mauritius and want to go with very gladly. There are very clear place and
management of their food, ete., are very nice.

MaLA PERSHAD,

Member.
The 156th October 1923.

I visited the Depét to examine emigrants under rules 24 to 26. I had a talk
with some of the emigrants I had passed in my last visit. All are still happily
awaiting departure and none had any complaint to make. Some requested that their
departure be expedited as they are losing pay every day they are delayed.

I notice that one emigrant No. 61, whom I had passed last timne, was afterwards
persuaded by his uncle who came to see him not to go and was discharged by the
Emigration Commissioner.

8. KriIsHN KUMAR,

Emigration Magistrate.
The 15th October 1928.

Visited the Dep6t to-day and passed 5 emigrants. A letter has been received
from the Protector of Emigrants. The letter is not before me as I am writing this
inspection the Emigration Commissioner has taken it to the Collector. I had how-
ever read it and it 1s to the effect that agreements be supplied ; that as laid down
in notification No. 282, dated 22nd March 1923, no emigrants shall have entered into
an agreement to labour for more than a month. In my opinion that is a condition
-on which they are en{:ged ; the condition finds a mention in the memorandum over
the signature of Mr. Walter handed over to each emigrant and I have not been able
to assist the Emigration Commissioner in coming to a decision as to what other
form this agreement could take. However the Emigration Commissioner told me that
the Collector has directed that I should certify to this agreement having been made.
I thorefore drafted a certificate and the Emigration Commissioner has taken it to
get it upproved by the Collector. I explained individually to emch of the 81
emigrants collected before me that they shall not have entered into an agreement to
labour for more than onc month. Hitherto I have passcd 88 emigrunts the following
7 were not put up, they having gonc out : (1) Tota, (2) Bansi, (3) Piara, (4) Nibal,
(5) Taruf, (6) Baroo, (7) Tanwana. These 7 can be sent to my house and after
T have explained this condition to them, as I did to the 81 present, I shall sign
this certificate in the form approved by the Collector.
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I may mention that when the Emigration Commissioner calls the Emigration
Magistrate he may very kindly see that all the .omigrants intended to be put up
before him are so put up and not allowed to go out. This would curtail the number
of his visits to the Depdt and enable him to do the work at the Deplt in comparatively

less time.
As I was writing the note Emigrant Ram Sarup &§ came to me and said
he is not willing to go as he left his wife at home. He should be discharged and

sent home.
I am afraid similar difficulties may arise later on with certuin other single men

who appear keen just now. Of the 88* men passed hitherto only 11 men are with
families. Rule 23 lays down that ‘‘ men who are unmarried or unaccompanied by
their wives shall not be assisted to emigrate to any omne country in any one year
to a number excceding one in five of the total number of persons so assisted.’”’ The
Emigration Commissioner cannot of course at this stage of recruitment look to the
proportion but the chances are that sufficient men with families may not be forthcomin,
and the rule may under the proviso to it have to be modified. This time alone wi

show.
KRrISEN KUMAR,
Emigration Magistrate.

The 18th October 1928,

I paid a visit to the Dep6t on October 15, and found things in a satisfactory
condition ; omne emigrant was sick but under medical treatment a doctor was due

to appear soon after my visit.

Complaints had been made in the newspapers that coolies were being deceived
into consenting but this I found was not the case. I questioned a mumber of them.
They knew the terms and expressed their willingness to emigrate. The Magistrate
in charge doing his duty thoroughly.

While I was at the Depdt the rclative of one cooly came and wanted the cooly
to return to his home. The cooly was reluctant to do so but when the relative
insisted, the Commissioner told him he had better go.

There is some agitation outside for permission to enter the premises. I propose
to add Rai Bahadur Munshi Ravmandan Pershad, M.L.C., to the members of the
Vmitxng Committee. Apart from that, the members of the Local Board are all
authorised to inspect. This would seem to me quite sufficient. The Commissioner has
however heen kind enough to allow other visitors to come in occasionally. The matter
1s ono which remains in his discretion. He cannot be expected to allow persons with

no representative stutus to enter.
J. H. DarwiN,
Collector.
The 19th October 1923.

., I passed 12 more emigrants to-day. I questioned them all one by one to find
if any one was a runaway from home after a quarrel with parents or wife but find
them all saying that their relatives at home are aware that they are going to Mauritius,
Again of the 12 only one is taking his wife with him. But these are sweepers nnd
the rule of onc single man to every 5 sent as the Commissioner told me does not
uppl): to sweepers who are to be sent in addition. to the numbers of emigrants
sanctioned.

Some men of the batches I had passed before the 18th instant had complained
to me on 18th that they were not given the clothing they were promised. T told them
fvh::t ::'_l]my were not to be given any clothing under the rules and asked them if they
Maniss to vroreed to Mauriting or go back home ; they said they would go to
toldurxt:nm. I found they needed no clothing and our chief clerk who was with me

e that clothing was being given to a few who actually need it. This needed
no ll;tf.:rferenm by me and as I had finished my note of 18th October bofore this
:9"1!’ aint wus nfade I make mention of it to-day, so that the Emigration Commis-
h!ootnc‘r r;my kindly take the trouble of making it known to recruits that thev should
permiltm er any circumstances hold out to any recruits a promise which the rules do not

These 12 are the only recruits in the Depdt to-da They have n i

2 . to-day. o complaints
ttgemﬁl::(i‘f oxcept (filmt they have not yet reccivog the clo}t'hing they expected, nlamolv,
e .orm and the blankets and the advance 30 per head. The Emigration
t;) the, Ssioner 18 awny and the chief clerk will please let me know what the promises
t se men are and what they would actually get at Caleutta. If they are to

*The 88 include 53 sweepers in whose oo e
with families to single men.“"“"lﬂfﬂ in whose cuse there is no fixed proportion of men
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ot a uniform and 2 blankets each at Calcutta as they say they have been promised
fmuy be informed. The advance 1 know they will get here.

M s he was employed in the N. W. Ry. at Delhi and his 2 days’ pay
is dueﬂ;.ngt?:atmh{s has come uw?z ywith the consent of the Railway authorities and that
his pay be made over to his brother Nankn who is still in the employment of the
Railway. His application to this effect mai' be forwarded. A similar application from
Bhagwana to the Municipal Board at Ghaz abad may also be forwarded.

KrISHN KUMAR,
Emigration Magistrate.
The 29th October 1923.

Chief Clerk’s note perused. The emigrants can be sent. I have passed them.

(84.) 8. K. K.
The 29th October 1923.

Learning that an Emigration Depdt has been opened at Benares, I was naturally
greatly concerned about it und most anxious to visit it. There was also some concern
expressed in the papers, I thereupon wrote to Mr. Darwin if I could visit the place.
Mr. Darwin very courteously wrote back to say that I could go and later also wrote
to say that as a Municipal Commissioner, I was entitled to come here whenever
1 wanted to. I therefore availed mysclf of this opportunity and paid a visit to this
place on the afternoon of October 30. Moulvi Guda Hussain Saheb, the Emigration
Commissioner, was not in the stution and I am thankful to Babu Chhannu Lal for
having taken me round the wholo plice and shown me cverything and everyone here
without reserve or hesitation. As to the situation and the arrangement 1 have nothing
or very little to say. The only complaint I have is that more than ome family
can be and is being housed ns necessity arises in the same cnclosure, or rather within
the sume partition walls of the Inrge enclosure cspecially construeted for the purpose.
This is totally wrong and T know for a fact that one of the chief complaints of
housing in the poorer parts of garden is that many families occupy the same room.
This is morully very deleterious. Family life of even the humblest is sucred and
I do think that cither all men chould be in one enclosure and all women in another,
or if lt:hey ingist on living even here as families, cach family must be separated from
the other.

I should like to add here that I, as a humble servant of my country, ecannot
look at this problem from a purely cconomic standpoint. 1 almost cried as I saw
these poor countrymen of mine about to be sent abroad as ‘‘ Coolies ’’ to give the
jmpression to all mankind that we are a nation of ‘¢ Coolies ’’ and nothing else.
I felt anguished at heart that 1 had not };j‘il. per day to offer to every single ome
of them und to take them away with me. Economics is a cruel demon. It will muke
us do anything ; these people are not going 1 emphatically assert on their own authority
for love of Mauritius or desire of seeing other lands, but for money. It is shameful
for any of us that our countrymen should go out like that and cannot be retained
here. Englishmen are recruited for service in India to be our rulers. We are
recruited to be coolies. How long will this last ¢

I will close with only one observation. I find that a number of Bhangis are
also being sent. The published notices distributed broadcast only mentions sugar-
cane flelds. This Bhbangi recruiting should also be mentioned. There is a lack of
Bhangis in India everywhere. They are very necessary for our national economy.
Why should they go? They must be retained ; and I think local bodies would retain
them at any cost, if they knew they are going away.

I think Babu Chhannu Lall again for his courtesy to a frankly hostile visitor.
I repeat I have no complaints against the arrangements apart from the one mentioned
above. I hate the whole institution ; und am very sorry if my countrymen have
anything to do with it in any capacity. I indeed wantto write in this book for
1 knew my feclings were strong but was prevailed upon to do so only by the repeated
and kindly request of Babu Chhannu Lall

(8d.) SRI PRAKABA,

Municipal Commissioner, Benares.
The S0th October 19£8.



STATEMENT LAID ON THE TABLE. 3059

Postscript.

On coming back from the Emigration Depdt, I thought some worde I had written
in tho Inspection Book were not clear and there was likelihood of misunderstanding
so I write this and am sending it to Babu Chhannu Lall with the request that he
would paste it below my note. I hope and trust he would oblige me and do so.
I am not unaware of the fact that emigration from onme country to anmother is the
commonest of things. I recognise that men and women in all ages and all countries
would emigrate from one place to another in search of fame or fortune. I know that
large posters in England specially on omnibuses loudly cry out to the passers by
¢ Why not emigrate to Australia ¥ Plenty of land and plenty of wages. It is
the workman’s paradise.”’ But so far as I am aware there is no Governmental
institution and Government Officer in any way comnected with or taking any active
interest in promoting such emigration in England. Our complaint is that India’s
Government in embodying alliance with the Government and capitalists of other lands
actively promotes this sort of emigration from India. That makes it 8o objectionable,
so hateful. If they went of their own accord no one would complain or even have
the right to complain at all and then why do people emigrate from other lands ?
Certainly not, as we do to be coolies in other peoples’ sugar-cane estates, or to
be bhangis carrying other peoples’ nightsoil day in and day out.

(8d.) SrI PRAKASBA,

Member, Municipal Board, Benares.
The 80th October 1923,

I visited the emigration Depdt to-day. I notice that since my last inspection
Mr. Sri Prakash has paid the Depdt a visit. There is nothing to show that his note
has been seen by the Distriect Officer and I would commend it to his notice if he
has not. The only point to which Mr. Sri Prakush took exccption was that accom-
modation did not cxist for each family sepurately. The Emigration Commissioner
has given his explanation and I am inclined to agree with him that it will not be an easy
Job to provide accommodation on the scale recommended by Mr. Sri Prakash.
What is humanly possible with the accommeodation available is being done. ¥or
cxample to-day there are 7 pairs among the 14 souls present., Of these 3 pairs are
high castes Brahmans or Kshattriyus, others are Chamars. The Brahmans and
Kshattriyas are being lodged in a scparate building, not in a separate compurtment
of the building, intended for those who have no caste scruples. They are quite
happy with arrangements made. All those 7 pairs have been to Trinidad and can
talk a little broken English. They are happy to go to Mauritius where they expect
the labour conditions to be much better thun here in India. It is interesting to
hear them tell their reasons for choosing to leave again the country of their birth.

None had any complaint to make. I had a look round the latrines also. I
find from the water that there was that Phenyle is being regularly supplied, but
in spite of it and in spite of the fact that the number of males to-day is under
a dozen, the male latrine was emitting a stench. The sweeper might be told to
make proper use of the Phenyle that is supplied.

I understaud the orders are to send 1,500 families and 168 sweepers. So far
the recruitment has beon as follows :

I. Towards 1,500—

Pairs .. .. 11

Bingles . .o 87
II. Towards saweepers—

Pairs . .. . .. . 7

Children . . . .. .. 5

Singles . . 60

It has not thus been possible to maintain the proportion of single to pairs in the
ratio of 1 : 4 to I.

I am informed that at Calcutta about 450 Fiji returned emifnnts have choson
to go to Mauritius. A very large number of the 450 consists of families.

The Emigration Commissioner is away in Caleutta and the Chief Clerk who
is a smart man without doubt is carrying on the work very properly.
8. KrIBHN KUMAR,

Emigration Magistrate.

The 20th November 19283. ‘
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As I was leaving the Chief Clerk drew my attention to the fact that the present
lot of men ure not satisfied with the rations they get. At present they get 12 ch.
flour and rice, hulf and hulf, and 3 ch. Dal ; they want 1 seer ata and rice, half
and half, and 8 ch. Dal. They did not make this complaint to me when I had
questioned them before, but on ascertaining again I find that they are really feeling
that they have not been getting enough to eat. If they can eat the quantity they
want I sec no reason why they should not get it.

8. K. Kumar.
The 20th November 1928.

In consequence of statements publicly made of unwise or unlawful action on
the part of employees of this department, I called to make inquiry to-day. The Com-
missioner is absent in Caleutta but Babu Chhannu Lall kindly gave me every possible
facility. The internal arrangements of the Depét for the accommodation of the
coolies seem quite satiefactory. I satisfled myself by questioning each inmate
personally that they had not been misinformed in reference to the conditions of
emigration, that they understood them perfectly, and willingly accepted them. It
happens that all those residents to-day are returned emigrants from Trinidad and
Jamaica. They had come back in each case with good savings which have beem
quickly spent and the men and women find there is no place or satisfactory work for
them in their home villages. They are glad to return. What I have seen satisfies
me that some of the criticisms I heard are without foundation.

J. C. JACKSON,
Member, Benares Distt. Board.
The 21st November 1928.

Inspected the Emigration Depdt to-day ; there were about 19 persons. I asked
them. They are going with their wishes.

MATA PERSHAD,

Member.
The 24th November 1923,

I visited the emifration depOt at about 9 A.M, to-day. The number of intending
emigrants at present in the depdt is 18. Most of these people are returned emigrants
who do not find economie and to some extent social conditions in their villages
suited to their interests and are anxious to go out again as soon as possible.

What a sad commentary on our ‘present administration and the conditions
created and buttressed up by it ¥ The physical needs of the inmates of the barracks
seem to be well attended to. I find nothing particular to speak about. As there
are practically no fresh emigrants, if I may use the term, it is difficult to say if
any coercion has heen exercised or not.

SAMPURNANAND,
Member, Municipal Board. Benares.-

The 29th November 1923.

I inspected the emigration depdt to-day at 11-30 A.M. There were about 19 persons
as I saw on 24th November ; they were in good condition.
MATA PERBHAD,
Member.
The 30th November 1928.

I visited the place and made inquiries from certdin emigrants. As it is about
sunset and my notes may take some time I propose to send it on later to be pasted
in this book.

Ravi NANDAN Parsap, M.L.C.
Member.
The 8th December 1923,
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I visited this Depbt this evening. There are 49 souls including 19 sweepers
and 2 infants, and found every thing all right with them. One Chhedi Brahman
returned emigrant of Trinidad had brought with himself a widow named Janki
as his sister some 5 years ago. Bhe was living with him in India and was admitted
in the Depdt as his dependant. Few days ago she had a concubinage with Kashi
another returned emigrant of the same country present in this Depdt, with the
consent of Chhedi who had brought her with him here. All 3 concerned came the
day before yesterday to the Emigration Commissioner and reported all what they
were willing to do. The Commissioner directed them all to go to the Police Station
to report, which was done. The said officer did so as.to the safeguard of the con-
nection made. Bpecially because the woman is a widow and might not prove
otherwise.

MATA PERSHAD,
Member.
The 11th December 19£8.

I visited the Depdt this morning and examined 47 emigrants intending to
proceed to Mauritius. They were found willing to proceed there and were granted
permission as required under rule 25 of Emigration Rules. I ascertained the fact
regarding Mst. Janki’s story given in the inspection note of Babu Mata Pershad
and found it correct.

Barvip ZAMIN USAIN, Khan Sahib,

Emigration Magistrate.
The 12th December 1928.

I visited the Deplt this afternoon and 2uestioned almost all the emigrants.
They are all satisfied with the arrangements, food, etc. They full well understand
the conditions on which they are emigrating to Mauritius. They have been provided
with meat . to-day. I ulso ascertained the fact referred to by Mr. Zamin Husen
and there is nothing objectionable in the matter.
M. KnaLi, B.A,, LL.B,,

Member of the Visiting Committee:

The 12th December 1928.

Fifteen emigrants were registered this morning and 2 were unwilling to emigrate—
16 omigrants have been advanced Rs. 30 each. The two unwilling men have been

- allowed to go back to their home (Begamabad), their railway fare at Rs. 8 ecach

total Rs. 16 has been paid to Md. Jumil Khan and he has been directed to purchase
railway tickets for them.

The 16th December 1923.

8. ZAMIN HuUSEN..

Twenty-six emigrants were registered this evening—this includes the dependents.

8. ZaMiN HusalN,

Emigration Magistrate:
The 19th December 1928.

I visited the Depdt this afternoon and found one family consisting of four
souls and one single. There is nothing to note—a bateh of 40 sweepers is expected
from Delhi to-morrow. :

M. Kaauw, B.A, LLB,
Member of Visiting Committe>.
The 9th January 1924.

T inspected the Depbt this morning and registered 67 souls. I put questions to.
Din Mohamed and he assured me that he could not procure any employment for
}limuelt in this part of the country and so he was prepared to emigrate to Mauritius:
sland.
8. ZaMIN HUSAIN,

Emigration Magistrate
The 11th January 19£4. .. gist
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I inspected the Depét this afternoon and found about 66 emigrants. I asked
them why they were going to other country—they assured that they are going with
their own wishes.

MATA PERSHAD,

Member, Honorary Magistrate.
The 14th January 1924.

I inspected the Emigration Dep6t this morning at 10-80 and inquired individuully
from each emigrant—who stated that he had given his consent. The number
emigrants to-day, male 36, female 18, and children 17. As the Emigration Com-
missioner was out—Babu Chhanulal has very kindly show me the place, for which
I thank him.

Y. N. UpabHAYA,

Municipal Comynr. and M.L.C.
The 17th January 1924.

Visited the Emigration Depdt this morning and registercd 16 souls—6 souls
have been discharged as thcy wore not willing to emigrate.

8. ZaMiN HUSBAIN,

L'migration Megistrate
The 5th February 1924.

I inspected the Depdt this evening. There are five pairs excluding two babics
with their parents in the Depdt. 1 put scveral questions to them and they answered
the questions very satisfactorily. They are all pleased, happy and quite willing
to go to the Island (Mauritius). There is nothing particular to note.

M. KsaLn, B.A.,, LL.B,

Member.
The 29th February 1924.

I inspected the Depdt this morning at 9 A.M. It is a bit early and the clerks
have not come. There are 28 cmigrants in the Dep6t. They are willing to emigrate
and they understand the conditions on which they are going to Mauritius. :

8. ZaMIN HUSALIN,
The 19th March 1924.

I inspected the DepOt this morning at 10 A.M. There are 53 intending emigrants,
They have no complaints—they are properly fed and kept. I registered 53
emigrants.

8. ZaMIN HURAIN,

Ewmigration Magistrate.
The 11th April 1924.

I inspected the Depdt this morning at 10 A.M. and registered 24 emigrants,
They appeared to be happy and they understood well the conditious under which
they were allowed to emigrate. It struck me that 2 fumilies of Baiyads were
wil{;ng to loave for Mauritius and they insisted on their going there. This shows
that respectable families are also preferring to go to Colonies though this may be
due to their poverty. Everything is satisfactory.

5. ZaMIN HUBAIN,

Emigration Magiatrate.
The 24th April 1924,

I inspected the Depbt this morning at 10 A.M. and registered 51 emigrants.
They understood the conditions on which they were allowed to emigrate—they
expressed their willingness and said thu' they were not under any deception.

8. ZaMIN HUsAN,
The 20th May 1924. - .
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(Remarks were made in Urdu language and have been translated into English.)

I inspected the Emigration Depbt to-day. It contained pairs of men and
women together with their children. They expressed their willingness to get
recruited and go out as emigrants. They know the object of their visit abroad.

MorAMMAD FaruqQ, Khan Bahadur,
Dy. Supdt. of Police, Benares City.
The 3rd October 1923.
L]

(Remarks were made in Hindi and have been translated into English.)

To-day at about 4 p.M. I inspected this Depdt. During this month up to to-day
only 40 men and women have been recruited. Out of this those recruited up to the
18th have already been despatched. At present the recruited coolies consist of
two classes. There are some who speak of their return from Jamaica and also say
that they don’t like to remain in India. They who say so belong to the Faizabad
District. The one class consists of Brahmin men, women and children and have
sufficient accommodation at their disposal. The other class consists of Chamar
men, women and children. For these also accommodation is sufficient. They have
also- medical arrangements. The coolies consist of one Thakur of tho Faizabad
Dist. and one Chedi Brahmin who says he has returned from Jamaica and is very
clever., He is ready to answer when others are questioned.

NATYA DEV SARDA,

Member, District Board, Benares.
The 29th November 1923.

I inspected this Depdt to-day. At present it consists of 1R coolics, Loth men
and women. Out of them, there is one Brauhmin boy, named Sukhdev who looks
12 years of ago approximately. Looking at this boy I am of epinion that whereas
in other civilised countries boys of such ages are reformed, in this country such
boys are recruited as coolies. Will this country ever remain dependent ¥ Whereas
in other countries to be called a coolie i8 a great disgrace, in this country it is
boasted of by the people. This scene 1 only saw in this Depdt. Whomever I
questioned he replied thaut he was going out with great pleasure. In our own
country we havn’t got room for ourselves, i.c, we get only one anua daily .wage
here in this country while there we would get Rs. 1-4 dnily.

KRISULN CHAND SHARMA,
Member, Municipal Comanittee, Benare«.
The 30th November 1923.

To-day at about 10 in the morning I inspected this place. At present there are
only 3 or 4 men. One named Din Mohammad says that if he could get a job here
he would refrain from going to Mauritius. The Emigration Commissioner should

give this man suflicient opportunity.
BATYA ['EV NARDA,

) Member, District Board, Benaree
The 5th January 1924,

To-day I again inspected this depdt. At present, there are 84 men, women and
children. Coolies number 64 and majority of them are Mohammadans and belong
to the Province of the Punjab. Some of them belong to this Province. One is a

Pandit.
KRISTEN CHANTY SHARMA,

Mecember, Municipal Committee, Benares.
The 29th April 1924,

THE IMPERIAL BANK OF INDIA (AMENDMENT) BILL.
RerorT oF THE SELECT COMMITTEE LAID ON THE TABLE.

The Honourable 8ir Basil Blackett (Finance Member) : I beg to
lay on the table the Report of the Select Committee on the Bill to amend the
Imperial Bank of India Act, 1920.

L176LA . . ¥
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The Honourable 8ir Charles Innes (Commerce Member) : With
your permission, 1 propose slightly to vary the motion on the order paper.
I beg to move :

¢ That the Bill to provide for the better regulation of cotton ginning and cotton
pressing factories be referred to a Select Committee consistiug of :

Diwan Bahadur T. Rangachariar,
Sir Chimanlal Setalvad,

Sir Purshotamdas Thakurdas,
Seth Kashturbhai Lalbhai,

Baba Ujagar Singh Bedi,

Mr. R. A, Wilson,

Pandit Shamlal Nehru,

Mr. Harbilas Sarda, and

Myself,
and that the number of members whose presence shall be nccessary to constitute a
meeting of the Committee be five.”’

When 1 introduced this Bill a few days ago I was concerned merely
to prove that there were malpractices and abuses in cotton ginneries which
deserved the attention of the House. I attempted to prove that state-
ment by referring to the authority of the Indian Cotton Committce, par-
ticularly to paragraph 219 and following of that Committee’s report. That
Committee after prolonged investigation and inquiry throughout India
found that there was overwhelming evidence that serious malpractices and
abuses exist in these ginneries and factories. They found also that those
malpractices injure the reputation of Indian cotton and thereby reduce
the price which the cultivator gets for that cotton. That was a point on
whiclr they laid great stress. Well, Sir, all Local Governments have en-
dorsed the statement of the Indian Cotton Committee that these abuses
and malpractices exist. To-day I am asking the House merely to agree in
principle that legislation is required to tackle these abuses and these mal-
practices. The actual proposals we have made in this Bill will no doubt be
carefully scrutinised in this Committee which I want the House to agrce
to. It may be said that this is just the sort of abuse which the trade should
be left to deal with by themselves. On that point the Indian Cotton Com-
mittee definitely reported that the trude unaided could not deal with the
abuse. They further said that legislation should be undertaken to enable
the trade to deal with these malpractices and abuses. They made various
suggestions as to the restrictions which should be put on cotton ginneries
and cotton presses and they made a further proposal that those restrie-
tions should be made effective by a system of licensing of ginneries and
presses in India. That was the recommendation of the Indian Cotton
Committee. When we got their report in 1919, we referred those recom-
mendations to all Local Governments. The letter was published. Local
Governments consulted Chambers of (‘ommerce and non-official opinion
and they reported practically unanimously in favour of the wholesale
adoption of the Indian Cotton Commuittee’s report. At the time when
we got those replies the Central Cotton Committee had come into existence
and the first thing we did was to refer the whole question to the Central
Cotton Committee. The Central Cotton Committee, as the House knows,
represents the cotton trade in all its branches, growers as well as the trade

( 3064 )
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itself. Their report was to the eflct that there were three essential
conditions to improvement, the adequate marking of bales to enable owner-
ship to be established, the maintenance of the records of ownership and com-
pulsory statistical returns. Those arc the main features of the Bill which
I am putting before the House to-day, but in the Central Cotton Com-
mittee there was a good deal of difference of opinion about this question of
licensing. The Central Cotton Comnittee were only prepared to go as
far 3s to say that they thought that Local Governments might be enabled by
central legislation to impose licensiniz 1f they thought it necessary. We
got that report at the end of 1921 and again we consulted all Local Gov-
ernments, and all Local Governments again consulted Chambers of Com-
merce. They were more or less generally in favour of this enabling clause
but the Government of India on further consideration, especially of the
report of the Provincial Cotton Committee of the Punjab, on which the
growers and the trade were strongly represented, thought that the best
plan in the first instance is to drop cven this enabling clause regarding
licensing.

We propose to confine our Bill entirely to those points which the
Central Cotton Committee regarded as essential. We are not placing any
very severe restrictions upon ginneries and factories, but what we are
doing is that we are enabling the trade to protect itself and the cultivator
against these malpractices and abuses which injure so much the reputation
of Indian cotton which do so much to prevent the Indian cultivator from
getting an adequate price for his crop. If the House will agree to a
reference to a Select Committee, all it means is that they agree that legisla-
tion is necessary to deal with these evils. In support of that statement
I have quoted the authority of the Indian Cotton Committee. I have
quoted also the fact that Local Governments generally have agreed with
these proposals we are putting forward. Our precise proposals will no
doubt be gone through most carefully by the members of the Select Com-
mittee. I have specially made it my aim in proposing Members for the
Select Committee to propose Members not only representing the cotton
trade but also the interests of the grower. In these cirecumstances, Sir,
I hope that the House will agree to the motion whieh I have just moved.

Mr. M. 8. Aney (Berar Representative) : Sir, I rise to move the
amendment. :

‘¢ That the Bill be circulated for eliciting public opinion thercon by 31st of
December 1924,

In support of the motion I desire to make only a few observations.

In the first place I think that the subject of controlling the working
of cotton ginning and cotton pressing factories should be left to the
Provincial Governments and the Central Government should not, as far as
possible, interfere in the matter.

The subject really comes within the category of transferred subjects,
vide Entries Nos. 26, 27, 28 and 29 of Part 2 of Schedule I and, unless
there is a strong case, the Central Government is not justified in inter-
fering.

From the report of the Central Cotton Committee it is perfectly clear
that the circumstances relating to the cotton cultivation, eotton trade
and cotton industry differ in different Provinces. And therefore they
have dealt with the question for each Province separately.

A uniform legislation by the Central Legislature to regulate them
may not necessarily be a panacea forshe cvils existing cverywhere. i
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The Indian Cotton (ommittee bitterly complains in iis report of the
evils arising out of the multiplication of small ginning factories in the
Madras Presidency. On the other hand, the Agricultural Department
of the Central Provinces was of the defimite opinion some time ago that
the best method to save the cultivators from the evils of the pool system
obtaining in certain important Cotton Centres in the Central Provinces
and Berar as well as the best way to secure the proper price to the eulti-
vator was to encourage him to get his eotton ginned before taking it to
the market and therefore to provide facilities by encouraging the establish-
ment of small ginning factories run by the power of an oil engine. The
agricultural unions in Berar at any rate lookcd upon this proposal as a
satisfactory solution of some of the difficulties which appeared insuperable
to the Indian Cotton Committee. It has to be seen how far the process
of encouragement is to succeed if this Bill be passed into law.

Besides, in the Central Provinces and Berar, the existing cotton
~market law has already given some of the powers to ‘the cotton market
committees that are established there. For example, the standardisation
of weights and measures used in the cotton markets is already provided
for by the municipal laws of the Central Provinces and the cotton
market laws of Berar. T have only referred to these things just to show
how conditions regarding this subject differ in different Provinces.

The second question which I wish the House to eonsider seriously is
whether the control which is sought to be established on the factories
can be better exercised by such local Committees as the Cotton Market
Committees or by the Government through such agency as this law may
create. I do not venture to give any definite opinion on the question
without further examination and without being in possession of all the
information which those that are directly interested in the trade and
industry may be in a position to place at our disposal.

But if I am allowed to judge the matter by such previous experience
as we had regarding grain control during the war tilme, I am inclined to
think that the governmental control of trade through an official agency
is certainly not an unmixed blessing. Such a power vested in the
officials oftentimes degenerates into a form of weapon of harassment to
businessmen and a dangerous temptation for corruption which the officials
concerned in the majority of cases find it difficult to withstand.

Even if we recognise the necessity of some contral. we must know
clearly the purpose which we have in view. If this control is intended
only for securing statistical accuracy I have no doubt that the Bill goes
very much beyond requirements But if it be intended to protect the
trade against damping, adulteration or other malpractices in the interest
of foreign purchasers of Indian cotton, I am afraid that the framers of
the Rill have perhaps failed to take proper account of the conditions of
the entton trade as they exist at present.

The Indian Cotton Committee has been harping on the point that the
‘reputation of Indian cotton has very much suffered in the foreign markets
and the Central Cotton Committee probably neglecting its legitimate
and primary function of providing facilities for research work regarding
the possibilities of long staple cotton cultivation and similar work of a
gcientific nature in its advisory capacity has been flooding the Govern-
ment of India every year with suggestions to redeem this lost reputation
of the Indian cotton.
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It may be some consolation to the Illonourable Members of this
House that the Governmnent of India, though not jealous of the reputation
of Indian manhood in foreign lands, the human commodity, if T may
so use the expression, is, at any rate, showing very commendable zeal
in saving the reputation of an Indian commedity of commeree like cotton.
This extra zeal for the reputation of Indian cotton has been to me a
mystery. :

% do not see from the figures of exports of Indian cotton published
by the Government of India any indication of this loss of reputation of °
Indian cotton in foreign markets. The pre-war average of the export
of cotton bales from india was 2,407 thousand bales. In 1921.22 it
was 2,989 thousand bales and in-1922-23 it had risen to 3,362 thousand
bales. If the loss of the reputation of Indian cotton had told on the
export trade and thus affected both the revenues of the Government of
India as well ‘as the material prosperity of the Indian cultivators and
others engaged in the cotton business in the country, I would have very
well understood the anxiety of the Government of India to investigate
into the question promptly and take immediate steps to remedy the evils
also in the best interests of the country. But the figures of exports
do not disclose any diminution of the trade and therefore the question
certainly need not be treated as ope of urgency.

I even go further, Sir, and urge that the question of adulteration
and malpractices in the Indian cotton trade has not yet been properly
investigated. Although I do admit to some extent the existence of this
evil, T feel that the conclusions of the Cotton Committee rezarding o trie
sources of these malpractices and even the suggested remedial measures
based on these conclusions cannot be accepted as the last word. It was
at one time thought that cotton cultivators are to some extent responsible
for it and this Assembly has passed the Cotton Transport law. Now it
is suspected that the petty merchants in conspiracy with the owners of
ginning and pressing factories practise the fraud and we are asked to
pass the present law to remedy the evil. But is it known to the Honourable
Members of this ITouse that the petty merchants as well as the Indian
cotton cultivators are solely at the mercy of the agents of big foreign
companies in the Indian cotton markets ¢ It is these agents who purchase
the cotton on a large scale in these markets and it is they who virtually
rule the markets. )

The conditions of the Indian cotton markets have materially altered
during the last five or six years. There is no important cotton market in
Berar at any rate where we do not meet with the agents of the big Eu-
ropean, American and Japanese cotton purchasing firms. They purchase
the cotton directly from the cultivators in these markets and get it ginned
and pressed. But if, in spite of this, there is a good deal of adultera-
tion, I think that the matter requires a fresh and searching investi-
gation. Who is the culprit # 1 do not want to rush headlong to amy
conclusion and give an off-hand answer. But I certainly think that
the thing requires to be properly investigated. Is it that the agents
practise fraud on their principals ? So long as the foreign companies
were not directly dealing with the Indian cultivators in Indian mar-
kets, there were grounds to suspect that the fault possibly lay with the
cultivators or the petty Indian merchants or the ginning and pressing
factory owners. But as I have said the situation has materially altered
and it is necessary to give all those, owners of Indian factories and

.
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Indian cultivators a fair. opportunity of expressing their opinion on
the provisions of the Bill before this Ilouse can be asked by the Govern-
ment to adopt it.

I ask the Honourable Members of this House to bear in mind
that they are passing a penal law and a little negligence on the part
¢f owners in rgard to the maintcnance, production and preparation of
registers or’ submlsmon of returns or qtlucturul construction of their
factmv buildings is being penalised. And therefore it is all the more
neccessary for you, Sir, to hear them and receive suggestions from them
before mnkmg up your minds finally on the merits of the Bill.

Sir, there is another consideration also which 1 wish to urge.
The clement of Indian populatmn which is bound to be affected by this
piece of legislation occupies a very 1mportant part in the economic and
public life of my Province. l\earl) 520 factories in the Central Pro-
vinces and Berar employing on an average 38,650 persons will be affect-
ed by this law. The importance of this class is already recognised by the
Government in constituting the factory owners of the Central Provinees
and Berar as a separate constituency for the Provincial Council as well as
for the municipal bodies of various towns in the Province. So their import-
ance also requires that neither the Government nor the Honourable Mem-
bers of this House should hasten to pass an ex parte order against them.
It is an intelhigent, influential and public-spirited class of citizens.

1 conclude therefore with a fervent appeal to the Honourable
Member in charge of the Bill as also the Honourable Members of
this House to adopt my motion and thus give them an opportunity of
having their say on the principles underlying the Bill as well as the
detailed provisions of the Bill.

This Bill was introduced on the 3rd of September. It was pub-
lished in the Gazette of India on the 6th. And I therefore need not
say that it has not yet reached the distant places where the factories
sought to be controlled by it are generally situated.

In this connection I may also remind the Honourable Members
of this House, that the cotton transport law to which the present Bill is
rightly described in the aims and objects as being supplementary, was
not pushed through the Legislature in haste. Government immediately
after its introduction in the Assembly published it and ecirculated it
for public opinion and then referred it to a Joint Committee of the
two Houses. This House gave its assent to that Bill on receiving the
Report of the Joint Committee. So, in pressing my amendment, I have
a strong precedent to rely upon and I am confident that the Govern-
ment and this House will adopt the same procedure this time and adopt
my motion for cirenlating it for public opinion. With these words, I
commend the motion to the House.

Mr. Narzin Dass (Agra Division : Non-Muharmadan Rural) : Sir,
T beg to support the amendment moved by the llonourable Mr. Aney.

think cotton pressing and ginning goes on mostly in the distriets.
Gentlemen coming from big trade centres like Bombay and other places
have knowledge of exporting the pressed cotton bales, but as regards
what processes are really involved in pressing and ginning the cotton,
in what places this is being done, and so forth. these gentlemen know
very little. I think the Bill as.it stands would mean undue interfer-
ence with large industrial interests, and those who are really engaged in



THE COTTON GINNING AND PRESSING FACTORIES BILL. 3089

that trade, who carry it on in so many districts, are the persons who
happen to be the lemst consulted. I do not think that gentlemen living
in large trade centres have the right to prescribe certain methods, to
presceribe certain marks and labels to the various other proprietors
and owners of the factories scattered almost all over the country
and carrying on trade under different conditions, under different
eircumstances. Sir, until the cultivation and growth of cotton in
various parts of the country is brought under certain regulation, until
we adopt Western methods and bring under a certain degree of uni-
formity the cultivation and culture of cotton and reduce it to certain
well-defined methods, 1 think it would be going too far, it would be
rather putting the cart before the horse, to take up legislation like
this. Sir, the production of cotton in any district depends on a variety
of circumstances. For example, a district using the same sort of seed
cannot produce cotton of the same quality always,—rather in the same
season the quality of the cotton differs very much. At the very
beginning it is perhaps just of an inferior quality ; as the season
advances, it becomes of a better quality, and then at the end of it the
quality of the cotton falls off. So to be obliged to put the same mark
on a number of bales ginned in a certain factory would mean rothing :
it may simply mecan that the contents of a certain bale were ginned in
a certain factory. But there can never be any guarantee as to the
quality of cotton which forms the contents of that paickage. Then,
Sir, I submit that there has not been anything like universal complaint
of any admixture or any sort of adulteration going on in the ginning
factories. It is mostly to their self-interest to gin the cotton as they
eot it from the bazaar and to see that the cotton is quite pure. There
is no complaint at all that they adulterate it to any the least extent.
Many of us coming from the United Provinces or from the Central
Provinees or from Berar know very well under what circumstances
cotton is being ginned and pressed. Almost every district Las got
not only one but a number of factories, and they are doing their work
very honestly and in a business-like manner. T do not think there will
be any the least necessity for interfering with their work, and the
Bill as it stands will really encroach upon the liberty of Dlusinessmen.
Sir, I think we should at least consult those who are really concerned
with the ginning and pressing work, and that the Bill should be post-
poned for at least six months to get opinions thereon. I am sure the Bill
will not improve the quality of cotton but would mean a great vexation
to the trade.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commeree) : Sir, while one eannot help svmpathising 1o a certain extent
with the wish of the Ilonourable Member from Berar, my friend,
Mr. Aney, who suggested that the Bill should be cir.culs.ttcd in order
to enable owners of gin and pressing factories in his distriet at least to
express their opinion on the draft Bill, T must very strongly protest
against the indictment that my Honourable friend has thought fit to
pass on the principles underlying this Bill. Sir, T think it would help
this House if I stated at the very start that I happen to be copcerned for
the last 25 years in the work of cotton ginning and pressing, and I
happen to belong to that class which it is proposed to bring under better
regulation by this Bill. T might say at once that T had something to

~do with the conception of the prificiples underlying this Bill and T had
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a good deal to do in secing the Bill through the Central Cotton Com-
mittee, an organization consisting of 35 members, mostly of members
who are non-official merchants interested in the cotton trade of India
from various parts of the country. If, therefore, my Honourable friend,
Mr. Aney, or my Honourable friend, Mr. Narain Dass, wishes in the
slightest degree to insinuate or to allege that the Bill comes before
this louse without the sanction of the people whom it affects, I wish
most emphatically to challenge them and say that they are either under a
misapprehension or they are misinformed. '

The Bill comes here, Sir, with the full support of the principles
approved in most cases unanimously, and in some cases by a substantial
majority of that statutory body created by this very House, namely,
the Indian Central Cotton Committee. T therefore wish that my friend,
Mr. Aney, had put forward his grounds for the Bill heing circulated not on
the general indietment that he has chosen fit to pronounce in this House but
on the very simple ground that the Bill was only published a few days
ago and has not had time to get to the people whom it is likely to atfect.
With that ground of his, every one will sympathise. Against the rest,
I protest emphatically. What does my Ilonourable friend from Berar
suggest ? The first is, why should therc be an &ll-Tndia legislation on
this question and why not leave it to every provincial Government to
legislate for ¢ing and presses in their boundaries as they may best like
to do. T would give him a very straight réply and very short one too.
The fact is that cotton is not marketed by provineial boundaries,
cotton is marketed all in one place and the mill-owners of India who are
the consumers are not restricted by provinees nor 'are exporters
similarly restricted. It 1is, therefore, most necessary that the broad
principles on which this Bill is based should be uniform all through.
And what are those principles. Sir, against which we have had such
vehement opposition from my Honourable friend there or my esteemed
friend over there ¢ The Bill only makes provision for the maintenance
of registers, marking of bales in order that there may be uniformity,
and thirdly for gin and press owners ‘preserving returns, a thing
which in ordinary business firms one would have thought they ight
have done ; but owing to the various stages of literacy that is enjoyed
by the various people who are interested ir this business, and various
ideas of economy that prevail in the minds of gin and press owners
and for other reasons which I need not go into here, adequate returns
and records are not at present preserved. I say that as a gin and press
owner myself and T think it is only right that this Assembly should insist
that everybody who handles the raw produce of the cotton cultivator
should have certain definite records, so that in case of any mischief
having to be traced, it can be traced to the criginating place. The third
point, Sir, is for adequate provision for scales and weights being main-
tained. I wonder if my Honourable friends take objection to that ; and
the'last is some structural requirements to be observed in order that when
the raw produce is being ginned no excuse may be available for pure cotton
being mixed with seed or seed cotton by an accident., These are the very
simple underlying principles of the Bill which ‘my Honourable friend
thought fit to assail or to take exception to. ‘The next thing that he
suggests is this and there again there is a misunderstanding and I wish to
clear it up. My Honourable friend says that he apprehends that damping
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or wutering may be prevented by legislation for the purpose of the foreign
purchaser, 1 heard a good deal of the word ** foreign,”” ** foreign,” in
his.speceli. I really wonder if my Honourable friend thinks that the only
‘buyers of Indian cotton are foreigners amd that the Indian mill-owners do
not buy anything at all of it. May 1 ask if he really thinks that watering
should be allowed to go on if it really ean be checked ? The Jouourable
Rlember in charge of this Bill has said that the Central Cotton C'ommittee
were of opinion not only that there should be better regulations, but that
there should be a system of legislation of licensing of gins and presses.
The Government of India wish a better case to be made out that there
will not be any suffering by those who may be innocent and to that extent
that part of the recommendation of the Central Cotton Committee is being
held in abeyance, I hope, by them and had not been rejected. But the
principles underlying this Bill, Sir, appear to me to be very necessary for
the welfare not only of the foreign buyer, as my Honourable friend tried
to make out, not only of the indigenous consumer, the Indian mill-owner,
but of all those for whom my friend there and my friend over here plead,
namely, the cotton grower and the cotton cultivator. "1 will only give one
instance, Sir. This very Assembly, I think, less than a year back or
approximately a year back passed what is now known as the Cotton
Transport Act, perhaps under protests of a.melancholy nature similar
to what we huve heard here. 1 wish my Ilonourable friend
there would get a copy of the press eommuniqué recently issued
by the Government of DBombay where they have said that after
definite experience for one year they have come to the conclusion—
and this is the conclusion which is endorsed by the commereial community—
that the Cotton Transport Aect has benefited the cotton grower by lakhs
upon lakhs of rupees a year—and that in one year only, Sir. 1 have very
great pleasure in commending this measure to the House.

Regarding the question whether it should be referred 1o a Scleet
Committee or not, even if the Bill is referred to a Select Committee now,
T wish the ITononrable Member to bear in mind that the Bill eannot come
into operation for the coming cotton secason. The cotton season will
begin within two months more ; and if the Select Committee were
appointed now, I expect the Honourable the Commerce Member does
not wish the Select Committee to carry through its consideration and
submit a report to this House this session. Therefore, even at the very
best the Seleet Committee’s Report can come up for consideration of this
Assembly next February. If there is a general feeling in the House
that the Bill sliould be sent out for circulation and opinions be called in
by the end of this year, the Seleet Committee can meet in February, sit
down to work and submit their report, and the Bill may be passed into
law before the end of the winter season at Delhi. T have said that not a
single season would be lost by this being accepted, and I wish to suggest
to the Honourable Member in charge that he may think over this, If
there was the question of a single season being lost by adopting this
suggestion of my Honourable friend over there, I perhaps would have been
the first to oppose it, for every season that is lost means lakhs of rupees loss,
avoidable loss, to the cotton cultivator. The motion of Mr. Aney entails
no loss of time in the Bill coming into operation, which can at the earliest
be for the season 1925-26 ; if the House wish that more time should be
available to those interested in this Bill to make necessary representations
to this House, 1 hope that the Honourable Member in charge may see his
way to accept, this amendment. ¢

L176LA ' Eg
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S8ardar V. N. Mutalik (Gujarat and Deccan Sardars and Inamdurs :
Landholders) : I rise, Sir, to support the motion that
has been brought forward by my friend. In the first
place, I would refer to some remarks that have fallen from the llonourable
Sir Purshotamdas Thakurdas. He said that the Seleect Committee may
be appointed just now ; the Select Committee may decide to have opiniops
and the Bill may be circulated, the Seleet Committee may sit in February
and have the report in the next session. What does this mean ¢ This
means that the House is committed to the underlying principle of the Bill.
I first want to ask whether the House agrees to that proposition. 1f the
House agrees to that proposition, then it means very little whether the
Seclect Committee is nominated just now or whether the Seleet Committee
sits and reports after February, after the opinions are invited, I think
the best course would be both for Government and for the House to post-
pone the consideration of this matter for some time. In the meanwhile
the Bill may be circulated for eliciting opinion on it.

1 r.u,

The next question, Sir, which I want to refer to is the report of the
Bombay Government. 1 was present on the occasion in the Bombay Couneil
when the first Bill of this nature came up for consideration in that Council.
This Bill, even then, was considered as a contest between the capitalists
and the Members from the mufassil. If anybody would refer to those
debates, he will find that the Bill for controlling the cotton transport was
strongzly opposed by the section which represented the cultivators. 1
may also mention here, Sir, that it was strongly opposed by those Members
who came from -constituencies which were mainly cotton-growing con-
stituencies. After all, Sir, we cannot help this competition. There will
always be a difference of opinion between the capitalists or the people
staying in the cities and the people in the mufassil, who are mere culti-
vators and supply for the commercial requirements of the commercial
population in the cities. I say that it was a wise suggestion from the
Honourable Member from Berar to consider whether it was not right to
have provincial legislation or an All-India legislation on this matter. I
do not know what argument there is in the statement that because the
mills are situated in one locality and as they are the best purchasers, the
Indian Legislature should take in its hands the question of legislation.
Nor do I understand the argument that because cotton is exported from
one port, this House should take into consideration this legislation. Per-
sonally, T think it would be desirable to leave this matter to the Provineial
Governments if they are willing to accept the responsibility of legislating
on this matter. They know best the local conditions. They are well
conversant with the factory owners and they will be the best judges to
legislate on such matters. This Bill really interferes with the trade
itself. T wondered when the Honourable Member in charge of this Bill
said that unaided trades should be left unaided to adjust themselves. At
the same time he now considers that this is a thing which the trade is not
able to do unaided. Trade ought to adjust itself and I suppose the
merchants will take care of themselves in this matter. Why should not
the merchants themselves move in the matter ¥ Why should they not
enter into communication with the gin owners and the press owners and
constitute a machinery by which everything can be adjusted without the
intervention of Government ¢ I think the suggestion made by the Honour-
able Member from Berar should be aceepted by this House and the Central
Government may embark on this legislation in the February session.
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Mr. K. G. Lohokare (Bombay Central Division : Non-Muhammadan
Rural) : 1 come, Sir, from a constituency where cotton is grown in abund-
ance. There are many cultivators who are my friends. During the last
year at the time of the election campaign 1 was told—I shall be glad if
my information is wrong—that the doings of the Cotton Committee and
~the Transport Act were not to the benefit of the agriculturists themselves.
It may have helped the agents. 1t may have helped the foreigners to
discern one variety from the other, but it has not helped the agriculturists.
On the other hand, it has increased their difficulties. This time, in the
present condition, I think it will create another difficulty for them. When
the cotion is to be brought to the gin—it cannot be kept as it were in the
open—it will have to be kept in different sheds for avoiding damping and
mixing. Consequently, the cost of the sheds will go to increase the cost
of ginning, and that incrcase will be borne by the agriculturists. Every-
one knows that it is the question of demand and supply that determines
the price. If there is a certain price at a certain time and if the ginning
takes up some more of it, it is the agriculturist who will get less and con-
sequently something will come in his way by an enactment of this sort.
The Marketing Act as well as the Transport Act, I am told Just now here,
have benefited the agriculturists, whereas the actual impression is that
they come in their way a good deal and consequently have interfered with
the legitimate profits of the agriculturists themselves. It is with this con-
sideration that I should like to say, although I am not ready to say any-
thing regarding the frauds in the trade, that if these are facts, they should,
of course, be adjusted. But, in order that the agriculturists may be given
a hearing and in order that the people in the distant corners of the district
may know what is going to be enacted for them, it is absolutely necessary
that the Bill should be circulated. I have no objection to a certain period
of time within which this should be done. Consequently, 1 would rather
accept the amendment of my friend, Mr. Aney, and request the House to
support it in the interest of the agriculturists so that they may find out
what comes in their way and the traders themselves can find out how they
can protect their own interests as well as the interests of the agriculturists.

The Honourable 8ir Charles Innes : Sir, I have very few words to
say upon this motion. Most of what I have to say has already been said
for me by my friend Sir Purshotamdas Thakurdas. I just want to refer
very briefly to what the Honourable Member from Berar said on one or
two points. He stressed very much his argument that legislation of this
kind should not be all-India legislation but should be left to Provineial
Governments. Well, Sir, that was a point which was directly referred to
the Local Goverﬁments for their opinion and their opinion was generally
unanimous to the effeet that this legislation should be undertaken by the
Government of Indiu and not be left to different Local Governments. Just
let me read an extract from the reply of the Government of the United
Provinees. This is what they say :

‘¢ Tho conclusion of the Governor, acting with his Ministers, is that All-India
legislation should be introduced to compel marking of bales sufficicntly to enable
ownership to be established, and also to compel the submission of statistical returns.
This Government thinks that the suggested leqmlatlon should certainly be All-
India. Marking of bales and submission of statistics on an All-India system are

likely to be much more effective than marking and statleucs by methods differing
from province to province.’’

That shows that we have taken thls action with the concurrence of the
Local Governments.
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Then, Sir, I just want to add something to what Sir Purshotamdas
Thakurdas said about the Select Committec. Sir Purshotamdas Thakurdas
said that, as the Bill bad only been published a few days ago, we ought
not to make any attempt to rush it through the Assembly this session.
That was not my intention, Sir, and for that very reason I did not say so
in the motion that I have just moved. I did not suggest that the Assembly
should instruct the Select Committee to report by a certain date. I said
nothing on that point. What is the result under the rule? Such
report should be made not sooner than three months from the date of first
publication, unless the Assembly orders the report to be made sooner.
This Seleet Committee cannot submit a report in less than thres months.
The Bill will be published and there will be ample opportunity for every-
body who is concerned, who has any apprehensions, to submit representa-
tions to the Government of India, and they will be put before the Select
Committee. I hope that point will satisfy the House that I have no inten-
tion of rushing the Bill through the Assembly. We have had it under
discussion for four solid years and T do not want to make another reference
to Liocal Governments. I should like the Bill to be examined by a Com-
mittee of this Iouse. That (fommittee will consider any representations
that may be brought up against the Bill and will submit a report to this
House next Delhi session. If the IHouse then thinks that the Bill ought
to be cireulated it is always open to any Member to move a motion to that
effect. I hope that the Iouse will be satisfied and agrée to my motion
that this Bill should be referred to a Committee of the House.

Sir Purshotamdas Thakurdas : May 1 just ask one question ? The
IHonourable Member in charge said that .the Bill could be sent for circula-
tion even after the Select Committee had reported on it. I understood
that in another Select GCommittee meeting a responsible member of the
Government in this House said that the Bill having been submitted to
Select Committee could, not be circulated. 1f what the Honourable the
Commerce Member says is a fact, namely, that the Bill can pe circulated
after the Select Committee’s Report is available, may I put it to'the Honour-
able Member that that would cause still more delay in case Honourable
Members make up their minds in February next that the Bill should be
circulated ; and that, therefore, the shortest and swiftest method would be
to put this motion off until the Delhi session ?

My, President : The original question was :

““ That the Bill to provide for the better regulation of cotton ginning and
cotton pressing factories be referred to a Select Committee.’’ )

Since which an amendment has been moved :

‘“ That the Bill be circulated for the purpose of eliciting opinion thereon by
the 31st day of December 1924.’’

The question I have to put is that that amendment be made,
The motion was adopted.
i THE LAND"CUSTOMS BILL.

The Honourable 8ir Basil Blackett (Finance Member) : Sir, I beg to
move :

¢¢ That the Bill to consolidate, amend and extend the law relating to the_,léi'y ‘
of duties of customs on articles imported or exported by land from or to territory
outside British India be taken into consideration.’””
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As I explained when this Bill was introduced, this is to some extent
an interim measure designed to deal with the difficulty of collecting duties
on the frontiers of foreign territory by land. At present, only in the
case of Madras und Bombay does there cxist any power to collect duties
on the land side. Those duties are collected under two old Acts, Madras
Act VI of 1844 and Bombay Act XXIX of 1857. DBoth those Acts have

“been found for some time to be insufficient and badly in need of amend-
-ment, and, in addition, they do not apply to other frontiers. The frontier
_that we have particulurly in mind at the present moment is the Burma-
Siam frontier. Owing to two causes, the development of communications
in Burma and Siam, and the very high duties on certain articles, such as
matches, saccharine, gold thread and other things which are light articles
and can easily be transported, a regular trade is growing up, which is
quite legitimate, between Siam and Burma, in goods which would be liable
to customs duties, if they came in by sea. Cigarettes are one of our diffi-
culties, matches are another, as I have already mentioned. T have here
a’letter on the subject of cigarettes :

. ‘¢ Importation of cigarettes by land into Burmu is increasing, as is cvidenced
by the quantity of cigarettes in the Rangoon market, which are¢ being sold at
considerably lower rates than those imported by sea. We are afraid that after the
monsoon is over even larger quantities of cigarettes will be brought into Burma from
-8iam, overland. We cannot sit idle and allow our trade to be interfered with much
longer, but naturally we are loth to avail ourselves of this particular method of

importing cigarettes, if the Governmcnt intend to take proper action to protect
legitimate trade.’’

There are similar difficulties owing to the insufficiency of the exist-
ing Madras Land Customs Act with reference to the importation of
saccharine and gold thread from Pondicherry and some of the European
Settlements in India proper. Our object in introducing this Bill now is,
therefore, that we may be able to deal with these difficulties, protect legiti-
- mate trade in these imported articles and protect our own revenue which
is liable to serious inroads if this smuggling into Madras is not checked
. and also the importation by land into Burma. Our intention originally
was to introduce a bigger Bill to consolidate and amend the law relating
to sea customs, which is badly in need of bringing up to date, and to in-
corporate in it clauses dealing with land customs ; but it will probably
be six months before we are ready with such a Bill, and possibly a year
. before such a Bill can be carried through all its stages. In the meantime
we do not desire to lose our revenues.

' I see there is a motion down to circulate this Bill for opinion or refer
it to a Select Committee. As regards circulation I would urge that it is
very important that we should get this Bill through this session, if we
are to deal with the conditions on the Burma-Siam frontier. As soon as
the rainy season is over a big trade in dutiable articles by a method which
brings them in free of duty will undoubtedly spring up there unless we
have power to deal with it. Circulation could not add very much to the
knowledge on which we arc acting. There are really threc Governments
concerned, the Madras Government, the Bombay Government and the
Burma Government, at the present moment. All of them aere in favour
of thiz Bill and the Madras Government in particular are very urgent
that it should be passed, so that they may ceasc to be in the anomalous
position of owr agents for the collection of land customs and not our agents
for the collection of sea customs. As regards the Select Committee, the
Bill is a fairly simple one. Its clatises are taken straight or almost straight
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from the Madras and Bombay Acts which it is proposed to repeal, and
from the Sea Customs Act. In ome or two cases they do perhaps improve
on their originals, but not in a way that makes any serious modifications
in the existing state of affairs. So far, therefore, as Madras and Bombay
are concerned, the changes are of comparatively little importance in the
matter of changing the existing state of affairs except that they enable
the Government of India to do its own work instead of doing it through
the agency of the Provincial Government. In the case of Burma, it is,
of course, a new power, but it is & power that we desire to possess in order
to deal with special circumstances on that developing frontier. I would
suggest, therefore, that there is not a great deal for a Select Committee
to consider and that this is one of those Bills which might more desirably
be dealt with in the House itself. We are prepared to explain the Bill
clause by clause when we proceed to its consideration in detail. Any
questions or particulars that may arise on particular clauses we shall be
in a position to deal with here. I do not know that any exact precedents
exist as to what Bill should be referred to Select Committees and what
should not. There has been a tendency in this second Assembly to refer
more Bills to Select Committees perhaps than during the previous
Assembly. But I think that this is a Bill that might very well be taken
in the House, and from our point of view it has this advantage that there
are already a good many Select Committees on various Bills and Com-
mittees on other subjects sitting, and, regard being had for the time of
the House and the desirability of getting this Bill through this session,
we should very much prefer that the Bill should be taken in the Iouse.

I beg to move that the Bill be taken into consideration.

Mr. Jamnadas M. Mehta (Bombay Northern Division : Non-Muham-
madan Rural) : T beg to move :

¢¢ That the Bill be circulated for the purpose of cliciting opinion thereon by the
31st day of Deccmber, 19024,

My reasons are these. When the amendment of the Tariff Act was made
in March last there was a considerable amount of misapprehension that
the Act, as amended, would prejudicially affect the subjects of Native
States or British subjects who had dealings with Native States (Voices :
*¢ Indian States ’’), Indian States—that is better, and I aceept the amend-
ment—and a number of telegrams were received by those who were inte-
rested in these States ; as I happen to represent a constituency which is
connected with nearly 300 Indian States, 1 wasg flooded with telegrams
making the most piteous appeals not to make it possible for Government to
revive the Land Customs frontier and, with it, the horrible state of things
that prevailed for fifteen years at Viramgam and Ranpur making the life
of the people almost miserable day in and day out. At that time the
Honourable Member in charge of the Bill, Sir Charles Innes, made it
quite clear that the Bill did not intend to make any change with respect
to the law as it prevailed in respect of these Indian States, that there was
legislation in existence in some provinees which could, if necessary, be put
in force and land customs frontiers formed on the frontiers of these Indian
States, and that the amendment of the Tariff Act was only intended to
make it possible for Government to make good the revenue which they
were losing on the Siam-Burma frontier and other foreign frontiers. On
that representation and also on the assurance given by Sir Charles Innes
that there was no intention whatsoever,to apply this measure to the Indian
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States the House agreed to pass it. Well, Sir, now a measure is brought
forward which jointly with the Tariff -Act amended last March will
touch not only the Indian States which would have been touched before
March 1924 but will involve other States which contain nearly one-third
of the total population of this country. Moreover, the people who are
going to be affected by the Bill before the House are not merely the sub-
jects of these Indian States as some people assume. Persons residing in

ritish distriets, enr multi-millionaires and captains of industry as also
the wage-earning classes, who originally hailed from these Indian States,
who have settled in Bombay, Calcutta and other places, and who main-
tain a constant intercourse between these States and the British territories,
will be equally affested. That is the position which, if this measure is
passed, will come inlo being ; until now, the huge Indian States in Central
India, Rajputana, and the Sikh States in the Punjab who have not got
sea-ports were not touched by any legislation of this kind. It is the first
time that a legislation of this character will affect them and they do not
know to-day that they are going to be legislated about, and yet, without
their knowledge, without giving them any opportunity to put forward
their views of the matter, we are asked to pass a piece of legislation which
will vitally affect their economic and social existence. Further, Sir Charles
Tnnes had promised that the Tariff Act would not be applied to the Indian
States, but the legislation before the IHHouse contains no indieation
that it is to be confined to the Siamese-Burmese frontier and the European
settlements in India. If that was made clear, no case for -circulation
would then exist. Again, the Bill assimilates the procedure of the Sea
Customs Act. "Anybody who will give a moment’s thought to this question
will realise that the Sca Customs Act and the I.and Customs Act cannot
be on the same footing. They are vitally different. For the administra-
tion of the Sea Customs Aect there are certain well-known ports where
alonce the landing; exporting and importing of goods can take place. But
the matter is quite different when you are concerned with a land frontier.
Just take the case of Kathiawar. Imagine a land frontier of one hundred
miles. Under the Sea Customs Aect in a frontier of 100 miles there will
be two or three ports and people will have their goods landed or exported
only at these ports. Along a land frontier the population on both sides
of the whole of the frontier are in constant intercourse day after day,
and hundreds of people have lands on this side of the frontier and on
that side of the frontier, and yet the Bill proposes that all communications
of goods across the frontier shall take place through ecertain stations.
‘What can be the result ? Suppose two persons are living within a mile’s
distance of each other, one on each side of the frontier, and suppose after
this Bill becomes an Aect a certain route is preseribed for the passage of
goods. It then becomes imperative on the persons living there first to
carry the goods to the preseribed station on their side of the frontier, ten,
fifteen, or twenty miles, and, come back the same distance on the other
side of the frontier to the place where they want to go ; if they were
allowed to cross the frontier at the nearest point ten minutes would be
sufficient for work which under this legislation could only be done in ten
hours. And more often it will not be worth while gt that rate. Take a
concrete instance. Suppose I have to carry five seers of ghee or other
agricultural prodvce fromn an Indian State one mile across the frontier to
British territory. Under the nroposed measure T must go to a Land
Customs station ten miles from my village and, having passed through
all the formalities of this measure, I must cross the frontier there and go
ten miles again to reach my destinatjon in British territory. That is the



3078 LEGISLATIVE ASSEMBLY. [8tH SEPT. 1924.

[Mr. Jamnadas M. Mehta.]

condition of things to which people will be reduced on both sides of the
frontier, not mercly Indian State subjects but British subjects as well,
if this Bill becomes an Act ; and therefore T have moved that it be eircu-
lated for opinion. Just see how the matter stands ; only on the 38rd
instant leave for the introduction of this Bill was asked for. To-day on
the 8th, we are asked to consider and pass it. The people concorned do nét
know that such a picee of legislation is hanging over their heads. Their
number ecannot be less than five erores and without giving them any oppor-
tunity to represent their case, we are asked to legislate, on such an-impor-
tant matter, a thing unheard of ; and I hope that this llouse will not
tolerate anything of the kind.

We are told that the Bill merely reproduces the legislation mn exist-
ence in Bombay and Madras. Nothing of the kind. You zo “ar beyond.
You make this legislation more drastic than the Provincial Acts are. In
the Statement of Objects and Reasons we are told that there are certain
defects in these local Aects, that these defects are reported to hamper
seriously the attempts of the land customs administration io cope with
the extensive smuggling over the land frontiers which has sprung up
recently and that the svbstitution of more effective provisions has for
these reasons become a matter of urgency. Therefore, this Bill goes far
beyond the local legislation now existing in Bombay and Madras. 1 will
point out one or two instances. Under the Bombay Act, XX1X of 1857,
which is now sought to be repealed and replaced by the proposed legis-
lation, there is a provision made for punishing vexatious seizure of goods
by Land Customs officers ; but this Bill takes away that right. Xurther,
I do not find in the Bombay Act any provision so drastic as clausc 7 of
this Bill which says :

‘¢ Any person who conveys or attempts to convey to or from any foreign

territory or to or from any lund customs station any goods by a route other than
the route, if any, prescribed for such passage under this Aect, shall be liable to a
penalty not exceeding one thousand rupees, and the goods in respect of which the
offence has been committed shall be liable to confiscation.’’
I would not mind if that was done subject to judicial investigation, but
there is no provision for judicial investigation. It is to he a purely
executive act. The officers who seize the goods are to decide whether to
inflict the one thor:and rupees fine or to confiscate the goods or to do
both. C(asar is to be both prosecutor and judge. Clause 7 therciore is
more draconian than the previous legislation, and yet the Ionourable
Sir Basil Blackett has gone further and proposes to add a new clause (c)
to that clause 7 which says :

““ or aidg in so passing or conveying any goods, or knowing that any goods

have been 8o passed or conveyed, keeps or conceals such goods or permits or procures
them to be kept or concealed.’’

I submit Sir, you cannot allow that kind of legislation to be enacted in
such a hurry without proper investigation. One more objectionable
feature is that, whether the goods are dutiable or not, we are to ask for
a permit the absence of which is made penal. If I want to leave Bombay
for a place in Kathiawar and if T do not choose to go by the prescribed
customs station but by some other route, then, Sir, I must ask for permis-
sion for a permit from some Customs Officer located either in Viramgam
or Ranpur, and I must ask for a permit saying that I want to take from
Bombay to Kathiawar Rs. 500 worth of such and such goods which may
not be dutiable under the Indian Téariff Act. The permit may come in
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5 days or 7 days or 10 days or in a month and it may happen that T must
either go without those goods or go a day after the fair. That is the effect
of clause 5. These drastic provisions cannot be passed without further
investigation and without knowing the opinions of those whom they affect
so vitally. I think there ought to be some limit to hurry in legislation.
We are legislating for a certain class of people who do not know the
provisions of the proposed measure, and to pass it without giving them
an opportunity to represent their case is certainly not passing legislation
but issuing Ordinances. Theretfore 1 move that in view of the promise
of Sir Charles Innes when the Tariff Act was songht to be amended—1 will
vead that promise—he said on page 450 on the 11th February 1924
(Legislative Assembly Debates) :

¢ Ag far as 1 know, none of the Indian Stutes ut present is deelared to he
foreign territory for the purposes of these powers '’
and then he said

““ An far us I know it is not intended to do that at present ”

The Honourable 8ir Oharles Innes : Is that a promise. T made a
statement of fact that, as far as I know, it is not intended to do that at
present.

Mr. Jamnadas M. Mehta : If that is not some kind of assurance on
which we voted, I do not know what it is. The word ‘¢ promise '’ is
not there.

The Honourable 8ir Charles Innes : As far as 1 know the position
is exactly the same at the present moment.

Mr. Jamnadas M. Mehta : The Honourable Sir Charles Innes said :
¢ An far a8 1 know it is not intended to do that for the present '’,

]

and now you do il. On that promise votes were secured and to-day we
know that that promise comes to nothing. On that day it was worth
a lot. In view of that promise, for what it is worth, in view of the fact
that the people for whom we are legislating do not know what the effect
of this legislation will be on them, in view of the fact that this legisla-
tion goes far beyond the legislation now in force in Bombay and Madras,
and in view further of the fact that it is going to affect the States which
were never affected by such legislation in this country, and, lastly in
view of the severity of some of its clauses, it would not be wise for this
House to proceed without asking the opinions of those who are going to
be vitally affected by it. If, as I said at the outset, the Indian States are
let out of this legislation, I will allow this Bill to be considered here and
now. I do not want that the Government should lose any revenue un-
necessarily or that bond fide merchants should be penalised or that those
who are engaged in smuggling should get the better of the honest merchant ;
but I certainly do stand for a position that those for whom you legislate
shall know what is proposed to be done, that their views shall be heard

and that before their views shall be heard you shall not proceed with this
kind of legislation.

8ir P. 8. Bivaswamy Aiyer (Madras : Nominated Non-Official) : Sir,
I beg leave to make a few remarks, not with the object of hampering
the progress of the Bill but with the object of eliciting some explanation
from the Honourable Member in charge of the Bill. But before I pro-
ceed with the remarks which T intended to make, T should like to make
a few observations on the motion which has been made by my Honourable
friend Mr. Jamnadas Mehta. He seems to assume that this Bill enables

L176LA ) F
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the Government to impose customs duties by virtue of these pro-
visions. So far as 1 have been able to study the provisions of this
Bill, it seems to me purely a processual measure, not a Bill which
imposes any customs duties. not one which enables the Govermment to
levy any duties at all, but simply one which enables the Government
to collect the duties which may be leviable under other enactments in
a more effective manner. That, so far us | understand, is the seape of
the Bill. The feelings of alarm to which my IHonourable friend has
given expression seem to me therefore to have been very unneeessarily
excited. There is no question in this Bill of subjecting to amy fresh
duties goods which would otherwise pass from any of the Native States
into British India or from India into Native States. The question whether
any goods should pass from the Native States into British India or
vice verse free of any duty raises very wide issues. 1If, aceording to
the existing practice. such goods have been passed free, the practice
should certainly be kept up ; and T may also add that, in view of the
interlacing of the territory of Indian States and of British India, it is desir-
able to have some arrangement by which goods can le passed free, some-
thing like a Zollverein. Bui that is a question which raises very wide
issues. Supposing an Indian Styte is not willing to reciprocate the
arrangement, I should be most unwilling to let their goods pass into
our territory free of any duty at all. That is a matter which has to be
decided upon principles of its own and that question of policy does not
arise for conwsideration here. As [ have pointed out. the guestion of the
liability to duty does not arise under this Act at all ‘and most of the
objections of my Honourable friend Mr. Jamnadas Mehta fall to the
ground. .

Another objection which he brought forward was that this Bill ix
a little more drastic, that some of its provisions are more effective, than
the provisions of the Acts which they are intended 1o replace. But that
ia the very object of this Bill. If the provisions of the Acts which it
is intended to replace served their purpose equally well, 1 could not
understand the object of bringing forward a new measure for doing
that which the existing law will enable us to do as effectively. T see
no objection therefore to the provisions of clause 7 on that account.

Then again, my friend pointed out that there is no provision for a
judieial investigation and for a condemnation by a court and the imposi-
tion of a penalty. T see no clause in this Bill taking away the power
of the courts, and I should be surprised if it could be held that the cus-
toms officer or some other person has the authorily to impose a penalty
of one thousand rupees, or anything of that kind. "T'he Bill merely

reates an offence. The ordinary law will then apply and the penalty
“will have to be enforced by the courts so far as [ can see. 1 see my
friend Mr. Lloyd shaking his head. Of course if it is intended that the
jurisdiction of the courts with regard to the liability of a person for
penalty under clause 7 is meant to be taken away T should like to know
of it.

Mr. A. H. Lloyd (Member, Central Board of Revenue) : Might I draw
attention to the fact that one of the sections of the Sea Customs Act sought
to be extended is section 182 ? Sectinn 182 of the Sea Customs Act gives
Collectors of sea customs power to adjudicate. That means that a large
pumber of offenceés under the Sea ('ustoms Act are adjndicated by (‘nstoms
Collectors and not by the Courts.
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8ir P. 8. 8ivaswamy Alyer : Well, it may perhaps be & matter for
consideration whether that provision should or should not be extended.
It is not proposed to be done by this Act but indirectly by the application:
or extension of one of the provisions of the Sea Customs Act. I confess I
have not had the advantage of reading the Sea Customs Act in connection
with this Bill, but if that provision is in force in the Sea Customs Act and
has worked without hardship, I for one see no particular objection to im-
porting that provision into this Bill for the purpose of a more effective
realization of the duties leviable under the Indian Tariff Act and Indian
Tariff Rules.

Now, Sir, the observation which I myself originally intended to make
was in connection with the difficulty 1 have felt under elause 5, sub-clduse
(3), of the Bill. 1t says:

‘¢ (3) Any Land Customs Officer, duly empowered by the Chief Custows-uauthority

in this behalf, may require any person in charge of any goode which such Officer has
reason to believe to have been imported, or to be about to be exported, by land from
or to, any foreign territory to produce the permit granted for such goods ; an
any such goods which are unaccompunicd by a permit, or which do not correspond
with the specification contained in the permit produced, shall be detsined and shall be
liable to conflscation.’’
What 1 wish to point out is this. The words ‘‘ any goods which he has
reason to believe to have been imported ’’ appear to me to be too wide and
the whole clause is expressed without any qualification or regard to dis-
tance or time. One does not know......

Mr. President : If 1 allow the Homourable gentleman to procezd
on that line I shall have to allow a debate. Then we shall have two de-
bates, one now and one on clause 5 when we come to it. 1 think matters
of detail of that kind had better be reserved.

8ir P. 8. Sivaswamy Aiyer : If the difficulty 1 feel is not explained,
I shall not be disposed to support the reference to a Select Committee.

Mr. President : We are discussing the circulation of the Bill. The
Honourable Member cannot be deprived of his opportunity. If the Bill
proceeds at all the opportunity will arise.

The original question was......

(Mr. Patel rose in his place.)

[f Hopourable Members wish to continue the debate we must adjourn
now. |Other Members rose.] As there is a desire to continue, we had’
better take it up when we resume at ten minutes to three.

The Assembly then adjourned for Lunech till Ten Minutes to Three
of the Clock.

B e — "

The - Assembly re-assembled  after Lunch at Ten Minutes to Three of
the Clook. Mr. President in the Chair.

Mr. President : The Assembly will now resume debate on the
motion :

_“¢ That the Bill. to consolidate, amend and extpnd:.the law relsting: to the levy
of (f.ttiea of ‘customs on articles imported or experted by land from. or to territory:
outsidé British Tndia be taken into consideration.’’

Ninee which an amendment has been moved :

_ ““ That the Bill be circulated for the purpose of illiciting opimion thersem by the *
31st day of December 1024.’’ Y
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The Honourable 8ir Basil Blackett : Sir, taking advantage of the
luncheon interval, T have been able to discuss with some of our friends as
to the procedure on this Bill. [ understand that the difficnlty that they
feel is with regard to the extension of this Bill to Indizn States. There is
a good deal of misapprehension on the point, hecause we already have
power under the Madras and Bombay Acts to treat Kathiawar exactly in
the way that Mr. Jamnadas Mehta was so much afraid of our treating her
under this Bill. There is no new power in respeet of Kathiawar, there is
no new power in respect of Indian States which ave affected by the Madraxs
and Bombay Aets. 1t is no part of the intcution of the Government in
introducing this Bill to proceed to apply the provisions of this Bill to any
Indian State. The purpose of the Bill is, as stated by me, primarily to
denl with foreign European Settlements in India and with foreign States
on the borders oi India, not merely of British India but of all India. |
am prepared, if it meets the wishes of the House. to substitute for the mo-
tion which | originally moved a motion for reference to a Select Com-
mittee, and I am prepared in the Select Committee to consider to the hest
of my ability in consultation with legal advisers the possibility of confining
the operation of this Bill to foreign States. properly so called. That will
not pe at all contrary to the intention with which we introduced the Bill,
and, in view of the importance which attaches to getting it through quickly,
I hope the Select Committee, if that is agreed to, will be able to eome to
@ swift decision, because both the Government and the House must remem-
ber that, if we do not get this Bill through soon, we are taking the respon-
sibility of seriously upsetting the legitimate trade of traders in many
parts of India as well as of losing revenue which is the tax-payer’s due.

Mr. V. J. Patel (Bombay ('ity : Non-Muhammadan Urban, : Sir,
in view of the statement made by the Honourable Nir Basil Blackett,
I would advise my Ilonourable friend, Mr. Jamnadas Mchia: pot to
press his motion to a division. The whole objeet of the motion of my
frievd. Mr. Jamnadas Mehta, is to see that what we considered to be
an asurance given by the Honourable Sir Charles Innes is carriea out in
substan~e, namely, that the Tariff Act, as amended in the Maieh session
of this Assembly, was not meant to apply to Native States. Sir Basil
Blackett when he spoke in support of his motion pointed out that a huge
quantity of cigarettes was coming into Burma through Shan terrvitory.
ane il this measure is not passed soon. Indian revenues will <uffer and
there will also be unfair competition amongst merchants, and that
thercfore it is necessary that this measure should be passed without
much delay. A good case for taking this measure into consideration at
 this session has been made out. At the same time care should be taken
that the power which has been vested in the executive to declave any
territory ‘ a foreign territory ’ should not be exercised by them to the
cdetriment of the residents of Indian States, in,accordance with the
promisc given by Sir Charles Innes. If this is made clear by the Seleet
Commiitee by making the necessary amendments in the present Bill,
sb that it may not be possible to extend the provisions of this Bill
to territery other than the Bnrma-Shan frontier and other frontiers of
foreign European Settlements, | think all that Mr. Jamnadas Mehta
needs will have been provided for. [ do not know whether a formal
motion has been moved by anyone regarding reference to a Select Com-
wittee. 1 take it that Sir Basil Blackett has moved that the matter

“be refered to a Select Committec ?
1
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‘fhe Honourable Bir Basil Blackett : 1 am prepared to do so, if
I have not done so.

]

Mr. V. J. Patel : And also that the terms of reference 10 the Seleet
(Committee should contain instructions that the Committee dv amend
the Bill so as to restrict the operation of its provisions to the Burma-
Shan frontier and other frontiers of foreign European Settlements. If
sthis is done by elear and unambiguous provisions in the Bill, T shall
have no objection, but I would not merely rely on the intentions and
promises which Sir Charles Innes or Sir Basil Blackett might hold
forth, because we find that within a few months such promises are
attempted to be explained away. 1 clearly remember I voted for the
amendment of the Tariff Act in March last, simply because I was sssured
hy those who were serving on the Seleet Committee at that time that the
Bill was not going to be applied to Native States at all (The Honourable
Mr. A. C. Chatterjec : ** Indian States ") but it was being enacted for the
purpose of meeting that particular contingeney. namely. to enable
Government to levy duties on imports from the Shan frontier into Burma.
Before | resume my seat, | would once again advise my friend, Mr.
Jamnadas Mehta, to withdraw this particular motion in favoar of the
motion that the Bill be referred 1o a Seleet Committee with instruetions
that the Committee do so amend the Bill as to confine it to certain
frontiers only.

Mr., M. A. Jinnah (Bombay ity : Muhammadan lirban) : Sir, 1
think there ix some confusion in the minds of some Honourable Members
when they say that in the Seleet Committee the matter was diseussed
and thereafter an assurance was given that the Tariff Act should not
apply tc the Indian States. That is not quite correet. As far as 1
nnderstand, Sir. what happened was this, ['nder the old Act, I mean
the Tarim Act-—which was sought to be amended by the Biil which
was introdueed by Government at the last session, the Government
already had power by notifieation to declare any Indian State to be a
forcign territory. They already had those powers, and thervefore the
question then really was 1o deal with the particular emergency that had
arvisen, namely, whether the Siamese Frontier should not be brought
undcer the Aet as it stood. The Act therefore was sought to be amended
for that purpose. We gathered at the time that there was a very
strong feeling regarding the position of Indian States and 1
think the prime mover was my Honourable friend Mr. Dumasia
and he brought the question to the front in the course of the debate.
Then, Sir Charles Innes, speaking on behalf of the Governmenr, gafly”
his assurance to this extent that the Government had no inteution for
the present to declarce by notificution Indian States as foreign territory.
Well, now, the Bill before us, Sir, is undoubtedly a very comprehensive
Bill. Therefore., so far as the law which enables the (Government to
levy the duty is eoncerned, that law is already there and they ean
declare under the present Tarifl Aet ludian States as forsign territory.
But they have got the machinery tor colleeting that dnty oniv in two
Presidencies, the Bombay Presidency and the Madras Presidency. They
propose now to do away with that and substitnte this Bill, which is a
comprehensive Bill, and whieh will apply to the whole of India. But
although this Bill is # machinery provided for the purpose of collecting
duty. it ie open to the Government under the present law by notifieation
to declare any Indiun State as fereign territory. Once that is done,
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[Mr. M. A. Jinnah. |

then this Rill can be utilised for the purpose of collecting duty. There-
fore, it is a very comprehensive Bill, but after hearing 8ir Basil Blackett,
I do not wish to make any proposal from my side yet,—but after hearing
hing. 1 am, satisfied that if we can find a solution and confine this
machinery, which is after all a machinery for collecting duty, vo pro-
perly called foreign territories and foreign States, that is, if we cans
malie some provisjon which will exclude the Indian States, I think on
thiy side of the House we shall be satisfied. I do not wish io make any
pagiticular suggestion just now. But I think it is a matter which might
be threshed out in the Select Committee.

Mr. N. M. Dumasia (Bombay City : Non-Muhammadan rban) :
Mn, President, we weleome the announcement made by the Honourable
the Finance Minister that there is no intention to apply this Bill to Indian
Ntates and impose customs barriers against Indian States. 1le has removed
a great deal of misapprehension and we are grateful to him for the same.
I may say that my friend the Honourable Mr. Jinnah has correctly stated
the facts as they happened in the Seleet Committee. At the Seleet Com-
mittee which was appointed at my instance the Honourable Sir Charles
Innes made it clear that Local Governments had these powers but as cus-
toms duty had become an Imperial item. the Central Government were
only taking these powers to themsclves which already existed on the
Statute-hook. He then assured the (‘ommittec that there was no inten-
tion of extending the operation of the Tariff Bill to the Indian States.
I may mention the further fact that when the Viramgam customs barrier
was removed, there were new treaties with the States possessing ports at
Kathiawad and according 1o those treaties, [ think, Government cannot
impase customs barriers without infringing those treaty rights. I am
slad that. the misapprehension hus been removed and T hope the Seleet
Commttee will return the Bill in such a revised manner that we shall have
no fear that the Act would operate against any Indian States,

Mr. Jamnadas M, Mehta : Sir, in view of the statement made by the
Honourable Sir Basil Blackett, T have very great pleasure in. withdraw-
ing my motion for eirculating the Bill for opinion. 1 shall be very glad
to accede to his suggestion, namely, to refer the Bill to a Select Committee
with the proviso that he should find out some way by which the operation:
of this Bill will be restricted to foreign States ontside Tndia’s border and
to Buropean Settlements in India. My only apprehension was about Land:
Cugtoms duties on the inland frontier, the working of which was a perfect
nightmare to the people of Gujarat and Kathiawar for fifteen years.
That apprehension will now be removed.

M. Prasidemt : Is it yvour pleasure that the motion for circulation
he withdrawn ?

The motion was by leave of the Assembly withdrawn.
Mr. Jamnadss M. Mehta : Sir, | move :

4 TFhat the Bill to consalidate, amend and extend the law relating to the levy
of dufies of customs. ou articles imported or exported by laad from or to territory
outside British Indin be refarred to a Selacl Committee consisting of—

Rir. Rivaswamy Aiyer,
Diwan Babadur M. Ramuchandra. Bao,
Mr. M. A, Jinaah,

Mr. N. M. Dumasia, f
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Mr. A, H. Lleyd,

Mr. N, C. Kelkar,

Mr. V. J. Patel,

The Honourable Nir Charles Inmnes,

Mr. Cocke,

The Honourable Sir Bnail Blackett, and
. myself,
with iustruetions that it shall not be uecessary for more than 4 members to form a
quorum and to report by the 15th of September 192¢ ',

und with this understanding that a basis shall be found for excluding the
Indian States.

Mr. President : lurther amendment moved :
‘¢ Thut the Bill be referred to n Beleet Conimittee conminting of—
Sir Sivaswamy Aiver,
Diwan Bahadur M. Ramachandra Rao,
Mr. M. A. Jinnuh,
Mr. N. M. Dumusia,
Mr. A. H. Lloyd,
Mr, N. . Kelkar,
Mr. V. J. Patel,
The Honourable 8ir Charles Tnnes,
Mr. Cocke,
Mr. Jumuadas Mehta, and
The Houourable Sir Busil Blackett,
that the number necessary to constitute n meeting be 5, and that the Committee do
report on or before 15th September 1924.°°
The Honourable 8ir Basil Blackett : Sir, 1 have pleasure in sup-
porting the motion, which I hope will enable us to find a satisfactory
solution of the diffieulty which is merely one of wording and not one of
substance between us. | would like to say that, if the House agrees to
this motion, it is proposed to call a meeting of the Committee to-morrow
marning at 11 O’Clock.

Mr. President : The original question was :

¢ That the Bill to consolidate, nmend and extend the law relating to the levy of
dutics of customs on articles imported or exported by land from or to territory outside
British India be taken into consideration.'’

Since which an amendment has been moved :

“‘ That the Bill be referred to n Select Committee consisting of—
Bir Sivaswamy Aiyer,
Diwan Bahadur M. Ramachandra Rao,
Mr. M. A. Jinnuh,
Mr. N. M. Dumasia,
Mr. A. H. Lloyd,
Mr, N. 0. Kelkar,
Mr. V. J. Patel,
The Honourable 8Sir Charles Innes,
Mr. H. G, Cocke,
Mr. Jumnadas Mehta, and
The Honourable Sir Basil Blackett,

that the number of members necessary to constitute a meeting be 5, and that the
Committee do report on m hefore the 15th Beptember 1924.7°

The question is that the Bill be peferred to that Select Committee,
The motion was adopted,
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THE INDIAN POST OFFICE (AMENDMENT) BILL.

The Honourable Mr. A. C. Chatterjee (Industries Member) : Sir, |
bheg to move : :

¢¢ That the Bill further to :wmend the Indian Posl Office Aet, 1898, for certain
purposes, be taken into consideration.’’

In usking for leave to iutroduce this Bill, a few days ago, 1 explained the
objects of the motion and I do not wish to take up the time of the House
by repeating what | said on that oceasion. T beg to move that the Bill
be taken into consideration.

Mr. President : The question is :

‘¢ That the Bill further to amend the Indinn Post Oftfice Aet, 1898, for certain
purposes, be tuken into consideration.’’

The motion was adopted.
(lauses 1, 2, and 3 were added to the Bill.
The Title and the Preamble were added to the Bill.

The Honourable Mr. A. O. Chatterjee : 1 beg to move that the Bill
be passed.

Mr. President : The quesiion is that the Bill be passed.
The motion was adopted.

—————

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 10th September, 1924,



*APPENDIX ‘‘ A",

Correspondence between the Government of India and Local Governments on the
recommendations of the Lee Commission.

LETTER PROM THE HONOURABLE MR. J. Crerar, C.8.1., C.LLE., SECRETARY TO THE
<GOVERNMENT OF INDIA, HOME DEPARTMENT, TO ALL LOCAL GOVERNMENTS, NoO.-
F.-172|24-EsTS., DATED STMLA, THE 18TH JUNE 1924,

SuBJECT.—Recommendations of the Royal Commission on the Superior Civil Services sn
India.

I am directed to uddress you regarding the method of cousidering the Roport
of the Roynl Commission on the Supcrior Civil Services in Indin. His Majesty’s
Seccretury of State for Indin attuches great importance to the Eoint emphasised in
paragraph 108 of the Report regarding the interdependence of the recommendations.
The words used by the Commission are—¢¢ Finally in submitting this our Report
we wish to emphusise thut we regard its muin proposals as vitally interdependent,
and that unless all are given cuect to, violence will be done not merely to the spirit
of compromise which has inspired our agreed conclusions, but to the whole structure
of our recommendations.”’ The Secretary of State is of opinion that the Report must
be considered as a whole und that a decision on general principles must be reached
before details are examined. I am to say that the Government of India agreo that
it is desirable as a preliminary step to arrive at once at a gencral decision as to
whether the main outlines of the Report ure acceptable. In arriving at this decision,
however, it is not possible altogether to ignore the consideration of certain important
factors containing clements of practieal detail

2. The Government of Indin consider therefore that the following procedure may
rucilitate the disposul of the Report. They propose to uddress the Government of
Madras, cte., in separate lettors dealing with ench of the main proposals of the
Report. These letters will go only so far into detail as seems necessary for the
purpose of reaching practical conclusions on important issues. But the Government
of Indin do not propose to await the answers to these letters bofore deciding
whother the main outlines of the Report can be accepted. They think that it
should be possible for Local Governments, when the main points which arise out
of the general recommendations have boen stated, to arrive rapidly at a general
appraiscmont of the main features of the Report. I am therefore to roquest that
the Government of India muay be informed in reply to this letter and in advance
of the replies to the more detailed letters dealing with each individual point, whether
the Government of Madras, ete., accept the following general propositions. In
arriving at a decision 1 am to ask that the point mentioned in puragraph 1 of
this letter regarding the interdependence of the main recommendations may be
specially borne in mind. A proposition which there might be some reluctance to
accept, if it stood by itself, might prove acceptable as part of the goneral
scheme, !

(a) That the All-India Services operating in reserved fields should continue
to be appointed und controlled by the Becretary of State ;

(b) That the Services operating in transferred fields (with the cxception of
the Indinn Medical Service regarding which a further reference will be
made) should, us far as future recruits are concerned, be appointed and
controlled by Local Governments, existing members of these Services
retaining all their present rights and status ;

(¢) That the integrity aud efficiency of the Services should be protected by
the constitution of a I’ublic Service Commission and the enactment of
Public Service Act ;

(d) That recruitment of Indians for the All-India Services dealing with the
reserved departments should be increased to the percontages recom-
mended by the Commission ; ,

(¢) That relief in the matter of pav should be given to the Services approxi-
mately on the Scale proposed—reserving for the moment the question
of the oxact form which the relief should take and whether relief should
be given to Indians in receipt of overseas pay ;

— e
* Vide page 2950 of Legislative Assembly Debates, dated 3rd September 1924.
(1)

L173LA
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(f) That provision should be made for pussuges for officers und their families
at a cost approximately equivalent to Rs. 50 a month for each
Officer ;

(g) That the pensions of the Uncovenanted Serviees should be incrensed by .
Rs. 1,000 a yoar as proposed by the Commission in paragraph 70 of
the Report. .

8. With regard to point (e) it will be observed that the Commission disagreed
as to the necessity of cxtending roliof to officors holding administrative posts with
the exception of those on a pay of Rs. 1,750—100—2,160. The opposing views are,
set out in Appendix IV of the Report. In stating therefore whether the scale of
relief in the matter of pay is accepted I am to ask that it may be indicated whether,
without committing itself to the actual details, the Government of Madras, ete.,
accept generally the view of the English or of the Indian Commissioners.

4. T am to explain that, as stated in the Indian Legislature on the 27th May the
Becretary of State and the Government of India are of opinion that whatever measures
of relief may bo finally sanctioned should have effect, as recommended by the Com-
mission, from the 1st April 1924,

5. In view of the strongly expressed desire of the Secretary of State that some
preliminary agreement on these main propositions should he reached at a_very early
date, 1 am to rcquest that the Government of Indin may receive the views of the
Government of Madras, ete., not later than the 21st July.

ENDORSED BY THE BLCRETARY TO THE GovenNuzNT OF INDIA, HOME DEPARTMINT,
No. F.-172-24-EsTs.

Copy forwarded to the Chief Commissioner, N. W. F. P,, Coorg and Delhi, for
information and with the request that any observations he may have to make should
be submitted to the Government of India not later than the 21st July 1024.

Lerrer rroM N, E, MarjoriBawks, Esq., C.8.I, CLE, ILC.S, CHIEF SECRETARY TO
THE GOVERNMENT OF MADRAS, NoO. 472|0.-1, DATED OOTACAMUND, THE 23D JULY
1924.

I am directed to communicate the views of His Excellency the Governor in Council
on the main recommendations of the Report of the Royal Commission on the Public
Scrvices, as desired in your letter No. F.-172|24-Ests. The Honourable the Ministors
have boen consulted and their views when they materially differ from those of His
Excellency the Governor in Council are briefly indicated. I am to enclose a copy of
their Memorandum.

2, His Excellency the Governor in Couneil accepts in principle the propositions
(1) that All-India Services operating in the reserved fields should continue to be
appointed and controlled by the Secretary of State, and (2) that the services operat-
ing in the transferred fields should as far as future recruits are concerned be appointed
and controlled by Local Governments, the rights of existing members being sufec-
guarded. The considerations set out in Profcssor Coupland’s minute attached to the
Commission ’s Roport appear conclusive on this matter. There will, however, be difficul-
ties in the practical application of the principle in case of services that operate or
may hereafter operate both in reserved and trunsferred fields. His Excellency the
Governor in Council is not sure that these difficulties are insurmountable but it is
unnecessary at present to enter upon a detailed examination of the subject.

The Honourable the Ministers while not objecting to existing members of All-
India Services, whether working in the reserved or transferred field, continning under
the control of the Becretary of BState, would recruit all future officers on a pro-
vincial basis.

2. Snbject to the more detailed report on the subject called for in your letter
No. F.-178!14|24, dated the 1st July 1924. Hizx Excellency the Governor in Counecil
welcomes the proposals of the Commission that a Public Service Act should be passed
and u Public Bervice Commission set up. Not only does he regard these mensures
as most desirable, hut he also considers it necessary that Provincial Public Serviee
Commissions should be established to safeguard the present and future Provincial
Bervices and even the subordinate services.

4, Bubjeet to the two resorvations that follow, His Excellency the Governor in
Council accepts the ratio of recruitment of Europeans and Indians proposed by the
Commission. :

For the Judicial Branch of the Civil Service, His Excellency the Governor in
“Coungil considers that a higher proportion of Indians in the cndre than one-half
shoull be attained in the period specificd by the Commission. He would further

€
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point out that in paragraph 35 of the report no mention is made of the system of
recruitment direct from the bar which ut present obtains. Whether the recruit-
ment be by promotion from the Provinciul Sorvice or from the bar, the result will
presumably be attnined by the gradual listing or reservation of a cortain number of
the District and Sessions judgeships.

In the case of the Forest Service, on the other hand, His Excellency the Gov-
ernor m Council considers that the recommendation cunnot be supported that European
recruitment should be reduced to 25 per cent. und is of opinion that the rate
of such recruitment should remain for the present at the rate of about one-half. The
roasons that compel His Excellency the Governor in Council to make this recom-
mendation will be etated in detail in replyingf to your letter No, F.-178|10|24-Ests.,
dated the 21st June 1924. Broadly they are that it is difficult to find suitable Indicn
recruits for this work which is uncongenial to them and that it is particularly necessary
to maintuin a strong Europcun element at the present juncture when the department is
entering on an cra of considerable development.

The Honourable the Ministers are gencrally opposed to any further European
recruitinent save for special rensons and on special short term contracts, till the
proposed proportion of Indians in the respective cadres hus been renched.

5. Iis Excellency the Governor in Couneil agrecs with the Royal Commission
in their recommendations that relief should be given to the services approximately
on the scale proposcd, reserving for the moment the question of the exaet form
which the relief should take, and accepts the position that relief should be given to
Indians now in receipt of overscas pay. On the further question referred to in para. 3
of your letter under reply, I am to say that His Excellency the Governor in Couneil
supports the recommendations of the English Commissioners and the President
of the Royal Commission in regard to the need of extending relief to officers holding
administrative posts. Not only do the arguments advanced in support of this view
appear to have much greater weight than those urged against the recommendation,
but it will produce unjustifiable anomalies to refuse this relief. For example, the
present pay of the Third Member of the Board of Revenuc and the Revenue Secretury
to Government is Rs. 3,000 which is also the total emoluments including oversecas pay
of the junior Secrctaries to Government. Unless therefore the recommendatiens of
the English Commissioners are accepted the result will be that the Revenue Secretary
and the Third Member of the Board will be worse off by Rs. 200 per mensem than
the junior Becretaries—a result which cun hardly have been contemplated even by
the Indian Members of the Commission. Further, if the other recommendations of
the Commissioners are uccepted, but this particular one is mot, it would also result
that the head of a department such as the Director of Agriculture would be inade-
quately remunerated. At present the difference in remuneration between him and the
senior officers subordinate to him varies from Rs. 250 per mensem to Rs. 500 as
the maximum pay of the Belection Grade is Rs. 1,750 whereas his pay is Rs. 2,000—
2,250. Unloss the proposal of the English Commissioners is accepted this difference
would be reduced by from Rs. 50 to Rs. 300 and this would be insufficient to mark
the difference between a Head of a Department and the officer under him. The
subject will be furtber commented on in replying to your letter No. 178|11|24-Estas.,
dated the 21st June 1924,

The Honourable the Ministers have no special objections to urge to the proposals
of the Royanl Commission on the matter but consider that any relief granted should
not involve the presentation of a heavy bill and should not exceed the average savings
effected in the next few ycars by Indianisation and provincialisation.

6. His Excellency the Governor in Council agrees that provision should be made
for the grant of pussages for officers and thoir familics on the scale recommended by
the Royal Commission. It is observed that the recommendation is for the grant of
Passages on this scale and that the figurec of Rs. 50 per mensem is only an estimate
of the financial effect. The Commission do not limit their recommendations by
this figure,

The Honourabloe the Ministers while not objecting to giving reliof consider that
lt)l;ce mnflter ;equiros further investigation on the ground that some steamer fares have
1 reduced.

7. His Excellcnc{} the Governor in Council accepts the recommendations that
© pensions of the Uncovenanted Scrvices should bo increased by Rs. 1,000 a year
88 proposed by the Commiassion in para. 70 of the Report.

- The Honourable the Ministers are opposed t8 any increase to tho pensions of the
beovenanted Services.
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8. The Honourable Sir Muhammad Habibullah having been a member of the Royul
Commission does not desire to associate himself with the proposals in this letter’ in-
80 far as they differ from those of the Royal Commission.

The Memorandum of the Ministers.

The memorandum containing the view of the combined Government of Madras
on the questionnaire relating to the organization of serviccs stated, in reply te
Question No. 1, that generally speaking there have been in this province no difficul-
ties between Ministers and members of the All-India Services serving in transferred
departments and it was hoped that any irresponsible criticism of services will be
diminished as further subjects are transferred and the secnse of responsibility in the
legislature is incrcased, and further stuted that owing to the number of officers now
on the eadre of the Imperial Services, reeruitment miay be shut down almost entirely
for the present. There may then be a gradual readjustment on a provineial basis:
by the replacement of officers retiring, by officers of the Provincial Setrvices. The
rights of existing officers being protected it was also considerced desirable to give them
the option of retiring or continuing to serve under the provincialised system. In

the Light of the answer given by this Government general propositions have to be
considered.

(a) und (b). Under the existing constitution, we would have no objection to the
All-India Scrvices now operating both on the Reserved as well as Transferred fields
of the Government being controlled by the Secretary of State, though we would pre-
fer that control being transferred to the Governor (feneral in Council. So fur as the
future recruits are concerned, in the cxisting state of affairs, differentiation of recruits
in cither part of the Government is likely to lead to practical difficulties. There is no
reason to depart from the position taken up by this Government in answer to Ques-
tionnaire No. 1 (Royal Commission) in regard to future recruitment of Services.

(¢) We agree to the appointment of Publie Service Commission and the pass-
ing of Public Serviee Act.

(d) In the proposals of the combined Government, it wus suggested that rceruit-
ment to the All-India Secrvices may be shut down abmost entircly. Therefore,
it will follow that further rceruitment to the cadre must not be resorted to until a
proper proportion of Europeans and Indians is reached. It is on the hasis of this
undoratunding that the replics to questions reluting to pay, pussage and pension
were agreed to. We are therefore unable to agree to tho proposition as stated. If
it be decided that there should be recruitment, we would suggest that the rate of
recruitment of Indians should be such as to reach the proportion in ten years, instead
of fifteen years that is worked out in the Report. The rate of progress should
be accelerated by larger percentage of recruitment of Indians. But this Govern-
ment ‘¢ after careful comsideration und having regard to ull the circumstances ’’
groposed the fixing of the minimum of Europeans at about 50 in a cadre of 148,

here is no reason to depart from this proposal. In the case of Police, this Govern-
ment was of opinion that the reduction of the Europcan element to 40 would go
to the limit of safety (out of B5 posts on the eadre). In the case of the P. W, D.
we are surprised at the recommendations of the Commission that the existing pro-
portion should continue where the two branches—Ronds and Buildings and Irrigation—
are combined. This is opposed to the principle of Tndianisation and inconsistent with
the recommendation itself that one hranch of the P. W. D, should be provincialised.
Therefore the two branches must be provineinlised.

(e) Some relic! was proposed by this Government, but the form in which that
rclief should be given was not determined. Any relief that is proposed should
not involve the province in a heavy bill and it should not exceed the average
savings effected in the next few years by this provincialisation or Indianisation.

(f) The rates of passage were very high at the time when the question was raised,
but subsequently, certain Liners reduced the passage rutes. The concession was
intended to be purely temporary while the high cost of pussage prevails, until matters
return to normal conditions. Therefore the question whether any relief on this
ground is mnow necded requires further investigation. Temporary relief may be
given,

(2) We don’t ugree to any inerease of pensions to uncovenanted services.

TELEGRAM FROM THE GOVERNMENT OF BOMBAY, DATED THE 26TH JULY 1024.

Your letter No. F.-172/24-Ests., dated 18th June regarding acceptance of main
outlines of Lee Commission’s Report. Bonbny Government accept the seven pro-
positions enumerated in your second paragraph. I am however to state that a minority
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of Exccutive Council do not accept first proposition that Secretury of State should
control All-India Services in reserved fields. They counsider it essential that control
of All-Iudia Services should pass cntirely to Public Services Commission to be
appointed in India. Their acceptunce of remaining proposition (b) to (g) is depén-
dent upon the acceptance of this transfer of control from Secretary of State to Publie
Sorvice Commission.

LETTER FEOM A. N. MoBErLY, K8Q,, C.L.E., 1.C.8,, Orrd. CHIEF SECRETARY TO THE GoOV-
ERNMENT OF BENGAL, No. 8258-A., DATED THE 9TH JULy 1924.

8uBJECT :—Recommendations of the Royal Commission on the Superior Civil Services

< in India.

I am directed to refer to your letter No. F.-172-24-Ests,, duted the 18th June
1924, on the above subject and te say that the Government of Bengal accept the
general propositions enumerated in paragraph 2 subject to the following observations
as regards points (c¢) and (e) :

(¢) Whilst tho Government of Bengal accept the general proposition that the
integrity and efficiency of the services should be protected by the
constitution of a Public Serviece Commission, and the enactment of
Public Service Acts, they desire to explain that they do not neces-
sarily accept the opinion of the Royal Commission regarding the
detailed functions of the Public Bervices Commission as expressed
in paragraphs 27 to 30 of the Report, and propose to deal with this
question in a separate communication,

(¢) The Government of Bengal accept gencrally the view of the English
Commissioners as to the necessity of extending relief to officers hold-
ing appointments outside the time-scale.

2. The Government of Bengal agree that whatever mouasures of relief are finally
sanctioned should have cffect from the 1st April 1924.

LeTTER FROM G. B. LAMBERT, EsqQUirg, C.8.1., I.C.S., CHIEF SECRETARY TO THE GOVERN-
MENT OF THE UNITED PROVINCES, NoO. 3328, DATED NAINI TAL, THE 8TH JULY
1924,

SUBJECT :—Recommendations of the Royal Commission on the Superior Civil Services
i India.

I am directed to reply to the Home Department letter No. F.-172-24-Ests., dated
June 18th, 1924. The Honourable Home Member, the Raja of Mahmudabad, is
unable to agre¢ with the opinion expressed in this letter, and I am to enclose a
separate minute in which his views are stated.

2. Like the Secretary of State, the Governor ‘in Council is much impressed by
the importance of the point emphasised in paragraph 108 of the report of the Royal
Commission namely the inter-dependence of the various recommendations made.
Ho realises the care and skill with which numerous conflicting interests have been
reconciled, the delicate nature of the balance represeuted by the sum of the detailed
rocommendations, and the danger that if any of the main proposals are rejected
violence will be done to the whole scheme of the Commission. With this cons’doera-
tion promincntly before him, the Governor in Council finds himselt able to support
all the general propositions (a) to (¢), referred to in paragraph £ of your letter. In
nearly every instance indeed the recommendations of the Comnuission accord with
tho adviece tendered by the Governor in Council in auswer to the (uestionnaires
issued at the outset of the Commission’s tour, and where the opinions previously
expressed vary slightly from those embodied in the Commission’s final recom-
miendutions, the divergenee is more a matter of detail than of principle. Tt is not
uccessary for the Governor in Council to indiecate at this stage his reasons for
accepting the principles Inid down by the Commission. These will be given, us he
understands the Government of India desire, in reply to the sepurate letters dealing
with ciach main proposal which have sinco becn received.

3. With regard to the point raised in paragraph 3 of your letter, I am to say
that the Governor in Council without committing himself to dctails, in general
strongly supports the views of the English Commissioners.

4. It is obscerved that the Secretary of State and tho Government of India are
of opinion that whatever measures of relief may be finally spnctioned should have
effect, as recommended by the Commission, from April 1, 1924, I am to say that
the Governor in Council attaches groat importance to this pronouncement as
mitigating the effects of the unavoidable delay in carrying out the Commission’s
recommendations.
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Minute of the Hon'ble Raja Sir Muhammad Ali Muhammad Khan, Khan Bahadur,
E.C8.1., E.CLE., of Mahmudabad, Home Member. .

I regret I am unable to associate myself with the draft letter proposed to be
sent to the Government of India in connection with the Lee Commission Report.

After going through the Lee Commission Report, I frankly confess that the
recommendations of the Commission are far from being satisfactory. Without
going into the details, I offer a few observations on only those important points
on which the Government of India have particularly asked the opinion of the
Governor in Counecil : '

(a) T still believe that All-India Services should no more be controlléd by
the Becretary of Btate and that the Government of India should
appeoint and control membors of All-India Bervices.

(b) I agree that the services operating in transferred fields, with the exeop-
tion of the Indian Medical Bervices, should be appointed and controlled
by Local Governments,

(¢) I agree on principle that a Public Bervices Commission should be appointed,
and I reserve my opinion with regard to details,
(d) I adhere to my opinion expressed before the Lee Commigsion that the
rEecruitment or Imperial Bervices should altogether be stopped from
urope.

(e) I am opposed to the scale of pay proposed by the Commission both for
Europeans as well as Indians in receipt of overseas pay.

In view of the present financial difficulties of the Government I am opposed to
both (f) and (g).

ALTI MUHAMMAD KHAN.
The 6lh July 1924,

LrrTER rROM THE CHIEF SECRETARY TO THE GOVERNMENT OF THE PUNJAB, No. 26-
CAMP-GAZETTE, DATED THE 30TH or JuLy 1924,

I am desired to refer to your letter No. F.-172|24-Ests,, of the 18th of June,
1024, and to convey the following views of the Governor in Council on the seven
general propositions summarized in paragraph 2 of your letter. In formulatin
these views the Governor in Council has given due welght to the point emphasize
in paragraph 108 of the Commission’s ,Port regarding the interdopendence of
their recommendations, to which reference 1s made in the first paragraph of your
letter. It should however be understood that in accepting the muin outlinea of
the Commission’s recommendations the Governor in Council does not feel himself
precluded from eriticizing them in detail at a later stuge.

2, This Government accepts the prineiple that the All-India Bervives operat-
ing in reserved fields should continue to be appointed and controlled by the
Becretary of Btate. Without endeavouring to forecust at this moment the changes
in the constitution of the services which may result from the reconsideration of
the Government of Indin Act which will be undertaken in 1920, the Governor
in Counecil considers that for the present it is necessary to retain the - general
principle of appointment nnd control by Seeretury of Btate. Any modification
of this principle would be likely seriously to impair the chunce of securing suitable
recruitment to these services,

3. As regnrds the principle that the Berviees operating in transferred flelds
(other than the Indian Medicul Serviee) should, as fur as future recruits are
concerned, be appointed and controlled by T.ocal Governments, the Governor in
Council recognizes that this change is the logical outcome of the existing constitu-
tion. He foresces that it will almost incvitably mean the practical cessation of—
or at any rate a very marked reduction in—Kuropean recruitment for the Services
affected, and that probably it will lead eventunlly to the merging into a single
eadre of the oxisting All-India and Provineinl Bervices operating in transferred
flelds. Nevertheless the Governor in Counecil would aceept the proposed change
subject however to the following provisos :

! (a) That existing members of the All-India Services in question should, as
i recommended by the Royal Commission, retain all their present rights
and status. The expression °‘ present rights ’’ should be strictly
interpreted and should include, for example, the prospects of existin
members of those Services of promotion to the selection grade o
their cadre. This is a point of detail, but ome of vital importance
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to members of Services in which the size of the selection grade
has been fixed at a certain percentage of the total cadre. Under
the ,new proposal the cadre of the All-India Services operating in
transferred fields will gradually diminish as retirements take place,
but it would not be fair on present members of those Bervices that

the number of selection appointments should be correspondingly
diminished.

(b) That u strong and impartial Public Service Commission should be established
. and a suitable Public Service Act passed.

4. The Governor in Council, as shown above, accepts the recommendation
that the integrity and efficiency of the Services should be protected by the con-
stitution of a Public Service Commission and the enactment of a Public Service
Act. He desires to emphasize the necessity of making the Public Bervice
Commission a strong and impartial body wholly removed from political influences.
There is one point of detail in connection with this proposul to which 1 am directed
to invite attention, as it does not form the subject of reference in your letter
No. 178/14|24-Ests., dated the 1st July 1924, dealing with the detailed proposals
regarding the Public Service Commission. The goyu.] Commission has recom-
mended (on page 15 of its report) that an officer dissatisfied with the orders of
the Government of India should retain his right of appeual to the Secretary of
State, provided that his case is certified by the Public Service Commission as a fit one
for such appeal. The Governor in Council has reason to believe that grave objoction’
to this proviso will be taken by officers of the All-India Services and he is of
opinion that such officers should retain their right of appeal to the Becretary
of State without any qualification of the nature suggested. He does not conceive
that it is part of the functions of a Public Service Commission to decide in what
cuses such an appeal would lie.

5. As regards the question whether the recruitment of Indians for the All-
India Services dealing with the reserved departments should be incrensed to the
percentages recommended by the Commission, the Governor in Council observes
that the Royal Commission’s proposals contemplate the Indianization of the
four Bervices concerned (Indian Civil Service, Police, Irrigation Department and
Forest Department) on a somcewhat more rapid scale than was recommended in
my letter to your address No. 26225-Gazette, dated the 25th of October, 1922,
At the same time the Governor in Council is prepared to accept the percentages
recommended by the Royal Commission as a general guide suitable for applica-
tion to India as a whole, subject however to the gencral qualification that suitable
proportions of Indian and European rceruits must be fixed for cach province with
reference to its special circumstances. In this connection I am desired to draw
attention to the arguments stated in paragraph 7 of my letter of the 25th of
October, 1922, against a too rapid reduction of European recruitment for the Indian
Civil Service and Police in tlhe Punjab and to explain that sinee that letter was
written the difficulties consequent on the paucity of British officers of these two
Services have incressed rather than diminished.

As regards the other two Scrvices affected, the Governor in Council is of
opinion that the ratio of recruitment proposed for the Forest Department (73
por cent. Indian and 25 per cent. European) is unsuitablo for the Punjab in
existing conditions. He would prefer a smaller percentage of Indian recruits
for some years to come. Similarly as regards the Irrigation Brauch of the Publie
Works Department the proportion in the existing cadre is 58 per cent. European
and 42 Indian. Recruitment on the basis proposed by the Royal Commission (40
per cent. European, 40 per ceut. directly recruited Indians and 20 per cent. Indians
promoted from the Provineinl Service) would involve Indianization on a secale
which the Govornor in Council considers too rapid for applicaton to the Punjab.
I am to add, however, that the Honourable the Revenue Member of this Govern-
ment is prepared to accept the percentages proposed by the Royal Commission for
tho Forest and Irrigation Departments as suitable.

There is one other point to which I am desired to draw attention in regard
to this proposal. An enhancement of the rate of promotion from the Provincial
to the All-India branch of a Service is likely to p.rojudicg the proapects of officers
now holding inferior appointments in the All-India Bervices of reaching superior
appointments, unless it is definitely laid down that officers promoted from Provincial
Bervices ure to be uppointed in the first instance to inferior appointments in the
All-India Services. This point is of comsiderable importance in present circum-
stances, ns most of the recruits joining the All-India Bervices since the War are
considerably older than pre-wur recruits. In the case of the Police, for example,
it is estimated that the recemtly joined® recruits will not be confirmed in the rank
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of Superintondent of Police till after they have completed 16 years’ service. This
period would be considerably prolonged if the number of Superintendentships open
to the Provincial Service Officers is enhanced.

6. T am now desired to deal with the question ¢‘ whother relief in the matter
of pay should be given to the Services approximately on the scale proposed by
the Royal Commission ’’. The Governor in Council conceives that the object of
increasing the emoluments of the Services is two-fold, first to attract to the
Indian Services British recruits of the required stamp, who are not at pregent
forthcoming in sufficient numbers, and secondly to allay the discontent and remove
the financinl embarrassments of officers already in the Services, a matter which
in itself has important reactions on the question of recruiting. Whether the relief
proposed by the Royal Commission is likely to attain the first object the Governor
in Council is not in a position to pronounce, but he confesses to considerable
scepticism on the point. It is, however, clear that the relief proposed will not be
accepted by existing Members of the Services as adequate to remove their financial
embarrassments. He has received within the last few days a number of memorials
from the various ‘¢ Service ’’ Associations in the Punjab, all of which regard the
Royal Commission’s proposals in this respect with keen disappointment. I am
desired to enclose as an nlgpondix to this letter an extract from a communication
received from the Civil Engineers’ Association, which the Governor in Council
considers faithfully reflects the average ‘¢ Service ’’ point of view regarding these
proposals.

Nevertheless, while in doubt whether the recommendations of the Royal Com-
mission will suffice to attract British reeruits to the Indian Services and while
entertaining no doubt that these recommendations will not fully allay the existing
discontent among the Services, the Governor in Council is of opinion that it would
be golitic to accept the relief now offered rather than to attempt to reopen the
whole question. The considerations which make for this conclusion are obvious,
and it is perhaps unnecessary to enlarge on them ; indeed, the Governor in Council
believes that even those members of the Services which now express disappoint-
ment at the recommendation of the Commission, would themselves appreciate the
undesirability of any such attempt. There is a further point. The Governor in
Council fears that if the measure of relief recommended by the Royal Commission
be not granted at an early date, this province, which has already suffered severely
from retirements on proportionate pension, will have to fuce further losses of
officers from this cause. He would, therefore, accept the relief proposed, but he
presumes that the expression used in your letter ‘¢ approximatcly on the secale
proposed ’’ will not be interpreted as meaning anything less than the relief recom-
mended by the Royal Commission.

7. The Governor in Council agrees in principle to the rocommendation that
provision should be made for passages for officers and their families at a cost
approximately equivalent to Rs. 50 a month for each officer ; he does not for the
moment enter on a discussion of the detailed proposals, many points in which
require separate consideration.

8. The Governor in Council is in favour of the proposal made in paragraph 70
of the Royal Commission’s Report that the pensions of the Uncovenanted Services
should be increased by Rs. 1,000 a year.

9. With reference to paragraph 3 of your letter under reply the Governor
in Council has no hesitation in aceepting the viow of the Euglish Commissioners
as stated in appendix IV (i) of the Report, that relief in the matter of emolu-
ments should be extended to officers, holding posts above the time-scale, but he
would not extend such relief to any officers alrcady in receipt of Rs. 4,000 per
mensem or more. The Ilonourable Sardar Bahadur Sundar Singh, Revenue Member
of this Government, however, prefers the view taken by the Indian Commissioners
on this quest:on.

10. 1 am desired to add that as the Ministers are concerned with the gnestions

discussed in paragraphs 3 and 4 of this letter, the Governor in Council has consulted
them on these questions and will forward their opinions -at a later date.

A —
EXTRACT FROM A REPRESENTATION FROM THE CIVIL ENGINEERS’ ABBOCIATION, REGARD-
ING THE REPOKT OF THE ROYAL COMMISSION ON THE SBUPERIOR CivIL SERVICES IN

INDIA.
- * L * * » * * *
* * » - * * * »

2. The recommendations are extremely disappointing, not only ‘‘in re ”’
but also ‘‘in modo ’’. In response ta ua definite request, my Association was
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at some pains to furnish the, Royal Commission with domestic budgets and other
statoments, conservatively framod, exhaustively checked, and fully explained, every
item of which the Association was prepared to justify ; but these statements,
upon the accuracy of which my Association based its cuse, the Commission found
itself unable to ‘¢ examine in detail ’’, and dismissed as uffording merely ‘¢ strong
evidence ’’ of a state of affairs already admitted by Government, by the Macdonnell

Committee, and by the preamble to the present report, a stato of affairs, in fact,
beyond the nced of proof.

“ 3. Again even if the direct evidence presented by the Association at the
request of the Commission, be ignored, the roport itself in paragraphs 44 to 48
(iit) affords ample circumstantial evidence that the requests coupled with that
evidence were extremely moderate, and that the ultimate recommendations of the
Commission are inadequate. My Association is in fact unable to trace any logical
sequence between the paragraphs referred to, and the actual recommendations pre-
faced by the remaining two sub-paragraphs of paragraph 48.

4. The members of this Association do not deny the need for economy in any
administration, but they had been led to look to the Royal Commission as an
impartial Tribunal to decide between the various Goveruments in India on the
one hand, and members of the services on the other. They feel that if it has not
been possible for the Commission to examine in detail the evidence of the Associa-
tion ; equally it cannot have been possible to determine either the exact financial
resources of the various Governments in India, or the precise need and justifica-
tion for economising at the expense of the superior services. In fact it appears that
while one set of evidence has been discounted, the other has been presumed.

5. While my Association believes that at this stage it will be obligatory for
the Local Government to confine itself to the consideration and criticism of the
actual proposals contained in the report of the Commission, nevertheless it feels
that the Locnl Government should bo under no misapprehension as to the feelings
of members of the Association with respect to the proposals. The Association
still adheres to the carefully prepared and moderate demands which it laid before
the Royal Commission as the minimum which will ‘¢ do something towards restoring
the real pay of existing services to the level which proved attractive twenty years
ago '’; it believes that the recommendations of the Commission are by no means
final and are merely a small advance towards that minimum, and that this fact is
clearly recognised by the Commission itself by the publication of the minute of
Sir Reginald Craddock ; and it dissociates itself completely from the expressions
of sutisfuction which have appeared in the European Press.

* * » * * - - *

* * * * * * - *

TELEGRAM FROM THE CHIEF SECEETARY TO THE GOVERNMENT OF BURMA, No. 700, DATED
21sT JuLy 1924,

Your letter F.-172-24-Ests, dated 18th Junc. Local Government strongly sup-
ports view that commissions report should be treated as a whole and that there
should be least possible divergenee from any particulur recommendation in order
not to upset balanee involved in their conclusions. Further having regard to great
discontent of superior services with present conditions it is esscentinl there should be
no whittling down of commissions rccommendations espeeially as these h:{ve bq::cn
published and have been accepted by all the services as a compromise, it being
generally understood that the Secretary of State would treat them as such and
would give effect to them at once. On the seven main points set out in paragraph
2 of your letter this Government advocates acceptunce of the commissions recom-
mendations subject to remarks below. Referenee paragruph 3 of your letter 'thll
Government aecepts generally the view of the English Commissioners contained
in Appendix IV (1). Finanee Member and two Ministers are against retention of
any All-lndia Services bheing in favour of re('rlutmonti thrquglnnu§ on Provincial
basis as sot out in their reply to commissions qucstionnaire. Finance Member
considers that commissions proposals go too far in case of transferred services and
not far cnough in case of reserved services and that Ministers will not ﬂnd it ;_)o_sslble
to recruit unv Europeans for former unless Becretary of State preseribes minimum
proportion. His Excellency the Governor and the Hon}e Membpr wore strongly
opposed to this differentintion of Burma from the Indian Provinces and indeed
regarded proposal as wholly impracticable. Constitution of a Central Public
Bervice Commission is acccpted but it is necessary that Burma should have her
own separate commission to deal with own Provincial Bervices for reasons set out
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in this office letter 24-T., dated 6th June 1921. Proposed increase pensions un-
covenanted services opposed by Finance Member except for present incumbents
and future European entrants and accepted by education Minister subject to proviso
that proposals as u whole throw no heavy burden on tax payer. Ministers prefer
their original proposals as regards rates of pay, etc.,, and smaller proportion of
Europea.ns in reserved services as fulfilling conditions they consider essential namely
no additional burden on tax payer. They however accept commissions main
recommendations as these were presented as vitally  inter-dependent and result
of compromise. Sir Harcourt Butler has been so deeply impressed during.his
experience for nine years as head of a Provincial Administration by the grave and
legitimate discontent in the European scrvices and its effect on the administration
that he considers it absolutely necessary to accept the solution now offered and
regards the removal of that discontent!:as essential to the working of the reforms
which as they are extended will need morc and more all the support which the
diminishing European element can give them.

GOVERNMENT OF BIHAR AND ORISSA.

APPOINTMENT DEPARTMENT.

Lerrer TrRoM E. L. L. Hammono, Esq., C.B.E., I.C.8,, CHIRF SECRETARY TO THE
GOVERNMENT OF BIHAR AND ORISSA, APPOINTMENT DEPARTMENT, TO THE SEC-
RETARY TO THE GOVERNMENT OF IND1A, HOME DEPARTMENT, No. 1689-A.R., DATED
RANCHI, THE 22xDp JuLv 1924,

SusJECT.—Recommendations of the Royal Commission on the superior Civil Services in
India. )

I am directed to reply to your letter No. F.-172, dated the 18th Jumne 1924,
enquiring whether the Local Government accept the general propositions contained
in the report of the Royal Commission. It has not been possible in the time allowed
by the Government of India to obtain many individual opinions, but Heads of
Departments have been consulted, and the opinions of the Homnourable Ministers are
added as annexures to this report. Speaking generally, the criticisms advanced have
been either that the proposals are too expensive, or, on the contrary, that they may
fail to attract the right class of recruit. Otherwise, there is a general recognition
of the fact thut the scheme proposed by the Commission must be regarded as a whole,
being in fact o reasonable compromise, the details of which it would serve no useful
purpose to reopen. The Governor in Council generally accopts this view, as the need
of un cxpeditious settlement appears to him to be the paramount considoration.

2. On the specific proposals mentioned in paragraph 2 of your letter the views
of the Locwl Government are as follows :

(a) His Excellency in Council agrees that it is desirable that officers of the
All-India Bervices operating in reserved flelds should continue to be sppointed and
controlled by thc Secretary of State. This is an inevitable corollary to the system
of diarchy, unless the Secretary of State was willing to make the requisite delegation
to the Government of India, and it was established that recruits of satisfactory quality
to the services concerned could be obtained under these altered conditions. Since it
is to the ultimate control of the Secrctary of State that the services, as now con-
stituted, attach the utmost importance, any change would inevitably hasten their dis-
solution, and, if that rcsult is to bc avoided, is to be most strongly deprecated.

(b) Equally as o corollary to the svstem established by the Reforms, Hias
Excellency in Council accepts the proposition that the services operating in transferred
fields (the matter of the Indian Medical Service being excepted for subsequent examina-
tion) should, qud future entrants only, and without derogation of the rights of
existing incumbents, pass to the control of the Ministers. That there will be a
deterioration in.the standard of recruit obtained, thc practical disappearance of the
European element, and loss of efficiency is probable, but the change is consistent with
the status accorded to the Ministers under a system of diarchy, and as it is supported
by them, it should not be opposed.

(0) Reserving for the present any opinion on points of detail, His Excellency
in Council would welcome the appointment of a Public Services Commission as &
safeguard to the maintenance of efficient standards and proper methods of recruit-
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ment ; also as a source of practical help to Local Governments (should they require
its assistance) in the s.ctu:S examination of candidates, though appointments made
by promotion or nomination could never be effectively controlled by such a body and
should be excluded from its sphere. If, however, as is apparently contemplated, such
a Commission is ulso to operate us a disciplinary body and a court of appeal for
service grievances, questions of difficulty may arise, regarding which an opinion is
not now expressed. The enactment of Public Service Acts is theoretically expedient
as some guarantee to the Public Services of continuity and fairness of treatment. No
Act, however, is unalterable, and the true safeguard to any public servant to be
recruited in future should be a legully enforceable contract stating specifically the
conditions of his appointment.

(d) As regards the rate of Indianization of the Services, I am to refer to Mr.
Rainy’s letter No. 173-A., dnted the 6th January 1923, as indicating that on the
merits or finality of any endeavour to fix racial recruitment on a basis of percent-
ages the Local Government are not unanimous, and the majority are sceptical as to
the soundness of the procedure. .However, s the point is one to which the Indian
members of the Commission doubtless attaclicd great importance, it becomes an integral
part of the compromise, and should be accepted as such.

(e) Bpeuking generally, and subject to the further consideration of points of
detail, the proposals of the Commission in the matter of the pay of Services appear
to the Governor in Council to follow a fair line of compromise, and as regards existing
ineumbents he would accept them as such. Also if the non-alteration of the basic pay
i to be regarded as an essentinl part of the compromise, he would let it stand on
that ground, but he is doubtful whether (as regards future recruitment) it falls
within that category, and it is certain that widely voiced Indian political opinion
would welcome a lowering of the basic or Indian rate, while it is more than probable
that a scale of pay in excess of the market rate is at present being offered for the
type of Indian officer who is, in fact, being secured. If so, the expediency of starting
the Services of the future upon a needlessly high scule of pay is open to the gravest
question. Indianization is widely advocated in the interests of economy, and if an
economy can be effected, over and above the gradual disappearance of overseas pay,
it is not right that it should be neglected.

For European officers the total emoluments suggested by the Commission are not
extravagant. Any alteration in the basic rates would, of course, entail consequential
changes in overseas pay.

The Local Government are not unanimous in the matter of the extension of relief
by the benefit of remission of overseas pay at privileged rates, to officers holding
administrative posts. The Honourable Mr. Sinha and the Honourable Ministers,
aygrecing with the Indian Commissioners, consider thut in thesc posts there should
be no difference in the pay of Europeans and Indians. His Excellency in Couneil,
on the contrary, believes that the need for assistance, which is the only true criterion,
is as cogent in the later days of service as in the curlier, and oxcept where the post
carrics with it an increased pension, as for example in the case of High Court Judges
or, a8 proposed by the Commission, in the case of Governors and Members of the
Executive Council, he would extend this benefit to all European officers. The anomaly
caused by the proposed exclusion of the lowest executive administrative grades from
the concession can perhaps best be removed by giving Deputy Inspectors-General
of Police, SBuperintending Engineers and Conservators of Forests higher ineremental
pay than they draw at prescut (though not, as proposed by the Commission, the
maximum pay of the post), and by admitting them also to the remittance benefit.

In this matter tis Excellency in Council is in entire agreement with the views
expressed by Lord Lee. The existence of prize posts, as also the proposed increase
of pensions to officers holding high administrative posts, does, in fact, offer one
of the chief inducements to recrnitment, and the argument is not tenable that
because in the later days of his service an officer might just be able to carry on,
therefore nothing need be done for him., In the first place, if married, he will
certainly not carry on without difficulty ; his scale of cxpenditure will necessarily
have gone up and his liabilities will be heavier. Morcover the theory that it wiil
suffice if Government servants at different stages of their career are barely solvent,
ignores the course of events in any other following or profession of repute. If
a man devotes years of hard and solid work to progress therein, he is entitled
to look forward to some reward ; this is an incentive to him to work, and his
employcr benefits by the work done. The Government in this country has benefited
greatly by the Bervice tradition of hard work, and if that disappears there will
be a distinet pecuniary loss to the State, to say nothing of the moral consequences
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i.nvolllved. Wherens the rewards available to even the inost successful officers are
small.

(f) The question of relief in the matter of passuges for European officers is
one to which the Services attach the utmost importunce, and any relief in that
respect, combined with ussistance in the matter of home remittances, will help
greatly to arrcst the exodus on proportionate pensions. The prineiple underlying
the proposals of the Commission (subject to subsequent detailed examination)
commends itself heartily, therefore, to the Governor in Couneil,

(g) The increase proposed in the pensions of the uncovenanted services appe'ars
to the Governor in Council to be reasonable and justifiable,

ANNEXURE A.

Minute by the Honourable Babu Ganesh Datta Singh, Minister of Local Self-Govern-
ment, Bihar and Orissa.

The rcport of the Lee Commission is practically based on compromise and
the recommendations ure interdependent, vi«E: paragruph 108. Under the circum-
stances no useful purpose is likely to be served in examining the recommendations
in detail und offering suggestions thereon. I apprehend the financial condition
both of the country and the provinee may stund in the way of their uceepting the
recommendations us they are not in a position to shoulder any additional burden
except at the cost of some vital development projects.

G. D. BINGH.
The 10th July, 1924,

ANNEXURE B.

Minyte recorded by the Honourable Sir Muhammad Fakhr-ud-din, Minister of Educa-
tion, Bihar and Orissa.

It is very difficult to express any definite opinion on the several questions
asked by the Government of India in the absence of any public opinion threshed
out either in the provincial Legislative Council or the Legislative Assembly, We
had already expressed our views in our evidence, written and oral, before the Lee
Commiasion.

It appears that the report of the Commission is based on n compromise wpirit
and the various recommendations made in the report are interdependent. Para-
graph 108 of the report alse requires thut unless all the proposals are given effect
to violenco will be done not mercly to the spirit of compromise which hus inspired
their ugreed conclusions, but to the whole structure of their recommendations.
This recommendation has added further to our difficulty in giving uny definite
opinion on the various recommendations, but 1 think ut present we have only
to give our opinion on the main features of the report, and I propose to answer
them as follows :

Puragraph Z.—(a) Though personally I huve no objection in accopting the reeom-
mendation that All-India Scrvices operating in reserved fields should continue to
be appointed and controlled by the Sceretary of Stute, but T think it would be
wiger amd more expedient to delegate this function to the Government of India.
This would be also consistent with the populur feeling. The Right Honouruble
V. 8. Srinivasn Sastri deseribed his feeling in the following terms :(—“ 1f the
constitution was to confer any degree of self-government uat ull upon the people
of Indin, if the Government of Indin wus to have a modicum of independence
of the Imperial Parliament in internal affairs ns wns proposed, we all thought
that the dependonce of our country upon the Becretary of Btate for the recruit-
ment of our services wus n mark of degradution. Now, we wish, before the

rovinces stand on their own feet, that the place of the Heeretary of State
shall be tnken hereafter in thes¢ matters by the Government of Indin, and no
political party in India which wishes to command a modicum of reepeet from
the electors can acquiesce in the continuance of the Secretury of Btate as the
final urbiter over our services. ‘° The Beecretary of State and his Council have
to be deprived of most of the powers they now enjoy.’’

t



(18 )

I think this feeling will find cxpression in the various provincial councils and
the Legislative Assembly.

(b) I aceept this recommendation. '

(¢) 1 have no objection to the constitution of the Public Services Commis-
sion and the enactment of Public SBervice Acts. At present I am not required
tq offer any remarks on the details of the powers of the Public Bervice Commission
with regard to the sorvices operating in the transferred ficlds.

(d) I huve no suggestions to offer, ns I have alrendy given my views in regard
to the percentages of Indians and Furopeans in my evidence and the recommenda-
tion of the Commission i8 u compromise. But I am afraid, this will ulso be a
subject matter of hot diseussion in the Councils. '

(&), (f), (g). I do not wish to make any differentiation between Europeans
and Indinns in respect of the overseas pay in the matter of relief. If the services
have got a genuine grievance they nre certainly entitled to relief. But in regard to
the recommendations referred to in cluuses (¢), (f) and (g) the only diffienlty which
I could point out is the difficulty of finance. It is doubtful if this province will be
in a position to bear any large additional burden.

T do not think that we should make any recommendation or anything more than
what has heen recommended by the Lice Commission. If we once begin to disturb
the recommendation made by the Commission in fauvour of the services, there will be
no justification in the Government refusing to comply with the request of the publie
and the Members of Council to decrease the amount of emoluments recommended by
the Commission. It is mainly for this reason that I have accepted gonerully all the
recommendations made by the Commission and referred to in the Fietter from the
Government of India.

FAKHR-UD-DIN,
The 9th July, 1924,

LerTErR FroM A, E, NELsoN, Esq, 0.B.E., C.LLE,, 1.C.8., CHIEF SECRETARY TO GOVERN-
MENT, CENTRAL Provinces, No. 2758-I11-1268, pDATED NAGPUR, THE 21sT JULY
1024,

SusJECT :—Recommendations of the Royal Commission on the Supecrior Civil Services
in India.

I am directed to reply to the Government of India letter No. F.-172-24.Ests.,
dated the 18th June 1924, ausking for the views of the Locul Government on certiin
general propositions arising out of the Report of the Royal Commission on the

uperior Civil Bervices,

2, The Loeal Government desires strongly to support the view cxpressed in
paragraph 108 of the Report that the muin proposuls are interdependent and should
be nceepted as o whole., They, therefore, deprecate a detailed re-examination of the
merits of cach proposal, and recommend that the report should be aceepted as a
whole, ulthough on some matters the views of the Commission differ from the
proposals made by this Government. They would prefer to confine their recom-
mendations to the removal of any anomalies or inconsistencies in the Report.

3. The first proposition is that the All-Indin Rervicos operating in the reserved
fields should continue to be appointed and controlled by the Becretary of Btate.
The proposal put before the Royal Commission by the Local Government was that
the Secretury of State’s control should be maintained over the Indian Civil Bervice
and the Poliee, but that in the other two reserved services (Forests and Irrigation)
the European element should be an all-India Service controlled by the Sccretary of
State and the Indian element should be a Provincial Bervice controlled by the Local
tovernment, Tn making this recommendation the Local Government was influenced
muinly by considerations of economy. The gucstion hus now been rc-examined in
the light of the arguments advanced by Frofessor Coupland in his minute
attuched to the report. Having regurd to thesc arguments and the fact that there
in a strong desire among Indians for cqual treatment, while the extra expendi-
ture involved in equal treatment will not be excessive, the Local Government is now
prepared to support the recommendations of the Royal Commission that all the four
services should continue to be sppnlnteu‘ and controlled by the Becretary of Btate.
The Honourable Mr. Btanden, however, while agreeing that the advantages to be
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derived from acceptance of the Commission’s report as a whole warrant acquiescence
in proposals which would not otherwise commend themselves, desires to state
his view that if on consideration of opinions expressed by Local Governments or in
the Legislature, the Becretary of State so amends the proposals of the Commission
as to disturb the balance ot contlicting views represented by the report, the ques-
tion of the recruitment by Local Governments to indianized posts now in the cadre
of All-Tndia Bervices should be reconsidered on the ground that it is of great
importance for the future welfure of the country that the scale of pay should be
reduced as soon as possible to that which is sufficient to attract the type of man
required and that the least objectionable means of doing this is by provincialization
of indianized posts. He further desires to say with reference to Mr. Coupland’s
note on ‘¢ the control of the services,”’ that this course will not affect the ability
of the Becretary of State to discharge his constitutional responsibility. The business
of the reserved departmonts is already largely condueted by officials provineially
recruited and the transtfer of some moere posts to provineial reeruitment will not
necessarily prejudice the position of the Secretary of State. It would be a question
in each case whether the measure of transfer proposed was such us to affect the
maintenance of the desired standard of ndministrntion.

4. The second general proposition is that the servieces operating in transferred
fields (with the exception of the Indian Medical Service regarding which a further
roference will be made) should, us fur as future recruits are concerned, be appointed
and controlled by Local Governments, existing members of these services retaining
all their present rights and status. The opinion of the Local Government previously
recorded coincided with that of the Royal Commission with one cxception. In the
Eduecation Departinent a recommendation wus made in favour of reserving 12 posts
for Europeans to be recruited and controlled by the Secretary of State. In
view of the unanimous conclusion of the Royal Commission the Local Govern-
ment does not desire to press this proposal and nccepts the general-proposition as it
stands.

5. The third general proposition is that the integrity and efficiency of the
services should be proteeted by the constitution of a Public Serviee Commission and
the enuctment of Public Service Acts, The Local Government accepts this recom-
mendation without committing itself at present to any opinion on tho scope of the
Commission’s activities.

6. The fourth genernl proposition is that recruitment of Indians for the All-
Indin Services dealing with the reserved departments should be increased to the
percentages recommended by the Commission. The Local Government accepts the
porcentages for recruitment recommended by the Commission, In its recommenda-
tion to the Royal Commission the T.ocal Government, while agreeing with the
principle of complete Indianisntion of the Indian Forest Serviee, expressed the
opinion that it should procced only at the rate at which suitable material became
available. In aceepting, therefore, the percentage of Indian recruitment (75 per
cont.) suggested for this service, the Local Government ussumes that the Royal
Commission was satisfied that Indian reeruits with the necessary qualifications will

be available to the extent required.

7. The fifth general proposition is that relief in the matter of pay should be
given to the services approximately on the scale propesed, reserving for the moment
the question of the exact form which the relief should take and whether rolief
should bhe given to Indians in receipt of overseas pav. The Local' Government
nccepts this proposition in its general form, With regard to the necessity of extend-
ing reliet to officers holding administrative posts with the exception of those on a
pay of Rs. 1,750—100—2,150, the Local Government desires to support the views of
the English Commissioners recorded in Appendix IV of thg report. Under the
alternative scheme the difference in emoluments between administrative posts and
senior posts in several departments will be so small as to give rise to serious
anomalies and practical difficulties in filling the administrative posts. These will be
explained’ more fully in reply to the detailed letter of the Government of India on
the subject. The Honourable Sir M. V. Joa}n, Homq Member, dissents from this
conclusion, and supports the view oxpressed in the minute recorded by the Indian
members of the Royal Commission.

8. The sixth general proposition is that provision should be made for passuges
for officers and their families at a cost approximately equivalent to Rs, 50 a month
for ench officer. The Local Government aeccepts this proposition in principle,
reserving the right to consider whether the logitimate claims of the services cannot
be satisfied by the grant of passage money as a lower rate and to examine the
accuracy of the estimate that Rs. 50 per mensom 18 required.
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9. The seventh proposition is that the pensions of the Uncovenanted Services
should be increased by Rs. 1,000 a year as proposed by the Commission in para-
graph 70 of the report. This proposition, which deals with one of the most pressing
requirements of the services, is also accepted by the Local Government.

TELEGRAM FROM ABSSAM, SHILLONG, NO. 4115-AP.,, DATED THE 22ND JULY 1024.

Referencoe your F.-172-24-Ests, June 18th, 1924, regarding recommendations
of Reo Commission. Government of Assum feol difficulty in dealing with question
owing to uncertainty of future constitutional position but their views on main
points stated in paragraph 2 of your letter ure as follows. They accept proposi-
tion (a) but Ministers would stop recruitment of Europeans for 5 years and if
European recruitment continues would withhold from future Yrecruits option of
retaining all-Indin status in event of Departments being henceforth transferred.
This will be further discussed in reply to your 178-9-24-Ests..of 20th June. They
agree to (b) and regard (o) as an cssential condition to (b). As regards (d) they
are unable to state definite view until they have examined your F.-178-10-24-Ests.
of 21st June in detail with spceial reference to Assam. They accept (e¢) so far as
Europenns are concerned. As to (f) they ngree that passages should be provided on
scale pro%)osed by Commission. They agree to (g). As regards paragraph 3 views
of English Commissioners are supported by European members og Government and
those of dian Commissioners by Indian members of Govcernment.

GOVERNMENT OF INDIA.

HOME DEPARTMENT.

ESTABLISHMENTS.

LeETTER FROM THE HONOURABLE MR. J, CrERAR, C.8.1.,, C.1.E., SBEKCRETARY TO THE Gov-
ERNMENT OF IND1A, HOME DEPARTMENT, TO ALL LoCAL GOVERNMENTS, No. F.-178|
9|24-EsTS., DATED BIMLA, THE 20TH JUNE 1924,

With reference to my letter No. 172|24-Ests., dated the 18th June 1924, I am
directed to address you on the main problems conneeted with the control and
organisation of the All-Indin Servieces which arise out of the recommendations
of the Report of the Royal Commission or the Superior Civil Scrvices in India.
The main rccommendations briefly are :

(a) that the Services operating in the reserved field ns specified in para-
graph 13 of the Report should continue to be appointed and controlled
by the Secrctary of State in Counecil ;

(b) that the Bervices operating in the transferred field as speci!ﬁd in pura-
graph 14 of the Report (with the exception of the civil side of the
Indian Medical Service which will be treated separately) should, so
far as future recruits are concerned, be appointed and controlled by
Local Governmonts. Existing members of these Bervices, however
should retain all their present rights and status us officors of All-India
Bervices.

2. These two main recommendations are derived from the application of the
same prineiple, namely that the Services should be controlled by the authority
which is ultimately responsible for the administration of the subjects. It would
8cem, therefore, that the poliey advocated should be regarded as a whole.

3. The Commission have mnot oxplaired in their Report the constitutional
basis of these proposals, and indeed it is suggested that the Members, though
agreed on the conclusions, did not all accept the general principle stated above,
which appears to give logical coherence to the proposals. The theoretical justi-
fication of the proposals, however, is fully given in paragraphs 1 to 12 of the
Minute by Professor Coupland on the control of the Services. It is not necessary
to repeat the arguments contained in this Minute, but the Government of Ipndia
would invite the special attention of the Government of Madras, etc., to the considera-
tions there set forth.

4. Apart from the arguments based on the existing econstitution, there are
Practical counsiderations which may be urged in favour of both sides of the policy
of the Commission. .Tt has been asserted that in present conditions the transfer
of the control of the Secrotary of State to,the Government of India in regard
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to the Services in the reserved departments would give rise to feelings of such
discontent and distrust as would probably be fatal to continued recruitment from
Englund. On the other hand, in the transferred departments it is urged that
Ministers, though they have been served well and loyally by the members of the
Services, feel that in practice the existing system is an undesirable restriction on
their powers. ‘The proposal of the Commission that Ministers should be enabled
to build up gradually their own Services may be held to give a completeness to the
system of transfer of subjeets which has hitherto been lacking.

d. At the same time both the main conclusions of the Commission with regard
to the control of the All-India Servieos run counter to views which have been
widely expressed on the one hand by politiciuns and on the other by officials.
There has been, as explained in paragraph 12 of the Report, a demand on the
part of Indian political opinion for the tramsfer of the control of the Services
on the reserved side to the Government of India. It appeurs however that the
Services must in essentials be under the control either of Parliament or of the
Legislative bodies in Indin, and that if the Government of India ccases to be
responsible to Parliament in regurd to the control of the Services, it must tend
to beconie responsible to the Indian Legislature. It has to be considered whether
this position would be consistent with the existing constitution. On the other
hand it muv be argued that the change advocated in the eontrol of the Services
in the transferred departments will in effect in most cases moan a complete
cessation of recruitment of Luropeans in these Services and that this will lead
to an appreciable deterioration in the cfficiency of the uadministration. With
reference to this argument the guestion arises whether considerations of efficiency
are decisive with reference to the transferred subjeets, and also whether, as the
new svstem develops, it will be found that the policy of the Ministers rather
than the personnel of the Services under them will, in the last resort, determine
the standards of efficiency. .

6. 1t should be recognised that the aceeptance of the proposals of the Com-
mission comes very near to establishing in effect for the future the principle
that, when the transfer of 2 subject takes place, it should be accompanied by
the transfer of the Service dealing with that subjeet, with the proviso that the
rights of the cxisting members uare fully safeguarded. This principle appears
to be assumed in the detailedl recommendations made by the Commission in
paragraph 74 (v) of the Report for the treatmont of future British officers
when the field of service for which thev have been reeruited is transferred.
The Government of Indin would be glad to learn the views of the Govern-
ment of Mudras, cte., on this principle und on the actual suggestions made by the
Commission in paragraph 74 (v). i

7. Before deciding that the Services in the transferred departments should
be made over to the coutrol of Ministers dependent on the votes of the Legis-
lative Councils, jt is desiruble to form some picture of the conditions under which
these Serviees xill work and the safeguards that may be provided for them. It
would be natural that full powers should be conferred on Local Governments in
regard to the existing provineial services both in the reserved and in the transferred
departments us well as in regard to the new provineial Bervices which would
perform the functions of the old All-Indin Services on the transferred side.
Delegation of powers would be made by the Secretury of State in Council by
means of rules under scction 96-B (2) of the Government of India Aet. Such
rules may cither delegute the power of making rules to liocal Governmonts or
may authorise the Tndian Legislature or local Legislatures to make laws regulat-
inp{ the Public Services. In paragraph 22 of the Memorandum of the Govern-
ment of Indin which forms Annexure IV to the Report of the Committec on
Division of Functions, it was stated that the Government of Indiu considered that
Ministers should not take the Provincinl Services entiroly into their own hands
until they had put questions of recruitment, pay, pensions, etc., on a legal basis
by legislation. T am to nsk whether it would be preferable to adopt the method of
legidlation for governing these matters or to allow ‘Local Governments to make
rules. If it is decided that legislation should be undertaken the further question
will arise whether such legislution should be central or provincial. In view of the
differing conditions in the various Provinces and the body of regulations already
in force in cuch province providing for the sclection of officials, their promotion,
punishments, appeals, ete, it might be held to be more convenient that these
matters should be defined by local legislation and that no attempt should be made
by undertaking All-Indin legislation to cast them into a uniformn mould irrespective
of local conditions, 1f loeal legislation were undqrtuken, it would presumably
govern the subordinate as well as the provincial services.
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8. It would appear that the points to be dealt with in such legislation might

ineclude :
(a) methods of recruitment, whether by examination or by selection committees,
and the qualifications of candidates ;
sb) regulations for promotion and transfer ;
o) regulations for discipline, security of tenure and appeals ;
. (d) rates of pay, pensions and Fm dent funds ;
(e) conditions of service generally including leave.

The Government of India propose to address the Government of Madras, ete., in
& separate letter regarding the functions of the Public Bervice Commission which
might in certain circumstances have an important bearing on the recruitment and
protection of the Provincial Bervices. i

9. The future of the provineial civil medical administration has been dis-
cussed in chapter TIT of the Report. It might be held that inasmuch as civil
medical administration is a transferred subject effect should be given us far as
gouibla in organising a civil medieal serviec to the gemeral principle that may
e adopted for SBervices working in transferred subjects. In the case of the civil
medical service, however, the problem is complicated by the desirability of main-
taining an adequate military reserve in civil employ and by the problem of pro-
viding treatment by British medical officers for British civil servants. The extent
to which the actual proposuls of the Commission succeed in reconciling these
various considerations will require somewhat careful examination, and the
Government of Indin will uddress the Government of Madras, cte., later on this
-subjeet.

10. The Commission contemplate that the Irrigation braunch of the Indian
Herviee of FEngineers should remain un All-India Berviee, while the Buildings
and Roads branch will, so far ns future recruitment is concerned, be provin-
cinlised. It is understood that this prorusﬂl would present no difliculty in those
provinces where the two branches have already been sepurated. [In some
provinces, however, this process hus not been curried out. I am to enquire what
are the views of the Local Government with regard to the treatment of the Indian

Service of Engineers in Madras, ete.].

(In Assam the whole of the public works administration is reserved, The
proposals of the Commission therefore contemplate the whole cadre of the Indian
Bervice of Engineers in Assam remaining as an All-India Service. T am to ask
whether the Government of Assum. support this proposal.)

11. It will be noted that the proposuls of the Commission apply only to the
Serviees working in  the Governors’ provinees. There will remain a certain
number of officers in each of the Services, the tuture recruitment of which it is
proposed to provincialise, who will be working direetly under the Government
of India in central institutions such as Pusu, Dehra Dun or Muktesar or under
the minor administrations. There will also be certain officers of the Indian
Educational Service engnged on European education which is n reserved subject.
The question how these officers are to be obtained in future will form the subject
of separate communications.

12, If the proposals of the Commission are aceepted, an important point
in connection with the organisation of the Services in the reserved departments
will remnin for decision, namely whether Indians in these Services should continue
to be appointed and controlled by the Beecretary of Stato or should be appointed
and controlled by the Local Governments or the Government of India. The
Comminsion have not referred explicitly to this point, but from t'haxr silence it
may be inferred that they intended the existing system to continue, and that
they rejected the proposals which had been made to ihem for a differentiation
in the status of Indians and Europeans. It has been left for Professor Couplund
in parngraphs 13 to 15 of his Minute on the control of the Bervices to explain
the justification for this conclusion. The arguments on both sides are fully
stated by Professor Coupland. I am to ask whether the Government of Madras, ete.,
accopt the view that the balance of advantage lies in :_nu.in_ta.mmg the equal
status of Indians and Europeans in these Bervices. If this view is aceugted a
further question arises, whether Indians recruited in future should be able, if
the field of serviece for which they have been recruited is transferred, to claim all
the privileges which are recommended for British recruits in paragraph 74 (b)
f the Report. Indian reeruits would presumably be fortheoming without these

—
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inducements. To offer them the privilege of retirement on proportionate pension
may be thought unnecessary, hether thoy should be allowed to retain their
All-India status is a more doubtful point. T am to usk whether in the opinion of
t!xe Government of Madras, ete., it would be reasonable to inform them at the
time of recruitment that they would be linble to be placed later under the control
gt 1grovimiul Governments, but that existing rates of pay would be guaranteed
o them. ‘

13. If the general position of maintaining the equal status of Indians and
Europeans is accepted, there is one point of importance which has to be faced.
Those who advocate the provincianlisation of Indians in these Services lay stress
on the ecluim that the Services in a Province should be stauffed by men of that
provinee, und they point out the serious danger, in the cvent of unrestricted
competition, of candidates from one or two provinces obtaining an altogether
disproportionate share in these vital Services. 1t may at once be conceded
that it is necessary to prevent these Services from being swamped by men from
the one or two provinces which are intecllectually most advanced. But to rule
that only men belonging to a particular province should serve in that province
would involve an undoubted lowering of the general stundard of the Bervice
in the backward provinces, where there would not be a sufficient supply of men
of the standard required. To meet these conflicting considerations it has been
suggested that it might be reasonable to preseribe a certuin minimum of natives
of each province who must be recruited euch year. This number might perhaps
be three-quarters of the average amnual direct recruitment of Indians into the
Service in that province. The remaining one-quarter would be open to free com-
petition. Men would be posted primarily to their own provinces. If more men
from one province passed than the number of vacancies in that province, the
surplus would be distributed among other provinces where the number of pro-
vincial men fell short of the total number of provincial vacancies. The effect of
this system would probably be that provinces like Bengal and Madras would be
staffed entirely by Bengalis and Madrasis. On the other hand, even the most back-
ward provinces would have thrce-quarters of their own men among their directly
recruited Indiuns. I am to ask the views of the Government of Madras, ete., on this
suggestion.

14. To sum up I am to ask for tho views of the Government of Madras, ete.,
on the following points :

(1) whether the services operating in the reserved field should continue
to be appointed and controlled by the Secretary of State in Counecil ;

(2) whether the services operating in the transferred field, with the excep-
tion of the civil side of the Indian Medical Service, should, so far
us tuture recruits are concerned, be nppointed and controlled by Local
Governments, existing members of these services retaining their present
rights und status as officers of All-India Services ;

(3) whether the principle can be nccepted that whea the transfer of a
subject takes plauce it should be accompanied by the transfer of the
service dealing with that subject, the rights of existing members
being safeguarded ;

(4) whether the suggestions made by the Commission in paragraph T4 (v)
of the Report for dealing with British members of the Services, if
and when a transfer of the subject for which they have been recruited
takes place, appear generally reasonable ;

(5) whether full powers should be conferred on Local Governments in regard.
to all classes of provincial services ;

(i (6) whether the provisions safeguarding the provineinl services should
: depend on rules or legislation, and if on legislation whether such:
’ legislution should be central or provincial;

(7) whether there is any difficulty in giving effect to the proposals of the
Commission regarding the trcatment of the two branches of the Indian.
Service of Engineers ;

(8) whether Indians in the Services in the reserved field should continue-
to be appointed and controlled by the Secretary of State in Couneil ;
if so, whether urrangements of the kind suggested in };arngmph 13
of this letter for securing for each province a reasonable proportion
of natives of that province are suitable ;
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(9) what conditions should be preseribed for future lndian recruits in the
All-India Services to govern the circumstances contemplated in (4)

above,
15. In conclusion I am to request that in view of the great importance of

arriving at an early decision on these general quostions, the Government of India
may receive the reply of the Goverment of Madras, ete., to this letter not later than

the 4th August 1024,

GOVERNMENT OF MADRAS.

PuBLic DEPARTMENT.

Lerrek FRoM N. E. MARJORIBANKS, Fsq., C.8.I., CLE. LC.S. CHIEF SECRETARY 1O
THE GOVERNMENT OF MADRAS, PUBLIC DEPARTMENT, TO THE SECRETARY TO THE
GOVERNMENT OF INDIA, HOME DEPARTMENT, No. 547, DATED FoORT. ST. GEORGE,

THE 4TH AUGUST 1924,

In reply to your letter No. F.-178!9/24-Ests.,, dated the 20th June 1924, I am
in the first place to sny that as intimated in my letter No. 472(0.-1, dated the 23rd
July 1924, His Excellency the Governor in Council accepts in prineiple the proposi-
tions (1) that All-India Services operating in the reserved ficlds should continue
to be appointed and controlled by the Sccretary of Btate, and (2) ¢hat the servicos
operating in the transferred fields should, as far as future recruits are eomeerned, be
appointed and controlled by Local Governments, the rights of existing members

being safeguarded.

2. Bo long as there are reserved services and so long as Parliament retains direct
jurisdiction over the fields of administration where these scrvices are employed, the
control must be with the Becretary of State. On the other hand, where the field of
administration is transferred the services employed therein should not be subject to
extra-provincial control. It follows also in the opinion of His Excellency the Governor
in Council that when the transfer of a subject takes place it should bec accompanied
by the transfer of the services dealing with that subject, the rights of existing members

being safeguarded.

3. In the practical application of these principles there will however be some
difficulties arising from the facts that some services are employed both in reserved
and transferred fields and that individual members of reserved services are employed
in the administration of transferred subjects. In this Presidency the most notable
instance of the kind is the Indian Engineering Serviec which is employed both on
Irrigation, a reserved subjeet, and on Roads and Buildings, a transferred subjeet.
The question of dividing the service into two separate branches has more thun once
been discussed and the general conclusion renched has been that the division would
not only involve considerable increasc in expenditure on establishment but would not
conduce to economy in work or efficieney. The territorial charges of Irrigation
and of Buildings and Roads in this Presidency are coterminous as major and minor
systems of irrigation arc scattered all over the country and it is impracticable to isolate
irrigation arens. A separate executive and other staff for each branch would not
have enough work to occupy them whole time. For the time being, therefore, until
Irrigation becomes a transferred subject, His Excelleney the Govermor in éouneil
considers that the Indian Service of Enginecrs must be an exception to the proposed
rule, so far as that portion of the serviee working in the transferred field of Roads and
Buildings is concerned ; and must remain an All-India Service appointed and eon-
trolled by the Sccretary of State.

As stated in paragraph 11 of the letter under reply certain officers of the Indian
Educational Service are engaged on Europcan cducation' which is a reserved subjoct.
It is noted that this case will be dealt with separately.

. Lastly certain officers of the Indian Civil Service, a reserved service, are employed
in the administration of transferred subjects, ¢.g., in the appointmonts of glxciu
Commissioner, Registrar of Co-operative Mocieties, Director of Industries. Sueh
officers will also remain an exception to the general rule.
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4. Subject to these exceptions, His Excellency the Governor in Council considers
thut all services engaged on transferred subjects may be provincialized and placed
under the control of Local Governments provided that questions of recruitment, pay,

nsion and the like are placed on a legal basis by legislation and a Public Service

ommission is set up. The constitution and functions of such a Commission will be
discussed separately in replying to your letter No. F.-17§J14|24-Eau., dated 1st July
1924. In regard to the legislation referred to, His Excellency the Governor in
Council considers that an Act should be passed by the Central Legislature as early
as possible for the benefit both of the existing Provincial services and of tho services
that will be provincialized. Such le islation should deal in broad lines with the subjects
enumerated m paragraph 8 of the letter under reply and should reservé sufficient rule-
making power to Local Governmonts to enable them to adapt the main provisions of
the Act to the special conditions of each province.

5. The provincialization of the services employed on transferred subjects further
involves the safeguarding of the rights and status of existing members as officers of
All-India Services. The proposals of the Royal Commission to secure this end in the
case of British members of the services are contained in puragraph 74 (v) of their
report. His Excellency the Governor in Council accepts these proposals but feels
constrained to point out that they do mot meet the comsequences of the prospective
loss of career involved. It is insecurity of career that is more calculated to
deter candidates of the right stamp than any other reason. For this however His
Excellency the Governor in Council sees no practicable remedy. As regards officers
already in the service, while it might be contented that those who entered within the
last fifteen years ought to have been aware of the inevitable result of the Indiani-
zation of the executive Government which began in 1909-10, the same cannot be
said of older entrants : indeed, few of those who entered service before the declaration
of August 1917 can have been in a position to forccast later developments. However,
as the proposals proceed on the idea that those who are willing shall stuy on under
personu} safeguards and work under the new conditions, His Excellency the Governor
in Council finds it difficult, more especially in view of the mixed motives that must
influence individual officers, to make any stipulation thut provision should be made
for compensating trunsferred officers for loss of careers in addition to granting them
proportionate pension.

6. In regnrd to the question raised in puragraph 12 of the letter under reply,
His Excellency the Governor in Council is of opinion thdat the balunce of advantage
decidedly lies in maintaining the equal status of Indians and Europeans in the
reserved All-India Services and he has no objection to the arrangements proposed in
paragraph 13 of your letter for sccuring for each provinee a reasonable proportion
of natives of that province. .

7. On the further question whether Indians reeruited in future should be able,
if the fleld of service for which they have beep reeruited is transferred, to claim all
the privileges which are rccommended in paragruph 74 (v) of the Commission’s
Report in the cuse of British recruits, His Excellency the Governor in Council, while
disinclined to make any racial distinction, cannot sce that there is equal reason to
promise to Indian recruits the same terms as to proportionate pensions as the
Commission proposes in the case of British recruits, 1f, us presumably will be the
case, Indian recruits will coutinue to seek service, notwithstanding the prospect of
¢ transfer,” as readily as herctofore.

8. The Honourable the Ministers, I am to say, adhere generally to the views
expressed by them in the memorandum forwarded with my letter No. 472]0.-1,
dated the 23rd July 1924. In regard to the particulur points discussed in this letter
they are opposed to the retention of the Indian Engineering Service as an All-
Indin Service and consider that it should be wholly provincialized notwithstanding
that it is employed in part on the reserved subject of Irrigation. They comsider
thut the conditions, ete., of Provineial BServices should be regulated by provincial
rather than central legislation. They are opposed to the proposals of the Royal
Oonllméi_ssion in paragraph 74 (v) of their report whether applied to British officials
or Indian. )

4.
’1

EXTRACT FROM A TELEGBAM FROM THE GOVERNMENT OF BOMBAY, DATED THE OTH
AveusT 1924.

- * * » » » - - »

62. My telegl‘;am of the 6th August regarding your five letters on Lee Commis-
sion’s Report. vernment has arrived following decisions, subject so far as minority
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concerned to reservation already stated with regard to Secretary of BState
controlling.

Your letter No. 178-9-24. Questions 1 and 2 accepted, also 3 save that minority
would limit safeguarding of rights to existing members, and not future recruits.

Question 4 accepted except by minority.

Questions 5 and 6 will be dealt with in reply to letter on Public Service Com-
mission.

Question 7. No difficulty.

Question 8 accepted save that minority object gemerally to Secretary of State
controlling as previously explained.

Question 9 future Indian recruits should not have right of retirement on propor-
tionate pension ; they should be warned accordingly before recruitment.

» » » - - = o - -

LETTER FROM THE CHIEF SECRETARY TO THE GOVERNMENT OF BENGAL, No. 9223-A,,
DATED THE 2ND AUGUST 1924,

I am directed to refer to your letter No. F.-178/9|24-Ests., dated the 20th June
1924, regarding certain recommendations of the Royal Commission on the superior
Civil Services in India. The views of the Government of Bengal have been asked
on Y points and I am to reply to these points seriatim as follows :—

(1) & (2). As intimated in letter No. 8258-A., dated the 9th July 1924, the
Governor in Council has already accepted these two recommendations.

(3) The Governor in Couneil accepts the principle that when the transfer of a
subject takes place, it should be accompanied by the transfer of the service dealing
with that subject the rights of existing members being safeguarded.

(4) The Governor in Council considers that the suggestions made by the Com-
mission in paragraph 74(V) of the Report for dealing with British members of the
services if and when a transfer of these subjects for which they have been recruited
takes place appear generally to be reasonable. I am to point out, however, that
the Rcport only mentions that existing members of All-India Services operating in
the trunsferred fleld will retain all the rights of officers of an All-India Bervice and
that future British recruits to an All-India Service muy retain their All-Indis status
if and when the field of service for which they have been recruited is transferred.
I am to suggest that this privilege might be definitely extended to existing membeors
of All-India Services now operating in the réserved field. I am further to suggest
that in order to avoid difficulties of interpretation, the right to retire on propor-
tionate pension should be cxtended to all officers recrnited before the 1st of J}:muary
1920.

(5) The Governor in Council is of opinion that full powers should be conferred
on local Governments in regard to all classes of provincial services.

(6) This Government has already agreed in the letter referred to above to the
enactment of Public Bervice Acts. The Governor in Council considers that these
Acts should be provincial and should govern the subordinate as well as the provincial
services. Security of tenure, pensions, etc., as regards individuals would, however,
have to be provided by contract and not left open to arbitrary variation by the
legislature as against officers already in service, and a certain amount of detail, e.g.,
in connection with examination rules, would have to be left to be regulated by rules
mude under the Acts. :

(7) There would be no difficulty in Bengal in giving effect to the proposals
of the Commission regarding the treatment of the two branches of the Indian
Service of Engineers.

(8) & (9). The Governor in Council accepts the view that at present, at any
rate, the balance of advantage lies in maintaining the equal status of Indlans and
Europeans in the All-India Bervices in the reserved departments. He would also
agree to give Indians in the All-India Services all the privileges recommended in
paragraph 74(V) of the Report. If these officers are fairly treated, retirements on
proportionate pension are not likely to be numerous.

2. The Governor in Council agrees to the suggestion made in paragraph 13 of
the letter under consideration.

B e
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Lerres reoM THE CHIEF SECRETARY TO THE GOVERNMENT OF THE UNITED PROVINOES,
No. 3764, paTED THE 26TH JULY 1924.

I am directed to reply, on behalf of the Governor in Council, to the Home
‘.bepartment letter No. F.-178-9-24-Ests., dated the 20th June 1924. The questions
raised will be dealt with in paragraphs corresponding with the headings in para-
graph 14 of that letter, where the points at issue are summed up under nine
heads. The reply is subject to the note of the Honourable Home Member forwarded
as an annexure to this Government’s letter No. 3328, dated July 8, 1924. A copy
of that note* is attached for referemce. (1) ‘¢ Whether the services operating
in the reserved field should continue to be appointed and controlled by the Secretary
of State in Couneil *’,

The Governor in Oouncil has already intimated his general acceptance of this
proposal in reply to letter No. F.-172-24-Ests., dated June 18, 1924. The constiti-
tional argument in favour of recruitment and control by the SBecretary of State
is_complete. As long as there is a Government which is at least partially respons-
ible through the BSecretary of State to the Parliament of Great Britain, it is
essenial that that side of it which is 8o respousible should be able to command
the servicos of officers appointed and controlled by the authority whose agent it is.
Further, experienco during the last three years has amply demonstrated that only
on this condition can the requisitc European element in the services be obtained.
The only alternative controlling a;ency, viz., the Government of India is, in fact
if not in theory, becoming imore and more amenable to the Indian legislature and
is barred by that consideration. There is no hope that men will be forthcoming
from England for service in India, if their destinies are ultimately to be controlled
by the Indian Legislature.

(2) ‘¢ Whether the services operating in the transferred field, with the
exception of tho civil side of the Indian Medical Service, should, so far as future
rocruits are concerncd, be appointed nnd controlled by Local Governmonts, exist-
ing membors of these scrvices retuining their present rights and status as officers
of All-India Services ’’. '

. This proposal was also accepted in the reply referred to under (1). In his
roply to the questionnaire of the Royul Commission the Governor in Council dealt
with this question in somo detail. He realised that the completeness of a
Minister’s responsibility for a subject which has been transferred, is impaired
unless the Minister is empowered to determine the conditions of employmeut of his
agonts and to exercise full control over them. 1t was not suggested that this
consideration must necessarily override all others, and it wus recognised in the
case of the most important of the services concorned, namely the Educational,
that any decline in efficiency, such as might result from tho practical cessation
of reecruitment from Europe, would have scrious and far-reaching results. Never-
theless the conclusion was faced that even in regard to this important service the
balance of argument was in favour of establishing full ministerial coutrol. In
the sphere of primary and university education the exercise of Govornment control
through European agency is already at a minimum, because recont logislation has
greatly onlarged the powers both of local bodies and of universities. Secondary
education is still formally controlled by Government, but the oxtent of that control
has in practice been greatly weakened by the changes just referred to, and the
influence of European officers is a factor of rapidly decreasing strength. Tho
Governor in Council, though not without serious misgivings, thinks that the entire
educational service had better now be muade over to the control of the responsible
Minister.

In the Buildings and Roads branch of the Indian Service of Engineers, the
tendency is to transfer obligations to local bodies, and grobably more will be
done in this direction in future. A det¢ided move along these lines hus recently
been made in this province. Such provincial work as remains rarely requires
the finest professional skill ; and it should be possible to leave it to an agency
similar to the cdueational agency contemplated above. 1t may be hoped that
pressure from the Legislutive Council and the extended employment of big
contractors will provide sufficient sateguards against deterioration.

{ The same general considerations apply to the Indian Agricultural Service
and the Indiun Veterinury Soervicoe. It is undoubtedly of the utmost consequence
to this agricultural country that everything possible should be done to improve
jte crops and cattle. At the same time there is uo such compelling argument in
favour of maintaining a service of officers recruited by the Beeretary of State as

*Not printed with this lotter.
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can override the arguments in favour of letting Ministers select their own men.
In all the four services named above the Governor in Council would stop therefore
the present type of recruitment. He does not pretend to welcome this conclusion,
but he sees no practical alternative.

,(8) ¢ Whether the principle can be accepted that when the tranafer of 2
subjoct takes Pplace it should be accompanied by the transfer of the service dealing
with that subject, the rights of existing members being sufeguarded ’’.

If it were at this stuge necessary to lay down any such general principle
it would be difficult to resist the eon];lnuion J;ww nuggeztad. Itgwonld, owc%er:
be mounder to refuse to enunciate new rinciples which are not yet inevitable.
There is no reason why the Government ol; India should tie their hands now, when
the problem to be settled may eventually be settled in circumstances widely differing
from those of the present day. If the question had to be answered now, there
would seem to be only one possible reply, but the Governor in Council does not
regard it as sound policy to affirm any principle of general application until the
Guestion as & whole has arisen in practical form. It is not by any means certnin
that logic or comstitutional theory will shape all future developments. It is im-
]quaalbla to foresee the mould into which Indian political development may run.
A\What seems inevitable to-day may be susceptible lateér on of vuriation, by agree-
ment or otherwise, in an altogether diffcrent utmosphore. It is accepted that the
subjocts hitherto transferred should involve the transfer of the services employed
upon them. This would ssem to meet all requirements at the present stage,

(4) “* Whether the suggestions made by the Commission in paragraph 74 (v)
of the Report for dealing with British members of the Hervices, if and when a
transfer of the subject for which thev have been reeruited takes place, appear
generally reasonable ',

The proposals are accepted as generally rensonable, There can be no
objection to the alternatives allowed by (a) and (b) of paragraph 74 (v) in
the Commission’s report. With regard to (c), however, the wisdom of restrict-
ing eligibility for proportionate ponsion to one vear is hot apparent. The danger
is that this restriction will in practice foree into retirement officers who might
otherwise continue to serve. There wus established a time limit when the exist-
ing rules of retirement on proportionate pensions were first promulgated in 1921,
Tt was recogniged later that the time limit would drive into retirement a number
of officers who were content to stay so long as the gate of exit wnas not finally
Tocked and barred. The same considerations apply here with added foree. The
Governor in Council is of opinion that the right to retire on proportionate pension
should be unrestricted. He believea that this will result in greater stability and
in fewer promature retirements. In any case account must be taken of the fact
that officers have leave due to them when they decide to retire. In the 1921 rules
ihe apparent liberality by which a decision was postponed till March 1924 was
neutralised by the condition that all leuve had to be taken before that date. If
uny time limit is placed on eligibility for proportionute peusion on the transfer
of n reserved service, it should be designed to permit of adequate experience of the
new system without the risk of losing leave due. With regard to the Commis-
rion’y proposdl regarding tho stututory commission of 1920, it scems unnecessury
to formulate a decision now. If, however, a decision is considered to be required,
the Governor in Council recommends that the right to retire on proportionuate pension
should be unrestricted. The concession should obviously be extended to officers who
joined the services since 1st January 1820, Any such rndical alteration of the
conditions of service ns i involved in the transfer of a service hitherto reserved
to the transferred side of the Government should be treated as ecreating a new
situstion which entitled all officers then in service to elect for this equitable
measure of relief.

(3) ¢ Whether full powers should he conferred on Loeal Governments in
regara to all clusses of provineinl services '’

There seems no alternative to complete provimcial control of the services
<operating in the transferred departments. Any other solution would perpetuate
the complaint which exists to-day, namely that the Ministers and legislatures
which are responsible for transferred subjects huve not full control of the
services concerned with those subjects. No limitation of complete control cun
be justified in regard to any of the items discussed in the Government of India
letter. In the United Provinces the Ministers huve already protested ugainst
the rules which empower the Governor in Council to regulate the reeruitment,
ete,, of the existing provineinl services working in the transferred sphere, and
the Governmor in Council has supported them. If the All-India Bervices dealt



(22 ) )

with in this reference are transferred, the transfer should be complete. The
imme'diate safeguards must be looked for in the Public Bervice Acts and in the
Fublic Service Commission ; and the ultimate safeguards in the possibility of
altering the rules under section 96-B (2) of the Government of India Act to
meet new conditions. In regard to the services, which administer the reserved
subjocts the powers of superintendence and control now vested in the Secretary
of Btate and the Government of India must of course be retained ; ‘but, subject
to this condition, the Governor in Council can see no objection to the transfer
ot full authority to Local Governments. In practice these services are already
regulated by Local Governments and the few restrictions which still exist, can
sufely be removed. :

(6) ‘“ Whether the provisions safeguarding the Erovlncial serviees should
depend on rules or legislation and if on legislation whether such legislation ashould
be central or provincial 7°.

In the case of the services in the transferred departments, the provisions con-
templated should depend, as far as possible on legislation. It is impossible in-
deed to embody in legislation the very numerous provisions which affect the constitu-
tion, recruitment, pay, pensions, leave, promotion, transfor and discipline of a
number of services. Legslation can, on many points, only provide for tﬁe framing
of detailed rules. But the object should be to leave as little as possible to rules
which can be easily changed and to embody im the Acts all fundamental principles
on which the stability of the services depend.

The treatment of this subject is of vital importance to the future stabilit
of the administration. Any marked deterioration in the quality of the services will
strike at the roots of good government. The services have hitherto enjoyed in
essentials full security from political pressure. Popular control in India will
inevitably be capricious at the outset and every reasonuble precaution should be
adopted to forestall the reaction of political influences on the efficiency and security
of the services. The services which administer the reserved subjects stand on a
different footing. Their efficiency will not suffer if their recruitinent and regula-
tion remain in the hands of the Executive Government. In their case there is
not the same need for the security promised by legislution. At the same time
it is not improbable that, if legislation regulating the services in the transferred
departments is proposed, there will be a demand, which it may be difficult to
resist, for its extension to the reserved services. The Governor in Council thinks
that it should be left to each Local Government to decide, if and when the time
comes, whether the legislation to be undertaken should include these services.

The legislution should be provincial for reasons both constitutional and
practical. If the services operating in the transferred flield of Government are
to be made over to the control of Ministers, their regulation must rest with the
legislature, to which Ministers are responsible; and even in the case of the
services, which administer the reserved departments, it is difficult to see how their
pay, pensions and provident funds which are subject to the vote of the Legislative
Couneil, could be regulated by central legislation. It would be impossible more-
over to provide by such legislation for conditions which differ so widely from
province to provinco. The central legislature could at most lay down a few broad
principles, and even an eonactment so restricted would be resented by Indian
opinion as an unwarrantable intrusion into the provineial sphere.

(7) ““ Whether there is any difficulty in giving effect to the proposals of the
Commission regarding the treatment of the two branches of the Indian Serviee of
Engineers ’’.

This proposal presents no difficulty in the United Provinces.

(8) ‘¢ Whether Indians in the Bervices in the reserved fleld should continue
to be appointed and controlled by the Becretary of State in Council ; if so, whether
arrangements of the kind suggested in paragraph 18 of his letter for securing
for each province a reasonable proportion of natives of that province are suit-
able '’

The Commiesion have rejected without discussion (and therefore for reasons
which can only bo conjectured) the suggestion fpren@d on them by many wit-
nesses that only the holders of that proportion of posts which was reserved for
Europeans should in future constitute the All-India Bervices, and that the other
vacancies as they occurred should be fllled by Indians ae members of provincial
services. The case for and against u differentiution in the status of Europeans
and Ind.ans has, however, been fairly summarised in puras. 13 to 15 of the minute
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by I"rofessor Coupland. Undoubtedly differentintion would secure certain sub-
stantial aglvq.ntages: Indians would be reeruited, as provincial opinion desires,
on a provineial basis, and the best material available would be obtained on rates
pf ay markedly lower than those which are now being paid. Nor is the Governor
in Council much impressed by some of the counter arguments advanced by Professor
Coupland. It does not secm to him incompatible with the responsibility of Parlia-
ment for the reserved fleld of Government to separate a public service, which
operates in a reserved department, into two sections, one of which would be
reeruited and controlled by a Provincial Government ; the reserved departments:
have for long been administered largely through the agency of provineial serviees.
Again, he is unable to see that this separation would necessarily reduce the benefits
derived by Indian officers from association with Eunglish officers, or that it would
prejudge the development of the constitution. He does, however, attach importance
to the second and third of Professor Coupland’s arguments. Indian opinion, always
sensitive of racinl distinctions, would resent the division of Europeans and Indiuns
into two services, and attacks, inspired by racial antagonism, on the European
officers, so far from diminishing would tend to incroase. Morcover—a point not
tonched upon by Professor Coupland—if the posts to be held by Indian officers were
included in provineial services, the recruitment of officers to fill these posts would
in practice be controlled by the Legislative Council, since their pay and pensions
would be subject to its vote. The stability and the ordered progress of India have
hitherto been dependent on public services controlled by the Secretary of State,
and it is important that his control should not be reduced further than is inevitable.
The Governor in Council acquiesces therefore in the view that the balance of
advantage lies in maintaining the equal status of Indians and Europeans in these
services.

At the same time there is no reason, so far as the United Provinces are con-
cerned, why the retention of an All-India status should connote the .acceptance of
candidates from other provinces. The United Provinces rgnk as one of the educa-
tionally backward provinces, but they have done well at the last two examinations
for the 1. C. 8. and are quite prepared to find their own staff. The Indian Services
in these provinces are probably cqual to those of any other province, if not actually
in intellectual capacity, at least in many of the other attributes of administrators.
The¢ unifying ideal of services drawn from different provinces is far ahead of the
times, and it is certain that public opinion in this province would be unarimous
in favour of provincial reeruitment. If the supply of suitable candidates in the
more technical services ran short, it would be easy to arrange for their provision
from elsewhere. This should be the only reason for going outside the province.

(9) ‘“ What conditions should be preseribed for future Indian recruits in
the All-India Services to govern the circumstances contemplated in (4) above ’’.

Future Indian recruits must abide by the political changes of their own country.
The Governor in Council sees to reason whatever for making special provision
for them provided that the rights of existing members of the services are safe-
guarded. He thinks that they should be informed at the time of recruitment
that they would be liable to be placed later under the control of provincial govern-
ments, and he would not guarantee that the existing rates of pay would continue
to be paid after such transfer. Future Indian entrants will join the services with
their eyes open to the possibilities. Their risks are in no way comparable with
those undertaken by Europeans who leave distant homes on what can ouly in
future be regarded us an adventure of great hazard. The European element is
 and the safeguards in this instance are a necessary

retained because it is neceuarf .
preliminary to securing that element. There scems no reason to think that Indian

recruits will not always be available for services in their own provinces on any
rcasonable terms.

LETTER FROM THE CHIEF SECRETARY TO THE GOVERNMENT OF THE PUNJAB, No. 18859-
GAZ., DATED THB 4TH AUGUST 1924,

T am directed to refer to your letter No. F.-178(9|24-Ests., of the 20th of June
1024, on the above subject and to convey the following views of the Governor in
Council on the nine questions summarized in paragraph 14 of your letter.

2. The Governor in Council accepts without hesitation the recommendation that
the Services operating in the reserved fleld should continue to be appointed and
controlled by tﬁe Secretary of Btate in Council. It is true that certain incidents in
the actual exercise of that control have in the past proved embarrassing both to the
Government of India and to Provincial Governments ; while there have been occusions
on which the services may have had renson to doubt whether its exercise really tended
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to give them that sense of security which they felt to be essential to contented work-
ing. Nevertheless, both on the theorctical and practical side, the arguments used
by the Royal Commission in favour of their recommendation are really conclusive.
tever attractions may be presented by the claim of politicians that control over
members of these services should be handed over to the Government of India, the
existing form of constitution demands that control should rest with the authority
to which the Government of India is itself subordinate in respect of the subjects
ontrusted to the services in question ; while the retention of the control of that
authority is, if this Government be not mistaken, essentinl in the interests of reeruit-
ment. It is certain that the devolution of control to the Government of India would,
rightly or wrongly, be viewed with suspicion by existing members of the serviees.

3. The Governor in Council also accepts the recommendation that the Services
operating in the transferred field, with the exception of the civil side of the Indian
edical Serviece, which is not now under consideration, should be appointed and
controlled by Local Governments, existing membera of these Servicos retaining their
present rights and status as officers of All-India Bervices. He would, however, quulify
this acceptance by two stipulations, first that the transfer to Local Governments
of control over the Bervices in question should be accompanied by the estab-
lishment of a strong and impartial Public Bervice Commission ; and secondly,
that the present rights and status of existing members of these Services should be
carefully dofined, preferably by rules made by the Secrotary of Btate in Council
under Eb;ction 96-B. (2) of the Government of India Act. The Governor in Council
has reason to helieve that some apprehension is felt by members of the Services in
question in regard to this latter point. The members of the Indiun Educational Soervice
jn the Punjab have represented that the institution of a selection grade, which now
constitutes the most substantial factor in the prospects of the existing members of
the service, be assured to them in future, and that in any reduetion of the cadre
of the service which may hereafter be affected under the proposals for provincialization,
the present number of posts in the selection grade should be retained, so that the
prospects of advancement which existing members now enjoy may not be in any
way impaired. The point of this representation is that the number of asclection grade
osts has boen fixed on a percentage of the total cadre, and it would appear to be
inevitable that as existing members of the Service retire the total strength of the
cadre must be diminished.

4. The next question referred to in your letter is whether the principle can be
aceapted that when the transfer of a subjeet takes place it should be accompaunied
by the transfer of the Service dealing with that subject, the rights of existing
members being safeguarded. No specific recommendation to this effeect was made by
the Hoyal Commission, though as pointed out in your letter, the principle appears
to be assumed in paragraph 74 (v) of the Report. Having accepted the recommenda-
tion that the services dealing with the presont transferred subjects should be pro-
vineialized, the Governor in gnuncil considers that it must logically follow that future
transfers should be accompanied by a similar provincialization.

5. In paragruph 6 of your letter you further ask for the views of this Govern-
ment on the actual suggestions made by the Commission in paragraph 74 (v) of
their report. Though the point is not entirely free from doubt, it is assumed that
these suggestions in paragraph 74 (v) (¢) refer to all existing members of the
services, both British and Indian, operating in reserved flelds. If so, the Punjab Govern-
ment regards the proposals us generally rcasonable. There docs not appeur to be
adequate reason to exclude Indian Members now in All-Tndia Services from the right
of retirement on proportionate pension if the field in which their aervice operates is
transferred after ?929. There is one point in this connection in regard to which the
Report is somewhat obscure. It has been represented to the Local Government,
and evidence to this effect was, it is understood, given before the Royal Commission,
that the privilege of retirement on proportionate pension should be extended to
officers who joined an All-India Service after the pnssing of the Government of India
Act, subject to the condition that the privilege must be exercised before the publica-
tion of the Report of the Btatutory Commission of 1920, even though such officers
may continue to work in the reserved field. Many such officers joined when it
waus impossible to foretell on what lines the reformed constitution would develop and
it is, in the opinion of the Governor in Council, only reasonable that if the con-
ditions of their service are radically changed they should be given the privilege of
rétirement ou proportionate pension. It would appear from the finul sentence of
paragraph 74 (v) (¢) of the Report that the yal Commission considered this
¢laim to be reasomable, but only in the case of the transfer of the subjeet on
which such officers are cngaged. The Governor in Council (the Honourable S8ardar
Baladur Bardar Sundar Bingh, Majithia, diseenting) would go somewhat further



(27 )

and would extend this privilege to officers who continuc to be employed in a reserved
department, provided they joined the service before the 1st January 1923. By that
dale the lines on which the new constitution was likely to develop were clearly marked.

6. In regard to the question whether full powers should be conferred on Local
Governments in regard to all classes of provincial services, the Governor in Council
considers that all futuro members of Provincial Services must be subject to tho
unfettered control of Local Governments acting either as Executive Governments or
with their Legislatures. As regards present members of the provincial services, I am
to point out that certain rules affecting the provincial services have been made by
the Secretary of State under Sections 45-A., and 96-B. (2) of the Government of
India Act, and to urge that any delegation of power now made, to whatever authority,
should safeguard the position given to the present members of the Provincial Services
by the existing rules.

7. The sixth question propounded in your letter is whether the provisions safe-
guarding the Provineial Services should depend on rules or: legislation, and if on
legislation whether such legislation should be central or provincial On this question
the Governor in Council holds that the rulo-making power conferred by Section 96-B.
(2) of the Government of India Act must be delegated to Local Governments ; but
that Loeal Governments must in the interests of the services be bound by certain
fondamental restrictions to be laid down by the legislature, such as, that no rule
will be valid as ugainst a Government servant if it operates to reduce the pensionary
prospects held out by the rules in force when he entered the serviee ; that no order
of dismissul or reduction be made without an explanation being demanded ; that all
officers adversely affected by any order be given at least one appeal ; and so forth.
This list of restrictions is not of course exhaustive. As restrictions of the kind indicat-
ed would be fundamental, the Governor in Council considers that they should
be universal, und embodied in an evactment of the Central Legislature. '

8. As regards the seventh question referred to in paragraph 14 of your letter,
the two branches of the Indian Service of Engineers have already been separated
in the Punjab. There would be, therefore, no difficulty in giving effect to the
recommendation of the Royul Commission that the Irrigation Branch should remain
an All-India Service, while the Buildings and Roads Branch should, so far as future
Tecruitment is concerned, be provincinlized.

9. The Governor in Council has given caroful consideration to the question whether
Indians in the Services operating in the reserved field should continue to be appointed
and controlled by the Secretary of “State in Council He rocognizes the force
of the arguments summarized in puaragraph 13 of Professor Coupland’s Minute
of the 30th of April 1924, in favour of recruiting Indians to those Services by pro-
motion from the Provincial Services or of transferring the vacancies not filled by
British recruits to the cadre of Provincial Services. He is satisfied that many
Indians who have been recruited for some years past to the Indian Civil Service,
and probably also to other All-India Services are no better qualified than those
recruited for the Provincial Services, and that to this cxtent we are paying above
the market rate for Indian recruits to the All-India Services. At the same time
he feels that the recommmendation of the Royal Commission in favour of the continuance
of the present system, (which was advocated by this Government in its reply to
the Commission’s questionnaires) has many cogent arguments in its favour. 8o long
a3 the Secretary of State is ultimately responsible for the conduct of the reserved
subjects, he must have control of the whole of the services operating in that sphere.
The Governor in .Council at the sume time considors that as far as possible the

rinciple should be accepted that Indian recruitment to such services should be made
i India, appointment merely being confirmed by the Secretary of State, and that
tbis principle should be recognized in practice when rules regarding reeruitment come
under review.

As regards the subsidiury question whether arrangements of the kind suggested
in paragraph 13 of your letter for securing for each province a reasonable pro-
portion of natives of that province are suitable, the Governor in Council would
prefer that the examinations in India for the All-India Services should be so
organized as to admit of candidates from cach province competing only among them-
selves. This suggestion is one that has been carried out in the examinations for the
Indian Police. ¥xperience has shown that reeruits from other provinces do not as a
rule make successful officers in the Punjab ; and the Governor in Council has no
doubt of the ability of this province to produce candidates who, taking all factors
into consideration, will be as satisfactory as those who can be obtained from other
provinees.

10. The ninth question propounded in your letter is whether future Indiun recruits
recruited to the All-India Services should be entitled, if the field of service for

L]
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which they have been recrnited is transferred, to claim all the privileges recom-
mended for British recruits in paragraph 74 (v) of the Report. The Governor in
Council considers it only fair that Indian recruits should in the circumstances con-
templated be given the option either to retain their All-India status or to cnter
into new contracts with Local Governments. Nor does he doubt that, in justice,
they should be Fiven the option to retire on pro‘;)ortionate ension ; whatever feelings
may be entertained in the political world regarding the obligation of Indian Bervants
of the Crown to accept without demur any political change which may affect their
stotus as such servants, Government could not be excused if it imposed on the Indian
Members of All-India Services so drastic an exhibition of artruism. There are
notoriously many Indian Members of the services who feel quite as keenly as their
British colleagues the disabilities imposed on them by the changes effected under
the Reform Scheme.

GOVERNMENT OF BIHAR AND ORISSA.

APPOINTMENT DEPARTMENT.

LerTer rrOM E, L, L. HauMMonp, Esq., C.B.E,, 1.C.8., CHIEF SECRETARY TO GOVERN-
MENT, TO THE SECRETARY TO THE GOVERNMENT OF INDIA, HOME DEPARTMENT,
No. 1965-A.R., pATED RANCHI, THE 2ND AUGUST 1924.

SuBJECT.—Proposals of the Royal Commission on Superior Civil Services in India
regarding the control and organization of the All-India Services.

1 am directed to reply to your letter No. F.-178—0-24, dated the 20th June
1924, on the recommendation of the report of the Royal Commission on the
Superior Civil Services in India as regards the control and erganization of the
All-India Services. In paragraph 2 (a) of my letter No. 1689-A.R., dated the 22nd
July 1924, the Local Government accepted the proposals of the Royal Commission
that officers of the All-India Services operating in reserved fields should continue to
be appointed and controlled by the Becretary of State, and that, as a corollary to
the system established by the Reforms, the services operating in transferred flelds
(apart from the civil side of the Indiun Medical Service, which will form the subject
of scparate comsideration), should, so far as future recruits are concerned and with-
out derogation of the rights and status of existing incumbents, be appointed and
controlled by Local Governments. As regards the first two points, therefore, raised
in paragraph 14 of your letter under reply, I am to state that His Excellency in
Couneil accepts both propositions.

2. As regards the remainder I am to submit the views of the local Government
as follows :

(3) When the transfer of a subject takes place, it is difficult to withstand the
consequence that it should he accompanied by the transfer of the service dealin
with that subject. If, at some date hereafter, an attempt is made to introduce full
provineial autonomy, the risks inherent in the acceptance of the principle will be
real and serious, but if they are considered to be too great to be undertaken, the
true remedy is the postponement of provincial autonomy, and not an attempt to
restriet its actual working in a manner which would certainly engender friction, even
if, given the attainment of that stage it was practical politics, which almost certainly,
it would not be. In any event, the rights of existing members of the service transferred
fhould, of course, be safeguarded.

The Honourable S8ir Hugh McPherson does not accept this proposition unreservedly
ae regards the Indian Civil Service and the Indian Police. e considers that, what:
ever degree of provineial autonomy may in the future be introduced, the ultimate
control of these two services must remain with the Secretary of State. This applies
alao to the question discussed in the next sub-paragraph.

(4#) The Local Government accept the suggestions made in paragraph 74 (v)
of the Commission’s Report as generally reasonable. The case of future Indian recruits
as regards this question is dealt with later.

-(5) Subject to the safeguarding of the rights of existing members of the services,
whether those services have previously been provincial services or have been trans-
ferred, His Excellency in Council thinks that full powers should be.conferred on
Local Governments, with such safeguards only as may be provided by rules or legisla-
tion under Section 96-B. (2) of the Government of India Act.
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(6) His Excellency in Council eonsiders that provisions designed to safeguard
the provincial services can best be made by rules framed by the Local Govern-
ment in exercise of the powers delegated to it under BSection 96-B (2) of the
Government of India Act. Rules appear to be safer and simpler than legislation.
Thore are great difficulties about central legislation and grave objections to provincial
legislution, and though the Local Legislature will doubtless attempt to influence the
Executive as regurds the substance of the rules, it will be less directly and com-
%)letely concerned than would be the case if the matter were dotermined by local
egislation. The only real sufeguard for a future recruit will be definite rules laying
down the conditions of his service, and a legally enforceable contract on which he
could sue in the event of a breach of them.

The Honourable Minister in the Education Department would depend on legisla-
tion as far as the main principles are concerned, but on rules for the details. He
considers that legislation should not be central but provinecial, as each province is in
the best position to know its own roquirements and finances.

(7) Beparate recruitinent for the two branches of the Indian Bervice of Engineers
has not yet been introduced in this province, but its introduction ehould present no
difficulty. The annual number of recruits to each branch would be small, and though
there might be a certain loss of elasticity the proposals of the Commission that the
irrigation branch should remain an All-India Service so far as future reeruitment is
concerned, while the Roads and Buildings branch should be provincialized, appear to
be generally suitable.

(8) In the matter of appointment and control of Indians in the services in
reserved fields, it seems desirable to distinguish between recruitment by promotion
and recruitment by direet appointment. So far as promoted recruits to eervices in
the reserved fields are concerned, the appointment has hitherto always rested with the
Loeal Government. His Excelleney in Council is of opinion that, though the nominal
appointment might be made on the Local Government’s nomination by the Secretury
of State, as has already been done in the e¢ase of promotions in the Police Service, the
virtual appointment must be continued om the existing basis, So far as directly
appointed reeruits are concerned, there are two methods :

(a) appointment by nomination, and
(b) appointment by competition, open or limited.

In the cuse of nomination, which will probably be on a very restricted scale,
the Local Government will virtually appoint, subjeet to formal confirmation by
the Secretary of State. In the latter case, the appointment will be given as a result
of competition, whether open competition throughout India or the compartmental
system of competition by provineces (as now obtains in the Indian Police), or some
such system as that advocated in paragraph 13 of your letter under reply. In all
these cuses His Excellency in Council considers that the appointment should be by
the Sccretury of Stute. It is only in the cusce of the Local Government’s nominations,
in respect of promoted officers und recruits appointed otherwise thun by competition,
that the Secretary of State’s appointment would in praetice be formal.

As regards the system advocated in p.ragraph 13 His Excellency in Council is
doubtful whether the results in certain jiovinces might not be extremely unfortunate.
Tho reservation of three-quarters of the average annual direct recruitmont of Indians
into the service to natives of the provinece concerned would probably admit into
the service of this provinee candidates of very poor quality, whose place on the
Indin list would be absurdly low. This would cause natural resentment to superior
candidates from other provinees who failed to obtuin appointments, and the examina-
tion, as a competitive test, would become a farce.

As regarda the All-India Services on the reserved side, His Exeelleng in Couneil
considers that the choice has got to be mnde between two principles. ither candi-
dates should go to their own provinces in order of passing, the bulance of provineial
requirements (if any) being made up at- the discretion of the final authority for
these services, such Weight as is given at Frcsent attaching to candidates’ preferenco :
or (us now in the Police) the provincial compartmental system should be frankly
adopted. The suggestion of the Government of India has all the disadvantages of a
compromise which infringes both principles, and the Governor in Council is unable
to defend the adoption of 75 per cent. or any other figure as the minimum for pro-
vincial recruits. It is the old trouble of sceking to work to arbitrary percentages.
Provineial feeling will almost certainly press for provineial reecruits, either sooner
or later. The Honourable Bir Hugh McPherson would be willing to accept the
solution of the Government of India but on a 50 per cent. basis and with the proviso
of a high qualifying minimum total of ;,marks.

.
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As regards service in the transferred field (ez hypothesi to be provincialized)
it appears eertain that local opinion will at onee demand that recruitment be restricted
to persons domiciled in the province. The Honourable Minister in the Department
of Education adheres to his opinion expressed before the Royal Commission tha$ Indians
operdting 'in reserved flelds should not be appointed by the Secretary of State
in Couneil, and he is not in favour of fixing any minimum percentage for the natives
of the province.

(9) His Excellency in Council would prefer not to diseriminate on racial lines
as regards the conditions of service to be prescribed for future Indian recruita in
the All-Indin Services. These gentlemen be recruited to the reserved scrvices
on the same terms as Euroglea.n recruits, except that the Imtter will get overseas pay
and certain advantages in the matter of passages und remittance benefits. Accepting
this position, the question is whether, should their services be transferred at some
future date, they should be entitled to the same options as are proposed to be
given to European reernits (paragraph 74 (v) of the Report], and more particularly
the right to go on proportionate pension, The ordinary Indiem recruit will not,
in faet, want to go on proportionate sion and, on the whole, His Excellency in
Council considers that there is not sufficient cause for differentiation. The Honourable
Minister in the Department of Education comsiders that no concession of the kind
recommended in the report should be extended to Indian recruits but that, when
recruited, they should be given to understand that they may be Hable to be placed
at any time under the control of the provincial Governments.

GOVERNMENT OF BURMA.

APPOINTMENT DEPARTMENT.
LrrTer rroM MR. F. LEwisouN, C.B.E., CHIEFr BECRETARY TO THE GOVERNMENT OF
BueMA, HOME AND POLITICAL DEPARTMENT, TO THE SECRETARY TO THE GOVERN-
MENT OF INDIA, HOME DEPARTMENT, No. 404-A.-24, DATED RANGOON, THE 80TH

JuLy 1924,

NuUBJECT.—Recommendations of the Royal Commission on the SBuperior Civil Servioces,
) in India, for the appointment and control of the Servioes.

I am directed to convey the views of this Government on the nine points
enumorated in paragraph 14 of your letter No. 178—0-24-Ests., dated the 20th June
1924,

(1) & (2). This Government accepts the view that the services employed in
Reserved fields should be appointed and controlled by the Secretary of State and those
employed in Transferred flelds (other than Medical Bervices) should so far as future
recruits are concerned be appointed and controlled by Local Governments, the existing
‘members of these services maintaining their present rights and status as officers of
All-Indin Services. I am at the same time to say that the Honourable the Finance
Member and the two Ministers would have preferred the solution set out in their
answer to the Royal Commission’s Questionnaire, namely, that recruitment to
the present All-India Bervices (whether working in the Reserved or in the Transferrod
fields should cease forthwith, and ‘their duties and functions be transferred gradually
to mew sorvices orgunized on a Provincial basis for which a minimum proportion of
European recruitmept would be laid down by the Secretary of State, who would recruit
Furopeans on behalf of the Local Government, but would not control them, although
their contracts would provide for an appeal to him from any order of the Local
Government affeeting emoluments or prospects. I am to attach a Note in which ths
Honourable the Finance Member has explained his position more fully.

_ There is no doubt that in Burma it will for some years to come be difficult,
if not impossible 1o find enough suitable recruits for all the technical services, such
as th¢ Service of Engineers. It will therefore be necessary for the Local Government
to stk recruits from elsewhere. In replying to the Commigsion’s : Questionnaire in a
sense differing from that of their colleagues, as set out above, His Excellency the
Governor and the Honourable the Home Member took the view that if the principle
that the Bervices in Reserved flelds should be All-India Services and those in
T'rancferred flelds Provincial Services were adopted for the whole' of India, it was
rolitically linpossible to adopt a different principle in dealing with Burma, now that

urma has been given the same measure of dyurchy as the Indian Provinces.

"

(3) This Government accepts the principle that when.a subject .is transferred,
the Service dealing with that subject should Le transferred also, the rights of existing
members being safeguarded. The Honourable the Finance Member and the Ministers
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express the view that if their solution hud been nccepted, the only alteration conse-
yoent oif the transfer of a subject would be the reduction in the percentoge of
Yuropean Officers to be reeruited in future.

(4) The suggestions made by the Commission in parngraph T4 (v) of the Report
for dealing with British members of the Bervices in the cnse of a subject boing
transferred appeur to this Government to be generally reusonable,

(5) This Government agrees that full power sheuld be conferred on Loecal
Governments in regard to nll classes of Provincial Bervices, it being understood
tiat it would still be open to them to recruit to these Bervices through the Secre-
{1y of State and, when officers are so recruited, to provide in their agreemont for
au appenl to the Secretary of Btate and any other sufegunrds which they may

wish to provide.

) (6) This Government considers that the provisions safeguarding Provincial
Hervices should eventually depend on Provineial legislation but that it may be con-

venient at the start to depend on rules.
(7) This point does not arise in Burma.

(8) In view of the special conditions of this provinee, which have often been
repregented to the Government of Indin and which have been recognized in the
first sentenee of paragraph 6 of Government of India, Home Department Resolution
No. £659, dated the lst December 1920, in which it is laid down that while the
open competitive examination in London would be open to all, Indians successful
in that examination would not be ullotted to Burma nor successful Burmans to
Indin, it is impossible for this Government to acquiesee in the proposals con-
tained in paragraph 13 of your letter, und it is essential that all non-Europeans
who may be appointed to All-Tndia Bervices in Burma in future should be Burmans,
iw., persond Eorn and domiciled in Burma. It follows that vuacancies in the
Indian Civil Bervice and in the Indian (Imperial) Police in Burma ecannot be
filled by means of open ecompetitive ecxamination at Allahabad. This Govern-
ment. therefore proposes that in addition to the open competitive examination ut
Allahabud  there should be u simultancous open competitive cxmwination at
Rangoon for the Indian Civil Bervice and for the Police. The number of Burmans
to be reeruited annually should then be obtained either through the open competi-
tive examination held in London or by the open competitive examination held in
Rangoon, the number of vacancies to be filled by the latter means being the total
number of vacancies for the year minus the number of Burmans who secure a
rlace in the open competitive examination in  London in the preceding year.
This menns that, apart from the London examination, Burmans will ecompete for
appointment in the Indian Civil Serviee and in the Imperial Police only with
Burmans. The results of the open competitive exumination at Allahabad have
not been very satisfactory from the point of view of Burman eandidates ; of tho
two or three who have gone up for the exaumination only one hus been successful.
This may be in part due to the great reluctance of the young Burman to go
so fur aficld as Allahabad for the examination. The Local Government helieves
that if the exumination is held in Rangoon the results will be much more sutisfactory.
ft would no doubt be necessary to preseribe a minimum qualifying murk, Should
the number of eandidates who guulit’y at this competitive exnmination in Rangoon bhe
insufficient, the balance should be made up for that year by the promotion of
eonior officers from the Burma Civil Service and from the Bunua Poliee Service to
listed appointments, even though this may involve un increase in the number of listed

uppointments beyond the maximum which may be prescribed.

(9) If this system is adopted und if it is deflnitely decided that non-European
culrunts into the Serviees in ﬁurma must be Persons born and domiciled in Burma
this Government considers that the privilege of retirement on proportionate pension
should not be offered to them. They should be informed at the time of recruitment
thut they would be liable to be placed later under the control of the Provincial
Government but that their existing rates of pay would be guaranteed. ‘

2.*With regard to the remarks on the subject contained in paragraph 12 of your
letier, I am to say that this Government considers that so long as Burmuna aro
recruited to the Indian Civil Service und to the Indian (Imperial) Police by meana
of open competition in Leondon or simultuneous competition in Hangoon, Burm:ins:
and Europmns alike should be appointed agd controlled by the Seeretury of Btate.
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Note by the Honourable the Finance Member on points (i) and (ii), viz., that the

" Services employed in reserved flelds should be appointed and controlled by the

Secretary of State and that the Services employed in transferred fields (bther than
Medical Services) should be recruited by Looal Governments.

I think that these two recommendations are fundamentally unsound. Hitherto
all the superigr public services have been on the same footing, and it is admitted that
in practice the fact that the superior services in the transferred flelds have been
appointed by the Becretury of State has not been detrimontal to the carrying out
of Ministers’ policies. There is no reason why it should be ; public services should
be outside politice. To introduce the principle that the transfer of a subject to the
control of ministers involves a change in the control of the public services by which
the udministration of the subject is conducted is calculated to establish the view that
the services are not outside politics, and to encourage the clamour for the transfer
.of all reserved subjects. The services are there, not to lay down policies but
to carry them out, and so long as the authority which lays down the policies to
be followed is appointed by the Becretary of State, the latter is in a position to
«ischarge his responsiblities to Parliament for the good government of the reserved
subjects. It is no doubt anomalous to maintain the control of the Secretary of
Qtate over the superior services which are the agents employed by the ministers
in giving effect to their policies to such an extent that his sanction is roquired to
the creation of any new or the abholition of any existing permanent post in these
scrvices or to an increase or reduction in the pay of ang post, but it is not necessary,
in order to remove this anomualy, that the Becretary of State should abandon the powe:
to Geclare the extent to which FEuropeans shall be employed in these services as the
Comimisgion proposes to do in Recommendation (i7) . . . . . . . . . .
“I'he joint authors of the Report on Indiun Constitutional Reforms romarked in para-
graph 323 that ‘¢ the English members of the services will continue to be aus
neeessary as ever to India ’7 and they certainly never contemplated the entire elimi-
uation of English members from any of the cxisting All-Indin Services. The present
proposal is put forward to satisfy an entiring reasonable demand for the relaxation
of the excessive control which is at present exercised by the Sceretary of State and
gocs a good deal further than is necessary in Burma where it must be recognised that
the xet«;ntion of Furopean recruitment in all services is for some time to ecome
essential. ’

If the Sccretary of Stute abundons the power to preseribe a minimum proportion
of Europeans recruitment for the superior services ministers will find it impossible,
however, convinced they may be of the necessity of continuing to recrnit Europeans
to a certain proportion of the posts in thesc services, to resist the pressure of popular
opinion that all posts should be filled by Burmans. My opinion in bricf is that the
Coimmnission’s proposals go too far in the case of trunsferred subjects and do not go
far enough in tho cusc of reserved subjects.

W. J. KriTH

Lerrer rrROM A, E, NELsON, Esq., C.LE., 0.B.E, LC.S., CHIEF S8ECRETARY TO THE Gov-
EENMENT OF THE CENTRAL PROVINCES, No. 2837-1275.111, bATED Tur 25tu JuLy
1924,

I am directed to reply to Government of India letter No. F.-178/9|24-Ests.,
dated the 20th June 1924, asking for the views of the Locul Government on the
main problems connceted with the control and organisation of the All-Tndia Services
which arise out of the recommendations of the Report of the Royul Comm’ssion on
the Superior Civil Services in India.

2. Paragraph 14 of Government of India lctier—Points (1) and (Z);.—The two
main rccommendations of the Commission are :

(a) thut the services operating in the reserved field as specified in paragraph 13
of the Report should continue to ho appointed ard controlled by the
Becretary of State in Couneil ; .

" (b) that the services opcrating in the transferred field us specified in para-
graph 14 of the Report (with the exception of the civil side of the
Indian Medical Service, which will be treated separately), should, so
far as future recruits are concerned, be appointed and controlled by
Local Governments. Existing mombers of these services, howover,
ahouid retain all their present rights and status as officers of All-India
ervices.

With regard to (az, the Locul Government has no hesitation in supporting the
gropouh of the Commission, and rejecting ;any suggestions for the transfer of the
ecretary of State’s control to the Government of India. Such transfer would,



(33 )

the Locul Government agress, prohably be futal to continued recruitment from
England.

With regard to (b), the Local Government’s previous recommendation was that
the services operating in the transferred field, with the exception of the Indian
Educationul Service, should, so far as future recruits are concerncd, be appointed
and controlled by Local Governments, but in the Education Department twelve
posts should be filled by Europeans recruited and controlled by the Secretary of State.

In view of the unanimous opinion of the Commission, the Local Government
agrees that the constitutional change effected by the Government of India Aet
should be carried to its logieal conclusion by transferring the recruitment and
control of all the services working in the transferred departments to the Local
Government. The risk of any loss of officiency on this account must be faced.
The acceptance of the views of the Royal Commission oun this point involves the
withdrawal by the Local Government of its previous. recommendation in favour
of the reservation of certain posts in the Educational Departmeht.

3. Point (8).—From the acceptance of the proposals of the Commission regard-
ing the control of the services working in-the transferred field, it logically follows,
the Local Government considers, that when the trunsfer of a subject takes place in
future it should be accompanied by the transfer of the service dealing with that
subject, the rights of cxisting members being safeguarded.

4. Point (4).—In paragraph 74 (v) of the Report the Royal Commission have
recommended that in the case of all future British recruits to the All-India Services
a rule should he made and a clause inserted in their contracts giving them certain
options, if and when the fleld of service for which they have been rocruited is
transferred. These suggestions, which are madce in the interests of recruitment,
are regarded as reasonable by the Local Government. It is difficult to see what
additional inecentives to recruitment could be provided under a constitution which
is liable to modification at regular intervals.

5. Points (5) and (6).—The Local Government agrees that full powers over
present and future provineial services should be delegatod to Local Governments
by means of rules under section 96 (B) (2) of the Government of India Act. To
secure the satisfactory treatment of questions connected with recruitment, pay,
pension, cte., of the provineial services, the Local Government would prefer to
proceed by way of legislation rather than by rules. A statute, which requires
time and persuation for its modification, is likely to give the scrvices a stronger
sense of sccurity than a set of rules which can be altered more oasily. Whether
the legislation should be provineial or central depends on the service conditions in
the various provinecs. If, a8 is thought to he the cuse, these conditiona.do not
vary in essentials, then the Loenl Government would favour ecentral legislation.
Thoe ideal arrangement would, the Loceal Government considers, be an Act by the
eentral legislature laving down on the broadest lines the conditions of service for
the provineinl services, supplemented by provineial legislation for the subordinate
services, further supplemented in hoth cases by provincial sets of rules to cover
the details of the respeetive services.

6. Poinl (7).—The proposal of the Commission that the Irrigation Brunch of
the Indian Service of Engincers should remain as an All-India Bervice, while the
Buildings and Roads Braneh, will, so far as future recruitment is concerned, be
provincinlised, presents no difticulty in this provineo where the two branches have
already been separated.

7. Point (8).—With regard to Indians in the services in the reserved field, tho
Local Government’s previous recommendntion was that in the Indian Civil Servico
and Indian Police Service, hoth the Indiav and European element should continue
to be appointed and controlled by the Sceretary of State in Council. In tho other
two serviees operating in reserved flelds, viz., the lndian Forest Servieo and the
Indian Service of Engineers (lrrigation Branch), while the European clement
should continue to be appointed and controlled by tho Seecrctary of State, the
Indian element should be organised into a superior branch of the provincial service.
In making this recommendation the Local Government was influenced mainly by
considerations of economy. The recommendation of the Royal Commission is based
on the prineiple that the serviees should be controlled b{..the authority which
is ultimately responsible for the administration of the subjeets. Having regard
to this prineiple, and the fact that there is o strong desire among Indians for
oqual treatment, while the cxtra expenditure involved in equal treatment will not
be excessive, the Local Government is now prepared to aceept the recomv.ncndu-
tion of the Commission that both the Furopean and the Indian element in the
services operating in the reserved field should be appointed and ¢ontrolled by the

Becretary of Btate.
M173LA
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The Honourable Mr. Standon, however, while agreeing that the advantages to be
derived from acceptance of the Commission’s Report as u whole warrant acquies-
cence in proposals which would not otherwise commond themselves, desires to
state his view that, if on consideration of opinions expressed by Local Governments
or in the legislature the Beeretury of Stute s0 uwmend the proposals of the Commis-
sion us to disturb the balance of conflicting views represented by the Report, the
question of the reeruitment by Local Governments to Indianised posta now in
the cadre of All-India Services should be reconsidered on the ground that it is
of great importance for the future welfare of the country that the seale of pay
shoulid be reduced as soon as possible to that which is sufficient to attract the
type of man reguired and that the least objectionable moaus of doing this is by
provincinlisution of Indianised posts. 1o further dosires to say, with reference to
Mr. Coupland’s note ou ‘¢ the control of the services ’’, that this course will not
uffect the ability of the Seeretury of Stute to discharge his constitutional res-
ponsibility. The business of the reserved departments is already largely con-
ducted by officials provineially reeruited and -the transfer of some more posts
to provincial recruitment will not necessarily prejudiec the position of the Secretury
of State. It would be a question in cach case whether the meusure of transfer
propoged was such as to affect the maintenunee of the desired standard of administra-
tion.

8, Assuming that Indians in the serviees in the reserved field will continue to
be appointed and controfled by the Beeretary of Btate, tho next question for con-
sideration is the best method of securing that o reasonahble proportion of this
Indiun clement shall be recruited from natives of the provinee concerned. The
Loeal Govermment considers that there would be praetieal difiieulties in ecarrying
out the suggestion of the Government of ITndia that a certain minimum of natives of
each province should be preseribed who must be reeruited each year. The prineiple
which appears to the Locul Government to be most suitable to the ecircumstancos
of this provinee is that the natives of the province should be taken first, provided
they reuch the requisite stundard ; if resideuts with the nccessary qualifications
are not forthecoming, then the appointments should be given to outsiders. In the
easc of serviees, for whieh recruitment is by compotitive examination, this will
involve the fixation of a qualifying standard.

9. Point (9).—The lust question for consideration is what conditions should
be prescribed for future Indian recruits in the All-India Bervices if the fleld of
service for which they have been reeruited, is transferred. The Local Government
considers that the inducements suggested in ‘faragraph 74 (v) of the Report for
recruitment of British Officers are not required in the case of Indians and that it
is not nevessary either to offer them the privilege of proportionate pension or to
allow them to retain their All-India status. The Locul Government considers that
Indian reeruits might reasonably be informed at the time of recruitment that
they will be liable to be placed later under the control of provinecial Governments
but that existing rates of pay will be guarnnteed to them.

GOVERNMENT OF ASSAM,

THE GOVERNOR IN COUNCIL.

APPOINTMENT AND I’OLITICAL DEPARTMENT.

APPOINTMENT BRANCH.

Lerree rRom A. W. BorraM, Esq., C.L.E, LC.B., CHIEFr BECRETARY TO THE GOVERN-
MENT OF ABSSAM, APPOINTMENT AND POLITICAL DEPARTMENT, TO THE SECBETARY
T0 THE GOVERNMENT OF INDIA, HOME DEPARTMENT, NO. APPTT.-1144—4249-A.P,,
DATED BHILLONG, THE 4TH AUGUST 1924,

With reference to your letter No. F.-178-9-24—Ests., dated the 20th June 1924
on the subjeet of the main problems connected with the control and organisation of
the 'All-India Bervices which arise out of the recommendations of the Report of the
Royal Commission on the Buperior Bervices in India, I am directed to communicate
the viewe of the Government of Assam.

i 2 The recommendations of the Royal Commission and the Government of Indin’s

roposals which ure developed from them are apparcntly based on the assumption
that there is a clear cut distinction between services operating in the reserved fleld,
and those operating in the transferred field ; and among the former the Commis-
sioners have included, for instance, the Indian Civil Service. This classification is
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gf:haps 1ot strictly correct. Ae Professor Coupland has pointed out in paragraph § of
minute on the eontrol of the Services at page 116 of the Report, the Indian Civil
Serviee is at prescnt employed: both in the rescrved and in the transferred fleld.
Under Pevoletion Rule 11, when an officer performs duties both .in a depurtment
dealing with reserved pubjects and in a department dealing with transferred subjects,
the decision us to the department he shall bo deemed to be serving in is vested in
. the Governor. In cases theréfore where o transfer of subject from the reserved to the
transferred ficld takes place, and where tho service hitherto dealing with that subject
still retains bilateral functions after such tranafer, the provisions of Dovolution Rule
. 11 will presumably still apply. .

- 8.:Bubject to these remarks, I am now to indiente the views of the Government
of Assam on the several points enumerated in paragraph 14 of your letter :

(1) The Government of Assam accept the view that geryiees gperating in the
" reserved ficld should continue to be appointed dnd controlled by the

; Becretary of State in Couneil, - ‘ .

(£) The proposition that scrvices operating ju the transforred fleld, with the
oxception of the eivil gide of the Indian Medical Servics, .shonld, so far
‘as future recruits are concerned, be appointed and confrolled by Loeal
Governments, existing members retaining their prosent rights and status
as officers of All-lndia Services,.is similurly accepted. _

=" {3) That the transfer of a subjoet from ono ficld to another should bo accom-

B punied by the corresponding transfer of tho servies dealing with that
subject, would appear to be the logical outcome of such transfer. The
rights of existing miembers of services affected by sueh transfer must of
course be duly safeguarded and the interosts of new entrants must also
receive adequate protection. ‘

(4) As intimated in my tclegram No. 4115-A.P., dated the 22hd July 1924,
the Honourable Ministors are of opinion that all future -British recruits
to the All-India Bervices should, in the event of the fleld of service for
which they were recruited being transferred, be given merely the option

- of entering into new contracts with the Local Governmont or of retirin
or proportionate pension. They feel that, if such officers were allowe
to retain their All-India status, serious complications might arise. The
Governor in Council apprehends that British recruitment would be
seriously hampered if British officers were deprived of the option
of retaining their All-India status in the ‘event of the service for
which they were recruited being transferrod. On the other hand,
it is undeniable that cases might arise in which it would not be in
the public interest to retain an officor with an All-India status in &
service under the control of a Minister, and it is not unreasonable to
allow the Local Governments of the future some frecedom of aetion
in the matter. The Governor in Council accordingly suggests that
in addition to the alternatives laid dowa in- pu:agmp'h 74 (v) of the

. Commission’s report it should be provided that, if an officer wished
to remain tn service retaining his All-India status and the Local
Government did not agree, it should be open to the Loecal Govern-
ment to compel him to retire on proportionate pension, granting him, in
addition to all leave earned, a lump sum, which might amount to on¢
year’s pay, as compensation for the loas of his career. The Honourable
Ministeys would be willing to accept this compromise in liou of iheir
former proposal that officers, remaining after the transfer of the serviee
to which they belong, should not in any case be allowed to retain their
All-India status.

{8) and (6). The qiueltionl whether full powers should be conferred on. Loeal
Governments in regard to all classes of" provincial services, and if so
how the necessary safeguards should be provided, are elosely connected
and it is proposed therefore to comsider them together, The whole
Government are agreed that Local Governments must be -given powers
of control over all classes of provincial services, but they are not agreed
88 to the degree and seope of proteetion which should be afforded
to these services, or as to the means through which this protection should
be secured. The Honourable Ministers consider thbat, in as much as
conditions differ in the various provinces, the enactment of the requisite
safoguarding - legislation shonld be left to the provincial legislatures.
The Governor in Ceuneil, on the other hand, -anticipates considerable

diffioulty in indubvi?gusrovincial legislatures to tie thelr own hiinds by

providing reasonab] sdequate safeguards, and it weeiis certain that
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if the matter was left to them, there would be great variations not only
in details but also in material conditions of service between different:
provinces. The main prineiples required to guard against nepotism in
making appointments and promotions, and to provide security of tenure
and an adequate right of appeal against injustice, will be the same in
all provinees, and in the opinion of His Excellency in Council, they
should be laid down by some authority outside the provincial legislatures.
It might be possible for the Secretary of State to frame Fundamental
Rules laying down basic principles for general application und to give
Local Governments power to framc subsidiary rules for the detailed ,
application of these principles to the scrvices under their comtrol. On
tfe other hand, if the Secretary of State is in future to have no concern
with the provincial services, this course might be constitutionally incorrect,
and in that case it might be best to pass a short Act through the
Central Legislature, laying down the broad principles, und giving Local
Governments power to frame detailed rules not inconsistent with the Act.
It might also be advisable, at any rate in the case of the more important
services, to devise a mutually binding legal covenant on the lines suﬁgested
in paragraph 85 of the Commission’s report for members of the All-
India Services.

(7) As in Assam the whole of the Public Works Decpartment is at present
reserved, there will be no difficulty in applying the proposuls of the
Commission to it. For the reasons given in paragraph 14 of my letter
No. 447-C., dated the 1st July 1924, dealing with the working of the
reformed constitution in Assam, the Governor in Council proposes that the
Publiec Works Department should continue to be a reserved department
for the present and is unable to recommend the transfer of a portion.

(8) The Indians employed in the reserved fleld referred to in this clause are
resumably those belonging to All-India Bervices. If this presumption
18 correct, the Government of Assam agreo that they should continue
to be appointed and controlled by the Seeretary of State in Council,
As to whether arrangements of the kind suggested in paragraph 13 of your
letter would be suitable for sccuring to each provinee n reasonable propor-
tion of natives of that province, opinions are much divided. No candidate
from Assam has hitherto succeeded in passing into the Indian Civil
Bervice or the Indiun Police Service by open competition, and those
who_have qualified for appointment by nomination have usually appear-
ed low down in the lists. If, therefore, Indian reeruitment for the
All-India  Services were confined to natives of the province, as is
proposed by one of the Ministers, there would be scrious risk of the general
standurd of efficiency being lowered. Tho Honourable Mr. Webster would
regulate Indian reeruitment by unconditioned open competition, but in
that case the serviees in Assum would be staffed entirely by Indians from
other provinces, and it is doubtful whether they would be more aceeptable
than  British recruits. Expericnce woreover shows that Indians from
other provinees are not infrequently apt to become discontented with
service in Assam. On the whole the Governor in Council would bo
}n-opared to try a scheme on the lines indicated in paragraph 13 of your
etter, provided that a qualifying standard were laid down and that no
candidate who failed to reach that standard would be entitled to am
appointment.  Actual expericnee of recruitment under the new conditions,
both in England and in India, will however be necessary bhefore any
scheme can be finally adopted.

(9) As to the conditions to Lo prescribed for future Indian reeruits in the All-
India Services in the event of these services being transferred, the
Honourable Ministers consider that two alternatives only should he admis-
sible, viz., either unqualified acceptance of the new econditions by the

_ Civil Bervant concerned or retirement on propottionate pemsion., In the

' opinion of the Governor in Council, the decision on this point must depend

i on the decision arrived at in regard to (8) above. If the admission to
All-India Bervices operatinﬁ in the provinees is to be based on unres-
tricted open competition, then all Indians affected by subsequent consti-
tutional changes should be given the same protection as British recruits.
If on the other hand Indian recruitment for the province is to be confined
wholly or mainly to natives of the province, it would not be unreasonable
to stipulate that future Indian recruits should be bound to accept
transfer to provineial control proyided that their existing rutes of pay
were guaranteed.
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GOVERNMENT OF INDIA. .
HOMYE DEPARTMENT.

ESTABLISHMENTS,

Lerten rnos Tar Hox 'sLE Mu. J. CRerag, C.8. 1, . 1.E., SECRETARY T0 111E GOVERNMENT
oF IXDIA, 70 ALL LocAL GOVERNMENTS, No. F.- -178/10/24-Esrs., DATED SIMLA, THB
2181 Juan 1924,

With reference to my letter No. 172/24.Ests,, «dated 18th JTune 1024, T am directed to
address you regarding the pr upnm]a for Indianis satmn of the All- Ipdm Services contained
in the Roport of the Royal € ommisgion on the Superior Civil Serviees in India. 1t will be
observed that in the Services in the transferved depnrtments it is proposed that it should
be left Lo the local Government, i.c., the Governor acting with his Ministors to decide
whether it will recruit any more Kuropeans. The question of Indianisation, therefore,
a8 hitherto understood, namely the determination Ly the Secretary of State of certain
proportions of Indians to be employed in the All-Tndia Serviees, will, if the proposals of the
Commission are accepted, be confined to the four Scrvices dealing with reserved subjects,
namely the Indian Civil Bervice, the Indian Police Service, the [riigation Branch of the
TIndian Service of Engineers and thc Indian Forest Service in those provinces in which the
subject of ¢ Forests * has not been transferred.

2. In these four Services the Commission have proposed a very appreciable advancein
the proportion of Indians. The present rate of recruitment for the Indian Civil Service
is approximately 60 Europcans to 40 Indians ; the Commission propose that it should be
60 Indians to 40 Europeans. 1In the Indian Police Service they suggest that the present
rate of recruitment of 33 per cent. Indians should be raised to 50 per cent. In the Irriga-
tion Branch of the Indian Service of Enginecrs the rate propused is 40 Europeans to
60 Indians and in the Forest Service 25 Europeans to 75 Indians.

3. As was pointed out in the Montagu-Chelmsford Report, it is not possible to alter
the personnol of a Seivice in a day. A Service is an organism of slow growth and the
action taken now doex not begin to show any effective results for some 8 or 10 years. Certain
schools of Indian political opinion, impressed by the inevitably slow process of substituting
Indian for European agency in the Scrvices, have pressed for the maximum acceleration
by stopping altogetber, professedly for a period only, the recruitment of Europeans.
The Commission, it will be observed, have not accepted this remedy. Though they have
mot discussed the point, it may be assumed that they were influenced by the argument
that the cessation of European rocruitment or even its temporary reduction appreciably
below the proportion which it is designed ultimately to achieve would disor sanise a Service
And would render it difficult, if not impoasible, to resume European recruitment later on &
Inrger scale. If this line of argument is accepted the conclusion would be that the rate of
recruitment is within fairly narrow limits the factor which really determines the ultimate
composition of a Service, and that attention should therefore be concentrated rather on the
present rate of recruitment thun on any hypothetical eventual composition of a Service,

4. The statement of the Commission's proposals for the Indian Civil Service is some-
what obscured by a compromise between two points of view. ] scems to be suggested
that the object aimed at is the attainment of egnal numbers of Europeans and Indiana
in the cadre.  On the other hand the faet that the comparatively distant period of 15 years
has heen fixed for the attninment of that result suguests that the Commission were of
opinion that any lower rate of recruitment than that which they propose would bhe danger-
ous to the country and to the future of. European recrnitment.  1f that is so, the point
which has to be determined is not whether a half and half composition of the Service
ehould be achieved in 10, 156 or 20 years, but whether a rate of recruitment of 40 Europeans
to 80 Indians which may eventually lead to a 4060 composition of the Service is approved.
It is extremely difficult 4o conjecture the period within which this rate of recruitment
would produce a half and half compuosition of the Rervice. A considerablo number of
retirements on propurtmnate pens:an would acoclerata the period appreciably, and- it
sust be borne in mind that there is a possibility that the required number of European
recruits will not be forthcoming. These factors perhaps render any conjectures regarding
the period at which equal numbers will be ubtained of little practical value. But if the
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attainment ‘of equal numbers within a definite period appeals to any sentiment, I am o
ask whether the Government of Madras, ete., think it would be reasonable to guarantee
that this result would Le achieved in not more than 15 years. The Cumnmission however
suggest in paragraph 38 of their Report that steps should be taken, if necessary, to prevent
the attainment of this reeult in a shorter period than 15 years. I sm to ask whother
there is any neccssity, in the opinion of the Guvernment of Madras, ete,, to impose snch a.
restriction.

. 5. The Commitsion propose that only 80 per cent. of the recruitment should be dlrect r
40 per cent going to Furopenrs and 40 per cent. to Tndians. and that the remaining 20
cent. rhould te abtained by promotion from the Provincial Service. The feasibility of
this proposal appears to depend largely on whether a more ruitable svstem can. he devised
for bringing officers from the Provineial Service into the Tndian Cvil Service. The matter
requires detailed consideration and will form the suhject of a separate letter,

6. The Commission recognised in paragraph 84 of their Report that there are essential
differences between the various provinecs. They Lave not however made any suggestions
as to the dietribution of Eurcpean reeruits amony the provincea. Tt appears probable that
the snme propcrticns are not required for all provinces. The present system of distribution
of Eurcycans is La phazard and uneatisfectory. No definite proportion has been laid down
for eech province. The practice hes been £o far as possible to assign Indians to their
provinces of origin and the Eurcpeans have been placed in the vacancies that remain. 1t is
clearly unround that the important question of the proportion of Furopeans and Indians
in the verious provincen should Ee left to be decidad by the chanee resclts of & competitive
examination. It secms desirable therefere that definjte recruitiment proportions should
‘be determincd for the variors provinces—the whole working out at the proportion which
may be finally accepted foc All-India.

7. I am to suggest that the acceptance of the ;,eneu] prc.-pmtlun propused by the
_Cemmiesion might possitily lead to the follow ing propertions in the provinees :-—
(@) The standard proportion of 4C--C0 might ke adopted for Rewbay, the United
Provinces, Bikar erd risea end the Contral Frovinecs,
(M In Msdras and Bengal the proportion of Kuropeara miglit be one-third instead
of two-fifths.
{¢) Tn the Punjab, Burma end Aseem the proportion might be half and half.
The larger Froy «artion of Europcans in the Punjah and Assam miight he justificd on account
of the epecial circumstances of the administration and in Burma on account of the difficulty
‘of recruiting any large number of Burmans and the prejudice against emploving Indians.

T am to ask whether 1he Coverrment of Madrag, ete., would consider such a distribution of
European recruitment as reasenable.

8. The Comm'ssion have rccommended thut of ¢very 100 recruit: for the Indmﬂ
Police, £0 thould be Europeans recrvited directly, 20 should be Indians directly recruitcd
and the remaining 20 should be obtaincd from the Provincial Service. The question of
the proportion of Indians to be drawn from fhe Provincia! Service will. as in the case of the
Todian Civil Bervice, be rererved for discues’'cn in o scparate lotter.  The - resent re’erence
is confined to the f,ena! al prepesition *hat recruitm- nt for the Polico Service should be ha'f
European and half Indien. 1am to ask whether this i: necep ed as a reascnable proportion.

9. Asinthe coge cf the Indian Civ 1 fe: vice it - ecms neeos ory to indicate the probable

rtiors of Europeans tkat wauld be recruited for the different provinces, if the half and

. properizon fcr All-India is accapted. '
" (a) The ttandard proportion of one half might be applied t> Bomtay, the United
Prcvinecs Burma, Bihar and Orissa and the Central P ovincor. Burma
has beon included emong the Provinces to which the standard proportion

N might be applied, although in the ca e rf the Ind'an Civil Se viee special
af, treatment has been ruggested and wllhmgh at tho pre-ent time the rate of

recru tment for the Po'ice in Burma is only 22'per ¢:nt, Indiane as against
v ..+ 33 per cent. for most provincis. But he Government of Indis think it

rossfble hat there should be less difficulty in obtaining au tablo Burmans for

emp'oyment in the Police Bervi e than for omnlcn ment in lhs Indisn (.. wl
Bervice, "

(b) In ¥udras erd Porgal a proper len 0’ Lw:-fifthe E ropeans mghs be uﬂ!olont
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(¢) The Punjab and Assam might be above the standard figure and for tha
propo t'on of three-fifths Europeans might ke suitable. It hasnot been ove
looked that the Punjab cadra includes 24 officers for the North-We *
Frontier Province wher: the proportion of Europeans may have to be
porticularly high.

10. For the Indian Forest Service the Commission recommend the rceruitment of
only 25 per cant. Europeans as against 75 per cent. Indians. I am to ask whether the
Govoerament of Madras,* etc., consider this suitable. 1t is doubtful whether there is any
necessity to suggest any different proportion of Europeans for different provinces. In
the case of Bomhay and Bu'ma, where Forest administration is transfo-red, no proportion
of Europeans would be laid down, as in accordance with the general proposals of the
Commission, future recruitmont to the Forest Service in those Provinnes would be left at
the discretion of the transferred side of the local Government.

11. In the Indian Service of Enginecrs proposa’s for Indianisation nre requifed only
for the Irrigation Pranch. The Commission have proposed that recruitment stould be in
the proportion of 40 Europcans to €0 Indians. 1 ¢m to ask whcther this proportion
is considered suitable by the Government of Madras, ete.

(In Madras, etc., the two branches of the Tndian fervice of Engincers have not been
separated, and the Commission have proposed that wherc thie # the case no change should
be made in the existingratios of recrunitment, the whole of the Service remaining on an All-
India basis. - This would mean that 50 per cent: of the combined Service would continuo
to be recrnited in England and 50 per cent in India ; while of the 50 per cent. recruited in
England 10 per cent. would be Indiuns. The arrangement does not at first sight appear
very satisfactory and T am to ask for the views of the Government of Madras, etc., on this
question general'y tnd in particular as to the feasibility of scparating the Irr'gation from
the Buildings and Roads Branch in the event of the gencral principle of the Cammission’s
recommondations regarding the treatment of the two branches being accepted.)

[In Assam the whole.of the public works administration remains reserved, The
proposal of the Commission therefore may bo taken to Le that, asin the ca e of provinces
where the two branches of the Indian Service of Engineers have not been separated, the
existing ratios 0° recruitment should continue. 1 um to ask whether th's is considered
suitable by the Covernment of Assam, ]

12. To sum up, I am to ask for tho views of the Government of Madras, e*c., on the |
following points : —

(1) Whether the rate of recruitment. of a Service ¢ hould be maintained in a reason-
ably clese relat'on to the ultimate comporition aimed at,

(2) whetler a rate of rceruitment for the Indian Civil Service of 40 Europeans
to 60 Indians is acoeptod, with or without conditions about the attainment
of a half and half composition in not more than 15 year-,

(3) if so, whether the distribution of European recruitment in the Indian Civil
Bervice'suggested {or the d florent provinces is considered reazonable,

(4) whe!kcr a rato of recruitment of £0 Furcpeans to 50 Indiansir accepted for the
Irdian Police Service,

(6) 'f ko, whether the distribution of European recruitment in the Indian Police
Service suggestcd for the different prov nees is considered, roasonable,

(6) whethker a 1ate of 1ccruitiert of 25 Evroreens to 6 Indians is accepted for the
Indian Forest Service,

(7) whether (ke y1opoeed rates of recivitment for the Indian Eervice of Engineers
are accepied. .

13. In view of the great importance of arriving at an early decieion‘on thesc points
1 am to request that the reply of the Government of Madras, etc., may reaeh the Govern-
ment of India not !ater than the 4th August 1924.
*Excluding Bombay and Burma.
( ) Madras, Bombay, Bihar and Orissa.
[ 1 To Assim only. R
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LerTeR FROM THE CHIEF SECRETARY TO THE GOVERNMENT OF MADRAS, No. Mrs..569,
DATED THE 7TH AvUGuUST 1924,

In my letter No. 472.0.-1, dated the 23rd July 1924, the views of His Exocellency
the Governor in Council on the main recommendations of the Royal Commission on the
superior Public Sevices were stated. In regard to the proposals for the Indianisation of
the All-India services operating in reserved fields, His Excellency the Governor in Council
acoepted, subject to two reservations, tho rat'o of recruitment of Europeans and Indians
recommended by the Commission. 1 am now to disouss more fully the reasons for the
reservations made and to reply to the further remarks on the subject made in your letter
No. 178-10-Fsts., dated 21st June 1924. ’

2 1In regard to the relation between tho rate of recruitment and the ultimate com-
position aimed at, it appears to His Excellency the Governor in Clouncil that the Com-
mission took in the casy of each service the composition they considered that it would be
expedient to attain at the end of a given period and then fixed the ratio of recruitment
which in thcie opinion would produce the coniposition desired at the end of the period
specified in cach case. His Excellency the Governor in Council considers that the method
iollowed by the Commission preferable to that which appears to be suggested in the letter
und:r reply, namely, that the ratio of recruitment should approximate to the proportion
ultimately desired.

3. In the case of the Indian Civil Sorvice, for example, the Commission considered
that it would be fair and prudent to have fifteen years hence a 50—50 cadre of Europeans
and Indians and they calculate that a fatio of recruitment of 40 Europaans to 60 Indians
(20 of the latter from the Provincial Service) should now be adopted to produce a 50—50
oadre fiftsen years hence. There is nothing in the raport that avowedly draws a distinction
between the various provinces, but His Excellency the Governor.in Council sees no reason
to take exception to the view suggested in the letter under reply that these figures and
proportion are liable to modification in their application to particular provinces provided
the totals approximate to the figures recommended by the Commission.

4. In the case of Madras, His Excellency the Governor in Council is prepared to agree
that for the Indian Civil Service a proportion of one-third of Europeans in cadre fifteen
yeara hence may be accepted as the standard. It is difficult to estimate what ratio of
recruitment would be calculated to produce this result. The rate of retirement in the
future may not improbably exceed the average considerably and there may be difficulty
in getting recruits of the kind desired. If however it is understood that the Secretary of
State shall have power to .make such adjustments in the rate of reccruitment as may be
necessary to prevent the proportion of one-third being reached in a shorter period than
fifteen years, His Excellency the Governor in Council would be prepared to accept a rate
of racruitment of 25 per cent., i.e., of one European to thres Indians.

6. I am here to refer to the first reservation made in my letter of the 23rd July. For
the Judiocial branch of the Civil Service in this Presidency, His Excellency the Governor
in Council would propose aa the standard to be reached fifteen years hence, a proportion
of one European to three Indians, while the standard for the executive and judicial branches
taken together would be one European to two Indians as proposed above. A greater
measure of Indianisation is recommended for the Judicial branch, firstly because of the
absence of anything like the Hindu-Moslem tensionjwhich probably necessitates the con-
tinuance of the European District and Sessions Judge longer in many provinees of Northern
India than in tho south ; secondly, because of the high quality of the work in Madras
of tho subordinate judiciary and Indian District and Sessions Judges in the past; and
lastly, becruse of tho admitted legal aptitude of Indian officers in South India and the com-
peratively high general level of legal and educational attainments amongst them.

Furthermore, His Excellency the Governor in Council obeerves that no provision is
made in the Commission’s recommendations for a continuance of the systom of recruitment
from the Bar which at present obtains. His Excellency the Governor in Council presumes
that it is not intended to discontinue this form of recruitment. Tho exact method to be
followed will be examined in replying to the communication promised in paragraph 6 of
the letter under reply.

6. Coming next to the Police Service, it is observed that the Commission contemplate
a oadre of 50—50 in 25 years' time and recommend & rate of recruitment of 50 per cent.
Europeans and 50 per cent. Indians, 20 per cont. being obtained by promotion from the
M173LA
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Provinoial Service. The letter under reply suggests a rate of recruitment of 40 Europeans
to 60 Indians for Madras. His Excellency the Governor in Council, while prepared to
accept a lower rato of European recruitment than in other provinces for the Indian Civil
Servico, does not sce any sufficient justification for a similar differentiation in the case of
the Police and considers that the rate of recrnitment proposed by the Commission in the
case of the Indian Police Service should be applied to all provinces alike.

7. In the care of the Indian Forest Servico His Iixcellency the Governor in Council
has alrcady indicated hia dissent from the ratio of recruitment proposed by the Commis-
sion— paragraph 4 of my letter of 28rd July, The evidence taken by the Commission has
not been published, and aceordingly His Exeellency 1lie Governor in Couneil does not wish
to refer to it except to say that the views of this Government on this subject of the revruit-
ment to the lndian Forest Kervico were not placed before the Commission : and therefore
it ie necessary 1o ¢taie them here in some detail.  Whatover may be the case when the
Debra Dun College i< ready to train men for the Imperial Service, the experience in this
Presideney during the last thiee years-has been that candidates suitable both by educa-
tional qualification, physique and temperament for the Forest Department are not yet
forthcoming in sufficient numbers to fill 76 per cent. of the vacancies. 1t may be said
without hesitation that if 75 jer cent. of the vacancics are to be filled by local sclection
the standard of efficiency in the Forest Department must inevitably fall off to a very serious
extent. Neither thoe lslington Commission nor the Lee Commission appears to have
realized that it iy in the case of the Forest Depariment not merely & matter of paper qualifi-
cation nor of physique. A Forest Officer's success depends very largely on his being tem-
peramentally suited for the lonely and sometimes strenuous lifo which he has to lead and
it is in this direction that educated Indians have so far not shown themselves in any large
numbers suited for, or willing to enter, the Forest Service. The Madras Government have
just entered upon large developments in their torest policy, the outcome of which may
very likely be that the ordinary routine forest work in this Presidency will be relegated to
a Provincial Service while the higher and more technical branches will be in the hands of
men specially trained for the purpose. 1t would in the opinion of His Excellency the
Governor in Council be fatal to these developments if at the present juncture a rigid rule
were laid down that out of every four new officers entering the department three were to be
locally recruited. On this ground and also because, until this Government has secn Dcl_mn.
Dun College at work, His Excellency the Governor in Council cannot form any opinion
as to the material which the College will get and the finished produet which it will turn out,
His Excellency the GGovernor in Council would strongly urge that the present proportion of
Indian recruitment, which amounts to about one half, should remain unchanged for a
further period of at least 5 years,

8. In re¢aid to the Indian Service of Engineers, His Excellency the Governor in Couns
<il bas in ancther connection (my letter No. 547, dated the Gth August 1924, in reply to
your Jetter No, F..178.0.1024-Kste., dated 21st June 1924) stated that the Irrigation
branch cannot at yresent, with due regard to efficiency and economy, be separated from the
Roads and Buildings branch and that therefore for thoe present the Indian Service of En-
gineering must rcmain an All-Tndia rervice aprointed and controlled by the Secretary of
State. Tn the circumstances His Excellency the Governor in Council accepta the recom-
mendation of the Commission that the existing ratio of recruitment should ‘ha n}an}tmned,
namely, that 50 per cent. of the combined service should continue to be recruited in England
and 50 per cont. in India ; and of the [0 per cent. reciuited in England 10 per cont. (or § per
cent. of the whole) should be Indians.

9. The Hon'ble tho Ministers adkere to the views expressed by them in the Mol.no-
randum forwarded with my letter No, 472-0-1, dated the 23rd July 1924, The Hon !Jle
Sir Muhammad Habil-ul-lah having Leen a Member of the Roval Commission dous not wish
10 associate him.clf with any preposal that confliets with those mede by the Royal
Commission,

Eatract from a telegram from the Covernment of Bombay, dated the 6th August 1924,
- - - * - * ] - * - L]
g - ~ 3 - 1,
62. My telegram of the Bth August regarding your five letters on Loe Commission’s
Report. Government hag arrived following decisions, subject so far a8 minority oonoerned
to reservation already stated with regard to Secretary of State controlling.
- » * - L ] * * » ] L L] L] 4
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Tetter No. 176-10-24. Question 1. Yes,

Question 2 accepted without conditione, If, Fowever, ult!mnte composition of half
end half is aimed at supgested rate of interim recivitment will rer.der such composition
difficult to maintain after attainment.

Question 3. This Government accept 40— 60 rate temporarily till 50--50 composition
is attained. Thereafter this Government desire equal treetment with other Presidencics
in the mattcr of European recruitmont.

Qucations 4 and § accepted.

Quostion 7. Bemhey Government dewire for tlic present 66 per cent. of Eoropean
recruitment in Irrigation Branch. Mincrity accept ( ommission's proposals. |
" * * * * * " - . * *

LETTER TROM THE CINEF SECRETARY TO TEE (GOVFRSMENT oF BExoar, No. 9171-A.,
DATED THE 2vD Avaust 1924,

I am directed to refor to vour letter Ko. F/178:1(-24-Fats.. dated the 2]1st June 1924,
regarding the proposals for Indianization of the All-Tndia Rervices contained in the Report
of the Roval Commission on the Superior Civil Services in India. T am to say that the
Governor in Council has conridered the pointa which have been summarised in paragraph 12
of your letter and his reply to all of the queations is in the affirmative. In the opinion of
the UGovernor in Council, no conditiona need he made regarding the attainment of aqual
numbers within 15 years, as this depends on contingencies which it is imposgible to fore-
cast,

LETTER 10w 158 CHIEF SE(RETARY T0 TEE GOVERMMENT ¢ TLE UN1TER TROVISCRE,
No. 1036, vaven ey 28 Jroy 1924,

] qan directed to reply on beholf of the Governor in Council fo the Home Depariment
letter Xo, F.-178/10/24-Reto., dated July 21, 1924, As in the other 1eplies the paragraphs
in this letter will correspond with tho headings in the summay.’” This letter in cubidct
to the note of the How'ble Home Member which was forwarded a« an annexure to this
Government’a No. 3328, dated July 3, 1824. A copy of the notes* ia enclosed for reference.

(1) * Whether the rate of recinitment of a Service should T:e maintained in & rcason-
ably close relation to the witimste ecmposition aimed at.”

If a particular ratio of Furoyean to Tedien recrnitment js adopted, it will not be
practicable to alter that ratio at semo future date in favour of the European element.
The Commission scem to have overlooked this consideration in their propesals regarding
the Indian Civil Fervice, since, Whilst their ostensible aim is the attainment of equal numbera
of Turopeans and Indiaro in the cadre, they have recommended & rate of reoruitment,
which if it vielde that equality in 15 yearr, will procuce & 40 European €0 Indian composi-
tion within, say, 20 years. 'L'he rate of roeruil ment muet clearly be settled on the assump-
tion that the Indian prorortion cannot ke subsequently reduced, and with regard to the
composition which on this assumpticn will eventually be reached. The Governor in
Council vnderatands that this is what ia mennt by the proposition, that the rate of recruit-
ment of a rervice should be maintained in a reasonably close relation to the ultimate com-
positicn aimed af, and if so, he js in agreement therewith.

(2) * Whether & rate of recmitment for the Indian Civil Scrvice of 40 Europeans to
80 Indiana is gerepted, with or without conditions about the attainment of a half and half
composition is not more than 13 ycars,” '

he Covernor in Council is prepared to accept a rate of rectuitment of 40 Europeans
to 00 ' Indians for the Indian Civil Service. This rate in fact agrees vory closely with that
rocommended by him in his reply to the Commission. Tn existing conditions it seems
prokable that on thiy bac'a a half and half compesition of the service will ke attained within
16 tears, - Eut the Covernor in Council would certainly give no puarantec that this result
will be achieved in that peried. A 40— €0 ratio inarks a very grest advance upon the rate
adopted only a few years ago, and there could Le 1o reasonable ground for complaint if
per improbabsle the procesn should take a little Tonger than 15 years.

*Not privted with (his letter.
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(3) ““Tf so, whether the distribution of Europoan recruitment in the Indian Civik
Se rvice suggested for the differcnt provinces ia considered reosonable.”

The Covernor in (louncil though prepared to accept a rate of tecruitment of 40 Enro-
peans to 60 Indians, must demur strongly to the suggestion that & smaller proportion of
Europeans is réquired in these provinces than in thc Punjab, LBurma or Assam. lu no
province, not excepting cven the Punjab, are Hindu-Mubammadan relations moroe strained,
and in none, as recont disturbances have demonatrated to conviction, is there greater need
in tho interests of law and order for a Strong European element.  1f the Europoean recruits
are to be distributed in varying proportions amongst the difforent provinces, he must press
strongly for the assignment to these provinces of & proportion at least as large as that
eonceded to any other province, '

(4) ** Whether a rate of recruitm. nt of 50 Europeans to 50 Indians is accepted for the
Indian Police Service.”

The proposal is accepted ar giving a reaschable proportion.

(5) “ It nn, whether the distribution of Furopean recruitment in tho Tndian I’olice
Bervice suggested for the different provinees is connidered reasonable.”

For roasons which have Leen stated above, tho (iovernor in Council considers that the
proportion of European officery allotted to these provinees should be at least as large as
that assigned to any other provinee.

: L . .
(8) “* Whether & rate of recruitment of 25 Furopeans to 75 Indians is accopted for the
Indian I'orest Service.”

The Governor in Uouneil views this proporal with grave misgiving, Indiens of the
right stamp are capecially diffioult to secure for the Foreiwt Serviee, The valu» of the
foresta is enormous ; the denger of their deterioration in unskilled hands or in conscguence
of changes mads under political prossure is very great.  The Gaovernor in Counal would
prefer nct ta go beyond a 50 per cont. rate of recruitment for the presont.” At the same
timn if the ye ommendationa of the Roval Commisijon are to be treated aq intordependent,
then in view of other and more vital eonsiderations the Govemnor in Couneil thinks it hetter
to acquiesc in this particular proposal than to dissent {rom it.

(7) ** Whether the projoned rates of recruitwieat for the Indian Hervice of Enginects
are accepted.” :

Thig proposal is acoepted.

~

LETTER FROM THE CHIEF SECRETARY TO THE GOVERNMENT oF THE Pux.san, No. 18836-
(GAZETTE, DATED THE 4TH or ArvcusT 1924,

I am dirceted by the Governor in Council to roply to the questions summarized in
paragraph 12 of vour letter No. 178-10-24-Ests., dated tho 21st June 1924, The Punjab
Government have already, in replying to paragraph 2 (d) of your lettor No. 172-24-Ests.,
dated the 18th of June 1924, accepted generally the rates of recruitment for the various
services proposcd by the Royal Commission, subject to the proviso that in the provincial
alotment of recruits regard should be had to the special conditions of the Punjab.

2. (1) ‘“ Whether the rate of recruitment of n Service should be maintained in a
reasonably close relation to the ultimate composition eimed at *'.

For the reasons given by the Government of India tho Punjub Government accept
this proposition.

{2) * Whether a rate of recruitment for the Indien Civil Service of 40 Europeans to
60 Indians is accepted, with or without conditions atout the attainment of a half and half
composition in not more than 15 years.”

With regard to the first pait of this rroposition, I am to invite a reference to para-
graphs 7 and 8 of Punjab Government letter No. 26225.Gaz., dated the 25th of October:
1922, Since that letter was written, the difficulties arising from ihe paucity of British

officers of tho Indian Civil Service in the Punjab have increased rather than -diminished.
The following statement showing the numbter of Executive and Judicial appointments i

Al
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the Punjab held by Europeans and Indians respectively in June 1924 illustrates clearly
the need for caution in increasing the rate of Indian recruitment for the Indian Civil Ser-
vice :—

(a) Executive Branch. Appointments. Europeans. Indians.
Commissioners .. . 3 2
Deputy Commissioners . 18 11
Settlement Officers .. . 2 2
, Sub-Divisional Officers .. 5 13
(b) Judicial Branch. District and Sessions Judges .. 8 13

The Governor in Council would accordingly urge most strongly that a rate of recruit-
ment for the Indian Civil Service of 50 Furopeans to 50 Indians should, in practice, be
nmaintained for the Punjab. Subject to this reservation he has no objection to the adoption
of a 40—00 rate of recruitment for India as a whole.

With regard to the second part of the proposition, the Governor in Council considers
that the prescription of any period-for the attainment of a half and half composition in the
Indian Civil Service is to be avoided. It is likely that circumstances will lead to the
antedating of the process rather than its retardation but the true method of changing the
composition of the Service is by the acceleration of recruitment.

(3) ““ If o, whether the distribution of Furopean recruitment in the Indian Civil
Bervice suggested for the different provinces is considered reasonable.”

As indicated above the Governor in Council considers the half and half distribution
proposed for the Punjab in paragraph 7 (c) of the letter of the Government of India, to be
mnot only reasonable but necessary. -

(4) “ Whether a rate of recruitment of 50 Europeans to 50 Indians is accepted for the
Indian Police Service.”

The remarks made in the reply to question (2) above apply with equal force to the
Indian Police Service, the position in June 1924 being illustrated by the following state-
yuent :—

Appointments. Europeans.  Indians.
Deputy Inspectors General . . . . 4 .
Superintendents of Police . o 23 13

The Governor in Council is prepared to accept a rate of recruitment of 50 Europeans
to 50 Indians for the Indian Police Service as a whole, but would prefer a lower rate of
Indian recruitment for the Punjab.

(5) ** If so, whether the distribution of European recruitment in the Indian Police
fServioe for the different provinces is considered reasonable.”

The Punjab cadre of the Indian Police Service serves the North-West Frontier Pro-
~ince, Baluchistan and Delhi. The proportion of Europeans required for police appoint-
ments in these three administrations has, eo far, been high and will possibly remain so.
In order that the true rate of Indianisation may be preservedin the Punjab the Governor
in Council would suggest that the posts in the North-West Frontier Province, Baluchistan
-and Delhi should be excluded from the calculation. For the Funjab alone he would
accept a proportion of 3-5ths Europeans as suitable, and would deprecate a distribution
of European recruits at any lower rate.

(6) ** Whether a rate of recruitment of 25 Furopeans to 75 Indians is accepted for the
Indian Forest Service.”

The Governor in Council considers that the rate of Indian recruitment proposed is
dpngerously high for the Punjab. The Punjab cadre of the Indian Forest Service serves
not only the Punjab but the North-West Frontier Province and Baluchistan ; and muoch of
the Forest work done immediately under the Punjab Government lies in Indian Hill States.
The number of posts in the cadre is 39. Of these posts 10 are already held by Indians and
1 am to urge that for the Punjab the precentage of European recruitment should be higher
than that now proposed. The Governor in Council would be prepared to accept a rate of
one-third Europeans and two-thirds Indians.

(7) “ Whether the proposed rates of recruitment for the Indian Servico of Engineers
are accepted.” '
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The rate of Indian recruitment proposed for the Indian Service of Engineers (Irriga-
tion Branch) the cadre of which in the Punjab is already Jargely Indianised appears to the
Governor in Council to be unduly high, so far as the Punjab is concerned. The financial
prosperity of the province deponds largely upon the efficiency of this department and the
faot that its officers in the Punjab discharge functionsin regard to assessment which are
olosely akin to those of Revenue officers makes it advisable that a considerable European
element should for the present at all events, be retained. The following statements illus-
trate the position of the Department as it stands at present.

(a) Number of Indians and Europeans actually serving in the cadre of the Indian
Service of Engineers. (Irrigation Branch.)
Chief  Superintending Executive Assistant Total.

Engineers. Engineers.  Engineers. Exécutive

Engineers.
Indians .. . . 3 16 28 47
Europeans .. .. 3 11 85 17 86

(b) Posts in the department as a whole actually held by Indians and Europeans
) respectively (including members of the Punjab Engineering Service ; tem-
porary Engineers and subordinates in charge of sub-divisions).
Chief  Superintending Divisional Sub-Divisional Total.

Engineers.  Engineers. Officers. Officers.
Indians .. . .. 4 22 141 167
Europeans .. .. 3 14 49 38 104

The Governor in Council recommends that if the rate of recruitment proposed for the
Bervice as a whole is accepted a half and half allotment of recruits may be made to this

province.

GOVERNMENT OF BURMA.

APPOINTMENT DEPARTMENT.

Lerter FRoM MR. F. LEwisonN, C.B.E., CHIEF SECRETARY TO THE GOVERNMENT OF
BuRMA, HOME AND POLITICAL DEPARTMENT, TO THE SECRETARY TO THE GOVERN-
MENT OF INDIA, HOME DxrarTMENT, No. 404-A.-24, DATED RANGOON, 1HE
JuLy 1924.

SuByEOT :— Recommendation of the Royal Commission on the Superior Civil Services in India
Jor Indianization of the Services.

T am directed to convey the viows of this Government on the seven points enumerated
in paragraph 12 of your letter No. 178—10-24-Ests., dated the 21st June 1924.

(1) This Government agrees that the rate of recruitment to Services must be main-
tained at a reasonably cloge relation to the ultimate composition aimed at.

(2) & (3) This Government accepls the recommendation of the Commission that the
ratio of recruitment for the Indian Civil Service in Burma should be 40 Europeans and 80
Burmans on the assumption (which would appear to be approximately correct) that this
will produce a 50-50 cadre in about 15 years. This Government does not consider it neces-
sary that any definite guarantee should be given that a 50-50 cadre will be achieved in that
time, but recruitment should, if necessary, be varied o as to ensure that that result is
approximatoly achieved. Past cvents point to the conclusion that any decision which may
be arrived at now regarding the ratio of recruitment will be varied long hefore 15 years are
past. This Government does not consider it necessary to restrict the proportion in Burma
to half and half. Although higher education is not nearly so widespread in Burma as it
is in India, the level of general intelligence and natural ability is high. In fact tho Local
Government would strongly urge that the same proportion should be adopted for Burma
as it may eventually be decided to adopt for Bombay and the United Provinces.
¥ (4) & (6) This Government accepts the proposed rate of recruitment of 50 Europeans
to 50 Burmans for the Indian (Imperial) Police,



(46 )

(8) This point dees not arise in this Province as tho Indian Forest Serviee will in
future become a Provineial Service in Burma.

(7) The proportion of 40 Europeans to €0 Burmans for the Indian Sesiice f Engin-
eers 18 accepted.

GOVERNMENT OF BIHAR AND ORISSA.

APPOINTMENT DEPARTMENT.

Lirtex TROM E, L. L. Hammonp, Esq., C.B.E.,, 1.C.S., CHier SrcrRETARY T0 GOVERN-
MENT, TO THE SECRETARY TO THE GOVERNMENT OF INDIA, HoMk DEPARTMENT,
No. 1869-A.R., paTED Raxcur, THE 2ND Aveust 1024,

BUBJECT :—Proposals of the Royal Commission on the Superior Civil Services in India for the
increased Indionization of the All-India Services.

[ am dirceted to reply to your letter No. F.-178-10.24- Fats., dated the 21st June 1924,
and to submit the views of the local Government on the proposals for the increased Indiani-
vation of the All-India Services contained in the report of the Royal Commission on the
Superior Civil Services in India.

2. In paragraph 2 (d) of my letter No. 1689-A.R., dated the 22nd July 1924, the local
Government generally accepted these proposals as being an integral pait of the compro-
mise, but, as pointed out in Mr. Rainy’s letter No. 173-A., dated the 6th Jayuary 1923,
opinions differ on the merits of finality of any endeavour to fix racial recruitment on a
basis of percentages.  Any such attempt must be speculative, and can only be accepted as
offering, for the present, reasonable rates of recruitment. In the future there must in-
ovitably be changes and adjustments that cannot now be foreseen, and there is little cer-
tainty that the assumptions now made will in practice be fulfilled. Any discussion as to
what precise rates should be prescribed must be theoretical and seems unreal,

3. Subject to these general remarks, I am to rcport the following views of the local
Government on the specific points raised in paragraph 12 of your letter :—

(1) It is desirable that the rate of recruitment should bear a reasonably close relation
to the ultimate composition of the service. Animmediate disproportionate reduction in
the rate of European recruitment, out of consideration of the fact that the present Euro-
pean elemont in the composition of a service is comparatively high, would almost certainly
at some future date, when the ideal composition had been attained, preclude any increase
in the European proportion of recruitment so as to maintain the desired composition, even
if in the meantime it had not been altogether killed.

(2) His Excellency in Council is prepared to accept, as part of the general compromise,
the proportions suggested for the Indian Civil Service, vsz., 40 per cent. European, 40 per
cent. Indian directly recruited and 20 per cent. to be obtained by promotion from the Pro-
vinoial Service. He anticipates no difficulty in obtaining the necessary number of recruits
by promotion. At present there is a limit of 16 per cent. to listed posts, and there would
seem to be no difficulty in raising this gradually to 20 per cent., without prejudicing the
vested interests of existing members of the service, if the plan be followed of restricting
direct recruitment to 80 per cent. of the superior posts. [t is observed, however, that the
Government of India propose to address local Governmonts separately on the subject of
promotion from the Provincial Service, and the point need not therefore be further exa-
amined at present.

" His Excellency in Council does not consider it desirable to impose any condition or
offer any guarantee that within 15 years or any other specified period, the composition of
the Indian Civil Service shall include a moiety of Indians. Nor on the other hand does he
consider it necessary to take any immediate steps or prescribe any restriction which will
prevent the attainment of this result in a shorter period. He would apply the rates of
recruitment recommended by the Commission and leave it to future administrators to
decide what action may be necessary to modify the results flowing therefrom or to meet
the situation that may be created by future and unforessen developments. The Hon’ble
Sir Fakhr-ud-din considers the guarantee should be given, and no restriction imposed.
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(3) As regards the inter-provincial distribution of Euro itme
: . pean recruitment, the local
ﬁ:mernmant accept for Bihar and Orissa the standard proportion of 40 Europeans a.ndc;O
ans,

(4) For the Indian Police, the Governor in Council accepts as reasonable the gene
proposition that recruitment should be half Europeau and ha{f Indian. 1able the genéra)

(5) His Excellency in Council accepts the proposal that the y i
on.e-'half should be applied to the Indis,inolice S}:arvrijce of Bihar amaitaOJx"(ils::i pﬂlzo ;E:?b?:
Minister in the Department of Education would prefer the rate of 40 Europeuhs to 60
Indians. '

(6) As regards the Indian Forest Service, this province has already obtained its full
complement of staff, and it is dowbtful whether for some years to come any further recruit-
ment will be necessury. The local Government, however, accept the general rates of
recruitment now proposed, viz., 26 per vent. European and 75 per cent. Indian,

(7) As regards recruitment for the Indian Servico of Engincers, the local (Government
accepts the rate of recruitment proposed by the Commiission for the Irrigation i)rum‘:h iz
40 Europeans to 60 Indians. 'The Govoernor in Council does not sce any insuperable’dif;i'-'
culty in recruiting separately for the Irrigation branch in a * mixed ’ province ; st presont
the two branches have been separated in this province, althouwgh they still draw upoun
one common cadre. N

In accepting the rate of recruitment proposed by the Commission, His Excellency in
Council has not averlooked letter No. K.-73, dated the 8th July 1924, from % ¢ Govern.
ment of India, Department of Industrics and Labour. The very claborate statisiies and
caloulations contained in that letter show, what is comparatively obvious without so much
arithmetic, that the new rate of recruitment will take some time to produce a service
composition of the sume proportion, and the Hon’ble Mr. Sinha would prefer that, in order
to attain proportions of 40 European, 40 Indian direct recruited and 20 Indian 1;romoted
within a period of 10 or 15 years, the recruitment ratios of 21, 53 and 26 respectivciy
should be at once adopted. This, however, goes beyond the recommendations of the Com-
mission, and to these recommendations His Excellency in Council would adhere.

LETTER FROM THE CHIEF SECRETARY TO THE GOVERNMENT OF THE CENTRAL PROVINCE
No. 2803—1276-ITI, DATED THE Z3rD JuLy 1024. *

I am directed to reply to the Government of India letter No. F.-178-10-24-Esta.
dated the 21st June 1924, asking for the views of the local Government on the proposal;
for Indianisation of the All-Indig Services contained in the Report of the Royal Commis.
sion on the Superior Civil Services in India.

2. The local Government accepts the principle laid down by the Government of India
that the rate of recruitment of a service should be maintained in a reasonably close relation
to the ultimate composition aimed at.

3. The local Government accepts the rate of recruitment suggested by the Royal
Commission for the Indian Civil Service of 40 Europeans to 60 Indians, and agrees that
this standard proportion should be adopted for this province subject to a re-examination
of the rate when the 50-50 cadre is reached. The local Government does not consider thag
the circumstances of this province require steps to be taken to ensure that equality in
the oadre is not reached in a shorter period than 15 years. .

4. The local Government acoepts the rate of recruitment of 50 Europeans to 50 Indians
for the Indian Police Service, and considers that this standard proportion is suitable to
the conditions of this province.

5. In accepting the rate of recruitment of 26 Europeans to 75 Indians for the Indian
TForest Service, the local Government assumes that the Government of India are satisfied
regarding the practicability of obtaining Indian recruits with the necessary qualifications
to the extent desired. In its recommendation regarding the Indian Forest Service to
the Royal Commission, the local Government, while agreeing with the principle of
complete Indianisation, expressed the opinion that this should proceed only at the rate
at which suitable material became available. In view of the importance of the interests
involved, the local Government desires to emphasize its objection to any lowering of the
standard of efficiency merely for the sake of .Indianisation.



( 48 ) .

6. The proposed rates of reeruitment for the Indian Service of Enginecrs are accepted
as suitable for this province. The Royal Commission do not consider how long it will take
for these rates to produce a similar ratio in the total cadre, but in a note forwarded with
letter No. E.-73, dated the 8th July 1924, from the Government of India, Department
of Industries and Labour, Public Works Branch, the period is shown to be about 25 years.
The local Government regards this as unnecessarily long and considers that the rate of
recruitment shuld he adjusted as proposed in the aforesaid note so as to secure a service
with a 40—40—20 constitution in a period of about 15 years.

! GOVERNMENT OF ASSAM.
THE GOVERNOR IN COUNCIL.

APFOINTMENT AND POLI1ICAL DEPARTMENT.
APPOINTMENT BRANCH. '

LerTER FROM A. W. BorBAM, E8q., C.1.LE,, I.C.S., CHIEF SECRETARY T0 THE GOVERNMENT
OF ASSAM, TO THE SECRETARY TO THE GOVERNMENT OF INDIA, HOME DEPARTMENT,
No. AprprT. 1166—4250-A. P., DATED SHILLONG, THE 4TH AUGUST 1924.

I am directed to invite a reference to your letter No. 178—10—24.Ests., dated the
21st June 1924, on the subject of the proposale for Indianisation of the All-India Services
contained in the Report of the Royal Commission on the Superior Civil Scrvices in India,
and to communicate the views of the Government of Assam on the points enumerated in
paragraph 12 of ycur letter:— i

(1) The Government of Assam are prepared to uccopt the formula that the rate
of recruitment for a service thould be maintained in a reasonably close
relation to the ultimate composition aimed at. There can be no doubt
that Indian sentiment attaches importance to the ideal that a half and half
composition should be reached within a definite period. The Hon’ble
Ministers, for example, propose that in the case of the Indian Civil Sorvice,.

| this composition should be reached within ten years. Unless however
there was a general exodus of European officers on proportionate pension,
it would be impossibld to attain this result in Assam, even if European re-
cruitment were entirely suspended for the next ten years. As the Govern-
mont of India have pointed out, it is extremely difficult to conjecture the
period within which any specified rate of recruitment will produce the com-
position which it is ultimatoly desired to reach, and in the circumstances it
does not seem possible at present to base rocruitment on any other principle
than that proposed by the Government of India. 1t is clear however that
the results would be uncertain, and I am to suggest that tho proportions
now fixed should be regarded as provisional and subject to revision after
five years in the light of the experience which will by then have boen obtained.

(2) and (3) Subject to the foregoing remarks, the Governor in Council is prepared
to accept the proposed distribution of Indian and European recruitment for
the Indian Civil Service. As the Government of India have recognised,
the special conditions of Assam make it undesirable to acoelerate unduly
the process of Indianisation. There are at present only four Indian officers,
all under 9 years’ servioce, in a total cadre of 47, and.in present circumstances
it would not be prudent to recruit Indians in a larger;ratio than 50 per cent.,
cven if the attainment of a half and half composition were thoreby delayed
, beyond fifteen years.
- (4) and (6) The Hon’ble Ministers consider that recruitment for the Indian Police
Service in Assam thould be so regulated that a half and half composition
would be attained within 15 years. The Governor in Council is unable to
accept this echeme as either practicable or desirable. It is from the Polics
Service that the largest numb-r of retirements on proportionate pension
have occurred in Aasam, and in view of the special conditions of the pro-
vince, surrounded as it is by hill districts inhabited by wild tribe in & primi-
tive stage of civilisation and containing in the plains a large immigrant
L4
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population from all parts of India on the tea gardens, any sudden or drastic
reduction in the European element in the Police force would be fraught
with grave risks. Subject, however, to the remarks on point (1) above, the
Governor in Council is prepared to accept the distribution proposed by thé
Government of India of European recruitment for the Indian Police Service.

(8) The suggested rate of recruitment of 25 Europeans to 76 Indians for the Indian
Forest Service is accepted.

(7) The Government of Assam agree that with regard to the Indian Service of En:
gineers, the existing ratios of recruitment should continue.

GOVERNMENT OF INDIA.
HOME DEPARTMENT.

ESTABLISHMENTS.

Lerrer rrom THE HonN’sLE MR. J. CRERAR, C.S.1., C.LLE., SECRETARY TO THE GOVERN-
"MENT OF IND1A, PO ALL LocAL GOVERNMENTS, No. 178-11/24/EsTs., DATED SrMLA,
THE 21sT JUNB 1924.

With reference to my letter No. F.-172/24-Ests., dated the 18th June 1924, I am directed
to address you regarding the proposals of the Royal Commission on the Superior Civil
Services in India about the pay of the All-India Services. These proposals are contained
in Chapter VI of the Report. It will be ubserved that, apart from the Indian Police Service
and the Indian Service of Engineers, for which certain recommendations are made which
will be dealt with below, the Commission do not propose any increase in basic pay. But
they propose for all Services alike an increase connected with overseas pay, which in the
case of European officers in the time-scales rises to a maximum of Rs. 200 a month on &
1s. 4d. basis with effect from the 12th year of service. T am to ask in the first place whethet
this general scale of increase, apart from possible modifications in detail, is accepted by
the Government of Madras, etc., as reasonable.

2. The Commission have failed to reach an agreement regarding the treatment of
officers above the time-scales. The actual propusals of the Commission in this respect
show some traces of confusion. The Commission were uninimous that officers in the sclec:
tion grades in the various Services should receive the full benefit which has been recom-
mended for officers in the time-scales. With regard to certain administrative posts which
carry an incremental pay of Rs. 1,760—100—2,150, the Commission have recommencted
in the body of their Report that the pay instead of being fixed on an incremental hasig
should be fixed at Ra. 2,150 and should carry with it no remittance benefit. On the other
hand, in Appendix 1V where the English members set out their scparate views regarding
the treatment of officers above the time-scales, they have recommended that the equivalent
of Rs. 200 a month un a 1s. 44. basis should be granted to all officers, with the exception of
Judges of the High Court, whose pay does not exceerd Rs. 4,000 a month. In making this
revommendation they had presumably forgotten the proposal to which they had already
committed themselves in paragraph 55 of the Report regarding the officers on & pay of
Rs. 1,760—100—2,150. Their actual proposal in that paragraph, while generous to junior
officers of this rank (and indeed giving Indian Officers on promotivn a rise of no leas than
Rs. 800 from the top of the time-scale) would have the effect of making the senior men in'
this grade the only officers who would not receive the full henefit of Rs. 200 a month ;
while those who are already on & pay of Rs. 2,150, would receive no relief at all. This can
hardly have been the real intention of the English members, and their proposal should there-
fore he considered as one for the grant of uniform relief to all officers above the time-scales
as far ag the upper limit which they themselves have laid-down.

3. The Indisn members, on the other hand, definitely stand by the propossl mede in
paragraph 53 of the Ruport sad deeline to go beyond it—that is to esy they propose thet
mMWMemctmwlagwhnfqhmmw&g%ozf
adminketretive powid suel ss Depiity Inspector Generals Polise; Suporia ;
and Conssrvisons of mm get dxy felef &¢ all, ‘The view of the Tudidn mdmivs
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is based on two grounds. In the first place they hold that the financial conditions of
these officers do not call for relief. In the second place they are opposed to introducing
any differentiation between the pay of Europeans and Indians in administrative posts.

4. With regard to the latter point it has to be considered what are the circumstances
which are held to necessitate absolute equality of remuneration in administrative posts,
when a differentiation amounting to Rs. 450 a month is accepted as reasonable in posts on
the time-scales. It is true that it might be undesirable that superior officers should draw
actually less pay than officers working under their orders, and any system of differentiation
in the pay of administrative posts must not ignore this consideration. It has also been
argued that uniform remuneration to Indians and Europeans should be granted in the
administrative posts on the ground that such posts entail obligations which are independ-
ent of domicile. This argument however hardly seems to express the real point. Over-
seas pay is given because an overseas dormicile involves special expenditure. It is obvious
that such special expenditure does not cease when an officer attains administrative rank.
In effect the discontinuance of overseas pay may be held to be only formal. The real fact
aprears to hLe that the pay and overseas pay of the administrative posts have been com-
bined, and instead of Europeans being deprived of overseas pay Indians have received it.
If that is 8o, the practical effect of the present arrangement is that Tndians on attaining admi-
nistrative rank are granted overseas pay. An example may make the case clearer. An
Indian officer of the Indian Civil Service, not entitled to overseas pay draws at the top of
the time-scale Rs. 2,250 : his European contemporary draws Rs. 2,5(0). When the Kuro-
pean officer is promoted to be & Commissioner, he receives an additional Rs. 500 ; when the
Indian officer is promoted he receives an additional Rs. 750. If the proposals of the Com-
mission arc accepted, which create a difference of Rs. 450 at the top of thetime-scale
between the Indian and the KEuropean, and the pay of Indians and Europeans in adminis-
trative posts remains identical, this discrepancy on promotion will be still more marked.
In the light of these considerations I am to ask how far the Government of Madras, ete.,
attach importance to the principle of equal remuneration in the administrative posts on
which the Indian members have laid stross.

5. If no special importance is attached to this principle the question whether relief
should be extended to officers in administrative posts is one that should apparently be
decided on a consideration of the financiat necessitics of such officers. The Members of
the Commission are all agreed as to the necessity of relief in the lower administrative posts
in the Uncovenanted Services, though their actual proposal in paragraph 55 of the Report
is open to obvious objection. It would be difficult indeed not to grant the same relief
to officers holding these posts as is given to officens in the time-scales. If this were not done
various anomalies would arise. For instance it is not clear how it could be held that a
Deputy Inspector General of Police on Rs. 2,150 requires no relicf, while an officer in the
higher selection grade in the Fduacational Service on Rs. 2,000 or a Collector at the top of
the time-scale on Rs. 2,500 would each receive an additional Rs. 200.

6. Above the lower sclection posts in the Uncovenanted Services come what may be
described as the higher selection posts chiefly Heads of Departments which include a great
variety of rates of pay. Inspectors General of Police are for the most part on a pay of
Rs. 2,500 rising to Rs. 3,000, though in three provinces they are paid on a lower scale.
Chief Conservators of Forests receive a pay of Rs. 2,500 rising to Rs. 2,750 ; Chief Engineers
Res. 2,700 rising to Ra. 3,000 ; Directors of Public Instruction for the most part Rs. 2,250
rising to Re. 2,750 or Ra. 2,500 rising to Ra. 3,000 though in three provinces the pay is on a
Jower scale. At whatever point the relief is discontinued, it would appear that this point
must be determined by pay and not by posts, and in making proposals the effect of discon-
tinuance on posts with an incremental basis and on the ladder of promotion should not be
ignored.

7. If it is not proposed to discontinue relief below Ra. 3,000 the Ra. 3,000 stage will

vire special consideration. This is the maximum pay of Inspectors General of Police,
3&0{ Engineers, some Directors of Public Instruction, and various officers infthe Central
Services. It is also the point at which the selection posts of the Indian Civil Service start.
It is the pay of Commissioners and first grade Distriot and Sessions Judges. Ifit were
proposed to discontinue therelief at the Rs. 3,000 stage, the effect on the scales of pay of
Inspectors General of Police, Chief Engineers, etc., would have to be considered. The
difference between the pay of a Collector and the pay of a Commissioner which at present
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stands at Rs. 500, would also be disturbed. If this difference were reduced to Rs. 300 by
leaving the Commissioners still on their existing pay, it is & matter for consideration
whether the disadvantages anticipated by the Chairman of the Commission in his separate
note in Appendix IV would arise.

8. Above Rs. 3,000 excluding a few isolated appointments, come Members of Board
of Revenue, Financial Commissioners and Judicial Commissioners and certain Commis-
sioners in Bombay, who all draw Rs. 3,600. Above these are Chief Secretaries in Madras,
Bombay and Bengal, and one Member of the Board of Revenue in Madras and Bengal—
all of whom draw Rs. 3,750. Above these are Secretaries to the Government of India and
High Court Judges drawing Rs. 4,000. If it is decided to conginue the full relief up to
Rs. 3,000, it is a matter for consideration whether it should be carried higher and if so to
what point, and whether in the highest paid appointments to which relief is extended the
full relief should be given or some diminished rate. In this connection it may be borne in
mind that beforo the revision of pay of 1919 the pay of these important posts rising to
Rs. 4,000 was the same as it is now, while their incumbents were also entitled to exchange
compensation allowance which added on a 1s. 4d. basis approximately Rs. 138 to their pay.
If relief is not discontinued at some lower point there might be some advantage in giving to
theso officers Rs. 100 a month in the shape of overseas pay in addition to the passage con-
cession which is equivalent to Re. 50 & month and withdrawing exchange compensation
allowance finally. The present arrangement under which exchange compensation allowance
is drawn by some officers and not by others is admittedly unsatisfactory. 1t is also a
matter for consideration whether it is possible in the event of the proposal of the English
Members to carry relief up to the Rs. 4,000 stage being accepted, that High Court Judges
drawing Rs. 4,000 should be omitted from the relief. The particular ground on which
the English Members recommended the omission of High Court Judges drawing Rs 4,000 is
not strictly accurate. The remuneration of High Court Judgesis determined by the
Secretary of State in Council under section 104 of the Government of India Act, and is
not specifically laid down in the Act.

9. The question whether relief in the matter of pay should be confined to Europeans
is one of some difficulty. On the one hand the case for relief is clearly based on the special
needs and expenses of officers with European domicile. There is moreover a considerable
body of Indian political opinion which holds that the existing pay of Indians in the Services,
so far from being inadequate, is excessive. On the other hand Indian officers at present in
vhe Services have urged very strongly their claim to equal treatment with the Europeans,
Three main lines of argument have been adopted :—

(a) It has been argued that hitherto Indians and Europeans have received identical
troatment and that Indians entered the Services with the belief that they
would continue to receive identical treatment. The argument receives some
support from the action taken when overseas pay was first introduced. Al-
though overseas pay was granted in consideration of a non-Asiatic domicile,
all Indians already in the Services at the date of the introduction of over-
seas pay have received it. It is suggested that this forms a precedent for
the extension to Indians of any further relief now given to Europeans. But
the circumstances are not parallel. In many cases the increases in total
pay made in 1919 were so small that, had Indians not been granted overseas
pay, they would have had no increase or even a decrease on their previous
emoluments, whereas the cost of living of Indians had admittedly risen con-
siderably. There was thus a very special roason, apart from any theoretical
considerations of equality, for granting overseas pay to Indians already in the
Services in 1919. Further it is not striotly accurate to say that Indians
and Europeans have always received identical remuneration. Exchange
compensation allowance was confined to officers of European domicile and
up to 1919 European officers in more than one of the Services received by
means of this allowance & larger number of rupees than their Indian con-
temporaries.

(b) It has been argued by many Indian Officers that in fact their expenses are as
great as those of Europeans. The difficulty in this matter is that the stan-
dard of living of Indians in the Services varies greatly. There are those
who live in Indian style; there are those who live in European style ; and
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finally there are those with overseas commitments either through edueation
of their children in England or through marriage with English wives. It
is impossible to expeot that any decision will fit all these varying conditions.
It is certainly impossible to base pay on a Kuropean style of living. This
wou